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LOK SABHA DEBATES

LOK SABHA

Tuesday, July 24, 1973/Srai;ana 2, 
1895 iSaka)

The Lok Sahha met at Eleven of 
the Clock

[Mr. S p e a k e r  in the Chair]. 

MEMBER SWORN 

SHRI K. MAYA THEVAR (Dincli-

ORAL ANSWERS TO QUESTIONS

Proposal for runninij an Express train 
from Barauni to Delhi

♦21. SHRI R. K. SINHA: Will the 
Minister of RAILWAYS be oleased to 
state;

(a) whether in view of the heavy 
traffic on Banaras-Barabanki route, a 
proposal to run an Express train from 
Barauni to Delhi via Banaras-Jaun- 
pur Faizabad-Barabanki is under the 
consideration of Government; and

(b) if so, when a final decision is 
likely to be taken thereon?

.THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA); (a) No, Sir.

(b) Does not arise.

SHRI R. K. SINHA: The verv first 
question has starte.l very inat(splci- 
ously from our dynamic Minister. He 
is on record that backward ^rsas 
shbiild given great concession: In
Uttar Pradesh, there is a royal route 
via Kanpur, Allahabad and Banaras 
through which _ many express trains 
pass. Thousands of . representations 
have been sent to his Ministry th.it 
an express train may , be run
1075 LS— 1.

via Banaras-Jaunpur-Faizabad-Bara- 
banki so that the people of eastern 
U.P. may be benefited from it. Will 
the Minister examine any one of these 
possibilities and extend 83 UP or 29 
UP?

SHRI L. N. MISHRA: I have gone
through the suggestion very carefully. 
I have every desire to accommodate 
the wishes of the hon. Member, but 
I would request him to wait for some 
lime. We are visualising this line. 
At the moment diesel engines are not 
available. Fast trains will be intro­
duced, but at the mo’nent the track 
conditions in the area are aot suitable 
for fast trains. That is the main 
reason why I had to say ‘no’.

SHRI R. K. SINHA: Will the hon. 
Minister give it top priority in his 
future planning?

SHRI L. N. MISHRA: I have said 
so. As soon as the track conditions 
are good, we will do so.
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Cleamice of Major Irrigation Projects 
in Maharashtra and Andhra Pradesh 
Pending Awards of Krishna and Goda- 

warl Tribunals

•22. SHRI ANNASAHEB GOTKHI- 
NDE: WiU the Minister of IRRIGA­
TION AND POWER be pleased to

refer to the reply given to Unstarred 
Question No. 4755 on the 27th March. 
1973 regarding the clearance of major 
irrigation projects in Maharashtra and 
Andhra Pradesh pending? awards of 
Krishna and Godawari Tribunals and 
state:

V (a) the water utilisation in T.M.C. 
(Thousand Million cubic feet) in res­
pect of each approved projects men­
tioned therein; and

(b) the acreage of land that would 
be irrigated by each such project?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
and (b ). A statement is laid on the 
Table of the House.

Statement

(a) and (b ). No irrigation piojects 
involving any fresh commitments of 
Krishna waters have been accepted 
for inclusion in the developmental 
Plans of Andhra Pradesh, Maharash­
tra and Mysore, since the Krishna 
water disputes Tribunal was constitut­
ed in April, 1969.

In the Godavari basin, no irrigation 
projects involving any fresh commit­
ments of Ck»davari waters have been 
accepted for inclusion in the develop­
mental Plans of Andhra Pradesh, 
Maharashtra and Mysore since the 
constitution of the GJodavari Walet 
Disputes Tribunal in April. 1969.

In Madhya Pradesh, the Bargoor
nala project, intended to withdraw
0.4 TMC and irrigate 6040 acres was 
accepted in August 1969. In Orissa, 
the Potteru irrigation project, intend­
ed to withdraw 34.8 TMC and irrigate 
^70,000 acres for the rehabilitation ot 
refugees from the Eastern region was 
accepted in February, 1973 after 
bringing it to the notice of other States 
and with the concurrence of Andhra 
Pradesh, Mysore and Maharashtra
Governments.

in resi>ect of projects sanctioned 
between 1963 and 1969, statement 
giving details is enclosed.



Statement

Statement showing withdrawals (in TMC) and annual Irrigation in respect of projects in 
Krishna and Godavari basins accept^ between March, 1963 and April, 1969.
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Name of the Project
' Withdrawals 

in TMC
Annual Irriga­
tion in Lakh 

acres

(I) (2) (3)

KRISHNA BASIN

Andhra Pradesh

Major :
1. Tungabhadra High Level Canal 

Stage I I ....................................... 12*58 1*37
Medium:

I. Kottipallivagu . . . . 1-70 0*09

2. Lankasagar...................................... 0-77 0*05

3. Gajulandlinne Project 2-50 0-12

4 . Guntur Channel . . . . 4-72 0*24

Maharashtra

Major:

I. Bhima............................................... 70*00 4-22

2. K r i s h n a ...................................... 32-93 2-63

3. Kukadi Stage I . . . . 18-00 1-46

4. Warna . . . . . . 40*60 2-45

Medium:

I. Tulshi............................................... 2-31 0-07

2. Padwalkamadi . . . . o- o8 0 «0 I

Mysore

Major:

1. Malaprabha...................................... 31-12 3-00

2. Upper Krishna Stage I . 98-00 6*00

3. Tungabhadra High Level Canal 
Stage I I ...................................... 8-64 I'OO

Medium:
)

1. H a r in a lla ...................................... 0*63 O'II

<30DAVARI BASIN

Andhra Pradesh

Major ;

66-00 5*70
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(I) (2) (3)

Mediujn:

I. N a llcva gu ..................................... 0-97 0 ‘ 06

Maharashtra
Major :

I. Bagh . . . .  ̂ . 7-58 0-83

2. I t i a d o h ..................................... 11-40 0-99

3. P u s .............................................. 3-29 0-29
4- Jayakwadi Stage I . 36-86 3*5
5. Upper Godavari . . . . 14-14 1-09

Medium:
I. D i n a .............................................. 2-24 0-31
2 . A d h a l a ..................................... 1-26 0-13
3. Kanlioli . . . . . 0-78 0-09
4. Kuiab . . . . . 0 - iS O'OI

5. Malkhed . . . . . 0-28 0-04

6. Manar Stage II . . .  . 3’ 74 0-41
7. S a ik h a d a .................................... i-oi> 0-09

Madhya Pradesh
Major :

I. Bagh Right Bank Canal . 2-50 0-27

SHRI ANNASAHEB GOTKHIN- 
DE; Let me first congratulate Dr. 
K. L. Rao for having completed as a 
Minister, a decade of useful and 
valuable service to the country and the 
Government . . . .

MR. SPEAKER: What is r̂our sup­
plementary’?

SPIRI ANNASAHEB GOTKHINDE: 
In the original answer it  ̂was stated 
that after the constitution of the 
Krishna and Godavari Waters Tribu­
nals in 1969, status qm  is being main­
tained as to the commitments of 
Krishna and Godavari waters are con­
cerned and no new projects have been 
considered for acceptance. Similar 
reply is given even to-day. I want to 
know whether the Union Government 
consider the Dudhganga, Upper

Wardha and Upper Penganga projects 
submitted by the State Government 
of Maharashtra in 1964 as new projects 
and w hy they have not been consider­
ed for acceptance.

The second part of my supplemen­
tary is that it was stated in thn origi­
nal answer that the Godavari Barrage 
Project was accepted in December, 
1971, by the Planning Commission. 
May I know the estimated expenditure 
of that project and is it true that the 
water utilisation of that project is 
going to affect the status quo as to 
water commitments?

DR. K. L. RAO: I thank the hon. 
Member.

With regard to the first question, 
after the constitution of the Tfibunals.
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we have not sanctioned any project 
in any of these rivers, but lately, due 
to the persistent drought conditions in 
Maharashtra, I have now written to 
the various States concerned whether 
we could sanction some of the me­
dium projects in these basins and I 
have suggested some projects to the 
Maharashtra Chief Minister lor his 
consideration. If they consent to 
that, vve need not worry ourselves 
about the Tribunals with rs^jard to 
immediate implementation of some 
projects. I have asked other State 
Governments to give the dist of such 
projects which have to be taken up 
due to drought conditions. Wilh re­
gard to the second question, it is cer­
tainly an emergency measure because 
the W’hole structure has ben badly 
eroded as declared by the technical 
experts and replacement work has to 
be done. It is purely a replacement 
work in order to replace certain struc­
ture in a very bad condition. It is 
just like repaii'ing Bhandara Dam on 
the Godavari. It is a replacement 
W'ork of the existing structure. The 
expenditure so far, I think, is Rs. 3 
to Rs. 4 crores.

SHRl ANNASAHEB GOTKHINDE: 
The Tribunal has decided that hear­
ing of Godavari dispute would be 
commenced after the decision in the 
Krishna dispute is given. May I know 
from the Minister as jto when the 
award of the Tribunal is expected? 
May I know whether any efforts are 
made to settle Godavari dispute by 
mutual discussion outside the tribu­
nal’s jurisdiction?

DR. K. L. RAO: The Krishna award, 
it is expected, will be available in 
another two or three months. With 
regard to Godavari dispute we are 
making efforts to see if we can settle 
it outside the tribunal.

SHRI M. r a m  GOPAL REDDY: 
The Minister stated that some medium 
type of irrigation projects are being 
contemplated. He mentioned Goda­
vari and Krishna, and some projects 
in Maharashtra area. I want to know

how much of water they are going 
to get from these projects?

DR. ^K. L. RAO: 20 orojects are
there. " Those wiU require 14 TMC of 
water irrigation about 1 1 / 2  lakhs oi 
acres.

SHRI K. MALLANNA: In view of 
the fact that because there are inter­
state Water Disputes in the country, 
the progress and development of irri­
gation and agriculture is hampered in 
the country, may I know from the 
Minister whether there is any change 
contemplated in the National Water 
policy.

DR. K. L. RAO: The tribunal is
taking a long lime and we are think­
ing whether we should have some 
different procedure to be adopted. We 
are thinking of declaring water as a 
national resource, and thereafter we 
are thinking of taking up suitable 
legislation to amend the existing In­
ter-State River Disputes Act.

SHRI S. B. GIRI: I want to know 
when the Pochampad project in Telen- 
gana will be completed. 1 want to 
know when the water from Pocham­
pad project will be released to all the 
districts of Telegana as originally 
planned by the Nizam. Secondly I 
want to know when the Nizamsagar 
bund will be raised as assured by the 
Minister in the last session, but so far, 
nothing has been done yet. I want to 
know when the work will be started 
and when the work will be completed. 
Regarding Maner project in Karim- 
nagar district in Telengana, may I 
know when the work will be complet­
ed? Some work was started already. 
But I want to know as to why the 
work has been stopped, after starting 
the work?

DR. K. L. RAO: The project will 
proceed in accordance with the sanc­
tion given by the Government of 
India. It will involve irrigating 5.7 
lakhs of acres. The cost has gone up 
v ery  high and it is likely that this 
will take another 6 to 7 years. Nizam­
sagar is heavily silted and efforts are
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made to start the work of increasing 
the storage to compensate for loss due 
to the silt. I have visited the site 
and I have given some suggestions 
which are under various stages of 
implementation. Regarding Maner 
project, it is not sanctioned: there is 
no such separate project as Maner 
project. It is only intended as a , 
crossing for the Pochampad canal 
beyond the river, and it will take 
some time before the canal comes 
there.

SHRI M. RAM GOPAL REDDY: It 
has already started.

SHRI S. B. GIRI: It is already sanc­
tioned and it has started.

DR. K. L. RAO; I would submit that 
it is not yet sanctioned. As 1 have 
said very clearly, it is a comoonent of 
the Pochampad project. The Pocham­
pad canal has to cross there, and at 
the instance of the then Minister of 
Andhra Pradesh, a start was made 
hoping that the canal <vould veiy 
quickly come up to that point. But 
it is far behind. But at the moment, 
we are thinking of constructing the 
Maner dam to a partial height for 
water sunply to Warangal.

SHRI BANAMALI PATNAIK: It is 
a fact that the hon. Minister ha? 
advised the Government of Orissa to 
withdraw from the Krishna-Godavari 
tribunal so that clearance can be 
giv€n to the Indravati project?

DR. K. L. RAO: The proiect which 
the hon. Member has mentioned is a 
major one. We are now thinking of the 
medium projects in the scarcity area ,̂ 
and we are trying to clear only those 
projects now.

(b) if sO. the steps being taken to 
expedite the work there?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. BO- 
ROOAH): (a) No. Sir.

(b) Does not arise.

SHRI BIREN DUTTA: May I know 
whether there was a report in the 
press that oil had been dug at Bara- 
mura in Tripura, and whether that is 
a fact?

SHRI D. K. BOROOAH: To as­
certain the prospects of oil being 
found, the Baramaura well is under 
drilling now. The drilling has gone 
up to a depth of 1788 metres, and 
while drilling at a depth of 1575.5 
metres, a gas show was observed, but 
no indications of the presence of oil 
have been obtained in this well so far.

SHRI BIREN DUTTA: May I know 
whether any new rigs are going to be 
established in Tripura or some other 
place?

SHRI D. K. BOROOAH: There is a 
plan to drill at one more location ir. 
Tripura, and for this, the ries and 
other equipment have been already 
arranged and imported.

SHRI DASARATHA DEB; What i.̂  
that locality?

SHRI D. K. BOROOAH: The four 
places are Tichna, Gojolia, Rokhia 
and Batchia, and one of them would 
be selected.

Exploration for Oil at Baramura in 
Tripura

+
*23. SHRI BIREN DUTTA:

SHRI M. S. SANJEEVI RAO;

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: ^

SHRI BIREN DUTTA: May I know 
whether there was obstruction in the 

, work . . .

MR. SPEAKER: The hon. Member 
has already asked his second supple­
mentary questions and he cannot ask 
any more questions now.

SHRI BIREN DUTTA: May I know 
whether any complaint''has leen re- 

,ceived by the hon. M inister....

(a) whether oil has been found at 
Baramura in Tripura; and

' V ■

MR. SPEAKER: He cannot ask a
third ^question now.
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SHRI BIKES DUTTA#*; Whether 
any complaint have been received 
against the project management of
O.N.’G.C. lor trying to sabotage the 
project?

MR. SPEAKER: Now. it is a ques­
tion between the hon. Minister and 
the Member.

SHRI D. K. BAROOAH’̂ *: No such 
complaint has been received.

^  I ^  I ^

f f  ?
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SHRI s. R. DAMANI: The demand 
for oil is increasing while the produc­
tion is not increasing in a commen­
surate manner. In view of this, may 
I know in how many places new oil 
v̂ êlls were struck during the last year, 
and whether more exploration for oil 
is going to be done?

MR. SPEAKER: The main question 
relates to only one particular well at 
Baramura.

SHRI S. R. DAMANI; Therefore. 1 
am asking a general question namely 
in how many places oil was struck 
anew.

SHRI D. K. BOROOAH: This hardly 
arises out of the main question.

MR. SPEAKER: This does not arise 
out of the main question.

* t̂TT
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SHRI DASARATHA DEB: May I 
know whether the attention of Gov­
ernment has been drawn to the news 
paper reports that there is a wide 
range for oil possibilities starting from 
Tripura and extending to Nagalamf^ 
comprising the Mizo area and include 
ing areas in Bangla Desh, and if so. 
what steps are being taken to explore 
those resources?

MR. SPEAKER: That was the ques­
tion which I had disallowed earlier 
because the main question relates 
specifically to Baramura in Tripura 
only.

SHRI DASARATHA DEB: This area 
is in Tripura. The range extends u d  

to Nagaland and parts of Bangla Desh 
and Assam. I want to know what 
steps are being taken.

SHRI D. K. BOROOAH: Prospecting 
in Tripura, Northern and Western 
Tripura and adjacent areas in Bangla 
Desh has revealed several structures 
in Sylhet, Chatak, Rashidpur, Hakza 
and Kailash Tila which have been 
drilled and proved to be of gas form. 
The presence of oil in Badepur area 
is also known. The prospecting for 
oil in this area is quite interestmg. 
Intensive geophysical and geological 
survey is being done, and on the basis 
of that, we have selected four s'tes 
already in Tripura, as I h^d men­
tioned earlier.

SHRI A. K. M. ISHAQUE: The hon. 
Minister has told us that apart from 
Baramura, there are four other sites 
which are capable of being drilled, 
and he told us that he would choose 
only one of them for drilling. Will 
he kindly assure the House that all 
the four sites will be d r i l l e d  so that 
all possibilities can be exolorrd^

**OngiDBl in Bengali.
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Secondly, in Baramura, he has rot 
as yet found oil. But there i., anot>ier 
site, nameXy Bodhra, starting with B 
and endinjg with Ra, where there if» 
very great possibility of oil 
found, but Government have disconti­
nued drillirs there. Will the hon. 
Minister seo that it is resumed?

SHRI D, K. BOROOAH: So far as
this well is concerned, the target 
depth is 4500 metres. We have gone 
only upto 1688 metres; so we have a 
lot more to dig there.

As for the other locations, wc have 
■selected them. We will 5,tart with 
one , an4 when we complete it, we 
will certainly start with the others 
also.

Reprding Bodhra. it is not !n I n -  
pura “tut in West Ecn,qal. 'I he simi- 
Jarity is only in name, both sliirting 
with B. There a lot of survey and 
drilling has taken place, but as it is, 
it does not seem to be very prospec­
tive.

Fair represent!tion to Minorities and 
Harijans in Railway jobs

•24. SHRI NAWAL KISHORE: 
SINHA:

SHRI SAT PAL KAPUR:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether a meeting? of railway 
Service Commissions of the country 
was held in Delhi in the first week of 
June, 1973;

(b) the main points discussed at 
the meeting and whether the Question 
o f the share of minorities and Hari> 
jans in Railway jobs was considered 
and i f  bo, the outcome thereof; and

(c) the steps proposed to be taken 
to ensure fair representation cf 
minorities and Harijans in Railway 
jobs?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI)r (n) Yes, 
Sir.

(b) and (c). The question o£ filling 
the reserved quota for Scheduled 
Castes and Scheduled Tribes as well 
as the position of other groups inellid- 
ing minorities were considered. A  
statement giving details of the discus­
sions and the steps proposed, is laid 
on the Tab]e of the Sabha.

Statement

A '-neeting. of the Chairmen and 
Members of Kailway Service Com­
missions With the Railway Board 'was 
held rn*4lh June, 1978. The Minister 
for Rr'ilways and the Deputy Minister 
also addressed the meeting a:id parti­
cipated for some time in the delibera­
tions.

At the meeting the need for ensur­
ing that the full quota of posts reserv­
ed for Scheduled Castes and Schedul­
ed Tribes are filled was emphasised. 
Detailed measures to ensure this were 
also discussed.

It was also emphasised at the meet­
ing that steps should be taken to 
ensure that groups which are not 
adequately represented in Railway 
services should get their due share. 
It was found that in some areas there 
was inadequate response to advertise­
ments from backward communities, 
minorities, etc. The Railway Service 
Commissions were directed to ascer­
tain the reasons for this and take 
steps, including wider publicity, to 
ensure better response from sucn com­
munities so that they get a fair share 
of the appointments.

The progress in meetinjj Indents 
placed by the Railways was discussad 
as also measures for simpUfviri? and 
streamlining the recruitment proce­
dure. A  review was also made of the 
work load of the existing Service 
Commissions and the tasks they might 
be called upon to undertake in the 
light of the expansion programmes in 
the Fifth Five Year Plan-

SHRI NAWAL KISHORE SINHA: 
In view of the fact that the Bhagwati



17  Oral Answers SRAVANA 2, 1895 (SAKA) Oral Answers l 8

Committee on Unemployment recom­
mended to Government that it should 
impress upon industrial concerns the 
need to increase the rate of absorp­
tion of Harijans and members of other 
backward communities in industry 
and the fact that the Committee found 
that they are beine kept out of it in 
an artificial manner by showing them 
as bad worker's and bad labourers 
and also in temporary category, will 
Government be pleased to slate the 
percentage of Scheduled Cast:’ ?; emp­
loyed in the Railways in the l^st five 
years in various pay scales?

SHRI MOHD. SHAFI QURESHI: 
The figures of Scheduled Caste and 
Scheduled Tribe representation in 
Railways are as follows:

Scheduled Scheduled
Castes

%
Tribes

%

Class I . 3-8 0-52

Class II . • 3*5 0*46

Class III 8-71
If

1-09

Class rV 21-88 3-99

SHRI NAWAL KISHORE SINHA: 
What is the percentage for the same 
period in respect of the minorities 
including Muslims and Christians in 
these services? Also, what steps does 
the hon. Minister propose to take to 
make up the leeway In the matter of 
appointment and i>ercentage in regard 
to Scheduled Castes and minorities?

THE MINISTER OF IL\ILWAYS 
(SHRI L. N. MISHRA): As for ihe 
question of minorities, Muslims and 
Christians, there is no reservation for 
them. A few weeks back, we examin­
ed the position and we are not Satis­
fied. That was the main reason why 
I convened a conference of Chairmen 
o f the Public Service Commissions. 
We have given definite directions to 
them to gee to it that proper represen­
tation is given to the minorities, 
specially Muslims and Christians.

SHRI INDRAJir GUPTA: Though 
of course there is no reservation for 
Muslims or otner minority communi­
ties— and nobody is demanding it—is 
hon. * Minister aware of the fact that 
there is widespread discontent and 
resentment among these minority 
communities, particularly among 

Muslims because even though there is 
no reservation for them, the actual 
number of Muslims recruited or 
appointed in these various railway 
posts has no proportionate bearing on 
the size of their population in the 
total population? J am not saying 
that it should be arithmetically pro­
portionate with that or anything like 
that. But there is a very big dis­
proportion and, therefore, I v/ould 
like to know from him whether he 
can give us figures similar to the 
figures which were read out for the 
Scheduled Castes and Scheduled 
Tribes; can he ,give us figures 
for the percentage of Muslims to the 
total in these various categories of 
railway employees?

SHRI ATAL BIHARI VAJPAYEE: 
Brahmins. Kayasthas. etc.

SHRI INDRAJIT GUPTA- May I 
know the directives which have been 
given by him as stated by him recent­
ly, and may I know whether he has 
taken into account the fact that there 
is a prejudicial attitude on the part 
of many recruiting officers towards 
the Muslims?.

SHRI L. N. MISHRA: So far as the 
question of any special nrejudice is 
concerned, there is no such thing. As 
a matter of fact, one or two Chairmen 
of the Commissions are Muslims. 
Therefore, there is no question of pre­
judice there. But it is a fact, and I 
agree with Shri Indrajit Gupta, that 
there is a minority section to be given 
adequate representation. That is why 
we had this conference, but at thie 
stage we have not got the actual 
figures. As I have stated earlier, it 
is for the Chairmen to see to it that 
the minorities, especially the Muslims 
and the Christians, get due represen­
tation.
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SHRI PILOO MODY; The Minister 
has with held the information. He 
has the figures with him.

SHKI L, N. MISHRA: No.

SHRI PILOO MODY: You wiU plea­
se consult Mr. Qureshi who has the 
figures in front of him. I do not think 
the Minister should be allowed to 
withhold information in this fashion.

MR. SPEAKER: He is offering? you 
the file. You see it.

SHRI MOINUL HAQUE CHOUDH- 
URY: The Minister says he has no 
figures with regard to the Muslims. 
May I ask him a question with re­
ference to part (c), that even in the 
Rail Bhavan where he is sitting and 
holds his ofTice, taking from the post 
0  ̂ liftman, chaprassi, messenger 
boys, upto the officers, there are no 
Muslims, and if there be any Muslim, 
their number would not be more than
0.05 per cent?

SOME HON. MEMBERS; 
shame.

Shame,

SHRI MOINUL HAQUE CHOUDH- 
URY: Does he want to say, and Mr. 
Vajpayee also, that the Indian Mus­
lims are not even capable of becoming 
chaprassis? Is he and his Ministry 
not ashmed in secular India of such a 
situation? (Interruption)

SHRI M. RAM GOPAL REDDY; He 
was Cabinet Minister here. He is 
raising it now.

SHRI L. N. MISHRA: I do not know 
why there is so much excitement on 
such a simple question.

SHRI MOINUL HAQUE CHOUDH- 
URY; What right have you put that 
question? You can put it to the Spea­
ker. You cannot take us to be silent 
for aU time.

SHRI M. RAM GOPAL REDDY: 
When he was a Minister, the’-e yvas no 
such thing.

MR. SPEAKER: Please sit down.

SHRI MOINUL HAQUE CHOU- 
DHURY: I could only report to the 
Prime Minister {Interruption) Let 
the Minister answer the question.

SHRI L. N. MISHRA: It is a ques- 
 ̂ tion over which they need not be 

exited. It is a fact; I have confessed 
myself that I am not satisfied with 
the position as it is today and with a 
view to improve the position, we havê  
a special conference of the Chairmen 
and officers of the Railway Public 
Service Commissions and have given 
them the directives to see that the 
minorities get due representation. But 
to say that there is prejudice is not 
fair. There are two Chairmen who- 
are Muslims, and one of them is at 
Allahabad. There is no prejudice as 
such. It has so happened that proper 
representation has not been given, and 
it will be my endeavour to see that the 
minorities do get proper representa­
tion in the services.

SHRI MOINUL HAQUE CHOU- 
DHURY: Do the Chairmen of the 
Railway Public Service Commissions 
recruit cbanrassis, recruit the liftmen, 
recruit the clerks? Let the Minister 
answer it.

MR. SPEAKER: Do not set excited.

SHRI MOINUL HAQUE CHOU- 
DHURY: It is not a question of ex­
citement. It is misleading the House. 
Even if one is put as the Chairman of 
the Public Service Commission, does 
he want to take shelter by 'jsyinii? that 
these two Muslim Chairmen—, 
wretched Chairman could appoint 5th 
prade people. I say it is misleading, 
because the liftmen, the chaprassis, 
the clerks, are not recruited by the 
Public Service Commissions. These 
are appointed by the officers. If the 
charge is made that they are preju­
diced, certainly it is very valid.

SHRI ATAL BIHARI VAJPAYEE: 
The former Minister has charged the 
Muslims who are in Government ser­
vice as wretched. Are we to under­
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stand that a Muslim who is not 
in Government service is not wretched 
and the hon. Member is no lonj^er 
wretched because he is not in the 
treasury benches? (Interruptions)

SHRI A. P. SHARMA: From the facts 
available to the House it is clear that 
there is no fair or adequate represen­
tation to the minorities, especially 
Muslims and Christians, in the railway 
services. What specific directives and 
proposals have been made by the Rail­
way Ministry to the Service Commis­
sions to see that this deficiency is met?

SHRI L. N. MISHRA: I have made 
the position clear. We have been meet­
ing and discussing: this problem. From 
the discussions it has emerged that 
there is no proper representation to 
the minorities. We have requested the 
Chairman to see that the minorities 
get adequate representation. It is for 
the Chairman to decide how to do it. 
I do not want to interfere in the day 
to day working once the general policy 
directive has been issued.

SHRI A. P. SHARMA: It is a known 
fact that the Chairman of the Railway 
Service Commission does not formulate 
the recruitment rules. They are for­
mulated by the Railway Board. V7hat 
specific directive has been issued to il»e 
Railway Service Commission to rieet 
this deficiency because that is not the 
rule-making authority?

SHRI PILOO MODY: He cannot 
withhold that information.

SHRI L. N. MISHRA: I am nbt with­
holding any information. I have 
issued policy directives. So far as the 
details are concerned, they have to be 
worked out between the Service Com­
mission and the Chairman of the Rail­
way Board . That information is not 
with me at this stage.. (Interruptions)
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SHRI PRABODH CHANDRA: To
avoid fissiparous tendency by reserv­
ing seats for minorities, backward 
classes etc., has the Government any 
proposal to fix the allotment on the 
basis of the economic conditions of 
the people and not on the basis of 
their religion or birth?

SHRI L. N. MISHRA: Not at pre- 
eent. Sir.

SHRI SEZHIYAN: The minister
himself said that because not adequate 
representation has been given to the 
minorities, he has asked the Railway 
Service Commission chiefs to give due 
repreflentation to the minorities. This 
Is a very vague term. I want to 
know what ‘due representation* means. 
Is it going to be on the basis of popu­
lation? For scheduled castes who 
form 21 per cent of the total popula­
tion, the minister gave the figures of 
representation as 3.4 per cent, 4 per 
cent etc. I want to know what hap­
pened to the Class I, Class II and 
Class III services. Why is it that 
after 25 years of independence, the 
figure of representation is nowhere 
near 22 per cent? What steps will 
be taken in this regard? Will he hold

up all other representation till this 
percentage of 22 is reached in Class 
I and Class II services?

SHRI MOHD. SHAH QURESHIr 
Recruitment to Class I is done through 
the UPSC. Recruitment to Class II is 
by promotion from Class III. Rail­
way service Commissions only deal 
with Class III employees. Class IV 
employees are recruited through re­
gional or zonal railways. The hon. 
Member has seen the trend of repre­
sentation of scheduled castes and sche- 
dued tribes over the last 25 years. 
It has been seen that for Class I and 
Class il posts, scheduled tribes are 
not available because of the technical 
and scientific qualifications required 
for those posts (Jnterrupiions). 
As I have stated earlier, recruitment 
to Class I posts is done through the 
Union Public Service Commission and 
the railways do not come in there. 
All the Class I officers are given by 
the Union Public Service Commission 
to the railways and I do not know 
what the Union Public Service Com­
mission is doing. Recruitment to 
Class II posts is by promotion from 
Class III. The Railway Service Com­
mission is dealing with Class III posts 
only.

I have given the figures of re­
presentation of Scheduled Castes and 
Scheduled Tribes over the last 25 
years-----(Interruption) .

AN HON. MEMBER: What about
their percentage?

SHRI MOHD. SHAFI QURESHI: 
In class I, the total strength is 3,252, 
out of which Scheduled Castes are 
126—the percentage comes to 3.8 per 
cent—and the Scheduled Tribes are 
17—the percentage comes to 0.52 per 
cent. In Class II, the total strength 
of officers is 4,964, out of which Sche­
duled Castes are 174—the percentage 
comes to 3.5 per cent—and Scheduled 
Tribes officers are 23—the percentage 
comes to 0.46 per cent. In Class HI- 
the total is 5,91,106, out of which the 
Scheduled Castes representation is 
51,472—the percentage comes to 8.71
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per cent—but the representation of 
Scheduled Tribes is 1.09 per cent only. 
In Class IV, the representation of 
Scheduled Castes comes to 21.88 per 
cent and that of the Scheduled TribeS 
is 3.99 per cen t .. . . (Interruption).

SHRI SEZHIYAN: I raised two 
questions-----(Interruption).

SOME HON. MEMBERS ro^e—

MR. SPEAKER: I have already al­
lowed eight or nine questions and so 
many of you are still standing up. 
All of you please sit down.

SHRI SEZHIYAN: My question has 
not been answered. What specific 
directions have been given regarding 
the definition of “due representation 
to minorities and others” and what 
is the exact proportion of representa­
tion which they are visualising for 
the minorities? The answer given by 
him is about recruitment. Even there 
the L-ercentage has not gone beyond

per cent. What steps has he taken 
to see that this percentage goes up?

SOME HON. MEMBERS rose—

MR. SPEAKER: When the Minister 
is replying or when the Member is 
asking his question, other Members 
need not stand up-----(Interruption).

SHRI MOHD. SHAFI QURESHI: 
Certain concessions have been grant­
ed to Scheduled Castes and Scheduled 
Tribes to increase their intake in the 
railway services----- (Interruption),

SHRIMATI T. LAKSHMIKANTHA- 
M^tA: Sir, you have been hearing 
only the minorities and Scheduled 
Castes on this question.. . .  (JnterrMp- 
tion) .

MR. SPEAKER: My dear la d y .. ..
^Interruption).

SHRI PILOO MODY: 50 per cent 
of the engine drivers must be ladies 
___ (Interruption).

MR. SPEAKER: There are so many 
of you standing up on this question

I cannot allow all of you. All of you 
please sit down.

SHRI MOHD. SHAFI QURESHI: 
I was going to state the concessions 
and facilities which have been given 
to Scheduled Castes and Scheduled 
Tribes so that their intake increases 
so far as the railway services are con­
cerned. The maximum age limit 
prescribed for a post is relaxed by 
five years in the case of Scheduled 
Castes and Scheduled Tribes. Orders 
have been issued that there should be 
relaxation so far as viva voce and 
oral tests are concerned with regard 
to the Scheduled Castes and Schedul­
ed Tribes. The Railway Service Com- 
missioai have been asked to hold 
written tests for the Scheduled Castea 
and Scheduled Tribes as far as prac­
ticable separately from that for the 
general candidates. Where this is not 
practicable, the answer papers of re­
served community candidates are
valued separately. The interviews of 
Scheduled Castes and Scheduled
Tribes candidates are also arranged 
in separate batches...,

MR. SPEAKER: This should have 
been laid on the Table of the House.

SHRI MOHD. SHAFI QURESHIr 
I will lay it. These are some of the 
recommendations.

SHRI N. K. P. SALVE: The posi­
tion in the Constitution is clear. There 
is no reservation for Christians
and Muslims. But that was not the 
intent of the question of Mr. Indrajit 
Gupta. He clearly asked that far 
from reservation', the figures indicate 
that there is discrimniation against 
minorities. If the highly pedigreed 
and the very well-bred conscience o f  
the Government is really stirred by 
the injustice which is so palpable, 
may I ask the Minister as to whether 
he is agreeable to appointing a com* 
mittee of eminent men to enquire into- 
these appointments and see whether 
justice has been done to all concern­
ed.

SHRI L. N. MISHRA: There is no 
question of appointing any Commit­
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tee. I have already myself gone into 
it.

SHRI EBRAHIM SULAIMAN SMT: 
In view of the fact that, as far as 
Muslims and other minorities in this 
country are concerned, they are part 
ard parcel of this country, they must 
have adequate representation in every 
field of administration of the Govern­
ment. But the fact is that not only 
Muslim minority is meagrely repre­
sented but there is dfscrimination 
against them. Will the Minister give 
an assurance that he will give direc­
tive to all the Commissions to see 
that Muslim minority is given ade­
quate representation in all the Zonal 
Railways*>

Secondly, will he lay on the Table 
o f the House a statement as to the 
representation of Muslims and other 
minorities in Class J, Class II, Class 
III and Class IV services as far as 
all the Zonal Railways are concerned?

Thirdly, recently in Calicut which is 
^  Muslims-majority area, some porters 
were appointed at the railway station. 
21 Muslims had applied for the job 
of porter. There were 7 non-Muslim 
applicants. All the 6 non-Muslim 
were taken as porters. Not even one 
Muslim was taken even as a porter. 
Even for the job of porter, there id 
-discrimination, leave alone the Calas
I, Class II and Class III services 
T^ot a single Muslim was appointed af; 
a porter even though there were 21 
Muslims who had applied for it. 
There were 7 applications from non- 
Muslims and all the 6 porters taken 
were non-Muslims.

SHRI L. N. MISHRA: I have already 
■said about it. So far as Calicut ca«e 
is Concerned, I will look into it.
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SHRI S. M. BANERJEE: The mere 
fact that the two Chairmen of the 
Railway Public Service Commission 
are Muslims, is not going jto satisfy the 
Muslims. My question is whether it 
is a fact that, when the Muslim? 
qualify for Class III or Class IV posts 
even after production of two certi­
ficates from the gazetted officer/Mem * 
ber of Parliament/MLAs, their Con­
duct is verified before employment 
whereas in other cases only two certi­
ficates from the gazetted Officer/Mem­
ber of Parliament/MLAs are aufStei- 
ent to give them job. I want to know 
whether there is any such discriihi- 
nation and if there is, will the Minis­
ter remove it?

SHRI L. N. MISHRA: To the best 
of my knowledge and belief, there ]■ 
no such discrimination, and if there is 
any, that will be removed. But to 
the best of my knowledge, there J? 
none.
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SHRI SAMAR GUHA; The point is 
whether, Constitutionally, it is per­
missible to define the term due re­

presentation to the minorities’’ as to 
Muslims, Christians, etc. I am afraid, 
that is not possible. I want to know 
from the Government what ave the 
real reasons for Muslims not gitttinj: 
enough appointments. Is it due to 
prejudicial treatment? Is it thi;t dis- 
crimnation is made against the Muslim 
minorities? Or is it due to lack of 
proper number of applications for the 
posts? I want to know specifically, 
whether the Government will set up 
a Committee to investigate into the 
causes, whether there is any prejudi­
cial treatment or whether ther e ’s any 
discrimnation against the Muslim 
applicants.

SHRI L. N. MISHRA; I must say 
that there is no question of any deli­
berate discrimmation. There is no 
prejudice or discrimination. Therefore, 
there is no question of appointing a 

•committee.
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MR. SPEAKER: Mr. Sayeed ....
(Interruption) He will lay it on the 
Table of the House. Please ^̂ o not 
take other Member’s time.
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SHRI P. M. SAYEED: Regarding
reservation for Scheduled Castes and 
Scheduled Tribes. . . .  (Interruptions).

MR. SPEAKER: Order, pleaae.

SHRI P. M. SAYEED: Sir, kindly 
hear me. The question has not been 
satisfactorily answered. This ^^ubject 
should be given priority for discus­
sion for a full length of two hours. 
May I appeal through you to the 
Minister that he should accept my 
proposal for a discussion.

SHRI PILOO MODY: I want to 
complain that you have not asked 
a single member of our Party to ask 
a question. Kindly rectify it and let 
me ask a question—a very short one.

SHRI A. P. SHARMA; Will you 
kindly agree for a discussion, Sir?

MR. SPEAKER: I have allowed 
about half an hour for this question. 
We have been able to do only faur 
questions in one hour.

SHRI DINEN BHATTACHARYYA: 
You are the Speaker and the Minister 
has not replied fully and it will create 
a very bad impression and you will 
also be held responsible for it.
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?TN ^  ĴqrTT rlK15
V R  *̂i»i TFTT U/*h ^ ^ I

I ?tN 1 5,20 
+ M dlPt* ^ f|oj‘+>'t

^  '

SHRI PILOO MODY: I am sympa­
thising with the minorities, not with 
the Speaker.

MR. SPEAER: I am sorry. The only 
solution is to find some time for a 
discussion and those members who 
are left out will be accommodated in 
that (iiscussion and those members 
who are visibly left out like Mr. 
Piloo Mody, Mr. Khuda Bux, Mr. Pan- 
na Lai.. (Interruptions). The ques­
tion hour is over now.

WRITTEN ANSWERS TO QUES­
TIONS

News Report entitled 'Court delay 
helps Criminals’

•25. SHRI MADHURYYA HAL- 
DAR:

. SHRI VIKRAM MAHAJAN:

WUl the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas- 
efi tp state ;

‘ (a)' whether attention of Govern­
m ent'has been drawn to the press 
report'under the caption “Court delay 
helps criminals” as published in the 
“Hindustan Times” dated the 25th 
Jwriei 1973; and

' (b) if so, the reaction of Govern­
ment thereto?

THE MINISTER OF LAW, JUS­
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): .(a)
Yes, Sir.

(b) The law relating to criminal 
procedure has been considered by the 
Law Commission in all its aspects. 
On the basis of the recommendations 
made by the Commission, a Bill en­
titled “The Code of Criminal Proce­
dure Bill, 1970” was introduced in 
Parliament and was referred to a 
Joint Committee of both the Houses 
of Parliament. The Bill, as referred 
by the Joint Committee, passed by the 
Rajya Sabha and is now awaiting 
consideration by the Lok Sabha. The 
provisions of the Bill, as passed by 
the Rajya Sabha seek to speed up the 
disposql of criminal cases.

Report of Committee on Power short­
age in rural areas

•26. SHRI BANAMALI PATNAIK: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether the Committee appoint­
ed to look into the question of power 
shortage in rural areas and to sug­
gest remedial measures has submitted 
its report;

(b) if so, the recommendations 
made and those accepted by Govern­
ment; and

(c) if not, the reasons for del-ay
and the time by which it is expected 
to submit its report? ^

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
No Sir. The Committee appointed to 
examine the difficulties faced by the 
agriculturists and other consumers in 
rural areas in the matter ot electric 
power supply and to suggest remedial 
measures has not yet submitted its

pr Ireport.

(b) Does not arise.

(c) The committee has yet to tour 
some remaining rural areas and they 
are expected to submit the report by 
the end of the year.
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Lowering of Voting Age

^•27. SHRI S. M. BANERJEE:
SHRI SARJOO PANDEY:

Will the Minister of LAW, JUS­
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether a final decision has 
since been taken to reduce the vot­
ing age to 18 years;

(̂ b) if not, the reasons for delay; 
and

(c) when a decision is likely to be 
taken?

THE MINISTER OF LAW, JUS­
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) No, 
Sir.

(b) and (c). The proposal is still 
under consideration. Further certain 
practical difficulties which may arise 
on account of the enlargement of the 
electorate such as the extra numbers 
involved, the electoral arrangements 
these would necessitate, etc.,have also 
to be examined. In the circumstan­
ces, some more time is Likely to be 
taken to arrive at a decision.

Proposal to Double the Capacity of 
Trombay Fertilizer Plant

♦28. SHRI RAM BHAGAT PAS- 
WAN:

SHRI VARKEY GEORGE:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government propose 
to double the capacity of Trombay 
Fertilizer Plant; and

(b) if so, the broad outlines of the 
proposal?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BAROOAH: (a) and (b ). A  plan 
to expand the Ti-ombay Project is un- 
1075 LS— 2.

der consideration o f Government. 
The scheme envisages an additional 
production of 75,000 tonnes per an- 
nun) each of Nitrogen and P^Oq in 
the form of 375,000 tonnes/annumj of 
N.P. fertilizers. The project is es­
timated to cost about Rs. 37.5 crores 
with a foreign exchange component 
of about Rs. 13.8 crores.

Memorandum regardipc direct Rail- 
Link between Muzaffarpur and Sita- 

mar hi

♦29. SHRI HARI KISHORE SINGH: 
Will the Minister of RAILWAYS be 
pleased to state the reaction of Go­
vernment to the recent memorandum 
submitted by Legislators from Bihar 
for a direct Rail Link between Muza- 
flfarpur and Sitamarhi?

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): There have 
been representations for a direct rail 
link between' Sitamarhi and Muzaff- 
arpur. Prima facie, there does not 
appear to be any justification for this 
direct rail link from traffic or finan­
cial angles. Already the Samastipur- 
Muzaffarpur MG section is being con­
verted to BG as a part of the Baraba- 
nki-Samastipur MG to BG composite 
project. Proposals for the conver­
sion of Muzaffarpur-Raxaul or Sama- 
stipur-Darbhanga-Raxaul are separa­
tely under consideration. This link 
car; be considered only after a deci­
sion on the conversion project is 
taken.

Delay in Commencement of Produc­
tion at the Durgrapur Fertilizer 

Project

♦30. SHRI SAMAR GUHA: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether the basic blue print 
for the construction of the Durgapur 
Fertilizer Project including necessary 
infra-structure facilities and techni­
cal collaboration', contracts and relea­
se of foreign exchange for early com­
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pletion of the project were finalised 
by the end of 1966;

(b) whether the P.&D. Division 
had taken charge for comoleting the 
project by 1969 and whether by the 
middle of 1971 preliminary commis­
sioning operation in the Project had 
started;

(c) if so, the reasons for failure 
during the last two years to start fer­
tilizer production in the Plant; and

(d) the steps taken by Government 
to start immediate fertilizer produc­
tion in the Durgapur Plant?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BAROOAH): (a) Although the main 
technical collaboration and supplies 
contracts were finalised by the end 
of 1966, certain infra-structure facili­
ties could not be tied up by this time. 
Foreign Exchange for raw materials 
was substantially released in May/ 
July 1967.

(b) The completion of the project 
was the joint responsibility of the 
P&D Division and the site organisa­
tion. The construction of the plant 
was completed in September, 1971, 
but the plant has not yet gone into 
production.

(c) The delay in the commissioning 
of the project has been mainly due to 
mechanical failures in some of the 
imported equipments and other prob­
lems during the start-up of trial oper­
ations.

(d) The progress of commissioning 
is under constant review. Certain 
repairs and modifications in the plant 
are under way. As soon as these are 
completed, the plant should be able 
to commence production.

Proposal for toning up State Electri-i 
city Boards to avert (Recurring Power 
CMsis and to increase Power Genera­

tion

*31. SHRI M. KALYANSUNDARAM: 
Will Ihe Minister of IRRIGATION 
AND POWER be pleased to state;

(a) whether there is any proposal 
for toning up the State Electricity 
Boards to avert the recurring power 
crisis and to increase power genera­
tion; and

(b) if so, the main features thereof?

THE MINISTER OF IRRIGATION 
.AND POWER (DR. K. L. RAO); (a; 

and (b) Proposal for restructuring 
aiid efficient functioning of the State 
Electricity Boards are under consi­
deration in consultation in con­
sultation with the State Go­
vernments. To meet the growing re­
quirements for power, schemes for 
substantial augmentation to the gene­
ration capacity are being processed 
expeditiously. It is envisaged that the 
installed generation capacity at the 
end of the 5th Plan will be nearly 
double than what it is at the end of 
the 4th Plan. The risk of any re­
curring power crisis will thus be obvi­
ated. The Centre will play an active 
and growing role in power genera­
tion and transmission in the 5th and 
subsequent Plans, supplementing the 
efforts of the States and helping to 
meet the deficits in any State or 
region' as they arise.

Shortage of Kerosene

•32. SHRI SEZHIYAN: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether there have been shor­
tages in supply of kerosene to meet 
the demands of the public for the 
past three months;

Cb) if so, the extent of the shortage; 
and

(c) the steps taken to remove the 
deficiency? ■

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SH R I-D . K. 
BOROOAH): (a) Yes, Sir.

(b) Kerosene quotas to the States 
were cut by 10 per cent in the months 
ttf March and April, 25 per cent in 
May and 10 per cent in June, 1973.

. 1-
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(c) These cuts were imposed in 
order to increau^e the production of 
High Speed Diesel Oil required ur­
gently to meet the demands of agri­
culturists lor thrashing of wheat, 
transportation of food grains, as also 
for standby power generation sets, 
fBtc. Beside reducing tf̂ e quota of 
Kerosene Oil of the States, measures 
were also taken to curtail the produc­
tion of Aviation Fuels. With the 
onset of monsoons the demand for 
Diesel Oil for agricultural operations 
has now reduced and the Kerosene 
quotas for the States have therefore 
been restored fully from the month 
of July, i m .
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mocking of Poonch Canal by Pakistan

•34. SHRI HARI SINGH:
SHRI V. MAYAVAN:

Will the Minister of IRJUGATION 
AND POWER be pleased to state:

(a) whether Pakistan has blocked 
the Poonch canal; and,

(b) if so, the remedies proposed?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
and (b). A branch of Betar Nalla, a 
tributary of Jhelum feeds Poonch 
Power House generating 140 K.W. 
The head of the branch is in territory 
occupied by Pakistan and Pakistan 
authorities blocked on 15th June, 
1973, the branch, thus stopping the 
generation of power in Poonch power 
House. As Betar Nalla and its bran­
ches flow from Pakistan into Indian 
territory, it was easy for Indian' au- 
tho^r^ti  ̂ to divert fî id lead the water 
into Poonch feeder channel. The 
Power House started generation on 
19th June, 1973.
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Coastal Railway Connecting Emaku- 
lam with Allepy and Kayamkulam 

in Fifth Plan

•35. SHRIMATI BHARGAVI THA- 
NKAPPAN:

SHRI VAYALAR RAVI:

W ill the Minister of RAILWAYS 
be pleased to state:

(a) whether the Kerala Legislative 
Assembly has unanimously adopted a 
Resolution requesting the Centre to 
include the construction of a coastal 
Railway connecting Emakulam with 
Alleppy and Kayamkulam in the 
Fifth Plan; and

(b) if so. the Centre’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
resolution has been received.

(b) The survey conducted in the 
year 1970 revealed that the project 
is unremunerative. The Estimated 
cost for construction of the line as 
revealed by the survey was of the 
order of Rs. 10 crores. This area is 
very well served by roads and inland 
waterways. The existing MG Quilon- 
Ernakulam line which is under con­
version to BG is also not far away 
from the coast. In view of this, and 
the limited resources available for 
construction of new lines, it would be 
difficult to consider this project in the 
near future.

Completion of Flood Control Measures 
in Lower Damodar Rei^ions

•36. SHRI DINEN BHATTACHAR- 
YYA: Will the Minister of IRRIGA­
TION AND POWER be pleased to 
state:

(“a) whether the 1st phase of flood 
control measures in Lower Damodar 
Region has been completed;

(b) if not, the reasons therefor; and

(c) the steps Government propose to 
take to finish the work at the earliest?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
to (c). The first stage of Lower Da­
modar Improvement Scheme estimat­
ed to cost Rs. 6.82 crores was approv­
ed for implementation by the Planning 
Commission in April, 1971. The work 
on the scheme was taken up in 1971- 
72. According to the programme of 
i:onstruction included in the scheme 
report, the work is to be completed 
over a period of four years. There­
fore, the target date of completion is 
end of March, 1975.

Work on the scheme is in progress 
and the expenditure incurred upto 
end of March, 1973 is Rs. 341.30 lakhs. 
An outlay of Rs. 2 crores has been 
proposed for 1973-74. With the pre­
sent rate of progress, the work on 
Stage I is likely to be completed by 
the target date.
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Setting up of Thermal Project at 
Dalkhola in North Ben«:al

*38. SHRI R. N. BARMAN: )
SHRI B. K. DASCHOWDHU-" 
RY:

Wm the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the present position regarding 
the establishment of Thermal Project 
at Dalkhola in North Bengal;

(b) the probable date of commis­
sioning of the said project; and
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(c) whether there is any delay in 
commissioning the said Project, and î   ̂
so, the reasons therefor?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a)
The project report for setting up a 
thermal power station at Dalkhola in 
North Bengal has been cleared by the 
Advisory Committee on Irrigation, 
Flood Control and power projects. The 
Project is under consideration of the. 
sure and necessary urgency certificate

(b) and (c). Subject to availability 
of funds the project is expected to 
take about five to six years for com­
pletion from the date of commence­
ment of work.

C.O.B. Licences issued to Drug Manu­
facturing Firms with Foreign equity

exceeding 25 percent

•39. SHRI K. S. CHAVDA: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether any C.O.B. licences
have been issued to the drug manu­
facturing firms with foreign equity
exceeding 25 percent since 1969:

(b) if so, the names of the firms 
and the capacity covered by each 
Licence; and

(c) under what provisions of the 
Industries (Dev & Reg) Act, 1951, or 
any other law, these licences were is­
sued?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. BO- 
ROOAH); (a) Yes, Sir.

(b) A  statement is laid on the Table 
of the House. [Placed in Library. See 
No. LT-5155/73],

(c) The C.O.B. licendes were Is­
sued under Section 13(1)(c) of the 
Industries (Development & R^giila*- 
tion) Act, 1951 and in persuance of 
notifications issued under sub sections
(1) and (2) of section 29B of the said 
Act.

Construction of West Coast Railway

W iu'the' l^ s Y e r  be
pleased to state;

(a) what progress has been made in 
the construction of the West Coast 
Railway from Apta to Mangalore;

(b) whether the whole of the pro­
ject or only a Part of the project has 
been clearned by the Railway Board, 
the Planning Commission and the 
Finance Ministry; and

(c) when the work on bridges and 
tunnels will be started?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI):(a) to (c). 
The project is under active consider­
ation. Meanwhile earth-Work in the 
Apta-Dasgaon section (108 km.) has 
been taken up as drought relief mear 
sure and necessary urgency certificate 
has[ already been sanctioned. About 
92841 cubic meters of earth work has 
been done under drought relief at 
various locations on Apta-Dasgaon 
section. In the remaining portion of 
the Dasgaon-Mangalore Section hav­
ing length of about 800 kms., a detail­
ed Engineering Survey will be neces­
sary. Planning Commission has been 
requested for additional allotment of 
funds in the Fifth Plan for ofvelop- 
mental lines including the West Coast 
Railway Project.

Unauthorised prodaction by foreign 
dmg manufacturing firms

201. SHRI K. S. CHAVDA: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have de­
cided that with a view to curbing un­
authorised production in excess of the 
licenced capacity, import of raw mate­
rials/intermediates should be allowed
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on the basis of the licenced capacity 
•only;

(b) i£ sa, wliettier the decision re­
ferred to has been implemented in all 
cases of unauthorised production so 
far as drugs units with foreign equity 
-exceeding 26 percent are concerned;

(c) if not, which of these uĴ its are 
still being allowed imported raw ma­
terials/intermediates on the basis of 

unauthorised production; and

(d) the authority under which ex­
ceptions, if any, have been made?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) and (b). Yes. Sir. Res­
trictions are presently being imposed 
on the allocation of raw materials/ 
Intermediates for the production of 
bulk drugs on the basis of the autho­
rised capacity.

,(c) and (d). Do not arise.

Action taken agr^nst the drug manu- 
factdring firms for unauthorised pro­

duction

202. SHRl K. S., CHAVDA: Will the 
Minister of PETROLEUM AND CHE­

MICALS be pleased to refer to the 
reply given to Starred Question No. 
1006 dated 8th May, 1973 and state:

(a) whether any action has been 
taken against firms which have in­
dulged in unauthorised production 
much in excess of the lincenced capa­
city;

1, ' ■ - i. 'i- ;
(b) whether Gotvernment have de­

cided that imported raw materials/ 
intermediates should be allowed o/i the 
basis of the licenced/authorised 
capacity.

(c) if so,  ̂on what basis imported 
raw, materials/intermediates are be­
ing allowed to the five firms .referred 
to by the Minister in, his reply to a 
sappiem^entary*  ̂on the aforesaid ques­
tion; and

(d) whether no action has 
taken against these firms?

been

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) No, Sr.

(b) Yes, Sir.

(c) Restrictions are being imposed 
on the import of raw materials/inter­
mediates for the manufacture of bulk 
drugs in pursuance of Government de­
cision referred to in (b) above. .

(d) The question of taking action on 
unauthorised production is under con­
sideration taking into account the 
essentiality of the drugs and country’s 
requirements of the same vis-a-vis 
their current imports and indigenous 
production.
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Memorandum From All-India Railway 
Passengers Association

' 205. SHRI HUKAM CHAND 
KACHWAI: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Government have re- 
'ceived any memorandum from the 
All India Railway passengers Asso­
ciation in May, 1973;

(b) if so, the gist thereof; and

(c) the action taken by Government 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No 
memorandum from such a body has 
been received.
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Defective Runiiiiiff of the ’^ertiUiers
and Chemicals Limited, Travancore

206. SHRI VAYALAR RAVI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Cochin Division of 
the Fertilizers and Chemicals Limited 
pf Travancore has again developed 
running troubles during final running; 
and

(b) if so, the reasons for the 
failure of the authorities to find out 
the defects and take correctivc mea^ 
sures and the latest time schedule by 
which it is expected to start com­
mercial production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Yes, Sir.

(b) The various problems which 
have delayed the commissioning of 
the plant have been identified and 
appropriate corrective steps taken. 
The plant was recently run on a 
limited load and has been shut down 
for carrying out repairs and modi-
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fications. Production will commence 
\ as soon as these are carried out.

iDclusion of Vamauaimram Irrigation
Project of Kerala in Fifth Plan

207. SHRI VAYALAR RAVI: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the Government of 
KeraJa have recommended that 
Vamanapuram irrigation project be 
included in the Fifth Plan;

(b) if so, whether the Central 
Government have taken a final 
decision in the matter; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) the Fifth Plan propo­
sals have not yet been received from 
the Government of Kerala.

(b) and (c). Do not arise.

lrrig:atioii Projects in Kerala

208. SHRI VAYALAR RAVI; WiU 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) the names of irrigation pro­
jects in Kerala from which farmers 
are to be benefited fully or partly, 
during the year 1973-74; and

(b) the reasons for the delay in 
the completion of irrigation projects 
in that State and the steps taken to 
expedite their execution?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) There are already 10 
major and medium irrigation projects 
namely Neyyar, Chalakudy, Malam- 
puzha, Vazhani (Wadakkancherry),

Peechi, Walayar, Cheerakuzhi, 
Pbithundy, Gayiathri and Mangalam, 
completed in the State which irrigate 
about,2.29 lakh acres of land. Besides 
these, seven major irrigation projects 
namely Periyar Valley, Kallada, 
Pamba, Kuttiyadi, Chitturpuzha, Kan- 
hirapuzha and Pazhassi are at present 
under construction in the State. Of 
these, Periyar Valley Kuttiadi and 
Chitturpuzha have already started 
giving partial benefits; Pamba project 
is expected to be partially commis­
sioned during the year 1973-74.

(b) The Government of Kerala 
have reported that the works on these 
projects are progressing satisfactorily 
keeping in view the resources avail­
able in the State Plan. The Govern­
ment of Kerala have, from time to 
time been urging that special Central 
assistance outside the State Plan 
frame-work may be provided to them 
to accelerate their irrigation projects. 
The question of providing such assis­
tance to selected major irrigation 
projects in the country, including 
some projects of Kerala^ whose 
accelerated construction can help to 
create significant additional irrigation 
potential in the next three years, is 
being looked into by the Planning 
Commission.
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F u e l ' o o t  of IndtaH'iistlia 
Power House, Delhi

210. SHRI Y. ESWARA. REDDY: 
Wm the Minister of IRRIGATION 
AND POWER be pleased to state:
(A

(a) whether the Indraprastha 
Power House, Delhi was swindled 
out of fuel on June 12, 1973 when an 
oil tanker, which brought fuel 
from Shakurbasti Depot, had two of 
its compartments completely empty;

(b) if so, whether any enquiry has 
been made and culprits arrested; and

(c) the steps being taken to avoid 
such swindling in future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERM A): (a) No, Sir. There was an 
attempted swindle which was detected 
by checking;

(b) The case has been handed over 
to the Police, who arrested the Driver 
and the Cleaner of the vehicle along 
with tanker;

(c) Measures have been taken to 
tighten up the procedure in checking 
the receipt of Oil through Lorry-tan- 
kers supplied by the I.O.C. The 
matter has been taken up with

the I.O.C. to check the move­
ment of the vehicles and to ensure 
that no pilferage occurs in transit. 

Security arrangements have been tight­
ened at the I.P. Station so that the 
incoming Lorries are subjected to 
thorough check before and after de­
canting. Action is being taken to 
^et the furnace oil from I.O.C. thro­
ugh Railway Wagons and the propo­
sal given by them is under scrutiny.

Reservation Tickets by Racket^rs in 
Galcutfca, DeKii; Madras, Combay, 

Kanpur and Amritsar.

211. SHRI SAROJ MUKHERJEE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether most of the berth re­
servation tickets for III sleeper 
coaches have already been sold for 
September, 1973, after the time limit 
had been withdrawn;

(b) whether almost all reservations 
have been bagged by racketeers and 
blackmarketeers in the cities of Cal­
cutta, Delhi, Madras, Bombay, Kanpur 
and Amritsar from the respective 
Railway counters and those reserva­
tion tickets are being sold to the 
genuine Railway travellers at black 
market rates; and

(c) if so, what steps Government 
contemplate to take to obviate the 
geheral travelling people?

\

THE DETOTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOriD. SHAFI QURESHI): (a) and
(b ). No.

(c ). Does not arise.

" v; I ' .1*
Agreement with Bangladesh on Diver­
sion of Ganges Water to Bhaj5;irathi 

Through Farakka Barrage

2 l i ' SHR; VARKEy '^GEORGE: Will 
the Minister of IRRIGATION AITO 
P0WB31 be'pleased to state:

'1
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(a) whether Government have 
taken any decision to divert 40,000 
cusecs of Ganges water to the Bhagi- 
rathi through Farakka Barrage by 
the end of this year;

(b) whether any agreement has 
been signed in this regard with 
Bangladesh; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERM A ): (a) A statement was
laid by the Minister of Irrigation and 
Power on the table of Lok Sabha on 
the 16 th August, 1972, regarding 
Farakka Project and the Port of Cal­
cutta wherein the procedure for 
operation of the Farakka Project has 
been indicated. The Feeder Canal 
which will carry the Ganga waters 
into the Bhagirathi is expected to be 
ready by early next year.

(b) and (c). Discussions were held 
in New Delhi between the delegation 
from Bangladesh led by his Excellency 
Khandaker Moshtaque Ahmed, Mini­
ster of Flood Control, Water Resources 
and Power, and the delegation of 
India led by the Union Minister of 
External Affairs on the 16th Bhd 17th 
July, 1973 about the Farakka Barrage 
Project and its impact on India and 
Bangladesh. It was agreed that the 
two sides wiU meet again and continue 
the discussion with a view to arriving 
at a solution of the problem. The 
two sides further agreed that a mutu­
ally acceptable solution will be 
arrived at before operating the 
Farakka Barrage Project.
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THE DEPUTY MINISTER IN THE 
MINISTRY OF PBTROLEUM .^ND 
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). A representa­
tion was received from the Corporation 
requesting exemption from the present 
procedures relating to empanelment of 
its officers by the Empanelment Board 
for appointment to top level posts in 
the Undertaking. The Corporation has 
been advised that it should abide by 
the existing procedures.

9 AttachiDg three bogies to Dehradun
f^o Express at Faizabad
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Selection of Managers of Fertilizer 
Corporation of jndia

214. SHRI M. M. JOSEPH: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state;

(a) whether the Fertiliser Corpo­
ration of India has refused to let Gov-

; '/emment Panel select managers; and

(b) if so, the reaction of Govern­
ment thereto?

216. SHRI R. K. SINHA: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether to give certain facilities 
to the people of Eastern Uttar Pra­
desh, Government are examining a 
proposal to attach at Faizabad three 
bogies to Dehradun Express, which 
will ultimately be joined with 83 Up 
train; and

(b) if so, when a decision is likely 
to be taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI); (a) No.

(b) Does not arise.

Increasing the speed Sarju Express

217. SHRI R. K. SINHA: WiU the
Minister of RAILWAYS be pleased to 
state:

(a) whether there is a proposal 
under the consideration of Railways 
to make the Sarju Express train a 
faster train and also to strengthen the 
track; and

(b) if so, the salient features there­
of and when a decision in this re­
gard is likely to be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.
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Proiress on Oil Refinery at Mathura

218. SHRI R. K. SINHA:
SHRI NAWAL KISHORE 

SINHA;

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) the progress so far made in 
setting up an oil refinery at Mathura 
in Uttar Pradesh; and

(b) the time by which the proposed 
refinery is likely to be set up and the 
particular reasons for delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) and (b). The site for the 
Mathura Refinery has already been 
selected. Survey of the site, land ac­
quisition, planning for water supply 
and aflluent system, etc., are in pro­
gress.

A Protocol has been signed between 
the Government of India and the Gov­
ernment of USSR on 20th July, 
1973. The Protocol envisages coopera­
tion between the* two countries in the 
construction of the Mathura Refinery. 
As per the Revised Feasibility Report 
prepared by the IOC,' the construction 
of the refinery is expected to be com­
pleted within 60 months from the date 
of project clearance. Clearance to 
the project by Government is expect­
ed to be given shortly and the Re­
finery is expected to be commissioned 
by 1978.

Sarda Saha^ak Pariyojana

219. SHRI R. K. SINHA: Will the
Minister of IRRIGATION AND 
POWER be pleased to refer to the re­
ply given to Unstarred Question No. 
7930 on the 24th April, 1973, regard­
ing Sarju Yojana and state:

(a) the further progress made till 
now in respect of Sarda Sahayak Pari­
yojana;

(b) the area of land likely to be 
irrigated in Faizabad Division/District 
as a result of this Pariyojana; and

(c) the steps taken by Government 
to ensure timely and scheduled com­
pletion of the work on the Pariyojana?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AOT 
POWER (SHRI BALGOVIND 
VERMA): (a) The progress on the
works under the Sarda Sahayak Pari­
yojana continued to be made. The 
present position is as under:—

Girja Barrage: 9 Bays out of 35 have 
been completed. The remaining 26 
bays are expected to be completed by 
June, 1975.

Lower Sarda Barrage: The work on 
the Sarda Barrage consisting of 20 
bays of 18 metre length which was 
started iî  September/October, 1972 
has been completed by this time. Fab­
rication and erection of gates, etc., of 
this Barrage is expected to be com­
pleted by June, 1974.

Link Channel and Feeder Channel:
The work is in full swing in Link 
Channel and Feeder Channel mainly 
upto 105 km. where it meets Darya- 
bad Branch and more than 60 per 
cent of the works has been completed. 
The balance work on the Feeder 
Channel upto 105 km. is scheduled to 
be completed by June, 1974.

Distribution system: The work is in 
progress.

(b) Areas of land likely to be irri­
gated in various districts of Fai/abad 
Division lying in Ganga-Ghaghra Doab 
are as under:

1. Barabanki 4.75 lakh hectares

2 . Faizabad 1.23 lakh hectares

3. Pratapgarh 2.27 lakh hectares

4. Sultanpur 3.30 lakh hectares

(c) Special Central Assistance of 
Rs. 6.03 crores was given for this Pro­
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ject during 1972-73. The question of 
providing special central assistance 
during 1973-74 is under consideration 
of the Planning Conunission.

To overcome shortage of steel for 
the various works of the project the 
Government of India have approved 
the import of steel. The State Govern­
ment have accorded a high priority 
to this project in regard to issue of 
cement.

As per the present plans, the Sarda 
Sahayak Pariyojana is likely to be 
completed by 1978 except for some 
finishing work which is expected to 
be completed by 1980.

Construction of Railway line from 
Dharamnagar to Kumarghat

221. SHRI BIREN PUTTA: Will 
the Minister of RAILWAYS be 
,pleased to state; ^

(a) whether Rail line construction 
from Dharamnagar to Kumarghat will 
start in November, 1973; and

(b) if so, whether local labour will 
be utilised on the project?

THE d e p u t y  m in is te r  IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) De­
cision on the construction of the rail­
way line from Dharamnagar to 
Kumarghat has not yet been taken.

Constraction of staif quarters by O & 
NGC in Tripura

220. SHRI BIREN DUTTA: Will the 
Minist.?r of PETROLEUM AND CHE- 
MICAI.S be pleased to state;

(a) whether land has been purchas­
ed by the Oil and Natural Gas Com­
mission in Tripura for the construction 
of staff quarters;

(b) what amount will be spent on 
the construction of Staff quarters and 
the Central Office; and

(c) when the work is expected to 
start?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH);
(a) Yes, Sir.

(b) It is estimated that Rs. 131 lakhs 
approx. would be required for the 
whole township. The construction will 
be carried out in phases. For the Ir-t 
phase of the construction programme, 
a sum of Rs. 88.14 lakhs has been sanc­
tioned

(c) The first phase of construction 
t work is expected to start soon.

(b) Does not arise.

Power failure in Delhi

222. SHRI SAT PAL KAPUR:
SHRI M. M. JOSEPH:

Will the Minister of IRRIGATION 
AND POWER be pleased to state;

(a) whether Delhi experienced an 
unprecedented power failure during 
the last week of June. 1973;

(b) the main causes thereof and 
whether it was due to sabotage; and

(c) the steps taken to ensure the 
proper and smooth functioning of this 
essential service and to improve the 
service conditions of employees work­
ing in this service?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWEa (SHRI eALGOVIND yER- 
MA): (a) ^ d  (b). Yes Sir. There 
was a power failure on 26th June, 
1973 at Dellii due to shut down of 
Indraprastha Power Station. Tligis 
was caused by heavy system load, 
forced outage of certain generating 
units compounjied with extreme low 
voltage of Bhakra suppjy due tp sys­
tem loading conditions. Strijte by 
a section of the staff led to cUfflculties
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in maints^ning/resuming power gene­
ration. Sabotage is not suspected.

(c) The technical problem of power 
station have been examined by the 
Tata Rao Committee and problems of 
low voltage from B.M.B. were exa­
mined by a Study Group set up under 
the chairmanship of Shri B. V. Desh- 
mukh (Chairman B.M.B.). The 
various Departments/Organisations 
concerned have been asked to imple­
ment their recommendations urgently.

Most of the recommendation of the 
Sivasankar Committee, which was 
constituted in order to fio into the 
grievances of the D.E.S.U. Engineers 
and technical supervisory staff are in 
the process of implementation. The 
issue with regard to the proportion­
ate increase in the wages of the 
workers not covered by the recom­
mendations of the Sivasankar Com­
mittee is also under consideration.

Racket for resale of used Tickets on 
Kanimr—Agra Railway Section

223. SHRI SAT PAL KAPUR:
SHRI NAWAL KISHORE 

SINHA;

Will the Minister of RAILWAYS 
be pleased to state;

(a) whether the Central Bureau of 
Investigation has unearthed a racket 
for the resale of used Railway tickets 
on the Kanpur—Agra Railway section;

(b) if so, the steps taken to punish 
the offenders: and

(c) the steps taken or proposed to 
be taken to check the operation of 
such rackets?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a)
According to an information received 
in this Ministry. Railway tickets 
issued from City Booking Agency, 
Moolganj, Kanpur, for Agra Fort 
were being brought back to Kanpur 
and resold or shown refunded by the 
Booking Agency. The information was

passed on to the Central Bureau ot 
Investigation who registered a case 
for investigation. Following a dis­
creet watch kept at Kanpur and Agra 
Fort and confidential enquiries, the 
C.B.I. were successful on 19th May, 
1973 in detecting a case of sale of 
used tickets at the City Booking 
Agency, Moolganj. A  search of the 
Booking Agency conducted by the 
C.B.I. officials resulted in the re­
covery of 15 more used tickets. Sub­
sequently, a search of the house of 
the person who had been observed 
bringing back used tickets from Agra 
Fort, was also conducted which re­
sulted in the recovery of some docu­
ments which provided indications 
about the existence of the racket. 
Further investigations by the C.B.I. 
are still in progress.

(b) Action as necessary will be 
taken against the persons involved in 
the hght of the results of investiga­
tions by the C.B.I.

(c) A statement indicating the 
steps taken to prevent such rackets 
is attached.

If a person, with intent to defraud 
a Railway Administration, uses or 
attempts to use a ticket which has 
already been used on a previous 
journey, he is punishable under Sec­
tion 112 of the Indian Railways Act

Instructions exist with the Railways 
that tickets of all passengers should 
be nipped at the entrance gates and 
in the trains and should be cancelled 
after collection at the destination 
stations.

Regular checks are made by the 
ticket checking staff on Railways to 
ensure that passengers travel on pro­
per tickets.

CBI report on undocumented collec­
tion of money by Fertilizer 

Corporation

224. SHRI SAT PAL KAPUR:
SHRI NAWAL KISHORE 

SINHA:
Will the Minister of PETROLEUM



^3 Written Answers JULY 24, 1973 Written Answers 64

AND
state:

CHEMICALS be pleased to

(a) whether the CBI has submitted
any final or interim report in the 
case of alleged undocumented collec­
tion of money by the Fertilizer Cor­
poration from dealers 'n Andhra and 
Mysore; and '

(b) the names of the Managers 
(Sales) of Fertilizer Corporation col- 
in Andhra and Mysore areas found 
responsible for improper col­
lection of arrears and the action taken 
against those responsible for the de­
fault?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH); (a) An interim report has 
been received from the CBI who are 
continuing further investigations.

(b) Does not arise at present.

News item rc^^ardins: allegations by 
Fertilizer Corporation against foreign 

business lobbies

225. SHRI SAT PAL KAPUR:
SHRI NAWAL KISHORE 

SINHA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
stat#̂

(a) whether his attention has been 
invited to the news item which ap­
peared in the “Patriot” dated 11th 
April, 1973 regarding allegations of 
Fertilizer Corporation against foreign 
business lobbies;

(b) whether a copy of the memo­
randum submitted by the Fertilizer 
Corporation in this regard will be laid 
on the Table of the House; and

(c) the broad outlines of the pro­
posal before Government for reorga­
nising fertiliser designing and 
consultancy organisations?

THE DEPUTY MINISTER IN THE 
MINISI'RY OF PETROLEUM AND

1 CHEMICALS (SHRI DALBIR SINGH):
(a) The report in question refers to

a memorandum said to have been sub­
mitted by the Fertilizer Corporation of 
India to the Prime Minister. No such 
Memorandum has been received by 
the Prime Minister.

(b) and (c). Do not arise.'

Shortage of Kerosene due to aviatioii
fuel adulteration in West Bengal

226. SHRI MADHURYYA HALDAR: 
WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state;

(a) whether aviation fuel adultera­
tion has caused shortage of Kerosene 
in the State of West Bengal;

(b) whether any enquiry has been 
made in the matter so far;

(c) if so, the findings of the en­
quiry; and

(d) the steps taken against those 
indulging in this malpractice?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS SHRI DALBIR 
SINGH): (a) No, Sir.

(b) to (d ). Do not arise.

ColIisioD of Trains at Vikhroli StatioH 
(Central Railway)

227. SHRI MADHURAYYA HAL­
DAR:

SHRI K. LAKKAPPA:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether at Vikhroli Station on 
the Central Railway, two trains colli­
ded on 4th June, 1973;

(b) how many people were killed; 
and

(c) the causes of the accident and 
the compensation paid to the victims 
thereof?
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THE DEPUTY MINISTER IN THE 
MliNlSTKY OF RAILWAYS (SHRl 
MOHD. SHAFI QURESHI): (a) Yes.

(b) No one was killed in this acci­
dent. However, 11 persons sustained 
injuries of whom one was hurt grie­
vously.

(c) According to the provisional 
finding of the Additional Commis­
sioner of Railway Safety, Central 
Circle, Bombay, who held his statu­
tory inquiry into this accident, the 
accident, was due to the failure of 
railway staff.

So far no compensation has been 
paid to any of the victims of the acci- 
paid to any of the victims of the acci- 
compensation has been received and 
necessary action thereon is being 
taken by the Ex-Officio Claims Com­
missioner. However, an ex-gratia 
payment of Rs. 250/- to each of eight 
injured persons out of the eleven 
injured has been made.

Declaratii^n of Railways as ‘‘Essential 
Services” under D.I.R.

228. SHRI BANAMALI PATNAIK: 
Will the Minister of RAILWAYS be 
pleased to stale:

(a) whether Railways have been 
declared an essential service under 
the Defence of India Rules; and

(b) if so, the results achieved so 
far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): .(a) and
(b). Under Rule 119 of the Defence 
of India Rules, a railway service is 
an ‘'essential service” . There is, 
therefore, no question of declaring 
railway service as essential service.
1075 LS—3.

Loss due ta dislocation of train ser­
vices as a result of employees’ strike

1229. SHRI BANAMALI PATNAIK: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the train services on 
the Northern Railway were dislocated 
as a result of recent strike;

(b) If sO. the loss incurred as 
result thereof; and

a

(c) the steps taken to ensure better 
working conditions for railway emp­
loyees to ensure that the trains run 
efficiently and in time?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) About Rs. 35 lakhs.

(c) There are two important forums 
through which the demands of the 
employees could be raised. They are 
the Permanent Negotiating Machinery 
which is fu jjt :0 iins at 3 different 
tiers and the Joint Consultative 
Machinery of the Departmental Coun­
cil which is functioning at the tier of 
the Railway Board. Further, represen­
tations received from any source 
are given due consideration and such 
action as is feasible is taken. When 
there is so much of scope for raising 
the points of grievances and getting 
them redressed, there should really be 
no room for sudden out-bursts of 
illegal strikes or agitations like “Work 
to Rule” , “Work to Safety” etc.

- Whatever demands are presented to 
the administration are given due con­
sideration with the utmost sympathy. 
It has to be realised by staff that just 
because certain demands have been 
voiced, it does not mean that they 
should be conceded forthwith. Gov­
ernment have to consider the demands 
taking into consideration factors like 
financial resources, the framework of 
the rules and regulations, justification 
for accenting the demands and the 
repercussions of their acceptance.
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Increase in prices of petroleum pro­
ducts and its impact on consumers

230. SHRI S. M. BANERJEE:
SHRI INDRAJIT GUPTA:

WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether prices of petroleum 
products have again been increased; 
and

(b) if so, the reasons for this in­
crease and how it is going to affect 
the consumers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIRSINGH):
(a) and (b). The selling prices of 
Aviation gasolines and motor spirit 
were increased on 1st March 1973 on 
account of the increase in the rate of 
excise duty on these products. On 
11th June, 1973. the basic ceiling sell­
ing prices of all bulk refined petroleum 
products except kerosene were in­
creased to compensate the refineries 
partially for the steep increase in the 
price of imported crude oil. The 
increase in the orice of products 
allowed on 11th June, 1973 has been 
of the order of 16 per cent over the 
prices fixed on 28th May. 1971. The 
increase in the price of crude oil 
during the same period has been of 
the order of 35 per cent. The price 

. of cooking gas has been increased by 
about seventy paise for a cylinder of
15 kgs. The prices of other products 
have gone up by 2 to 5 paise per litre. 
The price of naphtha which is used 
chiefly by the fertilizer and petroche­
mical units has been increased by Rs. 
40 per tonne to narrow down the very 
wide gap between the prices of im­
ported and indigenous naphtha.

Consideration of bonus payment to 
Railway employees by Pay

I Commission

231. SHRI S. M. BANERJEE: Will 
the Minister of RAILWAYS be pleas­
ed to slate:

U) whether the Pay Commission 
has not considered the question of 
payment of Bonus to Railway emp­
loyees;

(b) whether his Ministry now pro­
poses to take a decision to pay 
minimum bonus of 8.33 per cent to 
its employees, as paid to the employees 
of public undertakings; and

(c) if so, when a final decision is 
likely to be taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
Commission has made no recommen­
dation in the matter.

(b) and (c). In accordance with 
Government’s earlier decision, emp­
loyees of departmental establishments 
such as Railways etc. continue to be 
excluded from the purview of the 
payment of Bonus Act, 1965.

Setting up of National Power Grid

232. SHRI S. M. BANERJEE:
SHRI P. VENKATASUBBAI- 
AH:

Will the Minister of IRRIGATION 
AND POWER be pleased to state;

(a) whether final decision has been 
taken to have a National Power Grid 
in the country to overcome the power 
shortage in the various States; and

(b) if so, the steps taken in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
M A): (a) and (b ). The concept of 
inter-connecting the State Power sys­
tems to form regional grids with the 
ultimate objective of forming a 
National Grid has already been accep­
ted and several State power systems 
have been inter-connected to form 
regional grids in the different regions. 
Power exchanges to the extent possi­
ble are also taking place between 
various, power systems, depending7



69 Written Answers SRAVANA 2, 1895 (SAKA) Written Answers 70

upon the availability and needs. 
The evolution of a grid systems is 
a continuous process and more inter- 
State/inter-regional lines are being 
constructed to provide for increased 
line capacity for the exchange of po­
w er between systems. The steps 
taken so far are given below.

1. NortherD region.— The Punjab 
and Haryana Systems are inter-con- 
necied by 200 KV transmission lines 
under the Bhakra system. The Delhi 
power system is drawing power of 
the order of 85 MW from BMB sys­
tems over the 220 KV Ganguwal- 
Rohtak Road line. With the comple­
tion of the Hissar-Ballabgarh-Delhi 
220 kV line the Delhi system has now 
been running in parallel with the BMB 
system. Ra.iasthan is connected with 
the BMB system through a 220 KV 
S /C  line from Hissar to Khetri and 
a 132 KV S/C  line from Hissar to 
Rajgarh; Power drawal over these 
lines is at present 50 MW and 20-40 
MW respectively. A 220 KV line 
from Muradnagar to Delhi was com­
missioned in January, 1970 and Uttar 
Pradesh was drawing upto about 35 
MW of power over this line from the 
Delhi sy s t^ .

2. Western fesion.—The Gujarat
and Western Maharashtra Power sys­
tems are inter-connected through the 
220 KV line via Tarapur Atomic 
Power Station and this line is enabling 
both Maharashtra and Gujarat to draw 
power from the Taraour Atomic 
Power Station. A 132 KV, S /C  line 
on D /C  towers inter-connecting 
Chandni (M.P.) and Bhusawal (Maha­
rashtra) was commissioned in 1969. 
The second circuit was commissioned 
in February, 1972. A 220 KV S/C line 
on D /C  towers between Satpura 
(M.P.) and Ambazari (Maharashtra) 

has recently been completed.

3. Southern region.—The constituent 
States in the Southern Region already 
have unified grids in the respective 
systems. A 220 K V /S /C  line from 
Bangalore to Singarapet, inter-connect

ing Mysore and Tamil Nadu power 
systems was commissioned in Nove­
mber, 1965 and power of the order of 
150 MW is beinj; fed into the Tamil 
Nadu system from the Mysore system 
whenever possible. The 220 KV link 
between Pamba (Kerala) and Madurai 
(Tamil Nadu) was commissioned in 
1969-70 and Tamil Nadu is receiving 
100 MW from Kerala over this line. 
A 110 KV S/C  line from Mangalore 
(Mysore to Kasargode) (Kerala) was 
commissioned in October, 1966 and 
since then Kerala State has been 
drawing power from Mysore for meet­
ing the load demands in the Kasar- 
god-Cannanore. region. The 220 KV 
S/C  line from Munirabad to Hampi 
was completed in 1970 and power of 
the order of 70-110 MW is being drawn 
by the Andhra Pradesh system over 
this line. The 220 KV S/C  line from 
Chittoor (A.P.) to Katapdi (Tamil 
Nadu) has been completed.

4. Eastern region.—The various sys­
tems in the Eastern Region are al­
ready inter-connected by 132 KV lines. 
Bihar is drawmg power of the order 
of 50 MW from Damodar Valley 
Corporation through 132 KV S/C line 
from Chandil (DVC) to Rajkharsawan 
(Bihar). Damodar Valley Corpora­
tion is exchanging power supply with 
West Bengal over the 132 KV D/C 
line from Durgapur (West Bengal) to 
Durgapur (DVC). Bihar is receiving 
power of the order of 20 to 40 MW 
from Orissa over the 132 KV S/C line 
from Kendposi (Bihar) to Joda 
(Orissa) and about 10 MW over 
Rourkela Geolkara 132 S/C line.

5. North Eastern region.—Assam is 
supplying power to Nagaland through 
the 66 KV line connecting Golaghat 
and D'iniapur. Badarpurl-Dharma 
nagar section of the 132 KV S/C  line 
from Badarpur to Agartala (Tripura) 
has been completed and charged at 
33 KV.

Inter regional links..—The Rihand 
(U.P.) and Bihar/DVC systems are 
inter-connected by a 132 KV double
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circuit line from Riband (U.P.) to 
Barun (Bihar). The U.P. system is 
further inter-connected with the Bihar/ 
DVC systems by a 132 double circuit 
line from Mughalsarai to Karamnasa. 
Mysore in the Southern Region and 
Maharashtra in the Western Region 
are inter-connected by a 220 KV line' 
from Belgaum to Kolhaour. Goa in 
the Western Region is inter-connected 
with Mysore in the Southern Region 
by a 110 KV double circuit line bet­
ween Fonda and Dandeli over which 
Goa is drawing about 20 MW from 
Mysore. U. P. in the Northern Re­
gion is receiving power from Madhya 
Pradesh in the Western Region over 
a 132 KV line from Morwa (M.P.) to 
Rihand (U.P.) The Northern Region is 
inter-connected with the Western Re­
gion by a 132 KV line from Nccmuch 
to Udaipur. The Rp.iasthan systems 
draws about 25 MW from Madhya 
Pradesh system over this link.

It may be mentioned that during 
the recent power crisis in Mahara­
shtra and Gujarat grids consequent 
on the shutdown of Tarapur and Nasik 
Power iStations, the Belgaum-Kolha- 
pur 220 KV line and Chandni-Bhusa' 
wal 132 KV line played a very useful 
role in meeting the power require­
ments of Maharashtra to a certain 
extent by importing power from 
Mysore and Madhya Pradesh respec­
tively. A portion of the power and 
energy thus received was transmitted 
to Gujarat grid from Maharashtra by 
means of the Kalwa-Tarapur Navsari 
220 KV link.

In order to assist in the construc­
tion of more inter-State lines of larger 
capacity the Centre is providing loan 
assistance to the States for construc­
tion of the inter-State/Inter-Regional 
transmission lines during the Fourth 
Plan outside the States’ Plan under 
the Centrally Sponsored Scheme. For 
enabling interrated operation of the 

I' power systems in each region, Re­
gional Load Despatching Stations are 
also being established.

Installation of street poles and 
permanent Domestic Power connec­

tions in Raj Nagar, Ghaziabad

233. SHRI S. M. BANERJEE:
SHRI RAM BHAGAT PAS- 

WAN:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether some of the owners 
of the newly built houses in Block
6 of Raj Nagar, Ghaziabad have ap­
plied for the installation of street 
poles and permanent domestic power 
connections as far back as 12th Feb­
ruary, 1973;

(b) if so, the reasons for not giv­
ing permanent power connections to 
those houses even after the lapse of 
over four months; and

(c) the tentative time by which 
permanent connections would be 
given to these houses?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMAh (a) Uttar Pradesh State 
Electricity Board has informed that 
only one person had applied for 
power connection in Block G of Raj 
Nagar Colony, Ghaziabad in the 
month of February, 1973 and one more 
person applied for power connection 
in the month of June, 1973.

(b) Distribution mains have not been 
laid in this Colony, hence permanent 
connection could not be given. Action 
for laying of distribution mains is be­
ing taken by the Board in co-ordina­
tion with the Improvement Trust, 
Ghaziabad.

(c) Permanent power connections 
will be given after the distribution 
mains are laid in about 2 to 3 months.

Separate Company Law for Govern­
ment Undertaking

234. SHRI RAM BHAGAT PAS- 
WAN: Will the Minister of LAM^
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JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether there is a proposal to 
have separate Company Law for Gov­
ernment Undertakings; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) No Sir.

(b) Does not arise.

Execution of Bagmati River I'roject 
in Bihar

235. SHRI HARI KISHORE SINGH: 
Will the Minister of IRRIGATION 

AND POWER be pleased to state the 
progress made so far in the execution 
of Bagmati River Project in Bihar?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): The Bagmati Irrigation 
Project is in the initial stage of con­
struction. _̂ The work on the construc­
tion of approach road from Sitamarhi 
to head works site has been complet­
ed. The divisional colony at Sita­
marhi and Sub-divisional ‘polonies at 
Riga and Parasoni have been complet­
ed and the construction of remaining 
buildings is nearing completion. 40 
per cent of work on Afflux Bund of 
the Barrage has been completed. 
Earth work on the canal below ffita- 
marhi road has been tak^n up in a
3 mile reach and is progressing.

Free Travelling Facilities to Railway 
Employees and their families

236. SHRI HARI KISHORE SINGH: 
Will the Minister cf RAILWAYS fa- 
pleased to state:

(!a) the total number of employees 
and their families who have availed 
of the free travelling facilities on the 
Indian Railways during the last three 
years;

(b) the reasons for extending 
facilities;

such

,(c )  whether there is any check on 
the misuse of such facilities; end

(d) the total amount of revenue loss 
on such facility in the last three 
years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
The information is not available and 
the labour and time involved in com­
piling the same will be substantial.

fb) Transport organisations all over 
the world grant certain travel facili­
ties to their employees. This privi­
lege has been enjoyed by Railway 
employees for decades.

(c) Yes.

(d) There is no loss of revenue as 
such.

Facilities of Free travelling to ex-em­
ployees

237. SHRI HARI KISHORE
SINGH: Will the Minister or RAIL­
WAYS be pleased to state;

(a) whether ex-employees cf the
Railways enjoy free travelling facili­
ties on the Railways;

(b) if so, the reasons therefor; and

(c) the amount of revenue loss on 
this a:-count in the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) This is a post-retirement privi­
lege accord^ for decades to retired 
Railway employees who have render­
ed the minimum prescribed years of 
service.

(c) There is the loss of revenue as 
such.



Power crisis In the country

238. SHRI SAMAR GUHA:
SHRI JYOTIRMOY BOSU;

WiU the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether power crisis all over 
the country got further aggravated 
during the last three months;

(b) the present situation regarding 
demand and supply of power in the 
country State-wise;

(c) the short-term plans for meeting 
the present power crisis and the long 
term projects for dealing with the 
growing power prcblems in the 
country; and

(d) by what time Government ex­
pect to meet the present power crisis 
in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
M A); (a) The power crisis in th? 
country aggravated during April and 
May and early part of June, 1973. 
However^ with the on-set of monscon 
during the second half of June, 1973, 
the power supply position consider­
ably improved except in U.P. and An­
dhra Pradesh.

(b) The anticipated situation re­
garding demand and supply of power 
in the various states of the country 
during July, 1973, is given in the 
statement laid on the Table of the 
Hoiise. [Placed in Library. See No 
LT-5/56/73.]

(fc) and (d). As a short term mea­
sure, the projects whi:h can be com­
missioned during the current year 
have been identified and necessary 
action to ensure their early commis­
sioning is being taken. As a long 
range measure, a draft Power Deve­
lopment Programme, for increasing the 
installed generating capacity in the 
country to 38 to 40 million KW at the
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end of the Fifth Five Year Plan period 
is under consideration. Its implemen­
tation is expected to meet the power 
demands at the end of the oth plan 
period.

Fertilizers Projects scheduled to be 
completed during Fourth and Fifth 

plans

239. SHRI SAMAR GUHA: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) the names of the fertilizer pro­
jects and the capital outlays allotted 
for them which are to be completed 
by the end of the 4th Plan and the- 
5th Plan;

(b) whether Durgapur, Barauni and 
Namrup Fertilizer Projects are sche­
duled to be completed by 1974;

(c) whether these projects are lag­
ging behind their schedules; and

Cd) whether commissioning of such- 
projects will help to save foreign ex­
change wcrth Rs. 50 to 75 crores 
within a year and if so, the steps taken 
by Government for early completion 
of these projects?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM ^ D  
CHEMICALS (SHRI DALBIR 
SNGH): (a) A statement is laid on 
the Table of the House.

(b) to (c). Yes, Sir. When three 
plants go into full production, the 
country is likely to save about Rs. 68 

crores worth of foreign exchange at 
current prices. Defects in these plants- 
have been identified and measures 
have been taken or are being taken 
to rectify them with a view to expe­
dite their commissioning.
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S.
No.

Name of the Project Estimated capital 
cost (Rs. crores)

Expected date of 
completion

Public Sector

1 Durgapur

2 Cochin (Phase I)

3 Barauni .

4 Namrup (Expansion)

5 Talcher .

6 Ramagundam .

7 Haldia .

8 Sindri Rationalisation

9 Nangal (Expansion)J

10 Gorakhpur (Expansion)

11 Cochin (Phase-II)  ̂ .

12 Korba

13 Sindri Modernisation

F4 Trombay (Expansion)

15 Khetri

59-88

63-00 

59-27 

55-40 

115-00 

115-00 

125-00 

37-16

73-63

12-23

45-00

119-74

93-36

37-50

i6-2I

Construction comple­
ted and under com­
missioning.

Do.

October, 1973

January, 1974

July, 1975

July, 1975

March, 1976

July, 1974

January, 1976

March, 1975

January, 1975

1977-78 (Approxi­
mate)

By end 1976 (Appro­
ximately)

Do.

July, 1974

Private Sector

56- 55

17 Tuticorin

18 Mangalore

19 Kota (Expansion)

20 Vizag (Expansion)

21 Kalol/Kandla .

Commissioned in 
May, 1973.

73-59 (Revised) July, 1974 

57* 50 October, 1974

8-70 April, 1974

6-61 May, 1974

91-00  July, 1974

In addition to the above, it is proposed to establish five new fertilizer projects in the public 
sector in the 5th Plan period. These are proposed to be established at Bhatinda, Kamal̂  
Panipat, Mathura, Paradeep and Trombay. The time-schedule, capital cost estimates etc. of 
these projects are yet to be finalised.
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Advance Reservation of Railway Ac- 
Cv.mmodatlon for Traval during Puja 

Vacation

240. SHRI SAMAR GUHA:
SHRI JYOTIRMOY BOSU:

WiU the Minister of RAILWAYS be 
pleased to state:

(a) whether attention of the Rail­
way authority has been drawn to the 
reports published particularly in the 
West Bengal Press to the effect that 
advance bookings for Railway seats 
for Puja vacation have already been 
completed:

(b) if so, whether the advance book­
ings are likely to cause gieat ii.con- 
venience to middle and low income 
group Railway travellers during the 
Puja vacation;

(c) whether this procedure is likely 
to open avenues for black marketing 
and racketeering in Railway tickets 
and if so, the actual facts about ad­
vance booking of reserved seats for 
Railway travel during the Puja vaca­

tion; and

(d) whether suitable steps are pro­
posed to be taken not to deprive com­
mon passengers of reservation facili­
ties during the Puja vacation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
While certain reports to this effect 
have appeared in the West Bengal 
Press, it is not a fact that advance 
booking of accommodation in all 
trains for Puja vacation has been 
completed, as accommodation is still 

available in trains in all classes.

(b) and (c). No. The procedure of 
accepting reservations in trains with­

out time limit was adopted only as
f an experimental measure to assess 

public reaction to this arrangement. 
This has since been discontinued on 
all Railways except South Eastern 
Railway.

(d) Suitable arrangements to put 
extra coaches on regular trains and

to run special trains will be made dur­
ing the period of peak puja rush.

Demands of All-India Loco Running 
Staff Association

1
241. SHRI M. KALYANASUx>JDA- 

RAM:
SHRI SEZHIYAN:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government have exa­
mined the demands of the All-India 
Loco Running Staff Association and if 
so, what are its demands; and

(b) the action taken to avert the 
threat to the industrial peace on the 
Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) and
(b). The central demand of the Loco 
Running Staff Association has been 
for recognition: the illegal strike at a 
few central points have been perpe­
trated sporadically with the sole pur­
pose of opening under duress, a dia­
logue with the administration in pur­
suance of this aim. Accordingly, in 
order to gain support for the illegal 
strike action at some points, the rea­
sons given have varied from place to 
place.

The legitimate demands of all cate­
gories of staff, including the Loco 
Running Staff are continually raised, 
considered and solved through various 
tiers of the collective bargaining 
machinery—the Permanent Negotiat­
ing Machinery and the Joint Consul­
tative Machinery—which have been 
functioning constitutionally and pur­
posefully over a long period of time. 
Individual representations received 
are also examined and settled by the 
Administration.

The organs and channels available 
for redressal of grievances and settle­
ment of issues have been, in the ulti­
mate analysis reasonably successful in 
the upkeep of industrial peace or *he 
railways.
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Capacity of Wagon Building Industry 
in public and private sectors

'242. SHRI M. KALYANASUNDA- 
RAM: Will the Minister of RAIL­
WAYS be pleased to state:

(a) what is the present capacity of 
the wagon building industry in the 
public and private sectors;

(b) whether there is any proposal 
to increase the manufacture of wagons 
in the Railway Workshops; and

s(t) if so, the main features there­
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) (i)
Private Sector: The total licensed
capacity of the 16 units licensed for 
manufacture of wagons in the private 
sector, is 40869 wagons (in terms of 
four wheelers). This includes three 
units under the management/control 
of the State/Central Governments. 
The licensed capacity of these three 
units is 8279 wagons (in terms of four 
wheelers) per year.

(ii) Railway workshops: Wagors
are manufactured in 3 railway work­
shops. The total 1973-74 targetted 
production of these three units is 
4000 wagons in terms of four wheelers.

(b) and (c). The actual production 
of 3 railway workshops during 1972- 
73 was 1847 wagons in terms of four 
wheelers. Due to increased require­
ments of wagons it is proposed to 
raise the target to 4,00U wagons in 
terms of four wheelers for the year 
1973-74.

Prog^ress made on Metropolitan Rail­
ways for Madras, Calcutta and 

Bombay

243. SHRI M. KALYANASUNDA- 
RAM:

SHRI MOHAMMAD ISMAIL:

Will the Minister of RAILWAYS be 
■pleased to state:

(a) the present stage of investiga­
tion of the scheme of metropolitan 
Railways for the cities of Madras and 
Bombay; and

(b) the progress of work executed 
so far on the construction of tube 
Railway in Calcutta and when it is 
likely to be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). A statement is attached.

Statement

Madras:

Railway’s Metropolitan Transport 
Project (MTP) Organisation, Madras, 
submitted a preliminary report in 
April 1973 on Mass Transit Hail Faci­
lities to the Railway Board. The 
Metropolitan Transport Organisation 
is now preparing the Final Report, on 
which decision will be taken.

Calcutta,

Contract has been let out for the 
first section of the Tube Railway from 
Dum Dum to Tollygunge to Messrs 
National Building Construction Cor­
poration and the work has commenc­
ed. Tenders for two more sections 
are being processed. The entire pro­
ject is expected to be completed by 
1979.

Bombay.

Railway's M.T.P. Organisation Bom­
bay have volved the schemes of Fort 
Market line (6th corridor) and Under­
ground System (7th corridor) for 
meeting the long range traffic situ­
ation in Bombay. Techno-economic 
Feasibility Report of 6th corridor has 
been considered by the Board where­
as studies regarding 7th corridor will 
be concluded after availing further 
consultancy from U.K. Government in 
1973.
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Steps taken t» meet wagon shortage 
in Southern and South Central 

Railways

244. SHRI M. KALYANASUNDA- 
RAM: Will the Minister of RAIL­
WAYS be pleased to state the steps 
taken to overcome the shortage of 
Railway wagons, especially in the 
Southern and South Central Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD.'SHAFI QURESHI): There is 
no shortage of wagons on Southern 
and South Central Railways.

Targets for power generation for 4th 
Plan

*
245. SHRI SEZHIYAN;

SHRI JYOTIRMOY BOSU:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the targets, financial nnd physi­
cal set up in the Fourth Five Year 
Plans for power generation in the 
country;

(b) the reasons for shortfalls, if 
any, in performance; and

(c) the steps taken to fulfll the tar­
gets in the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) Additional generating 
capacity of about 9.2 million kW has 
been envisaged in the Fourth Five 
Year Plan. The total outlay for 
Power in the public sector in the 
Fourth Plan is Rs. 2447.57 crores.

(b) According to the present assess­
ment there may be a shortfall of 3 
to 3.4 million kW in achieving the 
Fourth Plan target of commissioning 
the additional generating capacity. 
The main reasons for shortfall are de­
lay in delivery of equipment and de­
lay in completion of civil works,

■ (c) The schemes for increasing the
installed generating capacity by 18

million kW during the 'Fifth Plan 
period have been indentifled and!- 
orders for equipment for 12 million 
kW have already been placed. The 
import of generating plant has also 
been authorised in some cases to  
achieve the Fifth Plan target. Action!

1 is being taken to allot funds during 
the current year for advance action' 
on the 5th Plan Projects.

Power generation proposals submitted 
by Tamil Nadu Government

246. SHRI SEZHIYAN: Will the- 
Minister’ of IRRIGATION AND 
POWER be pleased to state:

(a) the proposals for Power gene­
ration submitted by Government of 
Tamil Nadu and not cleared by the 
Centre;

(b) the extent of delay in each o f ' 
the pending proposals; and

(c) the steps taken, interim and long 
range, to cope up with demand of 
Tamil Nadu in respect of electricity?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) and (b). A statement, 
showing the power generation 
schemes submitted by the Govern­
ment of Tamil Nadu and the present 
position of their examination is laid 
on the Table of the House. [Placed in 
Library. See No. LT-5157/73].

(c) To mitigate the power shortage, 
the following steps have been taken:

(1) Surplus power from Kerala 
is being given to Tamil Nadu

(2) For increasing the power out­
put at Neyveli, most of the 
lignite at present mined is 
being used for power genera­
tion.

(3) To supplement lignite, two o f  
the boilers are being convert­
ed to oil firing.

(4) With the use of a Suction 
Dredger, the availability o f 
cooling water supply to the
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Ennore Power Station has 
been increased with conse­
quent improvement in the 
power output from the Sta­
tion.

(5) Work On the commissioning 
of 110 MW (4th Unit) at En­
nore was expedited and the 
unit was put on commercial 
load in June 1973.

As a long-term measure, schemes 
shown in the enclosed statement are 
proposed to be implemented so as to 
yield benefits during the Fifth Plan 
period.
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Import of Kerosene Oil

249. SHRI HARI SINGH:
SHRI YAMUNA PRASAD

MANDAL:

Will the Minister of PETROLEUM'. 
AND CHEMICALS be pleased to 
state:

Ca) whether Government propose 
to import kerosene in bulk shortly; 
and

(b) if so, the quantity and foreign 
exchange involved and the names of 
the countries from which it will be 
imported?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND* 
CHEMICALS (SHRI DALBIR 
SINGH): (a) and (b). IOC is already 
importing Kerosene Oil mainly from 
USSR and KNPC (Kuwait). The quan­
tity arranged so far by IOC for 
the year 1973 is 940,000 tonnes out of 
which 486,000 tonnes has already been 
imported during the period January— 
June, 1973. The total foreign exchange^ 
involved is about Rs. 32 Crores.

Expenditure on Clearance of Railway 
Track in Bikaner Division (Northern 

Raihvay)

250. SHRI HARI SINGH:
SHRI YAMUNA PRASAD

MANDAL;

WilJ the Minister of RAILWAYS be 
pleased to state:
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(a) whether Railway tracks in Bika­
ner Division were recently buried 
under shifting and dunes caused by 
sand storms; and

(b) if so, the expenditure incurred 
on their clearance?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) Rs. 2.80 lakhs approximately.

News item captioned “ three Govern­
ment units engaged in Pdssinc the 

Buck”

251. SHRI HARI SINGH:
SHRI P. M. MEHTA:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government’s atten­
tion has been drawn to the news item 
captioned "3 Govt. Units engaged in 
passing the buck,” in the “Hindustan 
Times” dated the 13th June. 1973; 
and

(b) if so, the reaction of Govern­
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) The Government’s viewpoint in 
the matter as published in the ‘Hin­
dustan Times’ of 10th July, 1973 is re­
produced in the Statement attached.

Statement

Hindustan Times New Delhi 10th 
July, 1973.

GOODS LOADING BY RAILWAYS 
Sir—The report “Food Coal Muddle-3 
Government Units Engaged in Passing 
the Buck’  ̂ (The Hindustan Times. 
June 13) (3ontains some remarks 
against Railway employees dealing 
with the movement of coal and food- 
grains which require to be clarified.

The Railway have given the highest 
priority to the loading of coal and 
focdgrains. During the initial period 
following the takeover of the manage­
ment of the private collieries on Jan­
uary 30 this year, there was some

difficulty because the collieries and the 
consumers had to reorient themselves 
to the new pattern of allotment, pay­
ment and despatch of coal. However, 
the Railway contnued to give the 
maximum help to tide over the diffi­
culties during the transition stage.

 ̂ Your correspondent has alleged that 
“Railwaymen have lost interest in 
coal movement” which is a sweeping 
generalisation and is not factually 
correct. The total loading of coal 
after the takeover was satisfactory. 
Against an average daily loadL[ig of
8,004 wagons between April 1972 and 
January 1973 the average daily load­
ing was 8078, 8088 and 8,018 wagons 
per day in February, March and April 
respectively. It was only in May that 
the loading dropped to 7,617 per day. 
This was because of the severe short­
age of power, which not only affected 
coal production, particularly in the 
washesries, but also the r.iovement 
of traffic on the electrified routes. 
Another factor which affected coal 
movement was the agitation by loco 
staff on a number of divisions m 
several Railways.

As regards the movement of food- 
grains for the Food Corporation of 
India after the take-over of whole­
sale trade in wheat, the actual perfor­
mance of Railways belies the com­
ments made by your correspondent.

After the last Rabi crop, the procu­
rement and despatch of foodgrains 
got into full swing from the second 
week of May. During this month,
1,287 BG and MG wagons were loaded 
daily from Punjab, Haryana and 
Western U.P. which surpassed all pre­
vious records. As compared to this 
only 1,036 wagons were loaded in 
May last year. It may be,added that 
the performance of the Railways in 
May this year has to be viewed in the 
context of serious dislocation of rail­
way traffic caused by the agitation of 
loco staff on the Northern Railways.
In the first 17 days of June the Rail­
ways have maintained the hif;h level 
of loading, and, as many as 1,286 wa­
gons were loaded daily, as compared 
to 788 wagons during the same period 
last year.
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There is absolutely no truth in your 
correspondent’s assertion that the 
“recent unrest in the Railways and 
wildcat strikes were instigated by 
disgruntled officers and workers who 
had lost their extra income.’” The 
fallacy in this view can be seen from 
the fact that none of the divisions on 
the Western, Northern and N.E. Rail­
ways affected by the recent loco 
strikes, are in the coal-loading areas 
Yours etc. j

A. K. SEN GUPTA, 
Information Officer (Railways-,, 

Press Information Bureau, 
Government cf Irdia. 
New Delhi-i, June-20.

Agitation by Railway Employees 
For Payment of Bonus

252. SHRI DINEN BHATTA-
CHARYA:

SHRI RAJDEO SINGH:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the Railway Employees 
all over the country are carrying on 
agitation for the payment of Bonus 
and grant, of other monetary benefits 
for the last three months and in some 
places the employees Trade Unions 
have taken strike ballot; and

(b) if so, the reaction of Govern­
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) There 
has been no serious agitation. It is 
understood that a number of Unions 
have conducted ballot for a general 
strike on the demand for Bonus.

(b) In accordance with Govern­
ment’s earlier decision, employees of 
departmental establishment such as 
Railways etc. continue to be excluded 
from the purview of the payment of 
Bonus Act, 1965.

Robbery in trains in Eastern Rail­
way.

253. SHRI DINEN BHATTACH- 
ARYA; Will the Minister of RAIL­
WAYS be pleased to state:

(a) whether the incidents of train 
robbery have greatly increased in the 
last three months on the Eastern 
Railway, especially on the suburban 
Section; and

(b) the number of such cases dur­
ing the period and the preventive, 
steps taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No.

(b) Only four cases of robbery oc­
curred during the period April-June, 
1973 as against 9 cases during the 
period January-March, 1973.

The following preventive measures 
are being taken;—

(1) Train services in Suburban 
Section, specially during the 

hours of darkness .ire bem̂  ̂
escorted by armed police per­
sonnel.

(2) Collection of intelligence re­
garding such crimes has been 
intensified and suspected per­
sons are being detained under 
the Maintenance of Internal 
Security Act.

(3) R.P.F. personnel are also des­
patched to the scenes of sucn 
occurrences to supplement 
the police force and boost the 
morale of the travelling pub­
lic and railway staff.

(4) All such incidents are being 
brought to the notice of the 
State Government for taking 
effective steps to prevent their 
recurrence.

Steps taken to meet shortage of 
Crude Oil

254. SHRI DINEN BHATTA- 
CHARYA:

SHRI DHANSHAH PRA- 
DHAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state 
the steps taken by Government to
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meet the shortage of crude oil in the a new service called “Railway Eslab-
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): During the current year 
crude oil requirements of the country  ̂
are being met in full. Arrangemenis 
have also been made to cover bulk or 
the crude oil requirements during the 
next five years. Commitments in res­
pect of the balance quantities are ex­
pected to be made shortly. As a long- 
range measure, efforts are being made 
to maximise the indigenous proauc­
tion of crude oil.

Railway Service Commsision in Bihar 
for North Eastern Railway

255. SHRI M. S. PURTY: Will the 
Minister of RAILWAYS be pleased to 
state;

(a) whether there is any proposal 
under the consideration of Govern­
ment to set up a new Railway Service 
Commission in Bihar to meet the re­
quirements of the North Eastern Rail­
way; and

(b) if so, when and where it is go­
ing to be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
<b). It has been decided to set up a 
separate Railway Service Commission 
at Muzaffarpur in Bĵ âr for recruit­

ment of class III staflE on the North 
Eastern Railway. Arrangements are 
on hand to orsanize the same.

Setting up of “ Railway Establishment 
Service” for Railways

256. SHRI R. N. BARMAN:
SHRI BIRENDER SINGH RAO:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railway Board is 
considering the question of setting up

hshment Service” ;

(b) if so, the salient features of the 
scheme;

(c) whether the Railway Board has 
discussed the matter with the repre­
sentatives of the Railwaymen’s Unions; 
and

(d) if so, the outlines of the agree­
ment arrived at and, if not, the reasons 
therefor?

THE DEPUTY MINISTER IN THE 
MINIStRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). The Government have decided 
that the Class I posts in the existing 
Establishment Department in the 
Indian Railways should be constituted 
into an Established Service to be 
known as the “ Indian Railway Person­
nel Service” . The service will consist 
of Class I posts which, after the initial 
constitution, will be manned partly 
by direct recruitment, partly by offi­
cers belonging to the existing estab­
lished services on the Railways and 
partly by promotion of Class II offi­
cers. It is intended to provide officers 
belonging to the Service separate 
channels of nromotion and career 
advancement. There will be no change 
in regard to the nav scales, service 
conditions etc., of the officers belong­
ing to the new Service except to the 
extent Government accept the recom­
mendations of the Third Pay Commis­
sion in this regard.

(c) and (d). The matter was not dis­
cussed with organised labour as the 
scheme envisages only a re-organisa­
tion of the Class I Services and does 
not affect the service conditions or 
avenues of promotion of railway staff 
in general. However, informally and 
otherwise, the Federations have ex­
pressed themselves as being in favour 
of such a scheme.
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 ̂ iBbue of C.O.B. Licences to Firms 
having Foreign Equity

257. SHRI K. S. CHAVDA; Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to slate:

(a) whether C.O.B. Licences have 
been issued to some foiei^jn dominated 
firms with foreign equity exceeding 
26 per cent since 1969;

(b) whether the usual conditions 
such as export of certain percentage of 
production and dilution nf foreign 
equity were imposed in these cases;

(c) if not, the circumstances under 
which this was not done; and

(d) whether failure to impose these 
conditions has given undue advantage 
to the foreign dominated firms to the 
detriment of Indian firms?

THE d e p u t y  m in is t e r  IN THE 
MINISTRY OF PETROLEUM AND 
CTHEMICALS (SHRI DALBIR SINGH): 
<a) Yes, Sir.

(b) and (c). C.O.B. licences were 
issued for regularization of production 
capacity already established or for 
which effective steps had been taken. 
These licences were issued in cases 
where industrial licences were not re­
quired under ' the earlier licensing 
policy but became necessary under 
the revised licensing policy. In the 
circumstances imposition of conditions 
relating to export obligation and dilu­
tion of foreign equity was not con­
sidered as these were not cases of 
licenses for expansion.

(d) No, Sir.

(b) whether some drug manufactur­
ing units made applications after the 
prescribed date and such applications 
were entertained; and
•

(c) if so, the names of the parties 
whose applications were so entertained 
and the circumstances under which 
this was done?

THE d e p u t y  MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). Yes, Sir.

(c) The following firms submitted 
their applications for C.O.B. licences 
after the 18th October, 1970:

1. Indian Process Research Labo­
ratory Ltd.

2. Boehringer Knoll Ltd.

3. Merck Sharp and Dohme of
India Ltd.

4. Glaxo Laboratories (India) Ltd.

5. Chemical, Industrial and Phar­
maceutical Laboratories Ltd.

6. Raptakos Brett & Co.

7. Searle India Ltd.

8. East India Pharmaceuticals
Works Ltd.

9. Atul products Ltd.

10. Laboratories Grimault Private
Ltd.

11. Indo Pharma Pharmaceuticals
Works Ltd.

Receipt of applications for COB Licen­
ces Irom Drug* Manulfacturing' Units

258. SHRI K. S. CHAVDA; Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether according to the orders 
issued by Government, applications 
lor C.O.B. Licences were to be made 
by October, 1970;

12. Bayer India Ltd.

13. Lavino Kapur Ltd.

14. German Remedies Ltd.

These applications are being/were 
considered on the merits of each case 
taking into account the fact that COB 
cases are in respect of those where 
capacity had already been established 
or effective steps taken in time.
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Tripping of electricity in Power houses

259. SHRI SHANKERRAO SAVANT: 
WiU the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) how many times since flrs\ 
April, 1973 the tripping of electricity 
has taken place in Power houses— 
hydraulic, diesel or atomic-run by the 
Central Government;

(b) whether tripping has increased 
considerably this year;

(c) the causes of the tripping; and

(d) the measures proposed to be 
taken to avoid such tripping in future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVINDVERMA):
(a) There were about 77 trippings 
since April, 1973 connected with Ato­
mic Power Stations run by the Central 
Government. There are conventional 
power stations run by Central Govern­
ment for public electricity supply.

(b) Yes. Sir.

(c) Frequent faults on the trans­
mission lines have caused the trip­
pings.

(d) An ad~hoc Committee was ap­
pointed by Chairman. Atomic Energy 
Commission to find out the causes. 
The Committee have not yet submitted 
its final report.

Rfitirement of former Chief Justice of 
Kerala Hiffh Court

260. SHRI C. K. CHANDRAPPAN: 
Will the Minister of LAW, JUSTICE 
A l'JD c o m p a n y  AFFAIRS be pleased 
to state:

(a) whether the former Chief Justice 
of the Kerala High Court has been 
asked to retire on the ground that 
there were some discrepancies with 
regard to his claimed date of birth; 
find

(b) if so, the facts of the case?

THE MINISTER OF LAW. JUS­
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) and
(b). The question of the age of the 
former Chief Justice of the Kerala 
High Court having'been raised pubU- 
cally, a decision had to be taken by the 
President under article 217(3) of the 
Constitution. At the time of his ap­
pointment to the High Court, the 
former Chief Justice had declared his 
date of birth to be 5th June. 1915. 
This date of birth did not tally with 
the entry in the Birth Register of the 
village in which he was born.

After considering the submissions 
made by him and taking into account 
all the material particulars relating to 
the question and the advice of the 
(phief Justice of India, the President 
decided that the age of the former 
Chief Justice of Kerala should be de­
termined on the basis that he was born 
on'21st May, 1911. Accordingly, he 
was retired from his office on 21st 
May, 1973—the date on which he 
attained the age of 62 years in ac­
cordance with the date of birth as 
determined by the President.

News Report Captioned Shaw Wallace 
Mystery deepens

261. SHRI C. K. CHANDRAPPAN: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state;

(a) whether the attention of the 
Government has been drawn to the 
report appearing in ‘Blitz’ dated 30th 
June, 1973 under the caotion “Shaw 
Wallace Mystery deepens” ; and

(b) if so, the reaction of Govern­
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Yes. Sir.

(b) The Annual General Meeting of 
the company was held on 29-6-1973. 
No proxies from foreign shareholders.■I
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were lodged with the company in 
favour of Shri K. K. Basu for the said 
Annual General Meeting. The com­
pany has no knowledge of any re­
presentative of Shri K. K. Basu, At 
the meeting two retiring Directors, 
Shri H. P. Poddar and Shri P. Sen 
'Gupta were duly re-elected.

The Government had passed an 
order under section 408 of the Act 
appointing two persons as Directors 
of the company for a period of three 
years w.e.f. 28th May, 1973. As a 
consequence of this, so long as Gov­
ernment Directors hold office, no 
change in the Board of Directors shall 
have any effect ^unless coniirmed by 
the Central Government. Earlier, the 
Government had also passed an order 
under section 250(4) of the Act nro- 
hibiting the transfer of shares held 
by R. G. Shaw and Company Limited, 
Shaw Darby and Company Limited, 
Shaw Scott and Company Limited and 
Thames Rice Milling Company Limited 
in M /s. Shaw Wallace & Company 
Limited for a period of three years 
with effect from 18-12-1972.

The Central Government has no 
further comments to offer on the Press 
Report.

Proposat for Off-Shore driilins in 
Kerala Coast

262. SHRI C. K. CHANDRAPPAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government are ex­
ploring the possibility once again of 
doing Off-Shore drilling in Kerala 
Coast; and

(b) if so, the main features of the 
proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b ). No off-shore drilling for 

oil has been conducted in the Kerala 
Coast Off-shore. However, this area 
is one of those which have been offer­
ed for exploration with foreign eol-
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laboration on a ‘(General Contractor' 
basis.

'New Railway line between Cape and 
Trivandrum and conversion of Tri­

vandrum—Elmakulam line into 
broad gauge

263. SHRI C. K. CHANDRAPPAN; 
WiU the Minister of RAILWAYS be 
pleased to staie;

(a) how far the work on the con­
struction of the new Railway line 
betweeh Cape and Trivandrum and 
also on the conversion of the metre- 
gauge line between Trivandrum and 
Emakulam has progressed:

(b) whether the Kerala Government 
have recently requested the Centre to 
take up the construction of new Rail­
way lines between Tellieherry and 
Mysore and also between Ernakulam 
and Madurai; and

(c) if so, the Centre’s decisions 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a )(i)
New lines between Tirunelveli & Tri­
vandrum via Nagfercoil and Kanya- 
kumari: The alignment has mostly * 
been finalised and action taken for 
acquisition of land. Indents for bridge 
girders and P. Way materials and 
sieel have also been placed.

(il) Conversion of Tirunelveli—Ern­
akulam section MG to BG Most of the 
earthwork in formation in banks and 
cuttings have been completed. Streng­
thening the girders bridges is in hand 
Raising road over bridges to provide 
for BG electrification clearance is 
also in hand and indents for P. Way 
materials have already been placed.

(b) There have been some repre­
sentations for the construction of these 
rail links.

(c) The survey revealed that this 
rail link Mysore—TH lichm y would 
be highly unremunerative and is likely
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to result in heavy losses to the Rail­
ways.

As regards Ernakulam—Madurai
line, this line will pass through Wes­
tern Ghats and construction thereof 
will involve a huge capital outlay; the 
maintenance and ©perating costs will 
also be very heavy. The line is also 
likely to be restrictive in capacity on 
account of the steep gradients and 
sharp curves. As the line will traverse 
a hilly terrain of dense forests, it may 
not have adequate traffic and will not 
prove to be economically viable.

West Ben§:al Government’s letters for 
railway lines in Sundarbans

264. SHRI JYOTIRMOY BOSU; Will 
the Minister of RAILWAYS be pleased 
to state;

(a) whether the West Bengal Gov­
ernment addressed two letters to the 
Central Government urging that work 
for the construction of rail lines in the 
Sundarbans be taken up early; and

(b) if so, what action, if any, has 
been or is being taken on them?,

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) Survey for the railway lines in 
Sundarbans area is in progress. Fur­
ther consideration will be given as 
soon as the reports are received.

Demand from Foreign Oil Companies 
for raising price of crude oil

265. SHRI JYOTIRMOY BOSU: 
SHRI G. P. YADAV:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have final­
ly accepted the demand of the Foreign 
Oil Companies for a price hike of 
crude from $ 1.44 barrel to $ 1.88;

(b) If so. on what grounds;

(c) whether the foreign oil com­
panies have been pressing for further 
rise in crude prices; and

(d) if so, the extent thereof and 
Government’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) to (d). Sharp and continuing in­
creases in crude oil prices have taken 
place all over the world since Novem­
ber, 1970, a trend which is expected 
to continue in the next few years. 
Consequently, crude oil prices have 
progressively increased from $ 1.28 
per barrel during 1970 to $ 2.55 per 
barrel as at present, a lOO per cent 
increase in less than three years. In 
line with the increases in crude oil 
prices, the prices of refined oil pro­
ducts have also sharply increased all 
the world over. The principal reasons 
for these increases are the Tehran 
Agreement of February, 1971 which 
provides for an automatic escalation 
in crude oil prices; the Geneva Agree­
ment of February, 1972 and the sub­
sequent modification thereto dealing 
with changes in the par value of II 
major currencies, including the U.S. 
dollar; the rate of increase in world’s 
crude oil production not matching with 
increases in its demand resulting in a 
scarcity of crude oil; and the emerg­
ence of a strong sellers market of 
crude oil and also refined oil products. 
Partial relief to reflect these sharp 
and continuing increases in the cost of 
crude oil has been given by increas­
ing the ex-refinery product prices on 
two occasions, i.e. once in May, 1971 
and the second time in June, 1973. This 
relief has been available not only to 
the foreign oil companies but also to 
the public sector refinaries at Cochin 
and Madras and to the Indian Oil Cor­
poration which is importing crude oil 
for processing at Barauni Refinery 
and also for getting the same pro­
cessed at the refineries of the forei»?n 
oil companies. The last increase in 
nroduct prices has resulted in the 
same corresponding to a crude frtl 
price of % 1.88 per barrel. The pre­
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sent uncovered fiap is of the order of 
67 cents per barrel. All the oil re­
fineries, including those of the foreign 
oil companies, are pressing for the full 
neutralisation of increases in crude 

oil prices. The Government are con­
sidering the matter.

News item entitled ‘Shaw Wallace 
Board’

266. SHRI JYOTIRMOY BOSU: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether his attention has been 
drawn to a news item published by 
Economic Times, Bombay in its issue 
dated I9th June. 1973, under the cap­
tion “ Shaw Wallace Board” , and

(b) if so, Government’s comments 
on the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Yes. Sir.

(b) The Annual General Meeting of 
the company was held on 29-6-1973. 
No proxies from foreign shareholders 
were lodged with the company in 
favour of Shri K. K. Basu for the 
said Annual General Meeting. The 
company has no knowledge of any 
representative of Shri K. K. Basu. 
At the meeting two retiring Directors, 
Shri H. P. Poddar and Shri P. Sen 
Gupta were duly re-elected.

The Government had passed an 
order under section 408 of the Act 
appointing two persons as Directors 
of the company for a period of three 
years with effect from 28th May. 1973. 
As a consequence of this, so long as 
Government Directors hold office, no 
change in the Board of Directors shall 
have any effect unless confirmed by 
the Central Government. Earlier, the 
Government had also passed an order 
under section 250(4) of the Act 
prohibiting transfer of shares held by 
R.G. Shaw and Comnany Limited,

Shaw Darby and Company Limited, 
Shaw Scott and Company Limited and 
Thames Rice Milling Company Limited 
in ^/s. Shaw Wallace & Company 
Limited for a period of three years 
with effect from 18-12-1972

The Central Government has nn 
further comments to offer on the 
Press Report.
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Consideration of Wanchoo Committee 
Report by Tribunal appointed to 8:0 into 
the river water dispute among: Andhra 

Pradesh, Mysore and Maharaslitra

268. SHRI P. VANKATASUBBAIAH: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state;

(a) whether the Wanchoo Com­
mittee report with regard to the 
allocation of Krishna waters to the 
drought-affected areas of Rayalaseema 
is also being considered by the 
tribunal appointed to go into the river 
water dispute among Andhra Pradesh, 
Mysore and Maharashtra; and

(b) if so, the recommendation made 
by the Tribunal in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) and (b). The G overn ­
ment of Andhra Pradesh have report­
ed] that the report otf Honourable 
Justice Wanchoo does not deal with the 
allocation of Krishna waters to Rayal­
aseema. A reference has been; made 
in the Report to the Tungabhadra 
Project in Bellary District in which 
Andhrai Pradesh is vitally interested. 
The Krishna Tribunal is adjudicating 
on the division of waters of the Tunga­
bhadra Sub-basin as a part of the 
Krishna waters allocation to the States 
of Maharashtra, Mysore and Andhra 
Pradesh- The existing agreements re­
garding the sharing of Tungabhadra 
waters and the benefits under the 
Tungabhadra Project have been placed 
b y  the State G overnm ent before the 
Tribunal. The) adjudication proceed­
ings of the Tribunal are in progress 
and their award is expected by the 
end of this year.

Progress made by the Tribunal on 
river disputes among Andhra Pradesli, 

Mysore and Maharashtra

269. SHRI P. VENKATASUBBAIAH: 
WiU the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the progress made by the 
Tribunal appointed to go into the river 
water dispute among Andhra Pradesh, 
Mysore an^ Maharashtra States; and

(b) the time by which it is expected 
to , give its award?

THE DEPUTY MINISTER IN THE 
MINISTTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) and (b). The adjudi­
cation proceedings in respect of the 
Krishna and Godavari water disputes 
among the States of Andhra Pradesh, 
Mysore and Maharshtra by the Krishna 
and Godavari Water Disputes Tribunal 
are in progress. It is expected that 
the award of the Krishna Water Dis­
putes Tribunal may be available by 
the end of this year. As agreed to by 
the parties, the Godavari case will be 
taken up for hearing by the Tribunal 
after the award regarding the Krishna 
dispute has been made.

Production of New Synthetic Drugs 
and Antibiotics In I D.P.L.

270. SHRI GIRIDHAR GOMANGO: 
DR. H. P. SHARMA:

WiU the Minister of PETROLEUM 
AND CHAMICALS be pleased to state:

(a) whether fifteen new synthetic 
drugs and eight new anti-biotics will 
be added to the production list o f  
I.D.P.L.; and

(b) if 90, the total cost to be in­
curred thereon and the names of new 
drugs.

THE DEPUTY MINISTER IN THE 
MINISTRY OF PEITROLEUM AND 
CHEMICALS (SHRi DALBIR SiNGH):
(a). No decision has yet been taken in
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regard to the production of ney syn­
thetic drugs and new antibiotics in the
I.D.P.L.

(b) Does not arise.

The State Government have not ap­
proached the Central Government for 
any concrete assistance in this re­
gard.

Central Assistance for setting up an 
Institute for Training^ -Craftsmen in 
Petro-Chemicais and Chemicals Tech­

nology in Gujarat

271. SHRI P. M. MEHTA: WiU the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether an Institute to train 
Craftsmen in Petro-chemical and che­
mical technology will be set up in 
Gujarat to meet the growing demands 
in the two sectors;

(b) whether the Gujarat Govern­
ment have also requested for the co­
operation of the Indian Petro-Chemi- 
cals Corporation and Indian OU Cor­
poration in setting up this Institute; 
and

(c) whether Central GovernmeEt 
have agreed to help the State Govern­
ment in setting up this Institute?

THE DEPUTY MINISTER IN THE 
MINISTRY OF - PETROLEUM AND 
CHEMICALS (SHRl DALBIR SINGH):
(a) to (c). A Committee appointed by 
the Government of Gujarat in Septem­
ber, 1972, to suggest steps needed for 
meeting the shortage of skilled man­
power specifically required for the 
petro-chemical industry in the State, 
inter alia, recommended the establish­
ment of a special training institution 
at Baroda. The recommendation io  
establish such an institute is under 
consideration of the State Govern­
ment.

The State Government have taken up 
the question with the Indian Petro­
chemicals Corporation and Indian Oil 
Corporation and other concerned in­
terests for further discussions on rais­
ing the necessary financial resources 
and cooperation for implementing the 
project.

Supply of Kerosene to Mysore State

272. SHRI D. B. CHANDRA 
GOWDA: Will the Minister of PET­
ROLEUM AND CHEMICALS be pleas­
ed to state:

(a) whether after Kerosene had been 
rationed, the State Government of 
Mysore had the responsibility of sup­
plying the minimum requirements to 
the people;

(b) whether Govemmnt of Mysore 
have approached Central Government 
for sufficient supply of Kerosene Oil 
to the State to enable the State; and

(c) if so, the reaction of Central 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) Reductions made in the past few 
months until June 1973 in the State- 
wise kerosene allocations were in­
variably intimated to the State Gov­
ernments 'who were requested to en­
sure the equitable distribution of avail­
able supplies to genuine consumers.

(b) Yes, Sir.

(c) Affective from 1st July,* 1973 
State-wise allocations of Kerosene Oil 
have been fully restored.

Relaxation of M.R.T.P. Act

273. SHRI C. JANARDHANAN: Will 
the Minister of LAW, Justice AND 

COMPANY AFFAIRS be pleased to 
state:

(a) whether there is a proposal to 
relax the Monopolies Restrictive Trade 
Practices Act to permit the existing 
cement companies to expand their pro­
duction cs^acities and to set up new 
ones; and
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(b) if so, the salient features there­
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRl 
BEDABRATA BARUA): (a) No. Sir.

(b) The question does not arise.^

Proposal from Business Houses for 
Setting up Fertilizer Plants

274. SHRI C. JANARDHANAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether a number of business 
house have applied for licences to set 
up fertilizer projects;

(b) if so, the names of business 
houses who have applied for licences 
and the main features of the proposals 
submitted by them; and

(c) the decision taken by Govern­
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PE7TROLEUM AND 
CHEMICALS (SHRI DALBIR SINGHj:
(a) to (c). A statement is laid on the 
Table of the House. [Placed in 
Library. See No. LT-5158/73.]

Increase In Prices o f Cooking O fc

275. SHRI C. JANARDHANAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) »whether Government have re­
cently announced an increase in the 
prices of petroleum products;

(b) whether according to the new 
prices announced there has been an 
increase of 60 to 7i paise per cylinder 
of cooking gas; and

(c) if so, the justification for such a 
sharp rise in the prices of cooking 
gas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHUMICALS (SHRI DALBiR SINGH):
(a) On nth June, 1973. G overnm ent^ 
announced increase In the prices of

all bulk refined petroleum 
except kerosene.

(b) Yes, Sir.

products

(c) the selling prices of all bulk re­
fined petroleum products including 
cooking gas or L.P.G. were last raised 
on 28th May, 1971, when the price of 
the reference crude oil namely Light 
Iranian, was $ 1.68/ barrel. As per 
formula accepted by Government for 
the revision of prices of petroleum pro­
ducts, a 4 per cent increase in the 
product price is to be normally allow­
ed for every 10 US Cents/barrel in­
crease in the price of the reference 
crude. Increase in the prices of pet­
roleum products to the extent of about
16 per cent over the May, 1971 prices 
representing a 40 cents per barrel 
increase in crude oil prices, was 
allowed because the price of the re­
ference crude increased by over 57 
Cents per barrel during May 1971 to 
June 1973. Unless the prices of pro­
ducts are suitably revised to corres­
pond to the price of crude oil, the re- 
fineries would suffer heavy losses.

The prices of all petroleum products 
including cooking gas were, therefore, 
increased in June, 1973 except that of 
kerosene.

As crude oil prices all the world 
over are increasing continually it 
would be necessary to make further 
increase in product prices.

Sanction of two Mini Projects by Rural 
Electrification Corporation for Viilag^es 

around Birsa (M.P.)

276. SHRI DHAN SHAH PRADHAN: 
WiU the Minister of IRRIGATION 
AND POWER be pleased to state;

(a) whether Rural Electrification 
Corporation has sanctioned two ‘mini’ 
Projects to assist a rural electrification 
programme for the villages around 
Birsa (Madhya Pradesh);

(b) whether Government propose to 
approve more such projects for the 
backward (Adivasi) areas also; and

(c) i f ’̂ so, the main features there­
of?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) No, Sir.

(b) and (c). The Rural Electrifica­
tion Corporation has sanctioned two 
‘Mini Projects’ schemes envisaging 
loan assistance of Rs. 10.71 lakhs for 
electrification^ of 17 villages, energis- 
.ation of 160 pumpsets and power 
supply to 14 small scale and agro-in­
dustries in Bichhva Primary Health 
Centre in Chindwa District and 
Majhauli Primary Health Centre in 
Majhauli Block of Sidhi district in 
Madhya Pradesh. The Corporation 
would consider approving more such 
schemes which may be sponsored by 
the Madhya Pradesh Electricity Board 
provided those are in accordance with 
the guidelines laid down by the Cor­
poration.

277. :
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w r  îTir, 3^  if I M  Jr



I l l  Written Answers JULY 24, 1973 Written Answers 112

5TFT ^

VTxfhr 5RT qa'I^lH'f

% ^ f=T^ ĵTT̂  %
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Setting: up of a Pilot Plant by the 
Indian Petrochemicals Corporation lur 

Baroda

282. SHRI PRABHUDAS PATEL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have de­
cided to set up a multi-purpose semi­
commercial pilot plant to evolve pro­
cess for manufacturing? by the Re­
search and Development Centre of the 
Indian Petro-chemicals Corporation in 
Baroda;

(b) if so, the purpose thereof and 
the things that will be produced in 
this plant;

(c) the total expenditure involved: 
and

(d) when the production will start 
and whether any foreign collaboration 
is required?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Indian Petrochemicals
Corporation Limited—a fully owned 
Central Government public 
undertaking—is setting up a 
purpose semi-commercial pilot 
for polymers.

sector
multi­
plant

(b) The pilot plant will help the 
Corporation’s Research and Develop-
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ment Centre in the development 
the following polymers:—

of

(a) Acrylonitrile Butadiene Sty­
rene (ABS) including high 
impact polystyrene.

.(b) Styrene Acrylonitrile (SAN).

,(c) Different types 
latices.

of synthetic

,(d) Polyurethane based adhesives 
for various applications.

.̂(e) Polymer emulsions for such 
end uses as plyester sizing 
adhensives based on PVC, 
styrene, PVA, etc.

This pilot plant will also be utilised 
to scale up laboratory developments of 
new polymer processes.

(c) Estimated capital expenditure on 
the project is Rs. 25 lakhs.

(d) The plant is under construction 
and is expected to be ready for trial 
runs in 1974. No foreign collaboration 
is involved.

Setting: up of a Petro-Chemical Plant 
at Broach in Gujarat

283. SHRI PRABHUDAS PATEL: 
WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government are con­
sidering a proposal to set up a petro­
chemical plant in Broach in Gujarat 
State;

(b) if so, when the plant is likely to 
be set up; and

(c) the total expenditure involved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND
::h e m ic a l s  (s h r i d a l b ir
SINGH): (a) No, Sir.

(b) and (c). Do not arise.

Surrender of Equity Shares by Burmah 
Oil Company

284. s h r i  PRABHUDAS PATEL: 

SHRI R. V. SWAMINATHAN;

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether the Burmah Oil Com­
pany has agreed to surrender 10 per 
cent of its equity holding.

(b) whether the equity shares of 
Oil are now held by Government and
B.O.C. at 50:50; and

(c) if so, the reasons as to why 
Government have agreed to the sur­
render of only 10 per cent equity 
holding by Burmah Oil Company?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) No, Sir.

(b) Yes, Sir.

(c) Does not arise in view of (a) 
above.

Seventh Annual Conference of Chair­
men of State Electricity Boards in 

New Delhi

285. SHRI PRABHUDAS PATEL: 
SHRI R. V. SWAMINATHAN:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether, while inaugurating 
the seventh annual Conference of the 
Chairmen of State Electricity Boards 
in New Delhi recently, he warned 
that if the Fourth Plan target of 
power generation is not doubled in 
the Fifth Plan, the country might 
face a disaster; and

(b) the subjects discussed at the 
Conference, and the outcome of the 
discussions? ~ ,
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THE DEPUTY MINISTER IN- THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
M A ): (a) The Minister for Irrigation 
and Power while inaugurating the 
seventh Conference of the Chairmen 
of the State Electricity Boards held 
on the 15th and 16th June, 1973 at 
Jlew Delhi explained the reasons for 
the power crisis in the country and 
stressed the need for increasing the 
present power generation capacity. 
The Minister further stressed the need 
for timely completion of certain im­
portant power projects in 1973-74 so 
that the target of 2.1 million kw of 
power generation during the year 
be adhered to. He stated that this 
was a challenge and that if we did 
not create an additional capacity of 
2.1 million kw there would be serious 
difficulty. He further said that the 
Fourth Plan target was 9 million kw 
and that for the Fifth Plan was about 
18 million kw, we had not been able 
to achieve the Fourth Plan target and 
if we also fail to achieve the Fifth 
Plan target, the country will run into 
difficulty.

(b) Matters relating to Power De­
velopment in the country were dis­
cussed and the following recommend­
ations made at the Conference: —

1. Import of Spares

With a view to ensure timely re­
pairs and high availability of gener­
ating plant, the Conference urges 
that Electricity Boards should be en­
abled to import, where necessary, 
spares on an emergency basis and 
recommends that the existing limit of 
0.1 per cent of the capital cost of the 
equipment should be enhanced to Rs.
2.5 lakhs per annum per 100 MW of 
thermal plant and Rs. 1 lakh per an- 

 ̂ num per 100 MW of hydro plant.

2. Supply of FtLel

The Conference is deeply concern­
ed about the prospect of likely shor­
tages of coal and fuel oil for thermal 
power plants in the Fifth Plan period

on account of inadequate production 
poor quality of fuel and lack of trans­
port facilities and urges that the Go­
vernment of India should take con­
certed action for ensuring that powei 
generation does not suffer on this 
account.

3. Coal Washeries,

The Conference recommends that 
the Coal and Steel authorities should 
immediately take steps for conven­
ing all two-stage coal washeries in­
to three-stage washeries so that the 
power stations get a suitable quality 
of middlings from the washeries.

4. Price of Coal

The Conference has noted with 
concern that the prevailing price 
structure for the quality of coal being 
supplied to the power stations is un­
scientific and has a very adverse effect 
with regard to the calorific value and 
ash and moisture content of the coal. 
The Conference further recommends 
that the Electricity Boards should 
not be called upon to pay prices 
higher than those that were agreed 
upon prior to the nationalisation of 
the coking and non-coking coal 
industries. In future, the price fixa­
tion should be done only after con­
sultation with the power supply in­
dustry.

5. Organisation for Repairing

The Conference considers that in 
order to improve the availability of 
thermal power plants, it is essential 
to undertake ordinary as well as 
heavy repairs for the power plants 
through a Specialist Organisation set 
up specially for the purpose. The 
Conference recommends that the 
Ministry of Irrigation and Power 
should undertake necessary steps to 
set up such an Organisation and suit- 
tably equip it.

6 . Steel and Cement

The Conference notes with concern 
the set-backs to various schemes as 
a result of inadequate and delayed
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supplies of steel and cement and 
urges that a Standing Committee 
composed of the CW&PC, Department 
of Steel and the Ministry of Industrial 
Development set up with a view 
to conduct a monthly review of the 
allocations and supplies and to take 
up remedial measures for ensuring  ̂
adequate and timely supplies of these 
materials.

7. Integrated Operation

With the growing system capacities 
and increasing need for integrated 
operation^ the Conference considers it 
an urgent necessity to remove all 
impediments in the inter-State trans­
fer of power. For this purpose, be­
sides rapid execution of the pro­
gramme of inter-state lines and set­
ting up of load despatching stations, 
it is necessary to promote inter-state 
exchange of power by suitable statu­
tory provisions. This matter may be 
put up for consideration at the forth­
coming meeting of the State Ministers 
for Irrigation and Power.

8. Losses

The Conference recognises the ur­
gent need for minimising the system 
energy losses with concerted efforts. 
For the purpose, it urges every State 
Electricity Board to undertake de­
tailed study to examine the ways and 
means of achieving this as related to 
their own sytstem and take urgent 
measures to reduce losses. The sys­
tem Improvement Loan of REC 
should also be availed of for the 
purpose.

9. Training

The Conference considers that, in 
order to sustain high level of per­
formance of the rapidly growing 
power systems in each State, it is 
necessary to ensure adequate number 
of trained personnel for operaftion and 
maintenance of thermal power planta 
for system operation and load des­
patching and for maintenance ot the 
transmission lines and grid sub-sta­
tions. The Conferenc* suggests that 
mdfre institutes for training the OftM

personnel be set up and hot line 
training centres be revived.

Adequate steps may also be taken 
to arrange for Management training

10. Fifth Plan Target

Keeping in view the rate of growth 
for demand of power and the load 
estimates, the Conference is of the 
firm opinion that the power genera­
tion targets for the Fifth Plan period 
should provide for at least 20 million 
KW of additional capacity, without 
which the industrial and agricultural 
growth will be very adversely affect­
ed. Taking into account the likely 
slippages on account of delays in 
deliveries of equipment, labour 
strikes, shortages of cement and 
steel, field engineering difficulties and 
the need for covering the likely re­
tirement of old machinery, there 
should be provision for at least 
another 10 per cent of generating 
capacity over this target.

21. Sanctioning of projects

The Conference notes with crea t 
concern that a la rge  number of Power 
Projects intended for achieving bene­
fits in Fifth Plan are yet to be sanc­
tioned by the G overnm ent of India and 
w arn s of the great retardation and 
distress that w ill follow the shortage 
of power in both agricultural and 
industrial sectors. It requests thai 
the projects should be sanctioned 
within 1973 and implementation pro­
ceeded with immediately. Further 
Projects for benefit in the Sixth Plan 
should also be sanctioned so tnat 
advance action can be initiated.

12. In view of the importance of pro- 
viding adequate finance for the 

power projects so as to imple­
ment the programme as sche­
duled, the Conference made the 
following recommendation.

The Conference notes that, in a 
number of power projects, the real 
difiRouily is inadequacy *€f financial 
sui]g)ort. The ConferGncc, (therefore, 
recominends th*t, to secure timely 
attainment of power plant targets.
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financing institutions like REC, may 
be set up for providing financial 
support, to Electricity^Board/Project 
authorities, wherever required.

13. Financing by Centre

For Power Projects in State Sec­
tors, capable of being commissioned 
in Fifth Plan, and within the targets 
fixed by the Government of India, 
finance should not stand in the way. 
VTiere a State cannot allot the neces­
sary funds from its own plan, Centre 
must finance the projects on terms 
and conditions to be mutually agreed 
upon between the Centre and States 
concerned.

14. Information Channels

The Conference notes with concern 
tiie lack of adequate communication 
facilities within some of the States/ 
State Electricity Boards and between 
the States and the Centre for flow of 
information in respect of day-to-day 
power generation and power shorta­
ges, forced outages, supply of fuel,
oil and spares for power stations and 
bottlenecks in project implementa­
tion. The Conference, there­
fore, recommends that, after exami­
nation in detail, the facilities requir­
ed for establishing adequate channels 
of communication should be identi­
fied and reported within a month and 
steps should be taken to establish the 
same urgently.

15. Rural Electrification

The Conference notes with satisfac­
tion the performance in Rural Elec­
trification during the first four years 
o f the Fourth Plan and recognises the 
need to keep up the tempo so as to 
ensure the achievement of the targets 
dn the Fourth Plan. The Conference 
records its appreciation of the con­
tribution made by the Rural Electri­
fication Corporation in the accelera­
tion of the Rural Electrification pro­
grammes and underlines the need for 
executing the schemes sanctioned by 
REC according to a timebound 
programme.

International Firms approached for 
Oil Exploration in India

286. SHRI PRABHU DAS PATEL: 
SHRI R. V. SWAMINA-

THAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government have 
written to over 30 renowned interna­
tional firms engaged in oil explora­
tion for oil exploration in India; and

(b) if so, how many have agreed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) and (b ). Some
foreign companies have expressed 
interest in participating in oil pros­
pecting in off-shore areas and a few  
of them have also given outlines of 
their proposals for such collaboration. 
It is proposed to consider collabora­
tion with foreign parties on the basis 
of ‘General Contractor Type’ of 
arrangement in a few off-shore areas. 
It is considered not in the public in­
terest at this stage to disclose the 
details about these offers.

Shortage of Kerosene for Operating 
Tractors

287. SHRI K. LAKKAPPA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether shortage of Kerosene 
has resu lted  in hundreds of Tractors 
rem a in in g  idle during Kharif season; 
and

(b) if so, what immediate steps are 
being taken to solve this problem?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) and (b). Tractors are 
designed to operate on High Speed 
Diesel Oil and! therefore, the question 
of hundreds of tractors remaining idle
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for want of Kerosene Oil should not 
arise. Moreover Kerosene oil is not 
normally permitted for non-domes- 
tic use except with the prior appro­
val of the State Government.

2. Adequate stocks of High Speed  ̂
Diesel Oil are now available and there 
have been no serious comolaints of 
any shortages.

Entrusting Railway Catering to a 
Public Sector Corporation

288. SHRI K. LAKKAPPA:
SHRI S. A. MURUGANAN- 

THAM:

WiU the Minister of RAILWAYS 
be pleased to state:

(a) whether his Ministry is consi­
dering a proposal to entrust Catering 
on the Railways to a Public Sector 
Corporation;

(b) whether any scheme has been 
finalised in this regard; and

(c) if so. the main features 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(c ). The question whether catering 
arrangements on the Indian Railways 
can be entrusted to a Catering Cor­
poration is under consideration.

Spudding of the First Well on the 
Bombay High Structure in Arabian 

Sea

289. SHRI K. LAKKAPPA:
SHRI SHRIKISHAN MODI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether spudding of the first 
well on the Bombay high structuie in 
the Arabian Sea was taken up on 
June 1973 with the help of India's 
first niDbile drilling platform; and

(b) whether any locations on six 
off-shore striujfures for drilling in the 
Arabian Sea and the Gulf of Cambay 
have been picked up by the O&NGC?

THE DEPUTY MINISTER IN THE. 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) No, Sir.

(b) Yes, Sir; 9 locations have been 
released for drilling.

Investigation into charges against 
Directors of Indian Express Gioup of 

Companies

290. SHRI H. N. MUKERJEE: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be oleas- 
ed to state.

(a) whether the Central Bureau of 
Investigation has completed its probe 
into the charges of cheating, forgery 
and falsification of accounts and 
stocks against the Directors of the 
Indian Express Group of Companies;

(b) if so, the results thereof?

(c) whether any cases have been 
filed in the law court against the 
directors of the Companies; and

(d) if so, the gist thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) to (d). As a 
result of an inspection of the books 
of account of Andhra Prabha Private 
Ltd. under Section 209(4) of the Com­
panies Act, the Company Law Board 
filed a complaint on 2nd April, 1971 
with Central Bureau of Investigation 
who registered the complaint for 
offences under Section 120-B, 420 and 
477-A of the Indian Penal Code. When 
the Central Bureau of Investigation 
acted on this complaint, Indian ex­
press (Madurai) Private Ltd., Ex­
press Newspapers Private Ltd., 
Madras and Andhra Prabha Private 
Ltd. alongwith Shri Ram Nath
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Goenka filed writ petitions before the 
vHigh Court of Madras for the issue 
of Writs of Certiorari to quash the 
search warrants and for the issue of 
writs of mandamus directing the 
Company Law Board to withdraw 
their complaint. These were dismis- 
sed. Appeals were filed before a 
Division Bench which were also dis­
missed. Leave of appeal to Supreme 
Court was however granted on 26th 
March, 1973. The High Court re­
fused the request to restrain the 
Central Bureau of Investigation from 
filing a charge sheet but directed that 
no arrest will be made for a period of 
two months or until the filing of the 
petitions of appeal, whichever is 
earlier. A charge-sheet was filed by 
the Central Bureau of Investigation 
on 21st May, 1973 before the Presi­
dency Magistrate, Madras. The peti­
tioners moved the Supreme Court who 
directed on 22nd May, 1973 that no 
order of arrest will be made in con­
nection with these proceedings against 
the accused against whom charge 
sheets have been filed on 21st May, 
1973 before the Presidency Magistrate, 
Madras. Supreme Court however 
made it clear that this order would 
not affect the continuation of the pro­
ceedings before the Presidency Magis­
trate.

The charge sheet filed before the 
Presidency Magistrate, Madras, men­
tions the following persons as accused:

1. Shri Ram Nath Goenka.

2. Shri Bhagwan Das Goenka, S/o.
Shri Ram Nath Goenka.

3. Smt. Saroj Goenka, wife of Shri
B. D. Goenka.

4. Shri V. Kuppuswami, Chief Ac­
counts Officer. Indian Express 
(Madurai) Pvt. Ltd.

5.(Shri5.(Shri Chunni Lai Beyas. Store- 
"Tce^per, Indian Express (Madu­

rai) Pvt. Ltd.

6. Shri Puranmal Sharma. Clerk/
Supervisor, Construction De­

partment, Express Newspapers 
Private Ltd., Madras.

Jhe accused have been chargea’ 
under Section 120-B Indian Penal Code 
read with Section 420, 467, 468, 467/ 
471, 468/471 and 477A, l.P.C. and sub­
stantive offences under Sections 420, 
467, 468. 467/471, 468/471 and 477A,
l.P.C. The gist of the charge sheet is 
that in or about March, 1968. the ac­
cused entered into a criminal con­
spiracy to cheat the Punjab National 
Bank by submitting false stock state­
ments to the Bank including therein 
non-existent stocks after falsely show­
ing fictitious purchases in the record 
with a view to get the drawing powers 
fixed by the Bank at levels higher 
than what would have been otherwise 
if the true stock position had been 
represented to the Bank.

Review of policy with regard to invest­
ment in fertilizer industry

291. SHRI H. N. MUKERJEE: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government propose to 
change (he fertilizer policy with a view 
to making investment in the fertilizer 
industry more attractive; and

(b) if so, the changes proposed to 
be made in this respect?

THE DEPUTY 
MINISTRY OF 
CHEMICALS 
SINGH): (a) 
policy is under 
'Government and 
way in regard to 
make investment 
more attractive.

MINISTER IN THE 
PETROLEUM AND 
(SHRI DALBIR 

and (b). Fertilizer 
constant review of 
studies are under 
the steps needed to 

in fertilizer industry

Increase in Price of Crude Oil ag r̂eed 
to by Western Oil Comiranies

292. SHRI H. N. MUKERJEE:
SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:.
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(a) whether oil producing countries
in the Middle East represented by 
OPEC and the Western Oil Companies 
had recently come to an agreement 
for a 11.9 per cent upward revision in 
crude oil price over that in January; 
and ^

(b) if so, what are the implications 
of the agreement on the oil consum­
ing countries and particularly on 

India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHE2MICALS (SHRl DALBIR 
SINGH): (a) Yes. Sir.

(b) This has resulted in an increase 
an the posted prices of crude oils. 
Since the oil revenues of the OPEC 
Governments (royalties and taxes) are 
realised as percentages on posted 
prices, increases in posted prices have 
resulted in increased revenues to the 
OPEC Governments. The oil con­
suming countries like India have had 
to bear a minimum increase in crude 
oil prices to compensate the oil com­
panies for the increases in the tax paid 
costs of crude oils.

Agreement with Iraq and Saudi Arabia 
for lm]N>rt of Cni4e Oil

293. SHRI H. N. MUKERJEE;
SHRI NARENDRA SINGH:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether India has entered into 
a^eements with Iraq and Saudi Ara­
bia for the import of Crude oil; and

(b) if so, the quantity of crude to 
be imported from these countries and 
the value thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) and (b ). Indian Oil Cor­
poration Limited have entered into 
commercial Agreements with' (1) the 
Iraq National Oil Company for the

import of 1.95 million tonnes of crude 
oil and (2) PETROMIN of Saudi Ara­
bia for the import of 3.3 million tonnes 
of crude oil. Both these are State 
owned Compsinies. It is not in the 
commercial interest of the IOC to dis­
close the prices.

Amendment to M.R. P.P. Act

294. SHRI H. N. MUKERJEE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
refer to the reply given to Unstarred 
Question No. 3022 dated the 13th 
March, 1973 regarding the amend­
ment to Monopolies and Restrictive 
Trade Practices Act and state:

(a) whether Government have re­
viewed the working of the Monopolies 
and Restrictive Trade Practices Act;

(b) If so. the results achieved; and

(c) whether any decision on the 
proposal to amend the Act with a 
view to make it more effective in pre­
venting the growth of monopolies has 
since been taken?,

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB- 
RATA BARUA): (a) to (c). The
matter is till under examination.

Reduction of Foreign Capital by some 
Foreign Drug Companies

295. SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER SHERIEF;

WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether some foreign drug 
Companies had Indicated their willing­
ness to reduce their foreign capital; 
and

(b) if so. the names of such Com­
panies and to what extent they had. 
agreed to reduce this foreign capital?

THE DEPUTY MINISTER IN THE 
Ml^ISTftY OF PETROLEUM , AND

' I
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CHEMICALS (SHRI DALBIR 
SINGH): (a) and (b). Yes, Sir. M/s. 
Alkali and Chemical Corporation ol 
India Ltd., M/s. Pfizer Ltd. and M/s. 
German Remedies have agreed to re­
duce their foreign equity from 75.5 
per cent to 60 per cent; from 75 per 
cent to 40 per cent respectively, 
cent to 40 per cent respectively. CM;her 
foreign firms viz. M /s. A bbott 
Laboratories India Ltd., M/s. May 
and Baker Ltd., and M /s. Searle 
India Ltd., have been shown a definite 
inclination to dilute their foreign 
equity but these proposals have yet 
to be finalised.

Allotment of Wagons to Mysore Gov­
ernment for movement of Grants from 

North

296. SHRI G. Y. KRISHNAN
SHRI DHARAMRAO AFZAL- 

PURKAR;

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the State Government 
of Mysore are not getting foodgrains 
regularly due to the non-availability 
of Wagons from North;

(b) whether he was also requested 
to look into this matter by any Minis­
ter from Mysore;

(c) rf so, his reaction thereto; and

(d; the number of wagons allotted 
to the State during the last four 
months for the suddI.v of foodgrains?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Not 
to the knowledge of this Ministry.

(b) Requests were received from 
the Chief Minister of Mysore to 
arrange supply of wagons preferenti­
ally for movement ol 1600 tormes of 
jowar from Uttar Pradesh and 1082 
tonnes of bajra from Mpdhya Pradesh 
on account of the Mysore State Co­
operative Marketing Federation Limit­
ed.

1075 i.S— 5

(c) Instructions were issued irnme- 
'ntely to the concerned Railway Ad­

ministrations to clear traffic in ques­
tion preferentially.

(d) Mostly movement of grains 
from surplus to deficit Slates is 
arranged by the Food Corporation of 
India. During the last four months 
from March to June 1973, 2977 Broad 
Gauge wagons were loaded with food­
grains from stations on the Northern 
Railway to Mysore State on account 
of the Food Corporation of India.

In addition, movement of jowar 
from Uttar Pradesh as indicated in 
reply to part (b) above, has already 
been completed. Despatch of bajra 
from Madhya Pradesh is being arrang­
ed on top-priority basis.

Expansion of Ilaldia Refinery

297. SHRI G. Y. KRISHNAN;
DR. RANEN SEN:

WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have 
agreed in principle to the expansion 
of the Haldia Refinery; and

(b) if so, the main features of the 
expansion proposed and the action 
taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) and (b). The Task Force 
on Oil Refining constituted by the 
Planning Commission has proposed a 
refining capacity of 43 million tonnes 
to be achieved by the end of the Fifth 
Five Year Plan. One of the proposals 
made by the Task Force for achieving 
this refining capacity is expansion of 
the Haldia Refinery. The report of 
the Task Force including the optimum 
refining capacity to be built during the 
Fifth Plan is under consideration.
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Proposal for Expansion of the Manga­

lore Chemicals and Fertilizers

298. SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER SHARIEF:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether the Mangalore Chemi­
cals and Fertilisers have approached 
Government to permit expansion of 
their capacity by 1,600 tonnes; and

(b) if so, what will be the cost of 
this project and the reaction of Gov­
ernment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH: (a) and (b). A preliminary 
proposal has been received from M/s. 
Mangalore Chemicals and Fertilizers 
Limited. The final proposal is being 
awaited as the company is presently 
carrying out a techno-economic feasi­
bility report for the project.

Reservoirs Built in D.V C. and 
Kanshabali Project

299. SHRI JAGDISH BHATTA-
CHARYYA: WiU the Minister of
IRRIGATION AND POWER be pleas­
ed to state;

(a) how many reservoirs were ori- 
gmally proposed to be built in the 
D.V.C. and Kanshabali project; and

(b) how many of them have so far 
been built?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
MA): (a) and (b). According to pre­
liminary plans for the project it was 
proposed to construct seven numbers 
multipurpose dams and one number 
low diversion dam near Rhondia in 
the Damodar Valley. This project was 
subsequently reviewed and ultimately 
it was decided by parti­
cipating Governments to construct 
only four dams at Maithon. Panchet, 
Tllaiya and Konar and these have

132
been built. In the Kangsabati Projcct 
a continuous dam was scheduled to be 
constructed on two rivers-Kangsalbati 
and Kumari. The dam over thtse two 
rivers will form one common leser- 
voir. The dam over Kangsabati has 
been completed and the dam over 
Kumari river is nearing completion. *

Uniform Power Tariff in Rural Areas

300. SHRI R. V. SWAMINATHAN: 
SHRI P. A. SAMINATHAN;

Will the Minister of IRRIGATION 
AND POWER be pleased to state the 
names of the State which are agree­
able to the introduction of uniform 
power tariff in rural areas and those 
which are opposed to this?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
MA): Uniform Power tarifls lor rural 
consumers have been introduced in 
the Stales of Andhra Pradesh, Assam, 
Bihar, Gujarat, Haryana, Kerala, My­
sore, Punjab, West Bengal, Madhya 
Pradesh. Maharashtra, Uttar Pradesh 
and Tamil Nadu. The Boards in the 
Stales of Orissa and Rajasthan are 
also taking steps in this direction.

Reduction in Prices of Petroleum Pro­
ducts which Affect poor people

301. SHRI R. V. SWAMINATHAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether after notifyinfi the in­
creased prices of petroleum products. 
Government had taken a decision to 
appoint an expert Committee to evolve 
a new formula for working out prices 
of petroleum products;

(b) if so, when the Committ-e is 
hkely to submit its report:

(c) whether the increase in prices 
has affected the common man and 
cooking gas has also started costing 
more; and
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(d) whether Government are re 
considering this question with a view 
to lowering the prices of certain pro­
ducts which affect the poor people?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Ii has Ljeen decided to 
set up shortly a Committee of Experts 
to determine the manner of pricing of 
petroleum products in future.

(b) The Committee may be expected 
to submit its report in 12 to 18 
months’ time from the date it is for­
mally constituted.

(c) Owing to steep and continuing 
increases in the price of crude oil, pro­
gressive increases in the prices of oil 
products have become necessary all 
the world over. The concept of oil as 
a cheap sources of energy is no longer 
applicable, more so as further sharp 
world-wide increases in crude oil 
prices are expected in the coming 
years. In this context, increases in 
the prices of oil products are bound 
to effect all the consumers. As for 
cooking gas, it is mostly used by re­
latively better off section of the socie­
ty. The users of cooking gas also 
have the alternative of using other 
fuels which are relatively cheaper and 
are normally readily available.

(d) No, Sir

News Report Captioned “Wagon 
Shartage Hits Coal Delivery ’

302. SHRI R. V. SWAMINAHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether attention of Govern­
ment has been drawn to the press re­
port in the ‘Hindustan Times! dated 
the 27th May, 1973 under the heading 
“ Wagion Shortage hits coal delivery” ;

(b) if so, the reaction of his Minis­
try thereto; and ;

(c) what action Railways propose 
to take to help the coal movement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) (a) Yes.

(b) and (c). Suitable steps have 
been taken by Railways, in consulta- 
ti:>n with the Ministry of Steel and 
Mines, to step up loading from differ­
ent coalfields in the country. Load­
ing has improved from 7649 wagons 
per day in May ’73 to 7664 wagons 
per day in June ’73. Constant 
efforts are being made to improve the 
level of loading further.

Taking over of ESSO

303. SHRI R. V. SWAMINATHAN: 
SHRl HUKAM CHAND KACH- 

WAI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state;

(a) whether Government have de­
cided to take over ESSO under full 
Government control; and

(b) if so, the broad outlines of the 
decision and if not, when the final 
decision is ikely to be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Not yet Sir.,

(b) The broad outlines will be 
determined as and when a final deci­
sion is taken, which may be by the 
end of this year.

Loss to Railways due to strike of Loco 
Staff in May, 1973

304. SHRI R. V. SWAMINATHAN: 
SHRI P. M. MEHTA:

Will the Minister of RAILWAYS 
be pleased to state:  ̂  ̂ ^

(a) whether the strike of loco staff 
in May, 1973 had greatly affected the
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supplies and caused heavy loss to the 
Railways:

(b) if 80. to what extent the Rail­
ways have suffered loss on account of 
the strike; and

(c) whether all the arrested emp­
loyees of the Railways have been set 
free and re-employed and if not. how 
many are stUl under arrest?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRl 
MOHD. SHAFI QURESHI): (a) and
(b). The essential supplies have been 
generally maintained. The loss to the 
Railways is estimated at about Rs. 75 
lakhs.

(c) 418 railway employees were 
arrested. All of them have been re­
leased on bail; 46 of them are under 
suspension-

common Syllabi In Law and Teach- 
Inf Law students in Hindi Mediam

305. SHRI S. C. SAMANTA:
SHRI BIRENDER SINGH 

RAO:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state:

(a) to what conclusions, the Deans 
of the Facilities of Law of various 
Universities of India have come to, in 
so far as common syllabi in Law and 
the teaching of Law students in Hindi 
medium are concerned, at the Con­
ference held in New Delhi in the last 
week of June 1973;

(b) the steps being taken for the 
preparation of Law text books in 
Hindi; and

(c) by what time the worlq of 
translating or writing and publication 
of Law flassics is likely to be taken

up and by what time the work is 
likely to be completed?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
NITIRAJ SINGH CHAUDHARY): (a) 
The Conference of the Deans of Fa­
culties of Law of Universities in the 
Hindi-speaking states, which was held 
at New Delhi, on the 29th and 30th 
June, 1973, unanimously recommend­
ed the progressive use of Hindi in 
teaching law for the L.L.B. courses 
and to hold Seminars with a view to 
making the law teachers more profi­
cient for teaching through the Hindi 
medium. As regards, common syl­
labus, it was felt that while the Uni­
versities should continue to follow 
their own syllabus, it would be de­
sirable for the sake of economy and 
uniformity to undertake Hindi trans­
lation lof a specific number of leading 
cases in each branch of law from 
which the Universities would be in a 
position to select and prescribe for 
the LL.B. courses.

(b) and (c). The work of writing 25 
original law text books in Hindi has 
already been entrusted to eminent 
authors. Three manuscripts have 
been approved and are being edited 
for printing. Five more manuscripts 
have been received, and are being 
modified by the authors according to 
the direction^ given by the Evalu­
ation Committee. The rest of the 
books are in various stages of writ­
ing.

As regards translation of law clas­
sics, 64 books have been selected and 
a panel of 36 persons has been drawn 
up for undertaking the translation 
work. Steps have been taken to ac­
quire the copy-right for translation.

No specific time-limit for completion 
of the work can be indicated at this 
stage in view o f the magnitude and 
complexity of the work involved.



Nationalisation of Forelflrn Oil 
Companies

306. SHRI S. C. SAMANTA:
SHRI RAMAVATAR 

SHASTRI:

WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) the steps being taken to na- 
tionaJise Oil companies under foreign 
ownership;
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(b) whether there are 
on the way; and

difficulties

(c) by what time the objective is 
likely to be achieved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) to (c). Various alterna­
tives including nationalisation are at 
present under active consideration of 
the Goverment and a decision is ex­
pected to be taken by the end of this 
vear.

Non-Pajrment of Wa^es to workmen 
of Lilooah Railway Workshop (West 

bengal)

JUT. SHRI SAROJ MUKHERJEE: 
WiU the Minister of RAILWAYS be 
pleased to state:

(a) whetlier the attention of Gov­
ernment has t)een drawn to the non­
payment of wages to the workmen of 
the Lilooah Railway Workshop (West 
Bengal) for the period from the 2nd 
December 1963 to 15th December 1963 
even after the judgement of the Sup­
reme Court;

(b) if so, the reason for the inordi­
nate delay in payment; and

(c) the steps taken b.v Government 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) Yes. 
The Supreme Court has wanted the 
concession to only 25 workmen of 
Lilooah Workshop in view of the 
srtiall amount involved.

(b) and (c). The question of pay­
ment of wages to the other concern­
ed staff of this workshop as not 
covered by this judgement is under 
consideratiodi'.

NesotiatiQiis with Iran for import of 
Crude Oil

308. SHRI V. MAYA VAN:
SHRI M. S. SANJEEVI RAO;

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether a high level delega­
tion of the Petroleum and Chemicals 
Ministry went to Iran in June to nego­
tiate the purchase of crude oil; and

(b) if so, the outcome of the nego­
tiations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Yes. Sir.

^b) It is considered to be not in 
public interest to give the details of 
the negotiations.

^  fw ir  ^  ^
^

.109. PTTH TOTfTT :

%  :

qr t 5 I

?  :
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Committee to look into grievances of 
R .P .F .

312. SHRI M. M. JOSEPH: WiU
the Minister of RAILWAYS be pleas­
ed to state:

(a) whether Government have de­
cided to set up a Ccmmittee to look 
into the grievances of Railway Protec­
tion Force; and

(b) if so, the terms of reference 
thereof and the progress achieved?

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILWAYS 
(SHRT MOHD. SHAFI QURESHI) ;
(a) and (b). The Committee set up by 
the Government will evaluate and 
implement the various decisions taken 
by the Railwayf Board in connection 
with the re-organisation of the Rail-
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way Protection Force and others mat­
ters connected with the administra­
tion of the Force. The Committee has 
not met yet as the Government haa 
been restrained by the Delhi High 
Court from giving effect to the re-or­
ganisation Scheme of the Railway 
Protection Force.

Rehabilitation of Pong Dam Oustees

313. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
IRRIGATION AND POWER be pleas 
ed to state:

(a) whether the work of rehabilita­
ting the Pong Dam Oustees is pro­
ceeding satisfactorily, as per schedule 
drawn up by Government;

(b) if so, the number of Oustees 
settled so far in Rajasthan and the 
number of those w'ho still remain to 
be settled: and

(c) whether the assurance given by 
him to the Lok Sabha in March. 1970 
that the tunnels of the Dam would be 
plugged only after the complete reha­
bilitation of the oustees will be adher­
ed to?

THE DEPUTY MINIfciTZR lU 
THE MINISTRY OF IRRIGATION 
AND POWER (SHHl BAi.GOVIND 
VERMA): (a) to (c). The work of 
rehabilitating the Pong Dam Oustee? 
is proceeding as per schedule. Except 
oustees numbering about 150 in two 
tikkas, all those whose lands lie belovv 
EL 1325, the maximum level upto 
which water is expected to rise dur­
ing this monsoon, have been notified 
for allotment of land in Rajasthan. 
Out of about 11,100 oustees notified 
about 5,600 have so far apphed lor 
and received allotment of land of 
which 3,300 have taken possession ol 
land. Movement is continuing.

All necesswy steps for the rehabili­
tation of the affected families will be 
taken before hnai impounding of 
waters iB commenced.

Silting in Bhakra Dam

314. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
IRRIGATOn  a n d  p o w e r  be pleas­
ed to state: '

(fei) whether Government are aware 
of the problem of silting in Bhakra 
Dam;

(b) if so, whether the Project Au­
thorities have taken any concrete steps 
to check soil erosion in the, catchment 
area and promote soil conservation in 
this area so as to minimise silting; and

(c) the steps taken or proposed to 
be taken in this regard?

THE d e p u t y  m in is t e r  IN 
THE MINISTRY OF IRRIGATION 
AND POWER (SHRI BALGOVIND 
VERMA): (a). Yes, Sir.

(b) and (cj. Soil conservation mea­
sures to reduce silting in the catrh- 
ment area are in progress. There is 
now downward trend in the siltmg 

of the reservoir.

Conversion of Metre Gauge I.ines 
into Broad Gauge Lines:

315. PROF. NARAIN CHAND 
PARASHAR: Will the Minister ot
RAILWAYS be pleased to state:

(a) the number of tracks in the 
various Railway Zones where conver­
sion from metre-gauge to broad- 
r̂ auge is in progress at present;

(b) the length in Kms. of each such 
portion and the pnproxima^e period t» 
which the conversion is expected to 
be completed in ea?h case: and

(c) the expenditure involved 
each case?

ir.

THE DEPUTY MINISTER IN 
THE MINISTRY Ol-' RAILWAY^ 
(SHRI MOHD. SHAFI QURESHI):

(a) to (c). Conversion of the fol­
lowing metre gauge lines into broad 
gauge has been taken up during the

I



Fourth Plan period and is in progress. Length, cost and the target date of 
ccmpletion in respect of each case is also indicated against each of them:
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S.
No.

Railway Name of Projcct Length Cost 
(in Kms) (Rs. in 

crorcs)

Tarppt date of 
L. mpletion

1 North Eastern Barabanki-Samastipur 603-89

2 Southern î arallcl BG line from Gun- 280- 29
takal and Dharmavaram 
and conversion of Dhar- 
mavaram-Bangalore City.

3 Do. Trivandrum-Quilon-Erna- 221-00
kulam.

4 Western Viramgam-Okha and Ka- 556*97
nalus-Porbander (includ­
ing Jamnagar-Bedi and 
Kanalus-Sika)

46*80 31-3-1977 

17-59 End of 1975

13-60 Early 1975 

42-93 31-12-1977-

Beautiflcation of Bank of Gobind 
Sagar Lake by Bhakra Dam Project 

Authorities

316. PROF. NARAIN CHAND 
PARASHAR: WiU the Minister 0 '̂
IRRIGATION AND POWER be pleas­
ed to state:

(a) whether there is any proposal 
to beautify the banks of the Gobind 
Sagar Lake by the Bhakra Dam Pro­
ject Authorities; and

(b) if so. the main features thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF IRRIGATION 
AND POWER (SHRI BALGOVIND 
VERMA): (a) No. Sir

(b). Does not arise.

Agreement with Burmah Oil Com­
pany to reorganise Oil India Limited

317. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of PET­
ROLEUM AND CHEMICALS be pleas­
ed to state:

(a) whether an agreement has been 
reached recently with the Burmah Oil 
Company to reorganise Oil India Ltd; 
and

(b) if so, the salient features of the 
agreement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH);

(a) No Sir.

(b) Dos not arise.

Enquiry into the causes oi cracks in 
blades of Turbine Units installed at 

Bhakra Power Plant

318. SHRI SUKHDEO PRASAD 
\^ERMA: Will the Minister of IRRI­
GATION AND POWER be pleased to 
state:

(a) whether blades of the turbine 
units installed at the Bhakra Power 
Plant have develop>ed extensive 
cracks;

(b) whether an investigation has 
been made into the causes; and

ic) if so. the outcome thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF IRRIGATION 
AND POWER (SHRI BALGOVIND 
VERMA): (a). The blades of the 120 
MW turbine units at the Bhakni Right 
Bank Power Station have shown a 
tendency of developing minor cracks
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which are repaired in the course of 
maintence.

(b) Yes, Sir.

(c) The investigations revealed that 
the development of cracks were at­
tributable to blade vibration. These v 
appeared to be associated with shock 
type pressure changes at the trailing 
edges of the runner blades due to pre­
sence of vortices. The rounding of 
trailing edges of blades has been re­
commended to minimise vibration. 
This is being implemented.

Indo-Soviet Agreement on Expansion 
of the Indian Drugs and ehannaceuti- 

cals Limited

319. SHRI SUKHDEO PRASAD 
VERMA:

SHRI M. S. SIVASWAMY;

Will the Minister of PETROLElfM 
AND CHEMICALS be pleased to stale

('a) whether an agreement has re­
cently been signed between India anc' 
Soviet Union for further expansion of 
the Indian Dregs and Pharmaceuticals 
Limited; and

(b) If so, the main features there- 
cf?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SNGH);
(a) No, Sir.

fb) Does not arise.

New Railway Lines in Bihar durinu
1972-73 and 1973-74

(b) the number of new lines likeiy 
to be introduced in the year 1973-74 
in the State of Bihar.

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD. SHAFI QURESHI); 
C’a) No new lines were completed in 
Bihar in 1972-73.

t'b) Construction of Saraigarh-Parta- 
pganj M.G, line (23 kms.), partly 
new line and partly restoration, has 
recently been sanctioned in Bihdr on 
the strength of an urgency certificate, 
and work on this project is in progress. 
Target date for the completion of the 
line has not yet been fixed.

Change of site ot Warana Irriffation 
Project from Kuchgaon

321. SHRI NIMBALKAR: Will the 
Minister of IRRIGATION AND PO­
WER be pleased to stale.

(a) whether Government proposed 
to change the original site of the Wa* 
rana Irrigation Project from 'Kucn- 
gaon tc some other place; ana

(b) if so, how it is technically justi­
fied?

THE DEPUTY MINISTER IN 
THE MINISTRY OF IRRIGATION 
AND POWER (SHRI BALGOVIND 
VERMA); (a) and (b). The Govern­
ment of Maharashtra have intimateo 
that no decision has yet been taken 
by them regarding the change in ori­
ginal sitfe of Warana dam from Khuj- 
gaon. They have informed that pre­
liminary investigations of one site 
have been completed and that similar 
investigations of another alternative 
site are expected to be completed in 
another two months.

320. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of RAIL­
WAYS be pleasod to state:

(a) the number and mileage of 
new railway lines introduced during 
the year 1972-73 in the State of Bihar:

Changes in site of Kayamwadi bam 
Project in Kolhapur Distt., 

Maharashtra

322. SHRI NIMBALKAR: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state:
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(a) whether changes have been 
made in the site or otherwise of the 
Kayamwadi Dam Project in Kolhapur 
District of Maharashtra;

(b) if so, how these changes are 
technically justified; and

(c) whether the States other than 
Maharashtra, who will be affected by 
the construction of this Dam, have 
agreed to the changes?

•THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) to (c). The Government of Maha­
rashtra have intimated that no change 
has been made in the site of Kallama- 
wadi Dam Project but the canal align­
ment may have to be changed. They 
have informed that this matter is pro­
posed to be discussed between the 
Chief Ministers of Mysore and Maha­
rashtra shortly.

conclusion of the contract is awaiting 
the receipt of the Arabic text from 
Iraq National Oil Company. However, 
preliminary action has already been 
taken by the ONGC and a Project 
Manager has been appointed who is 
presently engaged in planning out the 
requirements of men and materials 

for conducting the operations in Iraq.

(c) A definite estimate of this can 
be made only after seismic surveys 
and exploration drilling have been 
carried out in the area. For the 
purpose of making an economic evalu­
ation of this venture, however, oil 
production rate of 5 million tonnes 
per year has been envisaged by the 
ONGC on the basis of the available 
data.

Fiscal concession asked for by Tatas 
for Mithapur Fertilizer Project

Machinery to handle newly acquired 
oil concession in Iraq

323. SHRI S. A. MURUGANAN- 
THAM: Will the Minister of PETRO­
LEUM AND CHEMICALS be pleased 
to state:

(a) whether any proper machinery 
has been involved to handle the newly 
acquired oil concession in Iraq;

324. SHRI S. A. MURUGANAN. 
THAM: Will the Minister of PETRO­
LEUM AND CHEMICALS be pleased 
to state:

(a) whether the Tatas have sought
price and fiscal concession for their 
Mithapur fertilizer project; •

(b) if so, the concessions asked for; 
and

(c) Government’s decisions thereon?

(b) if so, the nature of machinery 
evolved; and

(t) the expected annual production 
of crude from these concessions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
OHEMICALS (SHRI DALBIRSINGH):

(a) and (b). The terms of the contract 
have been finalized and a draft con­
tract has been initialled but the formal

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). Even though M/s. Tata 
Chemicals have not made any specific 
suggestions in this regard, they have 
drawn attention to the need to take 
adequate measures to make such capi­
tal intensive projects economically 
attractive. This raises a range of 
issues which are being looked into 
closely by Government on an inte<:rnt.- 
ed basis.
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Silt deposits on the bed of Eastero 

Kosi Canal

325. SHRI YAMUNA PRASAD 
MANDAL.

SHRI VISHWANATH PRATAP 
SINGH:

152
anri exist conditions ' of the byepass 
channel; to restore the disturbed and 
scoured bed protection works; on the 
operation of irrigation vents in the 
power house and cross He>;ulator and 
escape channels.

WiU the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government’s attention 
has been drawn to the • danger of 
Eastern Kosi Canal being choked due 
to heavy gilt deposits on its bed; and

(b) if so. the steps proposed to be 
taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA);
(a) and (b). Some difficulties are 
being experienced on the Eastern Kosi 
Canal on account of the heavy silt 
content of the Kosi waters, but this 
has not rendered the canal ineffective 
for irrigation purposes.

Desilting of the canal is done perio­
dically by the State Government dur­
ing the canal closures. Four suction 
dredgers have been obtained to have 
the desilting work done continuously.

A careful watch is kept on the canal 
by the State Engineers. Necessary 
technical assistance is given by the 
Central officials whenever needed. 
Improvements have been effected in 
the operation schedule. One silt ejector 
has been constructed and is in opera­
tion. The upstream guide bund ha.s 
been extended proposals for a second 
silt ejector and a silting basin are 
under test on models.

Some erosion which occured in the 
head reach of the main canal recently 
was studied in detail and suggestions 
have been made to the state Govern­
ment to examine the need for extend­
ing divide walls; to make the silt ex­
cluders-effective; to refll side embay- 
ments and protect them with brush­
wood fascines; to improve the entry

Entrusting the pipeUne job of Mathura 
Refinery to sub-agent of the Bechtels 

Corporation of USA

326. SHRI S. N. MISRA; WiU the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the pipeline job for 
Mathura Refinery is proposed to be 
given to Engineers (I) Ltd. who will 
act as a sub-agent of Bechtels Cor­
poration of America for the job; and

(b) if so, the reasons for which this 
pipeline job is not being given to the 
Pipeline Division of Indian Oil Cor­
poration?

THE DEPUTY MINISTER IN THE 
MINISTRY OF ‘  PETROLEUM AND 
CHEMICALS (SHRI DALBrtl SINGH):
(a) No, Sir. The primary responsi­
bility for the implem^tation of laying 
Pipeline from Salaya to Mathura is of 
Indian Oil Corporation (Refineries and 
Pipelines Division). They would be 
assisted in this work by Engineer! 
India Limited and Oil India Limited. 
There is no proposal to associate Bech* 
tels Corporation with this project m 
any capacity.

(b) Dopp not arise.

Industries In U.P. facing 
shortage

wagon

327. SHRI S. N. MISRA- WiU the 
Mini.ster of RAIT.WAYS be pleased to 
state:

(a) whether a number of industries 
in Uttar Pradesh have been facing 
hardship due to the non-availability 
of Railway wagons, and
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(b) if so, what steps are being taken 
by Government for the regular supply 
of wagons to this State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFT QURESHI): (a) and
(b). No, On account of disruption in 
normal Railway working due to ex­
traneous features like agitations, 
strikes etc., occasionally difficulties 
might have been faced by industries 
in Uttar Pradesh. Within the con­
straints imnosed by such disruptions, 
every  effort is made to meet the needs 
of industries fully and promptly.
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Setting up of more power plants in (b) if so, the reaction of Govern- 
Gujarat meht thereto?

330, SHRI VEKARIA;
SHRI ARVIND M. PATEL:

WiU the Minister of IRRIGAXiON 
AND POWER be pleased to state

(a) whether any request has been 
made by the Gujarat Government for 
establishing more power plants in 
the Gujarat State to meet the require­
ment of the State; and

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) and (b). A statement giving the 
names of various power generation 
schemes submitted bv the Government 
of Gujarat is attached. The present 
position of these schemes is also indi­
cated therein. A request has also 
been received for location of an 
Atomic Power Plant in Gujarat. This 
is lender examination by the Depart­
ment of Atomic Energy.

Statement

Progress of technical examination of various Power generation schemes furnished by the Govern­
ment of Gujarat for implementation during Fifth Pian.

S. Name of Scheme Installed Estimated Date of recc- 
No. capacity cost ipt of schemc

(MW) (Rs. cro- report 
res)j

Present position of 
Schemc.

1 Kadana pumped storage 4x60
scheme. ..

2 North Gujarat Ther- 2x120
mal Stadon

3 Ukai Thermal Power 2x200
Station Extn.

24-58 April, 70 

45-62 June, 70 

68-32 April, 73

4 Wanakbori 
station

thermal 3x200 115-50 22- 11-72

Ukai Left Bank Canal 
Power House.

2x3 2-04 4-5-73

Sanctioned in June,
1972 .

Sanctioned in Oct., 
1972 .

The revised estimates 
on die scheme ba­
sed on the sugges­
tions of the CW&PC 
were received in Ap­
ril, 73. The com­
ments on ±e sc­
heme are under fi- 
nalisation for consi- 
deradon of the Tech­
nical Advisory Com­
mittee at its next 
meeting.

Scheme is under exa­
mination in the Mi­
nistry of Railways 
and Ministry of Steel 
and Mines in regard 
to availability and 
movement of coal for 
the power station.

Under examination.



Reauirements of Fertilizers (c) Does not arise.

331. SHRI VEKARIA: WiU the
Minister of PETROLEUM AND Reorganisation of the Oil and Natural 
CHEMICALS be pleased to state: * Gas Commission
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(a) the total requirements of ferti- 
liezrs in the country during the year 
1973-74; and

(b) the total quantity of fertilizers 
likely to be manufactured in India 
during the year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH):

(a) 25'88 lakhs tones 
o f  N itrogen(N )

S -C 2  lakhs tonnes 
o f  Phosphates (P2O5)

4 '3 3  lakh tonnes 
o f  Potash (K20)

A s assess­
ed by 
M inistry 
ot A gri­
culture in 
M arch, 
1973-

(b) 11.2 lakh tonnes of Nitrogen 
3.3 lakh tonnes of Phosphates

There are no known sources of Potash 
in the country.

Coal Shortage faced by D.E.S.U.

332. SHRI SHRIKISHAN MODI: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether the Delhi Electric Sup­
ply Unertaking is facing an acute coal 
shortage which may result in the 
shutting down of its generating units;

(b) whether the power stations are 
being supplied with inferior quality 
coal; and

(c) if so, what action G overnm ent 
propose to take to rem edy the situa­
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) No, Sir.

(b) The coal supplied is generally 
according to specifications.

333. SHRI SHRIKISHAN MODI- 
SHRI M. S. SIVASWAMy ’:

Will the Minister 
AND CHEMICALS 
slate:

of PETROLEUiVI 
be pleased to

(a) whether Government propose 
to re-organise th^ Oil and Natural 
Gas Commission; and

(b) if so, an outline of the struc­
tural changes being contemplated and 
the progress made in this regard so 
far?

THE d e p u t y  MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) and (b). The matter is 
under examination at the highest 
level in the Government and no final 
decision has been taken as yet.

Rccommendationis of the Expert
Committee on Prices of Petroleum 

Products

334. SHRI SHRIKISHAN MODI;
SHRI CHINTAMANI 

PANIGRAHI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether a Committee of Experts 
has been set up to lay down guide­
lines for determining the prices of 
petroleum products;

(b) if so, what are its recommenda­
tions; and

(c) the decision of Government in 
the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS): (SHRI DALBIR
SINGH): (a) It has been decided to
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set up shortly a Committee of Experts 
to determine the manner of pricing of 
petroleum products in the country in 
future,

(b) and (c). Do not arise

Per Capita availability and consump­
tion of Electricity in North Bihar

335. SHRI BHOGENDRA JHA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the latest position with regard 
to per capita availability and con­
sumption of power in the various 
D'stricts of North Bihar as a whole, 
in the rest of Bihar and the rest of 
the country; and

(b) the steps being taken to bring 
North Bihar as a whole and the Dis­
tricts of Madhubani. Sitamarhi, 
Saharsa Parma and Darbhanga in 
particular on the level of that of the

rest of Bihar and the rest of the  ̂
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
MA): (a) Per capita consumption, 
districtwise in North Bihar during 
1H71-72 is as follows:

Muzaffarpur

Champaran

Saran

Darbhanga

Saharsa

Purnea

6*8o

8-17

5-64

6-59 

3*70 

3* 70

Since all the districts are connected 
in a grid, availability can be taken as 
uniform over the whole of North 
Bihar. The information in respect of 
North Bihar as a whole, rest of Bihar 
and all India for 1971-72 is as given 
below; —

Per
capita

availability’
Per

capita
consum­
ption

North Bihar

South Bihar
i n c l u d i n g  C l i h o t a n a g p u r

AUIndi*

17-6

94-6 South Bihar 
Chhotanagpur

104-5

10-01

42

202

94-00

(b) To bring North Bihar as a whole 
and Madhubani. Darbhanga, Saharsa. 
Sitamarhi and Pumea districts in 
particular on level with the rest 
Bihar and all India, electrification of 
1690 villages has been sanctioned at 
an estimated cost of Rs. 995.4 lakhs in 
North Bihar during the current year. 
Additional power generation facilities 
are also proposed by extension of 
Barauni power station and New power 
station at Muzaffarpur and a central 
Dower station at Dalkhola.

Construction of Dam over river 
Kamala and connecting the proposed

Western Kosi Canal with Kamala

336. SHRI BHOGENDRA JHA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether there is danger of large 
scale silting in the Western Kosi Ca­
nal just like that experienced in the
Eastern Kosi canal;
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(b) whether it is proposed to cons­
truct a Dam over river Kamala above 
the barrage at Jai Nagar and connect 
the proposed Western Kosi Canal with 
Kamala to the North of the barrage 
so that Kosi waters may be needed 
only during dry season and Kamala 
floods may also be entirely control­
led; and

(c) if so, the salient features there­
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER. 
M A): (a) There may be some sil- 
tation in the Western Kosi Canal. The 
Canal is under construction and it 
is proposed to provide a silt cjector 
at a suitable location to reduce the 
likely siltation therein.

(b) and (c). The Government of 
Bihar have no such proposal under 
their consideration. No suitable dam 
site has also been located in Indian 
territory. .

Construction of Hydei Project in 
Upper reaches of River Kosi

3)37. SHRI BHOGENDRA JHA: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether it is proposed to under­
take the construction of hydel project 
near Barahkshetra in the upper rea­
ches of river Kosi to ensure abund­
ant supply of power; and

(b) if so, the salient features of the 
proposal?

THE DEPUTY MINISTER IN 
THE MINISTRY OF IRRIGATION 
AND POWER (SHRI BALGOVIND 
VERMA): (a) No, Sir.

(b) Does not arise.

1075 LS—6

Setting: up of a separate company 
for petro-chemical complex at 

Bong:ai-Gaon in Assam

338. SHRI BHOGENDRA JHA: WiU 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether there is a proposal to 
form a separate Company to run the 
second public sector petro-chemical 
complex being set up at Bongaigaon 
in Assam; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a). Yes, Sir.

(b) The details are being 
out.

worked

Offers of Collaboration from Foreign 
Firms for Off-Shore Oil Exploration

339. SHRI BHOGENDRA JHA:
SHRI DEVINDER SINGH 

GARCHA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether a number of foreign 
firms have offered to collaborate with 
India in "off-shore oil exploration;

(b) if so. the names of the firms 
which have offered collaboration and 
the main features of the proposals 
submitted by them; and

(c) the decision taken on these pro­
posals?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Yes, Sir .

(b) It is considered not in the pub­
lic interest to disclose these details 
at this stage.

(c) No decision has yet been taken;
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Setting up of a Refinery in collabora­
tion with Saudi Arabia

z340. SHRI NARENDRA SINGH: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether the suggestion for the 
establishment of a Refinery in Saudi 
Arabia or in this country through a 
joint venture between the two count, 
ries has been accepted by Saudi Ara­
bia;

(b> if so, the main features thereof;

(c) the name of the country where 
the Refinery is to be set up; andr

(d) if in India, in which part of 
the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) to (d). Exploratory
talks with the representatives of Pet- 
romin, the National Oil Company of 
Saudi Arabia, on collaboration in the 
setting up of refineries, have been 
held. Further details in this respect 
are being worked out but it is not 
in public interest to disclose the de­
tails at this stage.

State Governments comments on
Water Grid linkings Ganges with
^  Cauvery

341. SHRI SARJOO PANDEY: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether centre has received 
the conmients of the State Govern­
ments on the proposed water grid 
linking Ganges with Cauvery; and

(b) if so, the nature of comments 
received from various State Govern­
ments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER. 
M A): (a) and (b). Only office studies
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have so far been made for a National 
Water Grid, one of the components of 
which may be a southern link con­
necting various rivers like the Ganga, 
Narmada, Godavari, Krishna, Pennar 
and Cauvery. The detailed features 
will be known only after the field 
Investigations, which may take 5 to 
10 years, are carried out.'

The investigations are proposed to 
be done in close consultation with the 
States both in regard to Planning the 
survey programme and at various 
stages of the investigations before 
the concept of a National Water Grid 
is given a concrete shape.

Import of Power Equipment for Power 
Plants

342. SHRI M. S. SANJEEVI RAO: 
SHRI VIRENDRA SINGH:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government propose 
to in.iport thermal and hydel power 
equipment for Power Plants;

(b) if so, the total amount of 
equipment that is likely to be import­
ed; and

(c) by what time a final decision is 
likely to be taken in this matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
M A): (a) to (c). In view of indigen­
ous availability, there is a Cabinet 
ban for import of generating plant 
and equipment for thermal and hy­
dro power stations. However, plant 
and equipment to the extent of such 
supplies not being available from in­
digenous sources on schedule are al­
lowed to be imported The amount 
of this import will depend upon the 
size of the Fifth Plan, -/I
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Irrigation of Land in U.P. and Maha­
rashtra

343. SHRI CHANDRA BHAL 
MANI TIWARI: Will the Minister of 
IRRIGATION AND POWER be plea­
sed to state:

(a) the percentage of irrigation 
area of cultivable land in Uttar Pra­
desh and Maharashtra at present; and

(b) the steps being taken by Gov­
ernment to improve the irrigation fa­
cilities in U.P.?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
M A): (a) At present, the irrigation in 
Uttar Pradesh is about 34 per cent of 
the gross cropped area. But this in­
cludes extensive areas where the 
irrigation is of a protective nature 
and water allowances are very inade­
quate. Further, large areas under 
bundles are also included in the re­
ported irrigated figures;

The irrigation in Maharashtra is 
about 10 per cent of the gross crop­
ped area, which could rise to about 
16 per cent when all the projects un­
der construction at present are com­
pleted.

(b) A  number of major irrigation 
projects like the Ramganga, Gandak 
and Sarda Sahayak are under cons­
truction and on their completion large 
additional acreage of about 2.7 mil­
lion ha. will come under irriga­
tion, in addition to stabilising and im­
proving irrigation in existing areas. A  
number of new major projects are 
also proposed to be taken up and it 
is proposed to give high priority to 
irrigation in the Fifth Plan program­
mes of the State.
Loss of Man-Hours and Monetary liOss 
to Railways from 1st January to 30th

June, 1973 due to Strikes etc.
344. SHRI CHANDRA BHAL 

MANI TIWARI: Will the Minister of 
RAILWAYS be pleased to state:

(a) the total loss of man-hours and 
also monetary loss as a result of lock- 
outs» strikes and work-to-rule during 
the period from 1st January, 1973 to 
30th June, 1973 in each Zonal Rail­

way; and

(b) whether Government propose 
to implement radical reforms to dis­
courage this tendency?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
The information is being collected 
and will be laid on the Table of the 
Sabha early.

(b) The legitimate demands of all 
categories of staff, are continually 
raised, considered and solved through 
various tiers of the collective bargain­
ing machinery—the Permanent Nego­
tiating Machinery and the Joint Con­
sultative Machinery—which have been 
functioning constitutionally and pur­
posefully over a long period of time. 
Individual representations received are 
also examined and settled by the Ad­
ministration.

The organs and channels available 
for redressal of grievances and settle­
ment of issues have been, in the ulti­
mate analysis reasonably successful in 
the upkeep of industrial peace on the 
railways.
Streamlining of TA Units in view of 
growing Tendency among Railway 

Employees to resort to strike
345. SHRI CHANDRA BHAL 

MANI TIWARI: Will the Minister of 
RAILWAYS be pleased to state;

(a) whether Government propose to 
expand and streamline the TA units 
in view of the growing • tendency 
among the Railway employees to re­
sort to illegal strikes; and

(b) if so, the main features of the 
proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
No proposal is presently under consi­
deration for expanding or streamlining 
the Railway T.A. Units but such a 
proposal is not ruled out for future 
consideration.

(b) Does not arise.
Conversion of Barabanki-MuzafEarpur 
Metre Gauge line into Broad gauge

346. SHRI CHANDRA BHAL 
MANI TIWARI: Will the Minister of 
RAILWAYS be pleased to state:
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(a) whether preliminary works to 
be carried out in connection with con­
version of Railway line from M.G. to
B.G. between Barabanki and MuzafTar- 
pur is not going to according to the 
schedule; and

(b) if so, what are the reasons there­
for and what steps Government pro­
pose to take to speed up the works?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a).
No.

(b) Does not arise.
Principles observed in recognising
Trade Unions of Railway Staff

347. SHRI ROBIN SEN: Will the 
Minister of RAILWAYS be pleased to 
state;

(a) what are the principles obser­
ved by Railway Board in recognising 
Trade Unions of Railway workers and 
staff; and

(b) whether Railway Board has been 
refusing to talk to negotiate or com­
municate with Unions other than 
those affiliated to the All India Rail- 
waymen’s Federation or National Fe­
deration of Railwaymen?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) A 
statement giving the guide-lines sub­
ject to which General Managers of 
the Railways may grant recognition to 
Unions depending on the need for a 
recognised Union is attached.

(b) Negotiations and meetings are 
held with the AIRF/NFIR at the all- 
India level and the recognised Unions 
affiliated to them at the Railways’ 
level. Representations coming from 
any source, including un-recognised 
unions, are given due consideration 
and action, as is appropriate in each 
case is taken.

Statem en t
Broadly, the following are some of 

the most important conditions subject 
to which the General Managers of 
Zonal Railways may grant recogni­
tion to a Union depending on the need 
of a recognised union:—

(i) It must consist of a distinct 
class (that is non-gazetted) of

Railway employees and must 
not be formed on the basis of 
any caste, tribe or religious 
denomination or of any group 
or section of such caste, tribe 
or religious denomination;

(ii) all railway employees of the 
same class must be eligible 
for membership;

(iii) it must be registered under 
the Indian Trade Unions Act;

(iv) its membership should not be 
less than 15 percent of the 
total number of non-gazetted 
staff employed on the Railway 
concerned:

(v) it should not be sectional. 
Unions composed either of one 
category or a limited category 
of workers should not be re­
cognised; and

(vi) it should not be, in the opinion 
of the Railway Administration 
likely to engage itself in sub­
versive activities.

Provision for Irrigation during Fifth 
Plan

348. SHRI ARJUN SETHI; Will 
the Minister of IRRIGATION AND 
POWER be pleased to state the pro­
vision made for irrigation and total 
acreage estimated to be irrigated dur­
ing the Fifth Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER. 
MA): The Fifth Plan proposals have
not yet been finalised.
Clearance of Rengali Project by
C.W.&P.C. and Planning Commission

349. SHRI ARJUN SETHI: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether recently the Rengali 
Project Stage-I was given green sig­
nal by the CW&PC and Planning 
Commission; and

(b) if so, the broad outlines there­
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) The Planning Com­
mission have accorded approval on 
4th June, 1973 for the Rengali Multi­
purpose Project Stage I after exami*
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nation by the Central Water and 
Power Commission and consideration 
l3y the Technical Advisory Committee 
on Irrigation, Flood control and 
Power projects.

(b) The project envisages construc­
tion of a masonary dam 625 metres 
long and 60 metres high across 
Brahmani river to provide storage for 
the moderation of floods and power 
generation and a power house on the 
left side with an initial installed 
capacity of 2 units of 50 MW each. 
The moderation of floods is expected 
to benefit an area of 1.4 lakh ha. The 
total cost of the project is Rs. 57.93 
crores of which the cost allocable to 
flood control is Rs. 22.6 crores and to 
power Rs. 35.33 crores.

Visit of Central Team to sites of 
Bhimkund Dam in Orissa

350. SHRI ARJUN SETHI: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether recently a Central 
team visited the different sites for 
the proposed Bhimkund Dam in the 
District of Keonjhar (Orissa);

(b) whether Government have re­
ceived all the requisite papers from 
the State Government on the propos­
ed project; and

(c) if so, the reasons why there 
has been delay by the C.W. & P.C. for 
final clearance of the Project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVTND 
VERMA): (a) to (c). A team of offi­
cers from Central Water and Power 
Commission vlsitedl the Balijori and 
Naopara dam sites on Baitami river 
from 6th to 8th June, 1973 and held 
discussions with the concerned State 
'Government officers. For arriving at 
a decision on the site for the dam, 
the team has asked for certain infor­
mation from the State Government, 
which is yet to be received.

Movement of g:oods traffic on Cuttack- 
Paradip Rail Link

'351. SHRI ARJUN SETHI: Will the 
Minister of RAILWAYS be pleased to 
state;

(a) whether the Cuttack-Paradip 
Rail link is ready for goods traffic as 
per schedule; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) and
(b). The line has been opened for 
ore traffic w.e.f. 9th July, 1973.

Proposals for new Railway Lines 
during Fifth Plan

352. SHRI JHARKHANDE RAI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Fifth Plan pro- 
■posals for the construction of new 
Railway lines in the country have 
been finalised;

(b) if so, what are the new lines 
to be taken up for construction dur­
ing the Fifth Plan; and

(c) what is the estimated cost 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Not 
yet.

(b) and (c). Do not arise.

Supply of power eenerated by Durga- 
pur Projects Ltd. to Durgapur Steel 

Plant

353. SHRI JHARKHANDE RAI: WiU 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the Durgapur Projects 
Limited had alleged that the Damodar -
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Valiey Corporation refused to transmit 
the DPL generated power to Durgapur 
Steel Plant unless the DPL agreed to 
sell power at the DVC price;

(b) whether the Durgapur Projects 
Limited has also alleged that DVC 
wanted to make profit by transmittihg 
DPL power to the Durgapur Steel 
Plant;

(c) whether any enauiry has been 
made into these allegations; and

(d) if so, the findings thereof and 
the action taken thereon?

THE d e p u t y  m in is t e r  IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) to (d). No such allegation has been 
reported. The matter of transmitting 
DPL power over D.V.C. system has 
been sorted out. D.V.C. would pay to 
Durgapur Projects Ltd. for the power 
supply for the Durgapur Steel Plant 
through the DVC System, at the same 
rate as what DPL is at present getting 
from the West Bengal State Electri­
city Board.

110 locomotives. The shortfall in pro­
duction was mainly due to a difficult 
labour situation, which lasted for a 
few months, and a severe power cut 
and frequent power shedding during 
December 1972 to March 1973.

The Diesel Locomotive Works is 
expected to give an increased outturn 
of 130 diesel locomotives during 
1973-74 and 150 locomotives per annum 
in the following years.

'Fourth Plan tar̂ ret for rural 
electrificatioii

355. SHRI JHARKHANDE RAI; Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) to what extent the current power 
famine in the country has affected 
rural electrification programme;

(b) whether the Fourth Plan target 
for rural electrification is likely to be 
achieved; and

(c) if not, the expected shortfall?,

Shortfall in production of (Siesel 
locomotives

354. SHRI JHARKHANDE RAI: Will 
the Minister of RAILWAYS be pleas­
ed to state:

(a) whether there has been a short­
fall in the production of diesel loco­
motives in recent years;

(b) if so, what is the actual short­
fall in production; and

(c) how do Government propose to 
make up the shortfall?

THE d e p u t y  MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(c). There was a shortfall in outturn 
by 15 diesel locomotives from the 
Diesel Locomotive Worksl Varanasi, 
during the year 1972-73. The actual 
productiion was 95 diesel locomotives 
as against the planned production of

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA):
(a) In view of the prevailing drought 
conditions in the country and the 
need for growing more foodgrains, in­
structions were issued in August, 1972 
to all the State Electricity Boards to 
give highest priority to energisation of 
tube wells. They were also asked to 
conserve energy to the maximum pos­
sible extent, if necessary, by curtail­
ing supply elsewhere but in no case 
deny power supply to agricultural 
pumpsets. Besides, in order to give 
a boost to the Rabi crop, an Emergency 
Agricultural Production Programme 
was launched in 1972 and funds to the 
extent of about Rs. 150 crores were 
rel^sed'^to the States for implemen­
tation of this programme, which inter- 
alia includes energisation of pumpsets. 
Thus iiit f̂aftt 'tpriority ^fts given for 
rurAl 6lertriflcation  ̂ during 1972-7? 
arid the programme’“was not allowed to 
suffer;
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(b) gnd (c). By and larfie the targets 
set for rural electrification in the 
Fourth Plan are likely to be achieved.

New Railway Wagon factory in Kerala

356. SHRI M. K. KRISHNAN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether Government have de­
cided to open a Railway Wagon fac­
tory in Kerala; and

(b) if so, where and when the con­
struction of the factory will begin?

THE d e p u t y  m in is t e r  IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) There 
is no proposal at present to set u d  a 
new wagon building unit by the Rail­
ways.

(b) Does not arise.

News rcgrardin^ “Drug Mai^nates out 
to Malign Small Firms”

357. SHRI VASANT SATHE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the news 
report under the caption ‘Drug Mag­
nates out to malign small firms  ̂
appearing in “Hindustan Times” (city 
edition) p. 5, dated the 31st May, 1973;

(b) if so, the reaction of Govern­
ment on the various issues listed 
therein; and

(c) steps taken/proposed to protect 
the small units from the organised 
diug magnates in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Yes, Sir.

(b) and (c)^ Jt ia the Govemmenrs 
policy to encourage the development

of small scale sector in the field of 
drugs and pharmaceuticals. As a re­
sult over 2,000 small-scale units are 
now operating in this field. With a 
view to encourage the growth of small 
scale sector following steps have been 
taken by the Government:

(i) The licensing policy of Gov­
ernment provides that small 
scale sector units, where the 
cost of plant and equipment 
does not exceed Rs. 7.5 lakhs, 
would not require an indus­
trial licence for taking up 
their manufacturing opera­
tions, with the exception of 
foreign majority companies 
and undertakings belonging 
to larger industrial houses.

(ii) In the industrial licences 
issued to DGTD units a con­
dition is usually imposed that 
they will make available a 
certain percentage of their 
bulk material to non-associat- 
ed formulators.

(iii) Imported raw material re­
quirements of small scale 
units having a turn-over uplo 
Rs. one crore are met annually 
on the basis of their past con­
sumption plus 30 per .?ent for 
further growth whereas for 
DGTD units a growth factor 
of 15 per cent only is allowed.

Report of Committee of Power Minis­
ters on Indigenous Plant and Equip­

ment

358. SHRI VASANT SATHE:
SHRI VIKRAM MAHAJAN:

WiU the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether the Committee of 
Power Ministers on indigenous plant 
and equipment headed by Shri N. JD. 
Tiwari has submitted its report to 
Government;

'A'.
if so, the main findings and 

main recommendations of the f 
mittee; and
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(c) the action taken and proposed 
to be taken on the recommendations 
o f the Committee?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) Yes Sir. The Com­
mittee has submitted its Report in 
June, 1973.

(b) The main findings and recom­
mendations of the Committee aie 
given in the attached statement.

(c) The Recommendations of the 
Committee are under examination.

Stat e m e n t

The Fifth Plan Power Development 
programme should be formulated 
based on the anticipated load demands 
for that period. On this basis, the 
Committee has assessed the total re­
quired additions during the Fifth Plan 
at 21.2 million kw. The various 
generating schemes likely to frutify 
in the Fifth Plan have been identified 
by the Committee. The proposals 
comprise of 8.2 million kW of hydro 
capacity and 13 million kW of therma] 
capacity (including 0.7 million kW 
from nuclear stations).

For successful implementation of 
this programme, the Committee have 
recommended that the schemes not yet 
sanctioned for implementation 
(•amounting to 10.6 million kW) should 
be cleared by the Centre on the basis 
o f feasibility reports forwarded by the 
States so that preliminary works 
could be started and orders for the 
generating plant and equipment placed 
within the current year.

Procurement of a thermal power 
capacity of 3,000 MW comprising 
15x200 MW thermal sets from other 
than indigenous sources to meet the 
proposed target of commissioning in 
the Fifth Plan. This capacity has 
been arrived at after considering the 
total capability of the indigenous 
manufacturers and covers the gap in 
the availability and the requirement 
of generating sets. This does not in­
clude capacity already been imported.

In view of the difficulties of indi­
genous manufacture and urgency for 
overcoming the power shortage as 
early as possible, the Committee have 
recommended that thermal generating 
plants aggregating to 5 million kW 
capacity should be imported in 500 
MW unit size. This action should be 
taken immediately so as to provide 
enough capacity for meeting the 
power requirements in early years of 
the 6th Plan period.

To overcome the shortage of steel, 
large power transformers 'ihd other 
au:^illiary equipment in the country, 
is recommended that, while placing 
orders for 5 million kW generating 
plants, all auxiliary and ancilliary 
items should also be imported. Since 
the preparation of layout drawings 
will require considerable time, if this 
work is to be carried out in India 
after placement of orders, it would be 
necessary to procure along with the 
equipment complete layout plans and 
construction drawings as well. These 
500 MW sets should be installed in 
large thermal power stations of 1000 
MW capacity having two units of 
500 MW each to be located in various 
areas for meeting the shortage of 
power in different States. Since the 
coal requirement for these power 
stations would be heavy, these should 
be located within a reasonable dis­
tance from the coal fields so as to 
avoid long distance transportation of 
coal by rail.

Import of hydro capacity to the ex­
tent of 2,441 MW (excluding capacity 
already under import) comprising of:

(a) sets in the manufacture of 
which M /S HEIL/BHEL are 
not interested (301 ivIW).

(b) pump storage sets for which 
the necessary technical know­
how is at present not avail­
able indigenously (452 MW).

(c) to meet the gap between the 
indigenous manufacturing 
capability and the require­
ment (1,688 MW).
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An imprest amount of Rs. 50 croresj 
should be placed at the disposal of| 
M/s. HEIL/BHEL to ensure conti­
nuous manufacture of standardised! 
items of power plant and equipment 
without waiting for specific orders. 
This would enable shorter delivery 
periods and sequential, punctual sup­
plies to projects.

The manufacturing capacity both 
in Private and Public Sectors of 
various auxiliary and ancilliary items 
should be expanded.

Perspective plan for power deve­
lopment should be always available 
for a period of next 15 years. The 
plan should be extended every year 
to cover 15 years. The Plan for the 
first 5—7 years should be definite at 
any time and should be under imple­
mentation.

News-Item ' Rail Officers Restive”

359. SHRI VASANT SATHE: Will 
the Minister of RAILWAYS be 
pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the news- 
item appearing at first page of ‘Hindu­
stan Times’ (City Edition) dated the 
26th June, 1973 under ihe caption 
“Rail Officers restive” ; and ,

(b) if so, the reaction of Govern­
ment on the issues listed therein?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFT QURESHI): (a) Yes.

(b) Necessary remedial measures 
are under consideration.

Report of Vasant Rao PatiJ Committee 
on under-utilisation of Irrigation 

Potential

360. SHRI VASANT SATHE: Will 
the Minister of IRRIGATION' AND 
POWER be pleased to state:

(a) whether the Committee headed 
by Shri Vasant Rab Patil on under­
utilisation of irrigation potential in 
the country has submitted its report 
to Government;

(b) if so, the main findings of the 
Committee on the magnitude and 
nature of the problem, State-wise and 
project-wise; and

(c) the main recommendations of 
the Committee and the reaction of 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) The Committee sub­
mitted their report in June, 1973.

(b) and (c). The main findings and 
recommendations of the Committee 
are given in the statement laid on the 
Table Of the House. [Placed in 
Library. See No. LT-5159/73]. 
report was discussed in the Seventh 
Conference of State Ministers of Irri­
gation and Power held from 2nd to 
4th July, 1973. The Conference re­
commended that the Central and 
State Governments take note of and 
initiate axoditious action, to imple­
ment the many valuable suggestions 
made in the report. The recom­
mendations of the Conference have 
been brought to the notice of the 
State Governments and Union Terri­
tories and the concerned departments 
of the Central Government for neces­
sary action accordingly.

Import of Diesel Locomotives during 
Fifth Plan Period

362. SHRI MOHAMMAD ISMAIL: 
SHRI D. D. DESAI:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government intend to 
import over 100 diesel locomotives 
during the 5th Plan period;

(b) if so, what are the reasons for 
the import; and
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(c) what is the capacity lor pro­

duction of diesel locos within the 
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 
and (b). To meet the anticipated'in­
crease in traffic by the end of 5th 
Plan period, a Committee of Joint 
Directors have 'been formed to pre­
pare a report for importing or manu­
facturing additional locomotives.

(c) There are two Railway Produc­
tion Units viz. Chittaranjan Loco­
motive Works, which undertakes 
manufacture of Diesel-Hydraulic 
shunting locomotives and Diesel 
Locomotive Works, Varanasi, which 
undertakes manufacture of Main Line 
diesel-electric locomotives. At pre­
sent Chittaranjan Locomotive Works 
have developed capacity for produc­
tion of 50 diesel shunters per year 
and Diesel Locomotive Works 100 
Main Line diesel-electric locomotives 
per annum, which are expected to be 
gradually increased to 75 diesel 
shunters and 150 Main Line diesel- 
electric locomotives per annum during 
the 5th Plan period.

Arrest of General Secretary, All India 
Loco Running Staff Association and 
other leaders on North-East Frontier 

Railway

363. SHRI MOHAMMAD ISMAIL; 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the General Secretory 
of the All India Loco Running Staff 
Association, Shri P. K. Barooah and a 
number of Loco Running Staff leaders 
were arrested on the North-east Fron­
tier Railway recently;

c;
(b) if ao, the number ^ ofperson s 

arrested in this connection; and
9dl 1^

(c) th« reason for thijB action?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRl 
MOHD. SHAFI QURESHI): (a) Yea.

(b) 10, of whom 9 have been re­
leased on bail.

(c) They were guilty of serious mis­
conduct in that they actively insti­
gated the loco running staff to resort 
to an agitation resulting in disruption 
of passenger and goods services, in­
spite of the fact that Government 

had banned strikes on Indian Rail­
ways by invoking Rule 118 cf the 
Defence of India Rules.

Re-orffanisation of RJ».F. to check 
crime on Railways

364. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of RAIL­
WAYS be pleased to state:

(a) whether there is any proposal 
under the consideration of Govern­
ment to re-organise the Railway Pro­
tection Force with a view to checking 
crime on the Railways; and

(b) if so, the broad outlines of the 
proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) The broad outlines of the Re­
organisation Scheme of the Railway 
Protection Force are—formation of se­
parate Investigation and Protection 
Branches, higher percentage of armed 
personnel, administrative changes 
Divisional and Headquarters level and 
changes in the working methods of the 
Force.

■ijt ■ .w' r  'd'.'
However, a writ petition filed by cer­

tain members of Railway Protection 
Force restraining the implementation ' 
o£-the Reorganisatioo Scheme is at 
present subjudioe in the Delhi High 
Court.
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Security Guards rendered jobless due 
to posting of Industrial Security Force 
in the Fertilizers and Chemicals Ltd., 

Travancore

365. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have de­
cided to Post Central Industrial Secu­
rity Force men in the Fertilizers and 
Chemicals Limited, Travancore; and

(b) if so, the number of former 
security guards unemployed due to this 
step and the steps taken to absorb 
them in other fields?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) Central Industrial Security Force 
(CISF) has already been inducted by 
the FACT management into the Cochin 
division. Subsequently the manage­
ment also decided to induct the Force 
in its Udyogamandal Division. This 
induction is being made in accordance 
with the Central Industrial Security 
Force Act, 1968.

(b) The scheme for the induction of 
the Force envisages absorption in the 
CISF of all former security guards, 
who opt for such absorption and have 
been found fit. Those who have opted, 
but are not found fit, are considered 
for alternative employment in the 
undertaking.

Appointment of a Committee to Inquire 
into causes of breakdown of Power In 

the country

366. SHRI BIRENDER SINGH RAO; 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether 'Government propose to 
appoint a Committee to inquire into 
tiie causes of the breakdown of power 
in the country; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) No, Sir.

(b) The difficult power supply posi­
tion was mainly due to the failure of 
monsoon last year coupled with short­
fall in Power generation from Atomic 
Power Station and shortfall in the ad­
dition to generating capacity. Expert 
teams are already looking into specific 
cases of breakdown of power plant 
and no useful purpose will be served 
by appointment of a Committee.

Bhaevantam Committee’s recommend­
ation for Reorg^anisation of C W. & P.O.

367. SHRI BIRENDER SINGH RAO: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether the Bhagvantam Com­
mittee’s recommendation for the re­
organisation of the Central Water and 
Power Commission have since been 
examined and fu lly  implemented by 
Government; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) and (b). Statement in­
dicating the present position relating 
to the main recommendations cited 
by the Committee is laid on the Table 
of the House. [Placed in Library 
See No. LT-5160/73]- Some recom­
mendations pertain primarily to ser­
vice conditions and career prospects 
Of engineering officers such as upward 
revision of pay scales, introduction of 
time scales, etc. Action on these re­
commendations was initiated sometime 
back. Since they involve issues of 
wider implications concerning per. 
sonnel matters and have financial im­
plications ,filial decisions thereon will 
be taken in the light of decisions on
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the recommendations of the Third Pay 
Commission.

Delay in Commissioning of the Cochin 
Division of FJV.C.T.

368. SHRI BIRENDER SINGH RAO: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether there has been an in­
ordinate delay in the commissioning of 
the Cochin Division of the F.A.C.T.;

(b) if so, the reasons therefor; and

(c) what was the scheduled date of 
Commissioning of the Cochin Division 
and when it is expected to start pro­
duction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR
SINGH); (a) and (b). The Cochin 
(Phase-I) Project of FACT was mech­
anically completed in July, 1971, but 
the plant could not be commissioned 
thereafter on account of unforeseen 
technical problems and mechanical 
iailures mainly in some of the import­
ed cMuipments.

(c) The scheduled date for com­
pletion of construction of the project 
was October, 1969. The plant com­
menced production of urea in the last 
weak of April, 1973 but had to be 
shut down soon thereafter for carrying 
out repairs and modifications. Pro­
duction is expected to commence short­
ly.

Impact of the agreement <;igned bet­
ween Iran and Western Oil Consortium 

on Indo-Iran Crude Oil Treaty

369. SHRI RAJDEO SINGH: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state;

(a) whether Iran and four-nation 
Western Oil Consortium have signed

twenty-year agreement thereby giv- 
’ ng Iran an over all control of its oil 
industry; and

(b) if so, in what way it will affect 
our crude oil treaty with Iran?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR
SINGH): (a) According to the press 
reports, such an agreement has been 
signed.

(b) This agreement should not affect 
the Crude Oil Sales Agreement (1965) 
between the Government of India and 
the National Iranian Oil Company for 
the supply of Darius Crude to Madras 
Refinery.

Time limit for stay of Assistant Stores 
Officers of Purchase Department of.

Delhi

370. SHRI RAJDEO SINGH: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the period of stay of 
Assistant Stores Officers in Purchase 
Department of Railway at the same 
station is laid down;

(b) if so, what js the number of offi­
cers who have stayed in Delhi over 
and above this period; and

(c) what steps are being taken in 
this direction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No.

(b) and (c). Do not arise.

Tenure for serving at one station by 
Deputy Controller of Stores (Northern 

Railway)

371. SHRI RAJDEO SINGH: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether there is any tenure for 
serving at one station for the Stores 
Purchase Officers;

(b) whether some of the Dy. Con­
trollers of Stores are serving beyond 
their tenure on the Northern Railway; 
and

%
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(c) what steps are proposed to be 
taken in this direction? )

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No.

(b) and (c). Do not arise since no 
tenure period has been laid down.

Crisis in Gujarat Refinery and Gujarat 
State Fertilizer Company due to tidal 

effect

372. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether Gujarat Refinery and 
the Gujarat State Fertilizer Company 
are facing serious production crisis 
following a tidal effect on their water 
supply well in the Mahia sagar river;

(b) whether Union Government have 
been approached for help to solve the 
crisis;

Cc) whether G.S.F.C. has been in­
curring an estimated loss of Rs. 1 
lakh everyday; and

(d) if so, what sort of help the Union 
Government have given and whether 
any experts from the Ministry have 
been deputed to study and suggest 
measures to solve the unprecedented 
situation created in the Refinery?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a). Gujarat Refinery and
Gujarat State Fertilizer Company, who 
have common source of water supply 
in the Mahi Sagar supply wells, have 
been facing the problem of high sali­
nity in the water during the dry sum- 

*mar months, but no serious production 
crisis developed on this account due to 
timely action taken by them.

(b) No, Sir.

(c) No, Sir.

(d) Does not arise in view of reply 
to parts (b) and (c) above.

Water witheld from Tenughat Dam for 
Panshet Generating Station

*
373. SHRI D. D. DESAI: Will the

Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether IBihar Government 
withheld water from Tenughat Dam 
for the Panshat generating Station in 
M ay this year and whether this inten­
sified the power crisis in the eastern 
region; and

(b) if so, what steps the Centre is 
taking to settle the disputes between 
the States and the Damodar Valley 
Corporation Organisation and the ex­
tent of success achieved so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWEtl (SHRI BALGOVIND 
VERM A): (a) Tenughat Reservoir is 
not intended for power generation. 
The hydel station of Panchet was not

in operation from April, 1973 due to 
low water level. However, due to 
forced outages of major thermal units 
in the D.V.C. system towards the end of 
April, 1973 it was proposed to operate 
Panchet hydel station to augment 
power generation. Accordingly, a 
special request was made by D.V.C. 
to the Government of Bihar towards 
the end of April, 1973 to release water 
from the Tenughat Dam of Bihar. 
This was also pursued by the Govern­
ment of India and the Government of 
Bihar agreed to release water.

(b) Does not arise.

News-item Captioned “Need for quality 
drug Containers stressed"

374. SHRI VIKRAM MAHAJAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the news- 
item which appeared in the ‘Hindus- 
stan Times’, dated the 29th June, 1973, 
under the caption “need for quality 
drug containers stressed” to the effect
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that according to Shri P. S. Rama- 
chandran, Drug Controller of India, 
one Of the major handicaps of the 
drug industry was the absence of con­
trol on the quality of the containers 
in which drugs were packed; and

(b) if so, the reaction of GcTvem- 
ment thereto an^ the remedial steps 
taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
aiEM ICALS (SHRI DALBIR 
SINGH): (a) Yes, Sir.

(b) In the course of his talk Shri 
Ramachandran also mentioned that the 
Indian Standards Institute has been 
asked to draw up specifiations lor 
glass containers, rubber closures, etc. 
When these specifications are linaliz- 

-ed it would be possible for the Drug 
Controllers to ensure that the con­
tainers of ISI specifications are used 
by the drug manufacturers.

OflF-shore driJling- in Bombay-hig^h

375. SHRI ARVIND M. PATEL:

SHRI D. P. JADEJA:

WiU the Minister o£ PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) v;;hether the work of off-shore 
drilling in Bombay-high has been 
started; and

(b) if so, the result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 

SINGH); (a) No, Sir. ‘Sagar Samrat’, 
the si^lf-propelled jack-up drilling 
vessel arrived from Japan in the 
Arabian Sea off the coast of Bombay 
towards the end of May. It is wait­
ing for a temporary lull in the 
weather conditions in the area so as 
to jack-up at the first location on 
Bombay High structure for commenc­
ing drilling.

(b) Does not arise.

Request from Government of Kerala 
for survey to set up a Petro-chemical 

Complex around Cochin

376. SHRI A. K. GOPALAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether the Kerala Govern­
ment have approached the Central 
Government for a detailed techno- 
economic survey of the Refinery to 
determine the nature and scope for 
developing a petro-chemidal complex 
ground Cochin, on the pattern of the 
one being developed at Koyali in 
Gujarat; and

(b) if so, the action taken by Gov­
ernment in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) No. Sir.

(b) Does not arise. However, in 
November 1970, the Government of 
Kerala proposed the ^setting up of a 
petro-chemical complex at Cochin 
based on the Naphtha produced by 
the Cochin Refinery. The State 
Government was inlormed in Janu­
ary 1.971 that in the context of short­
age in the indigenous availability of 
Naphtha expected from 1973 onwards, 
it was not possible to set up a petro­
chemical complex at Cochin.

Construction work on Thannirmuk- 
kam Bund

377. SHRI A. K. GOPALAN; WiU 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the construction work 
on Thannirumukkam bund has been 
completed;

(b) if not, the time by which it is 
expected to be completed; and

(c) the total amount spent for its
construction during the year 1972-73 
and the estimated expenditure during
1973-74? - 4  r-
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? THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND 
VERMA): (a) and (b). The Than-
neermukkam Project has been plan­
ned to be done in three stages, each 
stage covering one third of the total 
length of the bundh. The first stage 
alongwith the twin lock has been 
completed and the work on the second 
stage is in progress. Partial benefits 
from the project are expected to 
flow from December, 1974 onwards 
and the project as a whole is expect­
ed to be completed in 1976.

(c) About Rs. 15 lakhs was spent 
during 1972-73. The outlay proposed 
in the State budget for 1973-74 is 
about Rs. 39 lakhs.

in the context of the resources posi­
tion and other relevant factors.

Allotment of Wagons for movement 
of Goods from Quilon Station

379. SHRI A. K. GOPALAN: WiU 
the Minister of RAILWAYS be pleas­
ed to state:

(a) whether Government are aware 
that the goods worth lakhs of rupees 
are lying idle in Quilon due to the 
non-availability of Railway wagons;

(b) if so, the reasons therefor?

(c) what steps Government have 
taken for the immediate availability 
of wagons; and

Setting up of a Fertilizer unit in 
Cochin during Fifth Plan

(d) if no steps have been taken, 
the reasons therefor?,

378. SHRI A. K. GOPALAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government propose to 
establish m the Cochin area one of 
the five fertilizer units proposed oil 
priority basis in the Fifth Plan;

(b) whether Government have re­
ceived any request in this regard from 
the Kerala Government: and

(c) if so, when and the broad out­
lines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Government have ap­
proved in principle the setting up of 
five fertilizer projects in the public 
sector; these are to be located at

* Bhatinda, Panlpat, Mathura, Para- 
deep and Trombay;

(b) Yes, Sir.

(c) The question of setting up fur­
ther capacity at other suitable loca­
tions including Cochin would be re­
viewed at an appropriate time later

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(d). As on 17th July 1973, there were 
only 84 demands pending at Quilon 
station, the oldest being an indent 
registered on 26th May, 1973. The 
primary difficulty in meeting these 
demands more promptly is not non­
availability of wagons but heavy 
pressure of movement towards Bom­
bay for which direction most of these 
indents are registered. The loading 
is being progressively stepped up 
from this station. Against 254 
wagons loaded in May, ’73, the load­
ing in June was 351 wagons.

Separate Railway Service Commission 
for each Zonal Railway

380. SHRI P. A. SAMINATHAN: 
SHRI P. M. MEHTA:

WiU the Minister of RAILWAYS be 
pleased to state:

(a) whether his Ministry has decid­
ed to provide each of the nine Zonal 
Railways with a separate Service 
Commission; and
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(b) if so, the reasons therefor and 
how many Commissions were func­
tioning before this decision?

The application has been leferred to 
the M.R.T.P. Commission for further 
inquiry and report.

THE 1M.INISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI); (a)'and
(b). It has been accepted that it would 
be advisable to follow the principle of 
each Railway eventually having a 
Service Commission to deal with re­
cruitment for the particular Railway. 
Railway Service Commissions have 
been in existence at Allahabad. Bom­
bay, Calcutta and Madras and a Re­
cruitment Committee for the Nor­
theast Frontier Railway. Recently, as 
a first step of providing a Service 
Commission for each Railway, one has 
been set up for North Eastern Rail­
way at Muzaffarpur.

Manufacture of Sodium Tripoly- 
Phosphate by Hindustan Lever 

Limited

381. PROF. MADHU DANDAVATE; 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether the Hindustan Lever 
Limited, a foreign controlled company 
has sought permission to start a pro­
ject for the manufacture of Sodium 
Triopoly Phosphate required in the 
manufacture of non-soapy deter­
gents; and

(b) if so, whether Government pro­
pose to grant permission sought by 
Hindustan Lever Limited?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS; (a) Hindustan 
Lever Limited have made an applica­
tion under section 22 of the Mono­
polies and Restrictive Trade Practices 
Act, 1969 for permission to establish 
a factory in Haldia. District Midna< 
pore (West Bengal) for the manufac­
ture of Sulphuric Acid. Phosphoric 
Acid and Industrial Phosphates.

Railway Train Accidents tn Bombay i 
City on 31st May and 4th June, 1973 

due to Signalling System

382. PROF. MADHU DANDAVATE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railway train acci­
dents in Bombay City on 31st May and 
4th June, 1973 were due to the failure 
of the sophisticated electronic signal­
ling system; and

(•b) if so, what steps are taken to 
make the signalling system perfect, so 
as to ensure the safely of the Railwiy 
commuters?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). Both the accidents, one of which 
took place between Goregaon and 
Malad stations of the Western Rail­
way on 31st May, 1973. and the other 
at Vikhroli station of the Central 
Railway on 4th June, 1973 have been 
inquired into by the Additional Com­
missioners of Railway Safety. Accord­
ing to the provisional findings, both of 
these accidents were due to the failure 
of human element.

Feasibility Report of Jalkundu Power
Project over Eiver Rapti in Nepal 

Territory

383. SHRI B. R. SHUKLA: WiU the 
Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the feasibility report 
about Jalkundu power project over 
river Rapti situated in the territory of 
Nepal was submitted by the Indian 
axperts to the Government of Uttar 
Pradesh and also to the Government 
of India several years ago;

(b) whether that Report has been 
shelved; and
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(c ) i f  SIX. whether Government in­

tend to revive the Project and imple­
ment the same in the near future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER CSHRI BALGOVIND VER- 
M A ): (a> to (c). The State Govern­
ment ol Utlar Pradesh had prepared 
in 1964 only a jpreliminary report for 
a Multipurpose project on the Rapli at 
Jalkundu for irrigation, power and 
flood ccratrcl at an estimated co«;t of 
Rs. 65 crores after carrying out in- 
vestiffations 'with the cooperation of
H.M.G. Nepal. However, taking into 
account tl»e likely submersion of areas 
in Nepal territory the State Govern­
ment did not pursue the finalisation 
o f the pro-Tect after detailed investiga­
tions. The State Government have at 
present,, a proposal to investigate a 
storage reservoir only for moderation 
o f floods.

Porchase o f Electricity Procuced in 
Kamali Project in Ntpai

384. SHRI B. R. SHUKLA: Will the 
Minister o f IRRIGATION AND 
PO W ra be pleased to state:

(a) wbet'her India has decided to 
purchase biaJk of electricity to be pro-' 
duced in ttoe Karnail Project in the 
territory o f  ^epal;

(b ) when the electricity supply from 
this projecl wiU be available to India 
and at what rates; and

(c) wheaiier India is also m'lking 
iiny finanraal investment in the 'ro- 
ject. and if so, to what extent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER CSHRI BALGOVIND VER- 
M A): (a) Yes. Sir.

(b ) and (c). The programme of im­
plementation of the project, require­
ment of a i^  financial investment by 
India and the tariff for sale of power 
have yet to  be w oried out and con- 
^dered.

1075 LS^7

AppoiQtment of Judges of High Courts 
and Supreme Court

385. SHRI B. R. SHUKLA: Will the 
Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the amount of Income- 
tax assessed against or paid by an 
Advocate is taken into consideration 
in his appointment as judge of a High 
Court or Supreme Court; and

(b) whether High Courts maintain 
lists of eminent advocates of the Dis­
trict Bar for considering their suitabi­
lity for appointment as judges of High 
Courts?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) The profe.^sional 
income assessed to income tax gives 
an idea of the volume of practice and 
standing which an advocate enjoys at 
the Bar. Accordingly, this factor is, 
inter alia, taken into account while 
assessing suitability for appointment.

(b) The Chief Justice and his collea­
gues are expected to know the merit 
and ability of each Advocate appearing 
before them, including members of the 
District Bar, for the purpose of asses­
sing suitability for appointment to the 
High Court.

Train Services run by T.A. Units in 
Northeast Frontier Railway in June, 

1973

386. SHRI B. R. SHUKLA: Will th? 
Minister of RAILWAYS be pleased to 
state:

(a) whether in the last week of 
June, 1973, T.A. Unit was called out 
for restoration of normal train ser­
vices in Northeast Frontier Railway; 
and

(b) if so, the facts of the matter?

' t h e  d e p u t y  MINISTER IN THE 
M I N I S T R Y  OF RAILWAYS (SHRI 
MOHD. SHAFI QURESIII): (a) and
(b). In the last week of June, 1973
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the Loco Runninj? Staff of Lumciing 
Division of the Northeast Frontier 
Railway resorted to mass absenteeism 
in fairly substantial numbers affecting 
the normal working of trains. To 
assist the remaining staff in the opera­
tion of essential services the TA Units 
were embodied in aid of the civiF 
power.

Shifting of the present Coal Yard at 
New Delhi

387. SHRI SHASHI BHUSHAN: 
WiU the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware 
of the health hazard being caused by 
the present coal yard nt New Delhi 
and also the slums surrounding the 
coal yard;

(b) whether there is a nroposal 
under the consideration of Govern­
ment to shift the present coal yard 
at New Delhi to some other place;

(c) if so, the time by which a 
decision in this respect is likely to be 
taken and the proposed alterrative site 
where the coal yard is likely to be 
shifted; and

(d) if not. the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (d). A proposal to shift the 
coal yard to Tughlakabad is under 
consideration.

S*um along Railway Track in 
Shahdara

388. SHRI SHASHI BHUSHAN: Will 
the Minister of RAILWAYS be pleas­
ed to state:

(a) whether there is a slum along 
the Railway track in Shahdara end 
water also remains logged there creat­
ing health hazard for the residents;

(b) whether Railways do not take 
responsibility for that land on the 
plea that that does not belong to the 
Railways; and

(c) whether a scheme for the de­
velopment of the area with the help 
of D.D.A., the Municipal Corporation 
and other authorities is prooosed to 
be chalked out, if not, why not, and 
if so, by what time?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAIT.WAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
slums, and consequent water logging 
are mainly outside railway land. The 
railway land is affected to the extent 
of drainage and rubbi'^h discharged 
there by the residents of the adjoin­
ing area.

(b) Yes.

(c) If the Delhi Administration, 
w hich is concerned in the matter, 
undertake measures to clear the area, 
the Railway would consider how' best 
any assistance can be rendered, if that 
administration so requires.

Setting up of New Sidings for Cement 
in Delhi

389. SHRI SHASHI BHL^SHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether in view of the vast 
development of Delhi, the Railways 
have under consideration a proposal 
to set up new sidings for cement in 
Delhi;

(b) whether the Railways have dis­
cussed the question of setting up new 
sidings for cement with the D.D.A. 
and the Delhi Administration and if 
so, the outcome of the discussion; and

(c) the proposed locations of the 
new sidings for cement in Delhi and 
when the work on them is likely to 
start?,

THE DEPUTY MINISTER IN THE 
MINISTRY I OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (&) No.

(b) and (c). Do not arise.
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Setting up of New Sidings for Steel in 
Delhi

Take-over of the Oil India by 
Government

3.̂ 3. SHFJ SHASHI BHUSHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether in view of the vast de­
velopment of Delhi, the Railways have 
under consideration a oroposal to sot 
up new sidings for steel;

(b) whether the Railways have dis­
cussed the question of setting up new 
sidings for steel with the DDA and 
Delhi Administration and if so, the 
outcome of the discussion; ^nd

(c) the proposed location of the 
new sidings for steel in Delhi and 
when the work on them is likely to 
start?

THE DEPUTY MINISTER IN THE 
m i n i s t r y  o f  RAILWAYS (SHRI 
MOHD. S?IAFI QURESHI): (a) No.

(b) and (c). Do not arise.

Setting of Sidings for Coal in 
Delhi

391. SHRI SHASHI BHUSHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether in view of the vast 
development of Delhi, the Railways 
have under consideration a pro’̂ o^al 
to set up new sidings for coal;

(b) whether the Railways have dis­
cussed the question of setting up new 
sidings for coal with the DDA and 
Deihi Administration and if so, the 
outcome of the discussion; and

(c) the proposed locations of the new 
sidings for coal in Delhi and when 
the work on them is likely to start?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): fa) No.

(b) and (c). Do not arise.

392. SHRI R. P. DAS: Will the
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether Government are going 
to take-over the Oil India Limited; 
and

(b) if so, when and the salient fea­
tures of the scheme drawn,out in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Government of India 
have got 50 per cent of the equity 
holding of Oil India Limited. There 
is no specific proposal presently under 
consideration for taking over that 
Company.

(b) Does not arise.

Operatior;ril Efficiency of Railways in 
Bihar

393. SPIRI r  BESRA:
SHRI S. IC. SINGH DEO:

Will the Minister of RAILWAYS be 
pleased to state:

(a ) w hether G overnm ent are aware 
that operational efficiency o f R ailw ays 
in Bihar region  is qu ite inadequate to 
satisfy the traffic and operational needs 
o f the area; and

(b) if so. the steps Government pro­
pose to take during the Fifth Plan in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No. 
The facilities provided are quite ade­
quate to cater to the traffic needs of 
Bihar region, under normal conditions 
of working.

(b) The Fifth Plan for the Railways, 
which is still under finalisation. is 
being formulated taking into account
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the rail transportation needs ot all 
areas.

Trains cancelled due to Loco Staff 
Strike and conserving: stocks of Coal

394. DR. H. P. SHARMA: w'iU the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the Northern Railway 
cancelled a number of short distance 
trains with a view to conserving the 
stocks of coal and to meet the situa­
tion arising from the recent loco etafT 
strike;

(b) if so, the number of trains can­
celled since April, 1973 for such rea­
sons on the Northern Railway and also 
on ether sections of the Indian Rail­
ways; and

(c) the loss of revenue caused as a 
result thereof?

THT! DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) (a) to (c). 
Information is being collected and will 
be laid on the table of the Sabha.

Tartlet of Additional Generating 
Capacity in Fifth Plan

395. BR. H. P. SHARMA: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state;

(a) whether a target of additional 
generating capacity of two million kW 
this year and 3.5 to 4 million kW 
annually in the Fifth Plan period has 
been set by Government;

(b) if so, the main features of the 
relevant plan, indicating the schemes 
for expansion and setting up of power 
generating plants; and

(c) the estimated cost o£ the pro­
gramme, year-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
MA): (a) to (c). It is proposed that

nearly 2 million kW of additional 
generating capacity would be commis­
sioned this year as per details in 
Statement I laid on the Table of the 
House. [Placed in Library. See No. 
LT-5161/73], As regards the pro­
gramme for addition of generating 
capacity in the Fifth Plan, this is in 
the process of finalisation by the 
Planning Commission in consultation 
with the State Governments and, 
based on the requirements as well as 
the constraint of resources, the year- 
wise programme will also be finalised 
along with other details of the Fifth 
Plan.

Clearance of Power Generatinc 
Schemes by Central Water and 

Power Commission

396. DR. H. P. SHARMA:
SHRI VISHWANATH PRATAP 

SINGH:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether fifty-nine power gene­
rating schemes, with an ajr^regate 
installed capacity of 13.55 million kW, 
have been awaiting clearance by the 
CWPC and whether most of these 
schemes had been referred to the 
Commission more than three years 
ago;

(b) if so, the State-wise break-up 
thereof, at what stage the schemes 
stand and when they were referred to 
the CWPC; and

(c) the reasons for delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER- 
MA): (a) to (c). Currently 33 power 
generating schemes with an aggregate 
installed capacity of 9.77 million kW 
are under examination in the Central 
Water and Power Commission. The 
Statewise breakup of the schemes, 
their present stage of examination with 
the dates when these were received in 
the CW&PC are given in Statement I 
enclosed. The reasons for the delay 
in clearing the schemes are also fur­
nished in the statement laid on the
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Table of the House. [Placed in 
Library. See No. LT-5162/73.]

In addition, for 35 schemes which 
were examined in the Commission, 
additional data, revised estimates etc. 
have been asked from the concerned 
Project Authorities and their replies 
are awaited. These projects are shown 
in Statement II.

Liberalisation of Licensing Policy in 
respect of certain Drug:s and 

Pharmaceutical items

397. DR. H. P. SHARMA: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether industrial licensing 
pohcy in respect of certain drugs and 
pharmaceutical items has lately been 
liberalised;

(b) if so, the sahent features of 
liberalisation'introduced; and

(c) the circumstances leading to 
such liberalization?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH): (a) Yes, Sir. The Industrial 
Licensing Policy in respect of some 
industries including the Drugs and 
Pharmaceuticals Industry was libera­
lised in February, 1973.

(b) and (c). A copy of the Press 
Note! issued by Government on 2 nd 
February, 1973 explaining the circum­
stances leading to the liberalisation 
and giving details of the liberalisation 
was attached to the reply given by the 
Minister of Industrial Development 
and Science and Technology to Un­
starred Question No. 28l in the Lok 
Sabha on the 21st February, 1973.

Central Team to Inspect Switchyard 
near Tara^pur an̂  ̂ thel Power receiving 

Station at Navas'ari^ (Gujarat)
•

398. SHRI P. M. MEHTA: WiU the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state;

(a) whether Government sent a 
high level team of experts to inspect 
Switchyard near Tarapur and the 
power receiving station at Navasari 
(Gujarat) to find out the factors res­
ponsible for the recurring tripping of 
feeder lines to Gujarat;

(b) if so, the broad outlines of the 
report submitted by them; and

(c) the action taken against the 
persons found responsible for the 
defects?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SiNGH):
(a) to (c). The information is being 
collected and will be placed on the 
Table of the House as early as possi­
ble.

Delay in Starting Production at the 
Capro-Lactum Plant in Gujarat

399. SHRI P. M. MEHTA: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether India’s first capro-lac- 
tum plant set up in Gujarat with the 
investment of Rs. 27 crores has not 
Jcept to its schedule of going on stream 
in June, 1973 as was expected;

(b) if so, the reasons for the delay 
and whether production will be delay­
ed by nine months;

(c) whether failure of this plant to 
start out-put has necessitated the addi­
tional import Of 1200 tonnes of capro- 
lactum from Italy as a price of $700 
per tonne; and

(d) if so, the gteps being taken by 
Government to enable the Plant to 
start production early?
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THL DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH): 
(a) and (b). The capro-lactum plant, 
which was scheduled to be commis­
sioned by July, 1973 is now expected 
to be commissioned in March, 1974. 
A major reason for slippage of project 
schedule has been the inability of indi­
genous equipment suppliers to meet 
their delivery dates mainly because of 
severe power cuts jn the various con­
cerned States.

(c) The slippage in project schedule 
will necessitate import of capro- 
lactum. In so far as import from Italy 
goes, the State Trading Corporation 
has arranged for import of 1200 
tonnes.

(d) All procedural clearances have 
been given. The Government is also 
rendering whatever other assistance 
required by the unit for early imple­
mentation of the project.

Ban on Strikes in Railways

400. SHRI P. M. MEHTA; Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government have ban­
ned sLrikes in Railways;

(b) whether in view of the calling 
off of the strike, Government are 
considering the question of withdrawal 
of ban on the strikes; and

(c) if not, the reasons therefor and 
upto which date the ban on strike will 
continue?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) tr̂
(c). The movement of foodgrains in 
the rail is at its highest in May and 
June every year. This year on

account of drought situation in var.ious 
areas and taking over by the Govern­
ment of the whole-sale trade in wheat, 
foodgrain loading has to be maintain­
ed at an exceptionally high level and 
the railways are naturally required to 
function at peak efficiency in order to 
meet their commitments. Likewise, 
the success of nationalised coal mining 
is vitally linked-up with efficient rail 
transport. Any work stoppage or 
strike would interrupt the flow of food- 
grains to deficit areas and would ag­
gravate the existing shortage of elec­
tric power and cripple industrial pro­
duction.
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It was expected that foodgrain and 
coal movement would reach a high 
tempo before the out-break of the 
monsoon and thereafter a busy season 
March/April. 1974. In order to forestall 
any further attempt at disruption of 
traffic and to reinforce prompt and 
elTective counter-acl.ion when a stop­
page does occur, the Government 
considered it essential that the strike 
in the essential service of railways 
should be prohibited. In fact, the local 
sporadic agitations at certain points 
which were ::parked OiT by the loco 
running staff and Assistant Station 
Masters had partially disrupted train 
movement and had posed a serious 
threat to the movement of foocl- 
grains, coal for thermal power stations 
etc. to the deficit areas. It was, 
therefore, considered expedient to 
invoke the prohibition of strikes 
on Railways from 26-5-1973 for a 
period of six months to maintain sup­
plies and services essential for the life 
of the community.

The object of this measure is pri­
marily a deterrent and would not in 
any way afiFect the legitimate trade 
union activities.

Government do not propose to with- 
the ban on the strikes for the 

time ;jbeing.
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12.04 hrs.

CALLING ATTENTION TO MATTER 
O F  URGENT PUBLIC IMPORTANCE 
F a m i n e  a n d  d r o u g h t  c o n d i t i o n s  in

VARIOUS PARTS OF THE COUNTRY

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Sir, I cail the atten­
tion of the Minister of Agriculture to 
the following matter of urgent public 
importance and request that he may 
make a statement thereon: —

‘The widespread famine and 
drought conditions in various parts 
of the country.’

THE MINISTER OF AGRICUL­
TURE (SHRI F. A. AHMED): We
had occasion to discuss the drought 
situation in the country during the 
previous Sessions when I gave an ac­
count of the extent of the drought and 
the relief measures taken by tha State 
and the Central Governments to deal 
with the difficult situation. 1972 was 
one of the worst drought years. Not 
only tiie distress caused by drought 
was widespread, but also very acut^ in 
some parts of the country on account 
of successive failure of rains during 
the last 2-3 years in these areas. The 
main brunt of the suffering fell on the 
people in Maharashtra, Gujarat, Rajas­
than and parts of Andhra Pradesh 
and Mysore.

To cope with the calamity of this 
dimension, stupendous effort had to be 
made by the country; This was done 
by matching the magnitude and range 
of relief operations with the size of 
the problsm. No efforts vere Fparc * 
to provide necessary succour to the* 
^iiecied population. Reliei operations 
cn a massive scale aimed at providing 
employment, making drinking water 
supply arrangements and intensifying 
public health measures to prevent 
the out-break of epidemics were un­
dertaken. Gratuitous relief, wherever 
necessary, was also provided.

The extent of the effort made can be 
gauged from the fact that the number

of persons on relief works at one time 
touched the all time high figure of 
over 90 lakhs. Similarly, arrange^ 
ments for supply of drinking water 
and fodder were made on an unpre- 
cedently large scale. Arrangement 
for drmking water supply included 
development of a large number of 
drilling rigs for digging, deepening 
drinking water wells, making arrange­
ments for supply of drinking water to 
large number of villages by tankers/ 
buLock-carts, etc. For fodder supply, 
measures taken included arrangements 
for migration of cattle, opening of 
cattle camps, movement of fodder to 
the affected areas.

All foodgrains available with the 
Government agencies were channelis­
ed through Fair Price Shops and 
necessary movement of foodgrains 
was undertaken to meet the reason­
able requirements of the drought 
affected area. A total quantity of 60 
lakh tonnes was distributed through 
the public distribution system during 
the period from September 1972 to 
March 1973, as against 47 lakh tonnes 
in the corresponding period last year. 
Allotment of foodgrains to the States 
has been considerably stepped up since 
April, 1973 and the allotment for the 
period from April to July 1973 has 
aggregated to 38.85 lakh tonnes 
against 28.42 lakh tonnes during the 
corresponding period last year.

Central Finance Assistance for 
drought relief totalling to Rs. 191.365 
crores was released during the year 
1972-73, and a further amount of Rs. 
97.85 crores has been given to vari­
ous State Governments in the current 
financial year. This is the highest 
ever amount provided for drought re­
lief for any single year. In view of 
the huge expenditure involved, this 
time special care w'as taken to see 
that the amount was spent purpose­
fully on productive works, and per­
manent and useful assets were created, 
which would heln increasing the agri­
cultural production in future. The 
relief expenditure was also coordina­
ted and dovetaued 'with normal Plan
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and non-Plan programmes which were 
accelerated to provide employment. 
Similarly, full advantage of special 
employment schemes like Crash 
Schemtei for Rural Employment 
and Drought Prone Areas Programme 
etc., was also taken. Besides, under 
the Emergency Agricultural Produc­
tion Programme, formulated and im­
plemented to increase the production 
of rabi and summer crops, a sum of 
Rs. 148 crores was made available to 
the State Government in addition to 
short term loan of the order of Rs. 99 
crores for agricultural inputs.

I am glad to say that with the co- 
operation of the people and the time­
ly and effective steps taken by the 
State and the Central Governments, 
and the guidance provided by the 
House, we have emerged successful 
from this great ordeal. The Hon’ble 
Members would appreciate that the 
Government has done its duty by the 
stricken people in the affected areas 
and join me in paying a tribute to the 
will, determination and the fortitude 
exhibited by them in fighting the un­
precedented drought. I am glad that 
the difficulties of the people of Guja­
rat, Maharashtra, Rajasthan and of 
Mysore and Andhra Pradesh are going 
to be over soon, as this year the rains 
in these areas have been favourable.

Both pre-monsoon and monsoon 
rains have been generaly satisfactory 
so far this year all over the country, 
except that there has been prolonged 
dry spell in Eastern U.P. and parts oi 
Bihar since the beginning of July. 
Necessary measures by the State Gov­
ernments to provide relief to the affec­
ted population wherever required and 
to deal with the developing drought 
situation have been taken. Reports of 
rains having occurred in most parts 
of Eastern U.P. during the last week 
have been received. This will consi­
derably help in dealing with the 
situation.

We are in constant touch with the 
U.P. and Bihar State Governments 
and other States and all reasonable

assistance as warranted' by  the situa­
tion would be provided.

MR. SPEAKER: Before I  allovir 
hon. Members to ask any questions,
I would like to recall that a decision 

^was taken during the last session and 
, earher also, that the time-limit for 

asking questions should be fixed, and 
it was put before the leaders, or rather 
the leaders themselves suggested it 
that the time for the calling^ttention 
should be fixed, and it was decided 
that each Member whose name is in­
cluded in the list should not take more 
than five minutes, and they asked me 
to strictly enforce it.

SHRI JYOTIRMOY BOSU: For the 
Mover also?

MR. SPEAKER: The hon. Member
himself was there and he was a party 
to that decision.

SHRI JYOTIRMOY BOSU: May 1
make a submission. We had suggested 
that___

MR. SPEAKER: Another aoe  o r
two minutes for the Mover. I think 
that would be all right.

SHRI JYOTIRMOY BOSU: This is 
a very vital issue.

tt-R JTV Kfn fiTn-J f  ̂  I

SHRI JYOTIRMOY BOSU: The
Mover should have ten minutes.

Tt ^ eiiUT j.tr I

<sfi : JTa- ffi «r>

?nn I

MR. SPEAKER: The others shouW
finish within five minutes.

SHRI JYOTIRMOY BOSU: I can
speak within seven minutes by speak­
ing very fast,, but your Reporters 
wouW not be able to record mor
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speech, if I speak so fast. That is the 
difficulty___

MR. SPEAKER: The hon. Member
nesd not worry about the recording ol 
it. We shall be able to have a record­
ing of whatever he says.

SHRI JYOTIRMOY BOSU: From
what Shri F. A. Ahmed has said, I 
have reliably learnt that he had got 
a dictaphone made two or three years 
ago, and every time there is a drought 
motion before the House, he gets it 
retyped and reads it out. So, there 
is nothing new in the statement.

What has happened in this country 
is that drought has become a perpe­
tual affair, and it is more often seen 
than not seen. Why is it being so 
much aggravated? It is because the 
people have no purchasing power. It 
is a man-made thing. In a country 
where 40 per cent of the people live 
below the poverty line, it is making 
bad things worse.

How wide it has been this year can 
be seen from'the fact that it has affec­
ted Bihar, and even today it is the 
worst-affected State. The other States 
affected are U P ,' particularly Eastern 
UP, Rajasthan, Madhya Pradesh, 
Orissa, West Bengal, Gujarat Maha­
rashtra, part of Andhra and Tripura. 
Their rain-God saved them in several 
areas recently, but their famine code 
is only a copy of what was produced 
by their old godfathers, namely the 
British. They have kept it unchanged 
more or less, and they have not alter­
ed it and people cannot get anything 
out of it.

Presently, Bihar is the worst-affec- 
ted area. This is the second year, one 
after the other, that they are suffering 
from drought. There have been 50 
starvation deaths, and 30 million peo­
ple have been affected. That is what 
Government says. Five million peo­
ple are on the verge of starvation, and 
Rs. 10 crores has been asked for by 
the State Government, and they have 
also wanted the grain quota to be
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raised from 50,000 tonnes to 1,50,000 
tonnes. A detailed assessment has 
been* sent to the Central Government.

Hon. Mr. Speaker, Sir, may I request 
you to be good enoucjh to direct Gov­
ernment to lay iiiat detailed report 
on the Table of the House, so that we 
can see what is written there? There 
are very interesting things which have 
come from the Bihar Assembly. They 
say that a civil war would envelop the. 
whole of the State and they would 
join hands with others to lead thtj 
bloody revolution. It is not a Marxist 
who is saying this, but it is the Bihar 
legislators belonging to the Congress 
and other political parties who are 
saying this. Bloody revolution and 
civil war. The condition is so bad as 
that. It is sajd that “they will lead a 
revolt of the drought-hit areas if the 
Government failed to relieve the dis­
tress of the people in the parched 
countryside..” Then it says that 50 
starvation deaths have taken place 
and the famine code should be invok­
ed. It has not been done so far. Five 
million people involved—famine code 
not involved.

It is said that the ‘food situation in 
Bihar, a chronically deficit State star­
ted deteriorating in April following; 
the dismal failure.. All man made, 
because of coniplete dependence on 
nature. In Punjab, you are better off 
because.you had tapped subsoil water, 
because you look to irrigation pro­
jects, because you took to rural elec­
trification programmes and you moved,

Then in eastern UP, our informa­
tion is that four starvation deaths took 
place. An Allahabad paper has pub­
lished it; it is there. Seven million 
people are facing starvation.

In Orissa, particularly in Keonjhar, 
Koraput and Mayurbhanj districts, 
half a million people are facing star­
vation.

In Kerala, schools have had to be 
closed because c»f famine conditions. 
That is the only State where they have 
declared certain coastal areas as 
famine-affected areas.
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In Gujarat, they have had the worst 

suffering. But recently, they had 
some rain. They are looking to the 
rain-god, looking to the sky, for bet­
ter days.

Mr. Sarwar Lateef has written a 
very interesting article in the States- 
ruan. He says:

“But in the present context, these 
are just so many excuses. The eco­
nomy could easily have weathered 
the storm if it had not been expos­
ed to gross mismanagement. .. .The 
food situation was badly bungled 
from the word go, and the Govern, 
ment has permitted itself to lose all
control our money supply........The

government’s handling of the food 
situation is an excellent example 
of how to make the worst of a 
basically tolerable situation. Taking 
the crop years (July June) 1971/72 
and 1972/73, the drop in supplies 
between these years was certainly 
not so dramatic as to warrant the 
kind of price increase in 1972-73” .

I would respectfully request Janab 
Fakhruddin Saheb to read this useful 
article by Mr. Sarwar Lateef and try 
to educate Government as to where 
their lapses lie, because you suffer 
from an incurable disease; you have a 
•particular class character and you 
cannot do anything better.

Then I quote from the debates of 
this House:

“ It has all happened due to lack 
of rainfall.'’—

It is due to dependence on nature—
“But during the last 25 years the 

Congress has held power at the Cen­
tre, controlling all the fiscal and 
development measures, and for the 
last 25 years in West Bengal also— 
25 years minus 22 months—the 
Congress has held power. Let us 
see, however, what they have been 
able to dOi The share of West Ben­
gal in the rural works programme 
is as follows. This is in r?Tly to 
tjuestlon 4454 of 1st May 1972 which
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says—outlay sanctioned for 1970-71, 
1971-72 assistance, disbursement, ac­
tual expenditure etc: Andhra Pra­
desh Rs. 2.84 crores; Gujarat Rs. 3,30 
crores; Maharashtra, Rs. 1.32 crores; 
Mysore Rs. 1.81 crores; Rajasthan; 
Rs. 2.22 crores.

The expenditure had not been even 
half of the allocation made for doing 
the good thing.

Here, there is a statement showing 
the position of the Central financial 
assistance given to the drought-affec­
ted States by way of relief expendi­
ture, financial assistance, and the re­
lease for drought relief including Feb­
ruary, 1972 and also the per capita 
share. For Andhra Pradesh, while it 
was Rs. 28 crores, the actual expendi­
ture was Rs. 20 crores odd, the per 
capita share being 10.37; Bihar, Rs. 
13.40 crores; actual expenditure, Rs 
10 crores; per capita Rs. 6.93 crores; 
Gujarat, Rs. 6.90 crores; actual ex ­
penditure, Rs. 1.5 crores; per caoitn, 
Rs. 5.15 crores; Jammu and Ka.shniir, 
only Rs. 80 lakhs; total expenditure, 
Rs. 50 lakhs and per capita, Rs. 16; 
Maharashtra, Rs. 94 crores; expendi­
ture, only 49 crores. Maharashtra 
had the worst drought, but they cculd 
not spend the money that has been 
released. Your party is ruling the 
States. V/hy is it that the money that 
has been allotted for use in the 
drought-affected areas is not being 
used? Why is the per capita ex­
penditure so low? For Uttar Pradesh, 
it is Rs. 1.54. Where is madam Prime 
Minister? ' She comes from Uttar Pra­
desh and she represents Uttar Pradesh. 
It is only Rs. 1.54. I can give this
tatement to Shri Ahmed if he likes 

to have a look at it.

Now, I come to the final thing. The 
Estimates Committee, in their 36th re­
port (Fifth Lok Sabha) have said 
that as against the sanctioned outlay 
of Rs. 1,385 crores during 1970-71, an 
expenditure of Rs. 6.76 crores was in­
curred by the States on this account. 
Thus, during the first two years of 
the prc sramme, a total expenditure of
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Rs. 30.79 crores was incurred which 
is 31 per cent only of the available 
outlay of hundred crores. “Progress 
would be more speedy” , etc., etc.

SHRI R. S. PANDEY (Rajnand- 
gaon): All the figures are known.

SHRI JYOTIRMOY BOSU: Never
to you. (Interruption) I am about 
to conclude. I am considering to 
conclude. From the material furnish­
ed to the Committee, it is noticed 
that during 1971-72, 81 per cent of 
the total expenditure incurred in 21 
States and five Union territories re­
lates to one item aione, namely, con­
struction of roads; not minor irriga­
tion; not tubewells; not water-supply. 
The expenditure incurred on minor 
irrigation is only to the tune of 8.89 
per cent, and for land reclamation it 
is as low' as 1.60 per cent.

Mr. Speaker, Sir, you come from a 
State where agriculture has made 
great progress. It is growing food 
for the country because of one simple 
reason; that is, adequate attention 
was given to irrigation projects, tap­
ping o f sub-soil water, but this wret­
ched Government—

MR. SPEAKER; Order please.

SHRI JYOTIRMOY BOSU: Of
course, yes; it is not unparliamentary.

MR. SPEAKER: If you were elected 
as the ruling party, how will you like 
it if they address you as a wretched 
party?

food, and also the 
Famine Relief Code?

revision of the

SHRI JYOTIRMOY BOSU: If I
deserve it, I should be addressed like 
that. (Interruption) Anyway, they
are not wretched; they are very good; 
they are wonderful—see how the 
country is passing through. Now,
what is the assurance that Mr. Ahmed
is going to give us for medium term 
measures to bring relief, and again, 
may I know whether they would con­
sider putting the maximum amount 
for minor irrigation, for the rural 
•water programme and for things
which will mean the growth of more

SHRI F. A. AHMED: The hon.
Member has raised both a general 
question and questions on specific 
matters with regard to some of the 
States. I would like to point out that 
So far as the policy of the Centre and 
the States is concerned, it is our 
policy that more areas should be 
brought under irrigation. The hon. 
Member may have seen that an effort 
in this direction has been made. But 
I would like to point out at the same 
time that to think that we shall be 
completely independent of weather 
conditions and so on is not possible 
for a big country like ours. Every 
year somewhere or the other <there 
are spots which are likely to suffer 
from drought and within our means 
we have to see what assistance we 
can give to improve the situation. 
Here so far as minor irrigation is con­
cerned, the hon. Members will bear 
me out, that last year when there was 
drought in our country we cpent near­
ly Rs. 150 crores for emergency pro­
duction programme which was mostly 
spent in expanding minor irrigation 
facilities throughout the country. This 
year also under the plan and non­
plan provision, there is sufficient 
financial assistance for the purpose of 
improving at least one million hec­
tares of land under minor irrigation 
for the whole country. Efforts will be 

.made in that direction. He has raised 
the question that there had been a 
number of deaths in Orissa and U.P. 
I have had enquiries made and so far 
I have received reports from Orissa, 
U.P. and the State Governments there 
have denied that there had been any
starvation death in those areas......
(Interruptions).

SHRI JYOTIRMOY BOSU; On a 
point of order. Is he saying that he is 
awaiting dead bodies?

SHRI F. A. AHMED; I am await­
ing reports.

AN HON. MEMBER: We want a 
parliamentary committee to go to 
these States and let it find out.
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SHRI F. A. AHMED: I am afraid 
what the hon. Members are saying is 
not borne out by our enquiry. As 
soon as as we heard about these alle­
gations we took immediate steps for 
making enquiries and our enquiry re> 
port indicates what I have sa id .,.. 
(Interruptions)

There was another question the 
hon. Member raised. During the last 
year we gave a very big amount foi 
relief measures to the various Stale 
Governments. He particularly refer­
red to the Maharashtra Government 
and said that it did not spend the 
amount allocated to them. I do not 
know wherefrom he got that informa­
tion, but according to my information 
all the State Governments which were 
given this financial assistance have 
spent much more than the amount 
allocated; not a single case was 
brought to my notice where the 
amount allocated has not been spent 
at all or underspent.

In Bihar they have asked for Rs. 10 
crores and also 1.4 lakhs tonnes of 
foodgrains per month against the 
present allocations. We have asked 
the Bihar Government to come here 
immediately and discuss with us, and 
whatever is possible and necessary 
will be done. From U.P. we have 
received a demand for allocation of 
funds and for more food. In regard 
to the deficit areas of U.P. only this 
morning I learnt that they have pro­
vided 1W,000 quintals of wheat for 
being sent to those areas from the
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surplus areas and the situation was 
well in hand. It is true that Bihar 
did not have rains in July; the same 
conditions prevail in the Eastern U.P. 
I am told tĥ t̂  during the last one or 
two days there have been some rains 
in some parts of eastern U.P. and also 

V Bihar...... (Interruptions). I am giv­
ing the information which I have. A 
serious situation occurred in States 
like Maharashtra, Gujarat and Rajas­
than last year and we were in a post- 
tion to tackle that situation, and I 
hope they will have complete confi­
dence in the Government that if any 
such situation arises in Bihar or U-P. 
that will also be tackled.

MR. SPEAKER; Shri Shashi Bhu- 
shan.

(Interrvptions)

MR. SPEAKER; I am not allowing 
any other Member. I will call only 
those Members whose names had been 
balloted. May I say that the decision 
of the Leaders also applies to Minis­
ters; they should also be brief.
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SHRI SHYAMNADAN MISHRA 
(Begiisarai): Sir, from the state­
ment and the reply he has been 
giving, it is obivious that the Go­
vernment does not have an adequate 
Appreciation of the situation that 
is confronting in or is developing ii| 
certain parts of the country. They 
are still in the warm bath of com­
placency and that makes the situa­
tion more disturbing. We know from 
our intimate knowledge that in 
many parts of Bihar and U.P. the 
situation is getting out of control. 
Recently reports appeared in some 
of the national dailies that in Bihar 
looting of fair-price shops, of trains 
carrying foodgrains and of standing 
maize crop have already begun.

Would the hon. Minister kindly 
enlighten us on this point whether 
they have received information that 
such looting has take place? They 
have been in the habit of denying 
starvation deaths. But would they 
also deny that looting is taking place 
in many parts of Bihar, and it is 
fairly widespread? I w'ould like to 
adhere strictly to the decision that 
we have taken with regard to a Call­
ing Attention Motion and I will frame 
my questions precisely. Secondly, is 
it not a fact that from fair price shops 
foodgrains have been lifted in orde.’ to 
complete or try to complete, the target 
plete or try to complete ,the target 
of procurement and that has made the 
position worse? If you are lifting 
foodgrains from the fair-pnco shops, 
to that extent you are denying the 
people of supply of foodgrains from 
these shops.

SHRI F. A. AHMED; Is he refer­
ring to Bihar?

SHRI SHYAMNANDAN MISHRA:
I have come to know about it in 
Bihar. Then there is a systematic 
way of corrupting people. Is it a 
fact that the Government have been 
giving to the baniyas bags of ce­
ment, sugar, cloth and so on in order 
that they may be in a position 
to supply Government foodgrains 
for completing their target of pro­
curement, at the same time permit­
ting them to fleece the people? Is

in various parts of the 2 2 0  
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that taking place in both UP and 
Bihar? Is it not a fact that the dis­
tribution system is collapsing in the 
absence of adequate supply of food­
grains? We would also like to know 
the assessment of the Government re­
garding extent of damage to kharift' 
crops. Would he give us an idea of 
the extent of the calamity that we are 
facing?

The hon. Minister has stated that 
the Bihar Government has indicated 
its requirement in terms of food­
grains, finance and so on and as the 
Government is kindly disposed to­
wards ihem they might consider 
'their demands sympathetically. 
While I would not like to pui any 
question about this at this stage,
may I say that the people of Bihar 
are suffering because of the uncer­
tain political conditions in Bihar? 
Since the former Chief Minister 
did not have enough pull with the 
Centre, he w’as not able to get eno­
ugh foodgrains which the State
badly needed and since the present 
Chief Minister is also not a man of 
much consequence, he will not have 
enough influence with the Centre
If that is so, then the fate of the
people of Bihar is really pitiable. 
So, the hon. Minister must remem­
ber that it is not only the Govern­
ment which is in the picture but the 
people are also in the picture.

SHRI ATAL BIHARI VAJPA­
YEE; Now Bihar can get as many 
railway lines as it wants.

SHRI SHYAMANANDAN MISHRA; 
What is the information about the 
ruling price  ̂ in the open market? 
Is it 200 per cent more than what is 
mentioned in Parliament? If so, m 
what way would the Government 
meet this situation?

Lastly, in the case of Bihar they 
have not given even half of the 
requirements in the past few months. 
In Kerala they have been reducing 
the supplies from month to month. 
In the case of UP also they have 
not been able to meet the re­
quirements. I do not have the in-^
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formation about many othr parts. 
When would the Centre Government 
put the Kerala Government in a posi­
tion to open the schools and colleges 
which have been closed?

SHRI F. A. AHMED: Sir, I would 
take the last point, which has b»en 
made by the hon. Member, first. I 
think, he does not have the correct in­
formation so far as Kerala is concern­
ed.

SHRI SHYAMNANDAN MISHRA: 
All right; I stand corrected.

SHRI F. A. AHMED: I would
like to point out that we have been 
supplying the requirement of Kerala 
more in rice than in wheat, but for 
the last few months we have redu­
ced the ration of rice and increasd 
the quota of wheat.

SHRI SHYAMNANDAN MISHRA: 
Do you mean to suggest that the 
total quantity remains the same?

SHRI F. A. AHMED: Yes, the total 
quantity remains the same.

SHRI SHYAMNANDAN MISHRA: 
No. Please mention about July.

SHRI F. A. AHMED: We have 
been supplying in the vicinity of
85,000 tonnes of foodgrains per 
month, more of which was supplied 
as rice and less as wheat. In the 
beginning, only seven to eight thous­
and tonnes were supplied as, wheat, 
the rest as rice. But recently we have 
reduced rice to about 45,000 tonnes 
and we have increased wheat ac­
cordingly.

This question was discussed by 
the representative from that area in 
the month of May. We gave them 
further 10,000 tonnes of foodgrains. 
Again, when the question of supply 
for July was taken up, as we have 
reduced it to other States we wanted 
to make the same reduction in the 
case of Kerala also, but I am glad to 
inform the House that this matter 
was taken up and whatever was

deducted has been restored to the 
Kerala Government. We have sup­
plied in terms of wheat and rice 
about 10,000 tonnes more than what 
was originally intended.

SHRI VAYALAR RAVI (Chiray- 
inkil): That wheat is not available
there.

SHRI F. A. AHMED: We shall see 
that whatever-----(Interruption)

SHRI SHYAMNANDAN MISHRA: 
There is a great disparity between 
allotment and supply and the Kera­
la Government has been making a 
complaint about it.

SHRI F. A. AHMED: Every ar­
rangement has been made and thev 
were satisfied. Recently, the Chief 
Minister and a large delegation 
came and discussed the matter with 
us. They have gone back satisfied’ 
and there is no complaint that what­
ever we have supplied has not rea­
ched them. We are making every 
effort to persuade the surplus Sta­
tes to send the quantity of food as 
early as possible. The railways 
have also been helping us. That 
arrangement has been made and I 
do not think there is any complaint.

SHRI SHYAMNANDAN MISHRA: 
It seems to be a wrong statement 
that the' Minister is ma,king. In the 
month of April, the allotment of 
wheat was 7,000 tonnes and the sup­
ply was only of the order of 4,100 
tonnes. Similarly, I can give figu­
res for other months to show that 
there have been disparities between 
allotment and supply.

SHRI F. A. AHMED: No, there has 
not been any dispa*rity. So far as 
the month of April is concerned, the 
figures I have are: rice—67,000 ton­
nes and wheat—7,000 tonnes.

SHRI SHYAMNANDAN MISHRx\: 
How much of this 7,000 tonnes of' 
wheat allotted reached there?
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SHRI F. A. AHMED: All 
wheat reached there.

this

SHRI SHYAMNANDAN MISHRA: 
The Government of Kerala is con­
testing that.

SHRI F. A. AHMED; The, Chief 
Minister was here. Even he did not 
complain that this wheat had not 
reached there. Surely, he would 
have complained to me if it had not 
reached there.

So far as Bihar and UP are con­
cerned. we must take into considera­
tion the availability of foodgrains 
in those States. After taking that 
fact into consideration the allotment 
to both UP and Bihar has been made. 
So far as Bihar is concerned, the 
target of procurement was fixed at 
six lakh tonnes but I am very sorry 
to say that only about 49,000 tonnes 
of wheat have been procured in that 
State.

SHRI SHYAMNANDAN MISHRA: 
The production was very poor.

SHRI F. A. AHMED: Therefore,
while we axe making the allocation . 
(Interruptions). we have to take 
into consideration the availability of 
foodgrains in a particular area. The 
situation that has arisen during this 
month and from the beginning of 
July was not there. We shall cer­
tainly take that fact into considera­
tion. To whp* BiJiar and UP
can be helped to ease the situation, 
we shall certainly do so.

SHRI SHYAMNANDAN MISHRA: 
Because a State has not been able 
to meet your production target, 
should it starve?

SHRI F. A, AHMED: I think, the 
hon. Member will bear me out that so 
far as production of wheat is con­
cerned, it was much better in Bihar. 
At least that was the indication which 
was given to me before the procu­
rement started. After the procure­
ment, different figures are coming.

Anyhow, as I have said, so far 
as the requirement of foodgrains is 
concerned. Bihar has asked for
1,40,000 tonnes and we shall see to 
what extent we can helD them to 
overcome their difficulty.

Having regard to the availability 
of foodgrains in a particular State, 
all these facts and circumstances are 
taken into consideration and the 
allocations are made. One has to 
look a*t these allocations not from 
the parochial point o f view but 
from the requirement of the entire 
country as a whole. We have to 
consider that aspect and make the 
allocation.

So far as U.P. is concerned, alrea­
dy they have moved 10,000 quintals 
from the surplus areas to deficit 
areas. If any assistance is rf.quired 
by U.P.. we shall certainly give them.

SHRI SHYAMNANDAN MISHRA: 
My questions remain completely un­
answered. I had asked a number of 
questions.

?fiT7 ^  ^  ?fT

^  SrfjfPT ^

^  ^  f  I

?nn!r;TT f ,  i z  i

f«T«r ;
ipT ^  t  ^

I

SHRI F. A. AHMED: Actually. I 
cut short my observations because I 
was directed to cut short my obser­
vations.

«TT, WT ^
t  f t : T if ^ I

I ^  I  ’ew 'wn:
^  I  I
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failed. We had very heavy rains yes­
terday and the rain water had en­
tered the basement. They are try­
ing to dry the wires.

^
^31^ I  ?

SHRl F. A. AHMEP: We do not 
depend on the reports of newspap­
ers. In these matters, we depend on 
the reports which we receive from 
the State Governments. We have 
not received any such report so far. 
(Interruptions). May I say, so far 
as procurement is concerned, I have 
indicated throughout that they have 
been able to procure only 49,000 ton­
nes of foodgrains out of a quota of 
about 6 Jakh tonnes? (Interrup­
tions)

^  ^  ^  ^  ^  \ ^  

^  ^  1 1 ^  I, ^r^cTPft
^  ’Pff ^  I

«ft X^o (̂ T̂TTy: ) :

*iTt ^
z z  ^ \

^  I  fsp ^  ÊTRT̂  ^  
^  t , ^  ^
^  ^  I  I fnf)',

«ft TO
^  ^  I ftriT

^  T̂cfT̂  I

MR. SPEAKER: I have asked the 
staff to open all the doors and win­
dows because the air-conditioner has 
1075LS— 8

I
?rnr t s

SHRI JYOTIRMOY BOSU; We 
shall continue to work because the 
Session is short and we have a lot of 
work to do.

sft f?nw :
5ft ^

^  ^  Jr ifTr»i srvrar ^

^  =fRr f s w r f  ^  ^  \ ^ 3 ^  
^  T̂tr ^  r+<4i ^ ^

^  I,
^  T̂RiftT̂  I, ^  %

Sf im  >̂IWT I  ^  ^
?Tfr I  1

stf jjw
% if ^  ^
^  % iffrar ^ ?ffr t
W P R ^, ^«rm 'HTPTT, ^
fRra' t  I ^  ^  ^
qro W ,  :n(KT, 'T ^ .

fs i^  =FT 5TT>T 5T, ^
fTTTt? ?rrf I  I
% 1 1  ^  ^  ^rstfroT

^'tTrgRiR 
?r ^  I I

if ^fcjpT ^

w  t  ?f(T f t  ^  1 1

I  Pp TT

^  ^  I  I
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[«ft

^  I  I
JT«T spmr % ^ ?KT
^  % 8 ? f P T i r T ^ ^ |

^  5IH5T £  %r^
JJj^  ^ I

f^mftfrraTT ^  % 'strr

Jr 5> JR T  ^ I \ ?IW SFt ?R rT  3ft

^  I  m  ^  % =!R% %T?T ^
f lK t  ft re r ir  ^  »t̂  |  i

^  ^  ?R>rH ^
o f t R ^  5(^ %

TOT *Tf^ k f<sr^K '^ h r ^  ^  
^ fiOT 1 1  ^  ?T ^  % qKT
I  f%  qfkf^erfH  fjR p ft iT w ftr I  I

5*11 *rT I ^  (qir^ % ^n%
t ,  3n% I  ? f k  f t iT

r^wTl ?tT 3n% ^  ^  ^  ?TT

*r ^  ^  ^  3nTRT< t 511  ̂ ^ I 

^  inp ir 5E(rT
% r m r  i i ^  ? fn ff

^  rĵ  <rfW»: I, ^3^ ^  ^i ^  
^<+i»n ^T ?ft, ?f\T JT5

?FT»r» tnp c o n fe r  % 3ft^ ir ^  
^  »Tzr I ^  qriTT H #

^nr% ?ftT ^  ^
^  ’W  f  I THT ^  tr^

srrf^  ^  ?TK>ft «TT ^  ^  

s m r  ftrar | :

13 hre

e fh rn r, ? n ft  ̂ R^ n rf

^ ft: Sr»r?T ?THI JT̂ If I  I
zrSt S T  5̂  ^  ^Wcft ^

I I  ^T% ^  fTn?r T?T 1 1  ?PT-
*1̂  ^  f̂lJT ^  T5  t  I W

^  ^THTT *T^t ■iiH 1

>fr I ,  ^sn: | 1 ^
5 n r s f iT  ^  3IT t |  I  r  iT^  # w

h W  12 66 5FC?: ^T ftm  
w^iT ^  I 'iit^V?tw 1 0 0

r̂nr, 6 ' so  7 % fT 1 ^  | 1 e 
% MW ^  ^nfhr <fV ^  

?T5ft JT^F3R SPT qwf '= 5 ^  ^  
% finr I 3ft 511̂ 1 HU I ^T5^
?l[t ?mfy «ft ^  ^  n ^ f  Tt tift 

I II? in rt ^^ o o
I  I w  rn^ ^  ^

f jp ^  t  T® f  I
?  Tfot ^  ^  ^  i  ft:
^  ^ t1 ^ , 'Em, sf(T ^  ^
^  ^  ^  ^  ^  !R!^ ?^T

?kT  ^T % ftsrf̂ T ^
I WT sm  

^  <, ^̂ TTT ^ ?
^*1 ^  ^ sftr OTT ^T  5S ^ I
? r r T ^ w t ? T f f T | | ?  ^ ? i r T  
cPrrr ^ ? inrr 5 m k  ^ ^  ftw

^fr^rTT'TTf^ iRTTT^r^^ «rN 
% f^tf f^^TT fttrpT ffVfT % »)UJ(5T, 

«ft ?fT?n«i f^«r ^ tT  ̂ r̂firftT
^  ^  ^TSkF9' ^  *Tf7TTT ^
3 i^  ^3OTn, ^  ?TT? ?IEJTH »T^3T, fl 
?TN % «ft 5 t ^  5PW  f^  ?nTT 3ft 

^  ^<t>i <- +'<^ % 5rmr 
51^ I ,  ?nq ^  ^  *r, ^?rr >sft

fTTu Ppm, ?ft^ ?mT ?ni%
^  ^  I ,  SlW.tfft f̂T ^  ^  q’’

^ 3 n r  I

K?mS(f ^ ^ J r ir n R tJ T  ’̂ rfrw 
»IT^ H ^  ?t >if I ,
tl«l 3t^ ^ t ^  '1*1 ^  ^
*1^ ^t 3 0 ^  ^  ^  "̂t t  •
50 *rST^ J T 3 f t t ^ ^ ^ ^ t
>rf t  I 5j5rT ,̂ ?nt??T, f w i ^
if ?fr>T w r  yi!T»r 1

f t ,  W ’^  *r ^
w^rer % ?tp7 ^ftrr ^n t^t

^ W t fV *1^ ^ nt'^Mt % TRT I
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STO'f t  I fft ?TEJr5T
fPT% ^  if
TT̂ ' 5T  ̂ f t  *RTffy I 

5ft STIr^WTfe % ^̂ TT'T r̂
i  ^  % 5 ft- rT^n=fh) ^ I

*TT# » T ^  if ZTf 5ft>T
JTftRT f??r »TTT T t ^  f%  %

^R5T ^  Jjfft I 
Jlf >TT̂  >T^ Jr 3fV ^  griR
STT fV *ri<ci ^qiq««(V f t  JPTT I SR'
fa m  ?Rr3r ?nrr t  ^
^  STf Ĥ TFIT ^ I JTT?
1972 ^  VTrPr t  f^ fR  fTT ^3?m I 

^  ftr ITT fW t  !TTT3r »ft 
SR' ^ JT’TTTT 5rHT.>IT̂  ’̂ f^+
70 ?rw <7?% f3W 5Rf f>T pTJrfcT 

I? f t  !t^ m  w r  t  f¥
JIft ^ VTTCf ^  SRTsr f^ frr fVqr 
3TIW I 18 ^  %
•(MM *T I 41*1 <, ?IT>r ^  fTWfT 
W  t  .’

sTEirer ^  ^
f w ,  #  HFreRflf 5pt 

^  if 5Tflf STTOT, ^ra’ ?  3TRWT
g f% !n% 5T% v̂| q' '̂l if fg<-j«ii>i
if 25, 30 srfifW JRN’ ?ff^
Tfif f^ft^sppT %
SITT f%5rT%^ ?TOTT?RT3r ^
^  «irT f t  qt»TT I
JIf ^ ®*IT f̂TfT  ̂ ’ (Id' 4<lM ^  «)(ll TfT
g I 25, 30 5T%5RT ^ft^t fT
6M<i if ?rnT ^  TT^rf^ % 
l<aill'll H4MI fjRT if 9'f^rfT 
I , 5if7: % nrt^ t̂t̂ t
I  pST̂  % f ^  s^TcT ^  ^
!HT3T »T^ f t ^  ^ I

?TEJTST *Tft^, «<.+T< %
’TRT 3nr jfff^ >1̂  f  f^ <M <.<91 %
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if WFff ^  if wtr
if <T?T ft% if 5RTT #5̂
T̂ T 3rnr 1 fiitTl x+i <. ?t ĵt̂  ̂ ^5rr 
^  % f w  ?TW T #JIK 5!^ ^ I 

^  «rr ^̂ RTT ^  3RT? 
% Tm Hfir I  I #cft ^  3ft 

M«T?r 3̂̂  t ^  % ?Tift if ^  
?f5^  ^Tr f  I 31̂  »w ^  ^
3JTRT ?? r̂rar | ?ft 
^  n5TT 5nr% 1 1  «<+iO+7?jr 

:pT ftiiTT 5Tft̂  qrr ?fWf ^ ?nft 
«ft ff #f^T JT«Tr fT rnnr if 
3IKf T)?t I  I # 1 8  ^ITft  ̂ ^
5 rr^  4J?f«)K ^  TfT STT q t r  ^  if

Jf% T H T ^ T  f ¥ i ^ l a i K i f  
SPT ?m, ’ i f f?  ?ft^ t , t s  

ft75ft ?fh : 88  ?̂TT f ^ t  m q  
«(M K  if  TrafjPT 5rtw if ^  

I  I ^  Tfg ^  f t ? ^ -
’iftrt >̂7 % ^  ^nft^TT *rrr %
tT®? irfffW irf^f ^  ^  if
TT7R s p T T f g ^ ^ t ,  sftr^^sjn- 
1 ^O 30 ^  % ffH R ir TfT I
w tf^  41Hl| Ŵ 'tA'td̂  ^tt % <ft5
5 ir 10 0̂ I , 'fto f t o  ?fto
10 % 1 5 ^O ^ ?fk  ^  ?R f

% irfSRTTfiTft ^  ^  f f ^
l ? n  t  I f5T % 'Tw
”̂t 3t^ sftfw t  I

iPT t  10 
f^ H R  ^  ^  ^tfsrtj ?ftr

% 3ft 5 t  I, ^  ^
< riw ^  ^
5FT, in^'f ?htt̂  ?tft ^  ir
W 5ftf5nr 1 76^0
f4«fgg) ^  ?T»r ^  1 3K f%
3, 4^rm if
^  ^  ^  >niT t  I ?ITT 
^  ?TT'T̂ jt 76^0 ^

ir iff TF?t ^ ^  ? 3ft f%^-
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[siV f t m j
fb p  HH % f  ^  ^
?rrT if 5TTW 5!^ ^
^R>%, <Tilt,*a|Î i;iOf ^  9TKT snH’

% 7 6  ^O

I ,  ^  Wt I  ^
^n'T ^nr i iTFpfhifsr^rT
^  fsr^vrfg^ % 'm r 35,000

snfhr ^ ^  ^  5rrr 
<H*ll 5TT5 ^  fw^TT %

fro% if Ĵ!TT >?
g fm  % ^  % q w  ^̂ TTTlr

i i f  srnr 7̂t PtRT 1 1  ^3ttt 
31^ if Kft ^  3tI ^  "Tt
I, ^  Ir sfw ^  >i?HT ^  fJT̂r

I ^  ^t>ft ?IN Mctii
f^'»''i'(i % fe r  2 ^wr?, 3
5 6 ( T ^  ^  ^  ?rrT

76  ? 0  'TT >r| ^qrr '?TT^ I ,

?n7 ^  VTH ?IFft I

?f̂ *T5r »TPr f  ftr ?nr
sftfir ^  tfp rn  5>,
^  ^  f̂ T̂T
in^T sn^iRT^ f̂t̂ flr
'TT ^  *ftr 10 ^

^  ^ ^  ^ jfk rr  
I  q1r< ^ i< % f^ iT H ^

jf f  T?: ^  Rtijt

5IK I

1 9 6 6 - 6 7  t f^ l5 K % 3 ? T T  '■•ft'sm 

«Rnw ^  ®mr «ft,
=#ff ^  ?ra :R  w??r% 

^  > T ^  STT I 5 lf ?R=PR ?m f|-, 

*rfa^Rl ^  W T  ^
^  cTT̂ hp *1^  ^T?fT 'd^ ^  

*T=T H fjR rTT ^ r f^  «JT ^  

fcRT m m  t  ft: q ^
^  CRT, ^  *IT?»tV 
5Tify ^  ^  % ftr, 3Rcrr
^  f % ^  ?T ^  ifHf ^

* iw ^  % f w ,  f%wt 5n<»ft ^  
V9T 5?^ *rr% ferr >m,
' ihiÎ 'jTI ^  H TTJR’ fsi  ̂ >1̂  I
? r i  ^  t  w?fe^ «nr srt
T̂*T <»i<,̂  ^T% *T ^  TniPT

^  f^T5RlT «n I STT? m-
^  % 'TTO' ^  T F T  ^  W  I ,  

*IT3r 'iI57 yTTTT ?rtr •fl'Tx.idlf?) n̂’
v (w c « i ^ * f t r  ?IT7T ^ci'»ll*i H fT

^ 1  qf<f^ d  ^
? fif^ R

SR>T?T ^

'TT t  ftfTT % WT ^  W  I  !* 
w  ^  ?TT3r ^  

? r ^  t|  t .  ^  ^  *f
^3TT*tf^?rt trftRTrfr̂ rF ^
TT  TFfT !PT% I  I SP IT  ^  ^

>t ;  ^  r««5K ^  «iM i'^V

fnTTT ^ I ^
51^ I #  t5*r ?rtT

*1  ̂ +K+K ?rr ̂3^  55T3:% T̂T T̂*T
^  I cTt ^  ^  ^ TfTR  ^

Ht'i'^fli '̂iJII ? 3̂ T iln H  ^
ITTR^ ^  5> *TOfT I  I

3ft % TTT  ̂ :33rtr I,
f^cRwr % irm% if 3̂3tti

JTiff ̂  ^  ^  gSTTJ
\Jl<»il iTPT ^I'-h 'J l'lls l 5  I ^'l̂ il %

q m  w  5 i1^  =iff I  I ^rsTR if «fr 
eft?T rn qT T ^  iftr

fir?!^ t  rft ^  ?
tfl  ̂ ^hr *TT ^   ̂ I ^ Hi<i +<.ai 
^ f% t f ^  * 1 ^  ^  ifr^ TT
^  4<V ?HR ^  I  ?ft

‘ irft STTT ?r I  ?nq
^  T t%  s i^ ,

f ^ ,  %T  ̂ ^  ^  3fr
snpTw % f w r  I  ^  

qTsn^ ^TfTO»iT^
*ŝ  ^ ?TT*r% ii^fl
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^  ^  ^
'5rnr ^  ^  ^  ^ i

vH qj^Tt?T : tTT?T^
F̂ft ^ ^  ^

fTT I =Eĵ *T ^  ̂

^  ^  'ERM ftnrr i%
2jo  'fto , ?rrfe f̂ 3tt ^  ^RTcT
^  ^  ?ftr ^  ^Md

^  ^  ^^Tfm  ^  I
^  ^TRT 

^  it 3̂TT̂ ^  ^  5

#  1 ^  ^  ^  ^  ^3TT^
’mV. ^  ^  ^Hid ^  ?tTt  

5h-R‘crr| I

PROF. MADHU DANDAVATE 
(Rajapur): The hon. Member had 

raised a question about the double 
Marketing system, but the hon. 
Minister has not replied to that.

«ft ?IS?T ^T3t^ : JT^
^ SSTT̂  it ^  rTFTfr

<sTl'̂  ̂ ^  +'ir»l i(l ^  |[ I ?HK

if ST° '̂ ^ ^  f^Rft ^
Al l ' ?  ®r irrrRr w rf^  i
%ffT^ ^  ST t  ^
»ra^  T̂T I  5ft
^  ffstn ^ K*ncr ^  «ft 1 # r

'IT tf«,+1 <, ^>rf% ^  
?fW M l if ^  n| 5rfk ^
^  ̂  HTIRT 5PW  q?T I

Sh?  ̂ ftr if ^
^ 1 ^IV '1 ?i*i%

5Tf ^  smft 5 f  t  I
t  31T^ I  % 1T3TT
if ?HT3r TT^ 5Tr?5T t  ?RT3r
^  ’ Trar fepfV I ,  % e r^ K
% ^  sra?ff ( w  | ^r'h:
W  'rfŝ HT
& 1 ^  ?fWf ^  ^nanr ^  ^

I  ^  F̂TTsr :ift ? n : ^
I

55nTT3f ^  ^  t
*nrr ^  ^<fRT ^ ?RT3r ^ 1

STTrST I  ’TiT̂ n ^  TRT il^
>mr srrar | ^  % i ir^ ^  
if 2 2  ^  T O n ff Tr?PT WT % 
F ^  nm ^ I !T5 ^nn r̂ |, ^srtr |  ^rsro

^  I  JTT ^  ’sthi I  w t  
5rr ^  ^  JT^ t  I t  i

^-RTr ^  I m K  TTfH ^
?HT  ̂ fOT I  rft 

^  ?nT 3r^  gr  ^  ^
?fk 55TFT ^  ^  ^f’Tlft

 ̂ T̂t I , ’ira r̂ =ifr ’it 1
?f5TKf f  ̂  ^  t  I

3ft ?RF3r % T ^  ^ ^  ^
^ ^  ’KH ^

if |iIT ^ I cfrT IIT? if ^
5ET  ̂ fim W  t  I HtH in^ if
fsp^ ? K R  & ?iw ^  #  ’ 'n:
I  ^  ?T3rn: if s r ^  %
ST*T iTPFTPT ^  ®  ̂ I ^  f% 5^RT
if T̂SRT, r̂̂ RTT 2 1 0  WIT

T?r t  I ÎKlTt #% ?RR 
’arff^  I <T7̂  ĝ OT "m
■?nT>fr ^  ^rfk% ^ 7  ? r
n  ̂ I Jf 3TH7TT =̂7 5 ^  f  HTw: ^ ^  
% nt>a>ii <,li(i'1 ^  T̂ MrtiHl («r<<i
t  !* HHT 5> T^t I  f^  ^  *f

qK^ Pfi'll ^  ^<lHl ■̂1(5  ̂ I 
5?mr f^  ?TN ^

& feHT  ̂ ^  t  ^  1̂  ^  ??r-
m ;  # lW t  ^  t̂rtt 

 ̂^  T̂̂ nr if in̂ T3f iwrfs ^
Wlq'W'MiiiTl ^  +l+d( ^ ?
?HR !?lff eft ^  ?TN ^  r̂ »R% % 

^  t  ? «ft 
m  35H JI I i f ?  f f  >rf
*ftr TT̂ d % VPT 9F5 5IT Tl̂  ^
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[sft
3ft ^  ir c f ^  ^  

<Tt ?rT5ft rT^ forv m i
I  I IT  ̂ % Tt SJIKT
?ftn ^rnr ^  w !r  ^ 1 JT? f s m
^^rmr ^  | i w  ^  ^
^  ^TR ^  ftr 5 «m: ^  i ^
ftitr ^rran 5Tfr I  1 5ft tV5ft>?: sp i^
^  ^  VCTT ^ vJ*̂  iTiM

%?sk ^R^TT y^mdi ^  ^  w t  
^  t  I JT̂ TÔ ? v t 5 ?RT it ?t%!F 
5?^  5ft t?iT ^  ^inn^ ^

5T ^  if ^  ^  T?^
^  1̂ 'T? T?r 5 I (V*̂ ld
’ iwfh: t  I ?Th: 5ira?«rT
ift ^  ŝrrcfnt,
^ I ij;<JT ?TR ^ W  ^  ^TcTI 1 ^ -

fisnr; ^ r̂trf̂  'xv̂  ̂ \

i 'S  ^  Pi^K, ■3̂1 <■ m5>([ ?n ^  *j T I^  
T R  ?T  ̂ fNit̂ , »T3f^
TV 31^ T r^  T̂pt I  ^
?H m  ^  ^  ^  fjpTT ^  ^
W’t̂ l ^ f% ^*T *lt^ ^t V4l4 ^'lO 
f̂t ?ft7: ^  T in  I firsrf^ ^  ?nft 

cD | ^  % 5fmt ^  tf? T^HT
^  »m  I  ?fiT ? Rm fft ^  ^

7:?r I  IJT^ ft«rfs ^  ^
^ I ^  lit KT^ m t  if (T̂ n ^  ?t T|T 
t  I ^»r -ffiira? ft*rf7r ^  spTH if 
^  5Tft I  1

«rm r%  ^  !fm*T fspm nm | i w h

^  ^  fVi  ̂ t̂ft mmcH f<t>̂  ^
'df1*tO »̂t 4>*l «FT% ^

^rf=rr f  i 
W m H  ft^  ^  1 ^
efl^TRT =?ifTt I  ftp ^  JT]^ ?r»fy 
? fk  ? f  #^5^4 I  I 5tHTrT % ?rr>r 
»rNt ir qqrsr q f ^  ?ftT 
^  ’nn t  I ifT^TWT % ?rre^

3rr̂  I  I >TRf if ^  11

’̂ f'T̂ 'liT »T^ f Tt ^  % f?TlT

^  ? 3̂̂  ftttr

^  tTT TT^ ^  1̂  JR^
1?^ I ^  SRT̂ r ^  ^  SJT5^

TTift, HPrt ^

T̂Trft 'T^'t I THI fT ^  *f

^  ^  I  I ^  fcntr

P̂?5TT ^vSt ^   ̂ fsp ^  ft 

’TT t |  I  I 3TR^ I  f̂ r 

*TX t  1 i(T t̂ ^
I  I ^  »ft ftffr ^  %

^ ?pft5r ^  «ft 1 TOR 

ftrdfft ^  % ^̂ TT̂ ff ^  ?̂!T f  

* n f ^  fpqfH CR ^  % fHTT I 
^ ^

WT ^  ^  I  ? W  ^  tr^
?r»ft 5T ^  % ^  

ftwf *fh: ?rrf? % sraf ^
Mtil î̂ iititftp ?T»TT̂  ^

^  I, ^  Mr<R«Tf^
I  s fk  JTITT̂
W Tf^ ^ r f^ ’ ? ^  ^

?rfirfH ^
I  ? W f ^  ^

?<ft^ ^ qro !Tt% ?

^ <f'fl*flfd^ T̂R" 'J5|̂  ^

 ̂ qfrfwfir ^  irnftrar T̂  s r ^  

:5T5T̂  % TT fOT |  m

^ V^i  ̂ f e n  ^ ^
T̂̂ cTT f  ft> «RniT sntr f r  51^, 

% rt  wrf? if 5ftiff ^  ^ 1  if

T̂*T ^  % f5(T? T>T ^ ^  ^ n r 3ft 

Tt I  ? Jiftms? ir ^  w

% <T^ q̂ TT ^  % *RT

^  ^  71^ r̂pff '̂t ^  *PT felT t  

ffk  5fW % er̂ T̂  ffiT *TffT5T *|it ^ ^ r f  

#?T ^  ^ ?
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^RTTT ^ % 5!TrnT ^  ?PT%
f̂ PTT 'iti’Til <14+^^

cJTmr SR5 fjpin t  ?ft 56 f̂rrf 
^  '(ft ^

% I ^  ^  ^  TmiT ^  I  I
ftrrfat ^  ^ ^  ?rrT
^rfecT % ^  ^  ^  t  I ' m

“If scapegoats were edible, there 
would have been no starvation in 
India".

^  WTT ^  ^

^  if “till *TT?TT I
%f%;r ^  ^  ^
*nrTT I  I 5fpft ^  3̂t3Tlfĵ  !T ^
Tft I  w k sr»R ?|TT »rrarr *f 

sffk ^  qr ?RF3r ^

5Tt TfTft*TfiT % 9 7 ^  ^  3 r j i^  I

sflT Pkt ^  ftnr, cT> ^

sit W5ft
^  5TCR ?T fT 3 ^  % W T%  TSfT 

»nTT I, 3̂̂  Jr *tf w  I  3ft 
Sr Pre% f stt,

^  % ?tTH ĴTT W  ^  ^
sftr ^  r̂ f̂t’ft ^  w

SPTT TfSlTt Iff I ^ ?T7% SPTR
*r ^  I  ftp ?rr 3̂̂  srl?r ^"k 
if w  ^  ^  srtr
i^ fe r  vfNt ^  "MHil 1R5 
%  'd il ^ I )

ft ^ !T*ft ^  C^'l ^o'fto
^  sprt ?T*ft ^ tIHI
f*<'!it ^ f% '̂^ r̂nr f+̂ ii ^  <̂ i ^

HTt?W % 5^ f5TTT
snrpjr =(51 ?rtT 9>zjx srr̂ r̂
STF9  % ^t*ft ^  PiMi 'j||<J I

ftlf^Tt 9I3I7ift : W

STTf̂ r SIW # qTTJft ?ft

% ft>fr!TT ?T̂ Tr3r jrr?*ir ?
■sft ŷ «T̂  : *TT!lTft

^iqT  ^ ^  ^srm- 1  I ?jT3f
cPrm f^frTT^ ^  X.Z ^
t  I 3rn? ^  fttrr ^rmr | ?ftT 

^ K T  ( sjh w h ) ^
 ̂ m r ^'fjt vi iT̂ r jj;OitfiTi} iz  

t  I ?r?r>T ?î JT ^ xz f  I

H ^  ?ra 
f w  sirar I  ̂  5ni^r 5tto tr

? r ^  ^  Pm+<i i <. ft

I (araV R )

SHRI s. M. BANERJEE: He
should reply to the question. The 
question was raised by Shri Vaj­
payee about the quantity of ration 
which has been given. In Uttar 
Pradesh, it was reduced last week. 
Let him reply to the question. (In­
terruption) .

I  f% f^RRT ?PTF3T ^  ^  ^  
f«hci*li f̂ T?T T̂̂ RfT ^ ?ftr r+dHT 
^  TRH" WTO % 'Srfor ^  ^ f  1 275

^  ^  ^  ^  ^  
ItTW ^ fe w  ^  I  I ^ ?pft
^  ^  fe w  ^  I  I

'Jl̂ l fr^fe ^  1̂
^ d+<l«TH W

^  I  \ ^
I  f e  t  ^  ir t̂ ?rh: ?TT ^ 

^  ^  ^  ^  52TT̂T
^ ^  ^  ^  I "fto

^ f̂r 21 ^ftr^ ^  % 5fkm
SFT I  I WTT
^  fe n  P̂TT I  ^
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[«ft

^  felT t  I rTT f«I ^  I,
Wo ifto iftr ir w  ^
^  »rf t  I ^  i  f?p ^  %
Htift ^  +In>i I
»RHKW ^  ^
^  ^  ^  >raT I  sfh: ^  ^  3rr^ 

I

* r ^  % ^  I  ftr f i p ^  

«RT^ I ,  ^
^  t|  I  Sfk 51T 5 T 11̂  
cHTnr ^  +<, ^ I '3î (
5Ri ^  yWTH ^ 0  ̂ +^l«l
11 ?rra- fT  f ^ -

5^  fr  1 1 1  g Pr
UPT^^ ifrgR ^  f t  4iPfH 
*T̂  5^1% % ^  <̂.<T run'll
wH jI 'TW ^ f+rf-ii ^
«ll̂ <. ^  ijiRT T̂ ' ^ I HTTTT 
4 ldl ?PT ®TM ^ ^hK
^  f̂ f%fRt :?re^  I  ?f(7: ftw  rR?
% |1T ^  ^  ^  ^  I

?nft tTTĤ R ^  f?TT I  I ?ni%
^  i t -3^ ^  w
^  TT ?rm  I  I ? m  ^
*Rr if, r ? iw <  t ,  ?rfc?r ^  f f ,  
^  ^  % qrrot ^w nr q f^  ^ r w  t  i 
^if ?r»im ^  ¥T «!Tm t»3^ |
sftr ^  ^  ^
% I  I #  3 * ^
sfTT  ̂ g ftr ^  ft^^rft % «)l'('̂ <5 

q f ^  ^  ^dftrsr I

«ft «I?H : : >lfRns?
Jr ^  if 3ft Tsrw *1?:̂  ^  3iT5fV 
«ft, WT ?rm T  #
*T^ d  »H<il ftsiT ^ ?

sit ’RW5 ‘̂)»T Wflt W »̂T7 : 5J f̂ fRT 
^  spT fr r ? ^  I, ^  % «P^ t  
ftr ir^TTP!?, TReiTR *rk 
*f 5T̂? ^=5r5rm r̂r̂  i ^

^  >r^ < f^ ' >T3[#HJ ^  T ^  3JIT5T 
ft^  fTT ft^  >ra
wlrftj ^  ^
I  ?fh: ^?n: ^  sjikt i t ? k  ^  »ff 

^  r̂sr̂ T't ?t ^  I  i
. ( s m n )

MR. SPEAKER: Papers to be laid.

SHKl JYOTIRMOY BOSU: On a 
point of o r d e r ....

MR. SPEAKER; I am not listen­
ing to anybody now.

(Interruptions)

3.30 hrs.

PAPERS LAID ON THE TABLE

R eport on  accident to I.A. B oeing 
737 ON 31st M a y , 1973.

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM 
AND CIVIL AVIATION (DR. SARO- 
JINi MAHISHI): I beg to lay on
the Table a copy o f the Report on the 
accident to Indian Airlines’ BueLig 
737 VT-EAM on the night of 31st 
May, 1973. [Placed in Library, See 
No. LT-5149/73.]

(Interruptions)

THE MINISTER OF AGRICUL- 
TURE (SHRI F. A. AHMED): Hon. 
Members must realise that it is a 
State subject.

I have already said that I am going 
there myself. (Interruptions).

: WT ^  r 
?rnT ^ferr, ^  ^  ? #

 ̂ eft ^3T y  *(
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?rrT ^  f% ?rrT t §  ^
f lk  TrRT sfrr ^  7^ '  f t  ^  ?Tnr

? ................ ( 5 ? w R ) , . .

^  «t(d ^'nft ^  ?ffT + H  % ^
I ^  ^  if iTRT ^

?IF3f ^  ^
(siTTJIi^) . .

SHRI JYOTIRMOY BOSU (Dia- 
mond Harbour); We are walking out 
in protest.

Shri Jyotirmoy Bosu, Shri Atal 
Bihari Vajpayee, Shri Shyamnandan 
Mishra and some other hon. members 

then left the House.

^  i  I

13.35 hrs.

RE: RAJASTHAN STATE EMPLOY­
EES’ STRIKE

SHRIMATI GAYATRI DEVI (Jai­
pur): Sir, I had asked if I could 
raise the question of the Rajasthan 
Karmacharis’ strike in this House. 
I feel that it is very important that 
I should do so in view of the law 
and order situation that might be 
created in that State as a result of 
the fifteen days’ strike. As the hon. 
Member who have preceded me said 
while speaking on the Calling At­
tention motion, Rajasthan too Js a 
famine-stricken and scarcity-ridden 
State. With the combination of this 
strike and the Government’s persis­
tent refusal to talk with the rmp- 
[Loyees the situation of the State 
might become very very dangerous, 
and that is why I wanted to draw the 
attention o f this House to that fact.

I wonder whether you are aware 
that in this great democratic count­
ry  of ours, in Jaipur there has been

curfew for 36 hours, the longest pe­
riod ever in our history since inde­
pendence. The Chief Minister’s con­
tention that the employees refused 
to come forward and negotiate with 
him is not true. In fact, when the 
Rajasthan Karamchari Sangh made 
the 25-point programme they wan­
ted to meet the Chief Minister and 
the Chief Secretary. When they 
were proceeding to the Chief Sec­
retary’s house, their road was blo­
cked. Section 144 was imposed in 
the city outside the four walls and 
total curfew inside the city, there­
by making the work come to a com­
plete standstill.

I would like to appeal to this House 
to bear pressure upon the Chief 
Minister who^ after all, was elected 
by the Centre, and not by the loca 
Government, to speak to these people 
and discuss their demands. Those 
demands that' are feasible should be 
met and on those that are not feasi­
ble there should be discussion to 
make them see reason. At this time 
of scarcity and famine we cannot 
afford to have a break-down of law 
and order.

Before i resume my seat, may I 
repeat the request made by other hon. 
Members of the opposition for the 
formation of a Committee of Mem­
bers of Parliament to go round the 
drought-ridden and scarcity-stricken 
areas so that we can judge for our­
selves the performance that this Gov­
ernment pretends that it is doing to 
alleviate the suffering of the people.

mPFH 57 |?TT | . . .
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PAPERS LAID ON THE TABLE— 
contd.

S t a t e m e n t  r e . C e n t r a l  G o v e r n m e n t  
M a r k e t  B o r r o w in g  i n  J u l y , 1973, 

F i n a n c e  A c c o u n t s  ̂ 1971-72, e t c .

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
K. R. GANESH): Sir, I beg to lay
on the Table: —

(1) A statement (Hindi and Eng­
lish versions) indicating the result 
of the Central Government Market 
Borrowing in July, 1973. [Placed 
in Library, See No. LT-5149/73].

(2) A copy of the Finance Ac­
counts of the Union Government 
for the year 1971-72. [Placed in 
Library. See No. LT-5150/73].

(3) A copy of Report (Hindi 
version) of the Comptroller and 
Auditor General of India for the 
year 1969-70—Union Government 
(Commercial) Part IX—Appraisal 
of the working of the Hindustan 
Machine Tools Limited under article 
151(1) of the Constitution. [Placed 
in Library, See No. LT-551/73].

S t a t e m e n t  o n  t h e  F l o o d  S it u a t i o n

THE MINISTER OF IRRIGATION 
AND POWER (DR. K, L. R A O ): Sir,
I beg to lay on the Table a statement 
(Hindi and English versions) on the 
flood situation in . the country. 
[Placed in Library. See No. LT- 

5152/73].

K e r o s e n e  ( F i x a t i o n  o f  C e i u n g  
P r ic e s ) A m e n d m e n t  O rder, 1973, 
L ig h t  D ie s e l  O i l  ( F i x a t i o n  o r  C e il ­

in g  P r ic e s ) A m e n d m e n t  O r ders, 
1973

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR 
SINGH); Sir, I beg to lay on the 

Table a copy each of the following 
Notifications (Hindi and English ver­
sions) under sub-section (6 ) of sec­

tion 3 of the Essential Commodities 
Act, 1955: —

(1) The Kerosene (Fixation of 
Ceiling Prices Amendment Order,
1973, published in Notification No. 
G.S.R. 307(E) in Gazette of India 
dated the 8th June, 1973.

(2) The Light Diesel Oil (Fixa­
tion of Ceiling Prices) Amendment 
Order, 1973, published in Notifica­
tion No. G.S.R. 308(E) in Gazette 
of India dated 8th June, 1973.

(3) The Light Diesel Oil (Fixa­
tion of Ceiling Prices) Second 
Amendment Order, 1973, published 
in Notification No. G.S.R. 330 (E> 
in Gazette of India dated the 30th 
June, 1973. [Placed in Library. 
See. No. LT-5153/73].

13.42 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I liave to re­
port the following message received 
from the Secretary of Rajya Sabha: —

‘ I am directed to inform the Lok 
Sabha that the Rajya Sabha at its 
sitting held on Monday, the 23rd 
July, 1973, adopted the following 
motion in regard to the presentation 
of the Report of the Joint Com­
mittee of the House on the Planta­
tions Labour (Amendment) Bill, 
1973: —

“That the time appointed for the 
presentation of the Report of 
the Joint Committee of the 
Houses on the Plantations 
Labour (Amendment) Bill,
1973 be extended upto the 
first day of the last week of 
the 88th Session of the Rajya 
Sabha.” .*

ASSENT TO BILLS 
SECRETARY: Sir, I lay on the

Table following two Bills passed by
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the Houses of Parliament during the 
last session and assented to since a 
report was l^st made to the House 
on the 14th May, 1973: —

1. The Central Excises and Salt 
(Amendment) Bill, 1973.

2. The Manipur State Legislature 
{Delegation of Powers) Bill, 1973.

2. Sir, I also lay on the Table co­
pies, duly authenticated by the Secre­
tary of Rajya Sabha, of the following 
four Bills passed by the Houses of 
Parliament during the last session 
and assented to since a report w^s 
last made to the House on the 14th 
May, 1973: —

1. The North-Eastern Hill Uni­
versity Bill, 1973.

2 . The Cinematograph (Amend­
ment) Bill, 1973.

3. The Coal Mines (Nationalisa­
tion) Bill, 1973.

4. The Apprentices 
ment) Bill 1973.

(Amend-

STATEMENT CORRECTING INFOR­
MATION GIVEN ON THE 4TH 
DECEMBER, 1972 REGARDING 
ACCIDENT TO 22 UP NEW DELHI— 
HYDERABAD DAKSHIN EXPRESS 
AND 39-UP JANATA EXPRESS

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): Sir, I lay

on the Table a statement correcting 
the information given to the House on 
the 4th December, 1972 regarding 
accidents to 22-Up New Delhi?Hyde­
rabad Dakshin Express and 39-Up 
Janata Express on the 2nd and 3rd 
December, 1972, respectively.

STATEMENT

On 4th December, 1972, my prede­
cessor had made a statement in the 
House regarding accidents to 22-Up 
New Delhi-Hyderabad Dakshin Ex­

press and 39-Up Janata Express 
which took place on 2nd and 3rd 
December, 1972, respectively. In 
regard to the accident to 22-Up 
Dakshin Express, he had stated that
2 persons sustained serious injuries 
and that the Commissioner of Rail­
way Safety would be holding a sta­
tutory inquiry into this accident at 
Bina from the 8th of December, 1972.

A statutory inquiry by the Com­
mission of Railway Safety is obliga­
tory in case of accidents in which 
trains carrying passengers are involv­
ed and which are attended with loss 
of human life and/or grievous hurt 
to passengers or damage to railway 
property exceeding Rs. 50,000. It has 
however ,been clarified subsequently 
by the railway administration that in 
the case of the accident to 22-Up 
New Delhi-Hyderabad Dakshin Ex­
press on 2nd December, 1972, the in­
juries sustained by the two persons 
were of a minor nature. This being 
so, no statutory inquiry was neces­
sary and was, therefore, not held. I 
may, however, add that an inquiry 
into this accident has already been 
held by the railway administration.

This statement could not be made 
earlier as the information about this 
accident having not been inquirtd into 
by the Commissioner of Railway 
Safety was received subsequently.

UNTOUCHABILITY (OFFENCES) 
AMENDMENT AND MISCELLANE­
OUS PROVISION BILL

E x t e n s i o n  o f  t i m e  for  P r e s e n t a t io n  
R ep o r t  o f  Jo in t  C o m m i t t e e

SHRI S. M. SIDDAYYA: i beg to
move:

“That this House do further ex­
tend upto the last day of the first 
week of the next session, the time 
for the presentation of the Report 
of the Joint Committee on tlie Bill
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to amend the Untouchability (Off­
ences) Act, 1955 and further to 
amend the Representation of the 
People, Act, 1951."

MR. SPEAKER: The question i«:

‘That this House do fu ith er 'ex ­
tend upto the last day of the first 
week of the next session, the lime 
for the presentation of the Report 
of the Joint Committee on the Bill 
to amend the Untouchability (Off­
ences) Act, 1955 and further to 
amend the Representation c f the 
People Act, 1951’’.

The motion was adopted.

RESERVE BANK OF INDIA 
(AMENDMENT) BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): On behalf of Shri
Yeshwantrao Chavan, I beg to move 
for leave to introduce a Bill further 
to amend the Reserve Bank of India 
Act, 1934.

MR. SPEAKER: The question is:
“That leave be granted to intro­

duce a Bill further to amend the 
Reserve Bank of India Act, 1934.”

The motion was adopted.

SHRI K. R. GANESH: I introduce
the Bill

13 42 hrs.
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Does the Minister of Parliamentary 
Affairs want to say anything?
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13.51 hrs.

MOTION Re. REDUCTION OF SEN­
TENCE AWARDED FOR CONTEMPT 

OF HOUSE

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): I have taken your
permission, Sir  ̂ to move the following 
motions: —

I beg to move:

“That Rule 338 of the Rules of 
Procedure and Conduct of Business 
in Lok Sabha in its application to 
the motion regarding reduction of 
the sentence of imprisonment 
awarded to Tanaji Kamble, by the 
House On the 23rd July, 1973, be 
suspended.”

“This House resolves that the 
sentence of imprisonment awarded 
by this House on the 23 rd Juiy,
1973, to the person calling himself 
Tanaji Kamble, for having tlirown 
leaflets in the House from the Visi­
tors’ Gallery and thereby having 
committed contempt of the House, 
be reduced to simple imprisonment 
till 10 A.M. on Wednesday^ tlie 25th 
July, 1973.”

I hope the Government would be 
gracious enough to accept these mo­
tions

^  sFTtTT  ̂ I

MR. SPEAKER: Before this matter 
was brought to the House, he was 
approached, but he refused to give any 
statement. He would not talk to any^ 
body. Then he was examined by a 
Doctor and every limb was found to 
be normal; his brain was normal, his 
heart was normal; but in spite of that, 
he refused to give any statement. What 
to talk of expressing regrets, he re­
fused even to talk to our staff.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI K. RAGHU- 
RAMAIAH): It is the duty of every 
citizen of this country and every 
member of this hon. House to main­
tain the dignity and decorum of the 
House. I had a talk with the other 
leaders of the Opposition this morn­
ing. Shri Vajpayee, for instance, 
agrees with me that, in a matter like 
this where not even an apology has 
been tendered, where no new situa­
tion has arisen, it would be most 
improper to reduce it. If anything 
like that had happened, I would my­
self have come forward with this.

^ rjidil ?F3rr H w  ?ft
^  ^ I

H'jff ?iTT, ^
ifw  ^  i  ir k  ^

^  ^  ^  
% 5JTTTT I,
?1TKT T̂ftVTT ^  | I
^  37TT % 0 ^  ?RT ^

^  ? 14 fe r  ^  51^?

*n>irw ^  fpf ^
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sjV : ?rrfeT
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MR. SPEAKER: I am sorry. Are
you pressing the motion or are you 
withdrawing it?

SHRI JYOTIRMOY BOSU: I leave 
it to your hands. All I want to say 
is that this is the supreme national 
forum -----
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MR. SPEAKER: No, no. No na­
tional forum in the world will tole­
rate it. No Parliament in the world 
will tolerate such an action.

Is it the pleasure of the House to 
grant leave to the hon. Member to 
withdraw his motion?

HON. MEMBERS: Yes.

The motion was, by leave, withdrawn.

MR. SPEAKER: Now, we adjourn
for lunch and re-assemble at 3. p.m.

13.57 hrs.

The Lok Sabha adjourned for Lunch 
till Fifteen of the Clock.

1973 Re. Pay Commission's 256  
Report

The Lok Sabha reassembled after 
Lunch at two minutes past Fifteen of 
the piocfc.

[Mr. Deputy-Speaker in the Chair] 
the Clock

RE. PAY COMMISSION’S REPORT

MR. DEPUTY-SPEAKER: The
House will now resume further dis­
cussion on the Demands for Grants 
of Manipur.

SHRI S. M. BANERJEE (Kanpur): 
Sir, please permit me for a minute 
to make a submission. Since the 
honourable Finance Minister is going 
abroad, we expected the Finance 
Minister to make a statement on the 
Pay Commission Report on the open­
ing day or on subsequent days. There 
was a discussion in this House when 
we were told that discussion will lake 
place with the employees representa­
tives. The employees’ representatives 
met the Cabinet Secretary who gave 
us a patient hearing but he did not 
commit himself. Again we met the 
Cabinet Sub-Committee consisting of 
Shri Jagjivan Babu, Shri Y. B. 
Chavan, the Railway Minister, Shri 
Mirdha and also the Labour Minister, 
who heard us with rapt attention but 
did not commit themselves.

MR. DEPUTY-SPEAKER: That is
all known; all that have come in the 
papers.

SHRI S. M. BANERJEE: This one
way traffic cannot go on. Mr. Ganesh 
is here. We only want an assurance 
from the hon. Minister that no recom­
mendation, whether retrograde or 
otherwise,—will automatically be im­
plemented without having a proper 
discussion with the employees’ repre­
sentatives ___

MR. DEPUTY-SPEAKER: Shri G.
P. Yadav. (Interruption) Order 
please, Mr, Banerjee, you are making 
a speech___
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SHRI S. M. BANERJEE: Mr. SHRl S. M. BANERJEE: I sp^ak
Ganesh is there; we only want this so less. I shall take only one minute,
assurance from the hon. Minister.. Kindly hear m e ...

SHRI INDR A JIT GUPTA (Ali- 
pore): His point is only this. We
only want a clarification on on>2 point. 
His apprehension is due to the fact 
that Mr. Chavan is going abroad, 
Although it has been stated that be­
fore Ck)vernment takes its final deci­
sion there will be another round ol 
negotiations with the employees’ re­
presentatives, his apprehension is, 
since Mr. Chavan is going abroad. 
Government may come to a decision 
without any further negotiations. 
Are they wanting a negotiated settle­
ment or they are bypassing this? 
That is all that he wants to know.

SHRI A. P. SHARMA (Buxar):
I want to add too what my hon. friend 
Shri S. M. Banerjee has said. He has 
said that the retrogressive recommen­
dations of the Pay Commission should 
not be implemented, and Government 
should give an assurance to that 
effect. I would request Government 
not to implement the recommendations 
whether it be after bilateral talks or 
even unilaterally.

SHRI INDR A JIT GUPTA: Why
has he withdrawn his strike notice?

SHRI A. P. SHARMA: No, we 
have not. We want Government not 
to implement the recommendations of 
the Pay Commission.

SHRI S. M. BANERJEE: They have 
called a meeting at the highest level 
of the National Council of the JCM. 
of which Shri A. P. Sharma, is the 
President, from the workers’ side-----

MR. DEPUTY-SPEAKER: The
hon. Member is making a speech.

SHRI S. M. BANERJEE: I am not
making a speech.

MR. DEPUTY-SPEAKER: He has
already made his speech.
1075 L52̂

They have called a meeting of the 
highest committee, namely the Na­
tional Council of the JC M ...

MR. DEPUTY-SPEAKER: The
hon. Member is repealing himself.

SHRI S. M. BANERJEE: They have 
called that meeting for the 3rd August 
but the agenda does not include this 
item. I want that the Pay Commis­
sion’s recommendations should not be 
implemented, and I agree with Shri 
A. P. Sharma on this point. Minimum 
wage, dearness allowance and every­
thing else has come in that. Let Shri 
K. R. Ganesh assure us that the Pay 
Commission’s recommendations will 
not be implemented. Everybody is 
behind this demand. My hon. friend 
has taken a strike ballot, and we have 
also taken a strike ballot on this
issue___«

MR. DEPUTY-SPEAKER; Let him 
not repeat. The hon. Member is 
taking too much time. The hon. 
Minister has heard him. If he does 
not come forward with any observa­
tion, I cannot help it. Now, Shri G 
P. Yadav.
15.06 hrs.
DEMANDS FOR GRANTS (MANI­

PUR). 1973-74— Contd,
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“ In addition^ 1973-74 Budget pro­
vides for an outlay of Rs. 4-96 
crores for Centrally-sponsored Plan 
schemes. This includes Rs. 1.4 
crores on the Loktek Lift Irrigation 
Scheme, Rs. 70 lakhs on the Regional 
Medical College and Rs. 50 Iwkhs on 
the 132 KV power transmission line 
forming part of the North-Eastern 
Grid” . j ;
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SHRi PAOKAI HAOKIP (Outer 
Manipur): I rise to support the
Demands lor Grants for the Manipur 
State. While supporting these De­
mands, I would like to say a few 
words about the situation prevailing 
in Manipur.

This is the second time that the 
Budget of Manipur has been brought

before the House. Bach time a 
member rises to say something on 
Manipur, we find we do not have 
anything new to say, any new things 
on which you can talk about, any 
new progress that has been made in 
the State. In this sense, it is very 
painful that I have to repeat the same 
thing which I said last time.

I would like to submit that the law 
and security situation has been im­
proved. It has improved during the 
past few months but unfortunately it 
has not been controlled completely. 
On the 11th of this month or so, some 
Naga rebels fought with the CRP men 
at a place called Sansung in the Ukrul 
sub-division. It is really very bad 
that even now this sort of incidents 
should take place. Unless this is 
completely checked, the whole task of 
development, progress and improve­
ment in the hill areas will be very, 
very difficult, because, in the absence 
of peace and a peaceful atmosphere, 
how can you expect to conduct any 
programme of development and prog­
ress? Therefore, one of the serious 
aspects for the development of that 
State is to maintain peace and secu­
rity in the State. Then alone one can 
speak of progress and the programmes 
for the upliftment of the State.

In this connection, I would stress 
that the Government should see that 
those batches of Naga rebels who 
have been trying to go abroad to 
China and elsewhere and get trained 
there should be checked by opening 
or by posting more forces in the inte­
rior and olso in the remote places of 
Manipur. The present arrangements 
in the hill areas, in the remote places,
I should say, are not adequate. 
Therefore, I would like to suggest 
here that the Government should see 
that more security arrangements 
should be made without delay so that 
those activities of the rebels could be 
checked adequately and the prog­
rammes of development conducted 
peacefully.
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Secondly^ I would like to submit to 
the House that the district councils 
were there about two months ago. 
The elections were over, and it is now 
two months since the elections were 
over. But unfortunately or fortqna- 
tely, so far, the councils are not 
finally getting formed. I do not know 
the causes. May be it is due to some 
diflficulties in regard to the opening of 
offices and houses. Here, I would 
like to say that the formation of the 
councils should be expedited. It 
should no longer be delayed since 
they were meant for the purpose of 
conducting the programmes sponsor­
ed by the Centre as well as by the 
State. So, there is no justification in 
further delaying the formation of the 
councils.

In this connection, I would like to 
say that in the course of the formation 
of the councils in those areas, offices 
are going to be created; we would 
like to know what types of offices are 
going to be created for the purpose of 
these councils. Here, the Govern­
ment must be very careful, in the 
very beginning itself, to see that in 
the course of creating the offices, the 
appropriate types of offices concerning 
the 'appropriate departments should 
be transferred to the district councils 
and they should be so formed so that 
there is always a very close link and 
there is no difficulty between the 
offices created in those regions and 
the rest.

The third thing is about roads and 
communications. There has been no 
improvement; they are as they were 
long ago. There is of course some 
slight improvement but it is not 
sufficient. Without improving the 
conditions of roads, it is impossible to 
step up development. Therefore (in 
order to uplift the State of Manipur, 
priority should be given to the deve­
lopment of roads and communications. 
For instance take the cement factory 
which is going to be opened. How 
will the products of this factory be

transpoited when there is no proper 
road? In every aspect, the progress 
of communication comes first. In the 
absence of good road communication, 
it is no use talking about industries. 
Manipur is landlocked and is cut off • 
from the rest of the country. But 
even in the State of Manipur itself, 
people living in the plains are unable 
to mix with people living in hills; it 
is very painful but it is so because of 
lack of communications. People in 
the State are not meeting together. 
In such a condition, how do you ex­
pect progress and development? At 
least people living in the same State 
should be allowed to have opportuni­
ties to meet in order they come into 
contact with one another. Therefore,
I lay the first emphasis on the deve­
lopment of roads and communications. 
There are two roads in Manipur, one 
is Cachar Road which has been com­
pleted; it is one of the important 
State highways. There is another one, 
yet under construction—Tipaimukh 
road, which is longer; it will be 170 
miles. This will become one of the 
biggest and most important State 
highways and this will contribute to 
the development of the State. So far 
this has to be looked after by the 
BRTF, Border Roads task force. I re­
quest the Government to look into the 
progress of this road and do what­
ever possible for the completion of 
the road.
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K, R. GANESH): Mr. Depu-
ty-Speaker, Sir, I am thankful to hon. 
Members for taking part in the second 
stage of discussion on the Manipur 
Budget. The situation under which 
the Manipur State Government was 
taken over by the President has been 
discussed in the House during the dis­
cussion on the General Budget as well 
as when the Proclamation of the 
President came up before this House 
for approval. Therefore, I do not 
think it is necessary to waste the time 
of the House in going into the cir. 
cumstances under which the adminis­
tration of the State of Manipur was 
taken over by the President.

Many points have been raised by 
hon. Members relating to the develop­
ment of Manipur State, the building 
of an infra-structure there, the deve­
lopment of roads and communications 
and agriculture and various other 
projects which could put Manipur on 
the road to development and prospe­
rity. Coming from a territory which 
is in some form or the other akin to 
Manipur,, with its vast areas unde­
veloped, with very poor and sparse 
means of communication and with its 
distance from the mainland of the 
country, I can realise very well the 
various difficulties and concrete prob­
lems which may have arisen in the 
State of Manipur. -iT v3

With the idea of building the infra­
structure and providing the basic re­
quirements of development, the Plan 
provision in the State of Manipur has 
been stepped up from Rs. 1,55,00,000 
during the First Plan to about Rs.
30,25,00,000 during the Fourth Plan 
period. This itself indicates the great 
anxiety that was shown by the Gov­
ernment of India for the development 
of this State. It may be that, consi­
dering the problem that a State like 
Manipur must be facing even this 
provision may not be .isuffiqient to 
meet the requirements and to build 
in the quickest possible time the infra­
structure that a State like Manipur 
might require, but it is indicative of

the concern of the Government as far 
as the development of Manipur is con­
cerned within the constraint of na- 

,tional resources.
Certain other steps have also been 

taken in recent years. They are: the 
constitution of Manipur into five dis­
tricts which was taken up in Novem­
ber 1969; creation of district officers, 
development department and the 
whole infra-structure of administra­
tion; quarterly review of plans; major 
appraisal of the Plan and stress on 
communications, power and develop­
ment activities. These are some of 
the other steps that were taken to 
remedy the various defects that are 
there.

There are various other concrete 
points which hon. Members have rais­
ed and for which, I think, a reply is 
necessary. Agricultural constitutes a 
very important part of life in Mani­
pur. I had already indicated in the 
last Budget discussion that lift irri­
gation scheme based on the wate? 
level in the intake channel of the local 
hydel power project has been laun­
ched. It is expected that this will 
irrigate, when completed around 1975- 
76, about 60,000 acres. On the basis 
of certain discussions as late as May 
1973 between the Planning Commis­
sion and the State Government offi­
cials, a comprehensive scheme for 
irrigating about 2.2 lakh acres, out of 
2.5 lakh acres of cultivable land in 
the valley, will be investigated.

In the Fifth Plan preparation also, 
a comprehensive irrigation plan to 
take advantage of surface water avail­
able in the rivers of the State and to 
irrigate the number of acres of land 
that I have indicated has been asses­
sed and the attempt is being made to 
make this provision in the Fifth Plan.

As far as industries are concerned, 
the hon. Members have mentioned 
about various industrial schemes that 
have been there. Two important 
steps since 1972-73 were taken in the 
sector of industrial development 
where the inauguration of a khand- 
sari factory and the commencement 
of the construction work on the



271 D.G. (Manipur), JULY 24, 1973 1973-74 272

[Shri K. R. Ganesh]
25,000 spindles spinning mill had been 
taken in hand. As regards the khand- 
sarl factory, however, the work could 
not start much after the inauguration 
since the supply of sugar was inade­
quate and it was the end of the sugar­
cane season. The production was 
affected. Also, the sugarcane was 
diverted for gur-making as the gur 
prices were attractive. Now, the full 
production will commence during the 
current season from November, 1973.

The work on the spinning mill 
project is going on as per schedule. 
Steps have been taken to recruit com­
petent personnel to organise the mill 
right from the stage of construction 
to the stage of operation.

Two paper mill projects which were 
under contemplation are also in the 
scheme of Manipur industrial deve­
lopment. These points were referred 
by the hon. Members from Manipur 
and also by other Members. In both 
these cases, the project reports have 
been prepared by the National In­
dustrial Development Corporation. 
One will have a capacity of 200 tonnes 
of pulp per day and the other will 
have a capacity of 25 tonnes of insu­
lated paper. These are at various 
stages of being processed with the 
Planning Commission. A pre-invest- 
ment survey of the entire forest re­
sources is also to be conducted by the 
Agriculture Ministry-----

fit ?II^5?rT 5IBT? i r m  : TTT f»H
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As far as the cement factory is con­
cerned, there is a proposal to have a 
cement factory for which the lime­
stone resources are being assessed by 
the Geological Survey of India. 
There has been some difficulty about | 
the availability of limestone in the 4

area and this matter is also receiving 
the attention of the Government.

Sir, my object in giving these 
figures and information about these 
projects is that necessary provision 
has been made and the Government 
has located industries that have got 
to be established in Manipur. The 
only thing is that these various pro­
cedural delays that may be there and 
the various other problems that may 
be there have got to be remedied 
and these things have got to be ex­
pedited so that in a backward area 
like Manipur the people of the State 
may enjoy the benefits of industrial 
development.

Then, the hon. Members referred to 
the District Councils. Elections to 
the District Councils were held. The 
information that has been given to 
me is that the requirements of the 
District Councils, the personnel of the 
District Councils as well as the vari­
ous powers the District Councils will 
have, the subjects they will have, are 
being reviewed. As soon as this is 
done, the District Councils will start 
functioning. I agree with the hon. 
Members that in the absence of the 
Legislature of Manipur, these District 
Councils can play an important role 
in bringing the local people with the 
mainstream of the administration of 
Manipur.

Then, the hon. Member opposite, 
apart from his general comments on 
the question of civil liberties, raised 
a question about one Dr. Shukla. The 
information was also given to the hon. 
Member in the Consultative Commit­
tee about one Dr. Shukla that action 
has been taken against him for writ­
ing an article in a daily journal which 
was designed to spread a feeling of 
animosity between the local people 
and outsiders in the State.

^  TO fFWa : 5TU 'T5T

5, STTT̂  T?r t  I

t  '
SHRI K. R. GANESH: I have to 

base myself on what has been given.
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The same has been supplied to you 
in the Consultative Committee.

These are some of the points the 
hon. members raised. . .  *

AN HON. MEMBER: What about
yarn?

SHRI K. R. GANESH: The State’s
requirement of yarn for about two 
lakh handloom weavers is estimated 
at about 400 bales of yarn, mostly in 
hanks. The counts needed mainly are 
22 to 24. After this matter was raised 
in the Consultative Committee, the 
Manipur Government is taking up the 
matter with the Textile Commissioner 
and I am informed that every en­
deavour will be made to secure the 
needed count, so that the weavers do 
not suffer.

f jm ’T : fft srrT ^

SHRI K. R. GANESH: I will coir-
municate your views to the Minister 
of Commerce.
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SHRI K, R. GANESH: I have not
said that I will consult. I cannot 
give a statement on yarn. It has to 
be given by the Minister of Com­
merce.

w
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SHRI K. R. GANESH: With these
remarks, I commend the Demands to 
the acceptance of the House.

MR. DEPUTY-SPEAKER: There
are a number of Cut Motions Jioved 
by Shri Madhu Limaye. Unless he 
wants any particular Cut Moti m to
be put separately, I shall put them
all together.

I now put Cut Motions 1 to 5 moved 
by Shri Madhu Limaye to the vote 
of the House.

The Cut Motions were put and
negatived.

MR. DEPUTY-SPEAKER: 
question is:

The

“That the respective sums not ex­
ceeding the amounts shown in the 
fourth column of the Order paper 
be granted to the President out of 
the Consolidated Fund of the State 
of Manipur to complete the sums 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1974 in respect 
of the following demands entered 
in the second column thereof—

•
Demands Nos. 1 to 44”

The motion was adopted.

The Motions for Demands for 
Grants (Manipur) which were adop^ 
ted by the Lok Sabha, are reproduced 
below—Ed.]

Demand No. 1—L and  R e v e n u e

“That a sum not exceeding 
Rs. 13,33,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which v;ill come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Land Revenue’/ ’

D emand No. 2— State Excise

“That a sum not exceeding 
Rs. 1,33,000 be granted to the 
President, out of the Consolidated 
Fund of the State of J Manipur,
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to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of T.Iarch, 
1974, in respect of ‘State Excise’.”

D e m a n d  N o . 3—T a x e s  o n  V e h ic l e s

“That a sum not exceeding 
Rs. 87,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 

 ̂ in course of payment during the 
" year ending the 31st day of March, 

1974, in respect of ‘Taxes on 
Vehicles’.”

D e m a n d  No. 4—S a le s  T a x

“That a sum not exceeding 
Us. 1,26,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the^31st day of March, 
1974, in respect* of ‘Sales Tax’.”

D e m a n d  No. 7—R e g is t r a t io n

“That a sum not exceeding 
Rs. 62,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Registration’.”

D e m a n d  No. 8— P a r l ia m £ n t , S t a t e  
a n d  U n io n  T e r r it o r ie s  'L e g is l a t u r e

“That a sum not exceeding 
Rs. 7,05,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March. 
1974, in respect of 'Parliament, 
State and Union Territories Legis­
lature’.”

D e m a n d  N o . 9 — G e n e r a l  A d m i n i s t r a ­
t io n

D e m a n d  No. 5— O t h e r  T a x e s  a n d  
D u t ie s

“ That a sum not exceeding 
Rs. 5,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending th 31st day of March. 
1974, in respect of ‘Other Taxes and 
Duties’.”

D e m a n d  N o . 6— S t a m p s

“That a sum not exceeding 
Rs. 20,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of ?i/Iarch, 
1974, In respect of 'Stamps.”

“That a sum not exceeding 
Rs. 72,91,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘General Ad­
ministration’.”

D e m a n d  No. 10— A b m i n i s t r a i i o n  o f  
J u s t ic e

“That a sum not exceeding 
Rs. 2,78,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Administration 
of Justice’.”
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D e m a n d  N o . 11— J a il s

“That a sum not exceeding 
■Bs. 4,67,000 be granted to the 
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of I'larch, 
1974, in respect of ‘Jails’.”

D e m a n d  No. 12—P o u c e

“That a sum not exceeding 
Rs. 2,36,58,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur, 
to codnplete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Police’.”

D e m a n d  No. 13—C i v i l  S u p p l ie s

“That a sum not exceeding 
Rs. 4,34,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Civil Supplies’.”

D e m a n d  No. 14—E d u c a t io n

“That a sum not exceeding
Rs. 3,70,09,000 be granted to the
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of IJarch, 
1974, in respect of ‘Education’.”

D e m a n d  N o . 15— M ed ical

“That a sum not exceeding
Rs. 73,34,000 be granted to the
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come

in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Medicar.”

D e m a n d  No. 16—P u b l ic  H e a lth

“That a sum not exceeding 
Rs. 30,89,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to coimplete the sum necessary to 
defray the charges which w’ll come 
in course of payment during the 
year ending the 31st day of Mar.ch, 
1974, in respect of ‘Public Health’ .”^

D e m a n d  No. 17—F a m i l y  P l a n n in g

“That a sum not exceeding
Rs. 7,37,000 be granted to the- 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Family Plan- 
ning’.»

D e m a n d  No. 18— A g r ic u l t u r e  and  
F is h e r ie s

“That a sum not exceeding
Rs. 52.28,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974. in respect of ‘Agricuture and 
Fisheries’ .”

D e m a n d  No. 19—A n im a l  H u s b a n d h y

“That a sum not exceeding
Rs. 21,57,000 be granted to the
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
In course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Animal Husban­
dry’.”
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D e m a n d  N o . 20— C o o p e r a t io n

“That a sum not exceeding
Rs. 10,33,000 be granted to the 
President, out of the Consolidated 
Fund the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Cooperation’.”

D e m a n d  N o . 21— In d u s t r ie s

“That a sum not exceeding
Rs. 31,18.000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘ Industries’ .”

D e m a n d  N o . 22— C o m m u n i t y  
D e v e l o p m e n t

“That a sum not exceeding
‘ Rs. 69,60,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Community 
Development’ .”

D e m a n d  N o . 23—L a bo u r

“That a sum not exceeding 
Rs. 2,83,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Maniprur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974/in respect of ‘Labour’.”

D e m a n d  N o . 24—S t a t is t ic s

“That a sum not exceeding
Rs. 5,41,000 be granted to the
President, out of the Consolidated

Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March. 
1974, in respect of ‘Statistics’.”

D e m a n d  No. 25— Ir r ig a t io n

“That a sum not exceeding 
Rs. 16,13,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
yar ending the 31st day of March, 
1974, in respect of irrigation.’ ”

D e m a n d  N o . 26—E l e c t r ic it y

“ That a sum not exceeding 
Rs. 76,00,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974. in respect of ‘Electricity’.”

D e m a n d  N o . 27—P u b l ic  W o r k s  
(O r ig in a l  W o r k s  an d  iR e p a ir s )

“That a sum not exceeding 
Rs. 63,33,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Public Works 
(Original Works and Repairs)'.”

D e m a n d s  N o . 28— P u b l id  W o r k s  
(E s t a b l is h m e n t )

“That a sum not exceeding 
Rs. 1,02,33,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the
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year ending the 31st day of March, 
1974, in respect of ‘Public Works 
(Establishment)’/*

D e m a n d  N o . 29—R oad T r a n sp o r t

“That a sum not exceeding
Rs. 53,33,000 be granted to the
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which wi]l come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Road Trans­
port’ .”

D e m a n d  N o . 30— F a m in e

‘That a sum not exceeding
Rs. 1,34,000 be granted to the
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day Df March, 
1974, in respect of ‘Famine’.”

D e m a n d  No. 33—F o r e st

“That a sum not exceeding 
Rs. 20,59,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur,- 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of Marche 
1974, in respect of ‘Forest’.”

D e m a n d  N o . 34—M is c e l l a n e o u s

“That a sum not exceeding 
Rs. 59,21,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the- 
year ending the 31st day of March, 
1974, in respect of ‘Miscellaneous’.’"

D e m a n d  N o . 35—C a p it a l  O u t l a y  o n  
P u b lic  H ealth

D e m a n d  N o . 31—P e n s io n  and  oth e r  
R e t ir e m e n t  b e n e f it s

“That a sum not exceeding 
Rs. 7,20,000 be granted to the 
President, out , of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which v/ill come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of 'Pension and 
other Retirement benefits’ .”

D e m a n d  N o . 32—S t a t io î i r y  and  
P r in t in g

“That a sum not exceeding 
Rs. 6,67,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Stationery and 
Printing’.”

“That a sum not exceeding 
Rs. 56.00,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come- 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Capital Outlay 
on Public Health’.”

D e m a n d  No, 36—C a p ita l  O u t l a y  o n  
Ir r ig a t io n , N a v i g a i i o m , E m b a in k m e k t  

AND D r a in a g e  w o r k s

“That a sum not exceeding^ 
Rs. 1,00,00,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March. 
1974, in respect of ‘Capital Outlay 
on Irrigation, Navigation, Embank­
ment and Drainage works’.”
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D e m a n d  N o . 3 7 — C a p it a l  O u t l a y  o n  D e m a n d  N o . 4 1 '~ C a p it a l  O u t l a y  on  
F lo o d  C o n t r o l  R oad  ^Tr a n s p o r t

“That a sum not exceeding 
Rs. 13,33,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
In course of payment during the 
year ending the 31st day of March, 
1974, in respect of 'Capital Outlay 
on Flood Control’ .’*

D e m a n d  N o . 38—C a p it a l  O u t l a y  o n  
E l e c t r ic it y

“That a sum not exceeding 
Rs. 96,67,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in res'^ect of ‘Capital Outlay 
on Electricity’.”

D e m a n d  No. 39—C a p it a l  O u t l a y  on  
R o ad s

“That a sum not exceeding 
Rs. 1.56,67,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
In course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Capital Outlay 
on Roads’ .”

D e m a n d  N o . 40—C a p it a l  O u t l a y  on  
B u il d in g s

“That a sum not excfceding 
Rs. 1,84,66,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Capital Outlay 
on Buildings’.”

“That a sum not exceeding 
Rs. 5,33,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary*to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ‘Capital Outlay 
on Road Transport’.”

D e m a n d  N o . 42—C a p it a l  O u t l a y  o n  
S t at e  T r a d in g

“That a sum not exceeding 
Rs. 6,74,73,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1974. in respect of ‘Capital Outlay 
on State Trading’.”

D e m a n d  N o . 43—C a p it a l  O u t l a y  o n  
I n d u s t r ia l  and  E c o n o m ic  D e v e l o p ­

m e n t

“That a sum not exceeding 
Rs. 37,33,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment Juring the 
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay 
on Industrial and Economic Deve­
lopment’ .”

D e m a n d  N o . 44—L o a n s  and  A d v a n c e s

“That a sum not exceeding 
Rs. 56,14,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Manipur, 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay 
Advances’ .”
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15.49 hrs.

MANIPUR APPROPRIATION
1973

BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SKRI 
K. R. GANESH): I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of the State of Manipur 
for the services of the Financial year 
1973-74.

MR. DEPUTY-SPEAKER: 
question is:

The

MR. DEPUTY 
question is;

The question is:

“That Clauses 2, 3, the Schedule, 
Clause 1, the Enacting Formula and 
the Title stand part of the Bill/'

The motion was adopted.

Clauses 2, 3, the Schedule, Clause 1, 
the Enacting Formula and the Title 
were added to the Bill,

SHRI K. R. GANESH: I move; 

“That the Bill be passed/’

“That leave be granted to in­
troduce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the State of Manipur for 
the services of the financial year 
1973-74.”

The motion was adopted, 
t

SHRI K. R. GANESH: Sir, I in- 
troducet the Bill.

I beg to movet to that the bill to 
authorise payment and appropriation 
of certain sums from and out of the 
Consolidated Fund of the State of 
Manipur for the services of the finan­
cial year 1973-74, be taken into con­
sideration.

MR. DEPUTY SPEAKER; 
question is:

“That the Bill be passed.”

The motion was adopted.

The

SPEAKEiR: The

“That the Bill to authorise pay­
ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of the State of Manipur 
for the services of the financial year 
1973-74, be taken into considera­
tion.’*

The motion was adopted.

MR. DEPUTY SPEAKER: Now we 
take up clause-by-clause consideration.

15.51 hrs.

DEMANDS*• FOR GRANTS 
(ANDHRA PRADESH), 1973-74

MR. DEPUTY-SPEAKER: Now we 
take up the Discussion and Voting on 
the Demands for Grants in respect of 
the Budget for the State of Andhra 
Pradesh for 1973-74.

D e m a n d  No. I—L a nd  R e v e n u e

MR. DEPUTY SPEAKER: Motion
moved:

“That a sum not exceeding 
Rs. 4.29,60,000 be granted to the 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Land 
Revenue’ .”

D e m a n d  No. II—E x c is e  D e p a r t m e n t

MR. DEPUTY SPEAKER: Motion
moved:

“That a sum not exceeding 
Rs. 1,93,12,000 be granted to the

*Published in Gazette of India Extraordinary Part II, Section 2, dated 
24-7-73.

flntroduced moved with the reco mendation of the President.
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[Mr. Deputy-Speaker]
President, out of the Consolidated 
Fund Of the State of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day 
of March, 1974, in respect of ‘Ex­
cise Department’.” ^

D e m a n d  No. I l l — T a x e s  o n  V eh ic le s

MR. DEPUTY SPEAKER: Motion
moved;

“That a sum not exceeding 
Rs. 25,95.000 be granted to the 
President, out of the Consolidated
Fund Of the State of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day 
Of March, 1974, in respect of ‘Taxes 
on Vehicles’ .”

D e m a n d  N o . IV—S ales  T a x  
A d m in is t r a t io n

MR. DEPUTY SPEAKER: 
moved;

Motion

D e m a n d  No. VI—S t a m p s  A d m in is ­
t r a t io n

MR. DEPUTY SPEAKER: Motion
moved:

“That A sum not exceeding 
Rs. 18,67,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974,' in respect of ‘Stamps 
Administration’.”

D e m a n d  No. VII—R e g is t r a t io n  
D e p a r t m e n t

MR. DEPUTY SPEAKER; 
moved:

Motion

“That a sum not exceeding 
Rs. 1,11,91,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Sales 
Tax Administration’.”
D e m a n d  N * .  V — O ther  T a x e s  a n d  

D u t ie s  A d m in is t r a t io n

MR. DEPUTY SPEAKER: Motion
moved;

“That a sum not exceeding 
Rs. 6,00,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March 1974, in respect of ‘Other 
Taxes and Duties Administration’.’*

“That a sum not exceeding 
Rs. 51.72.000 be granted to the 
President, out of the Consolidated
Fund Of the State of| Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Regis­
tration Department’.”

D e m a n d  No. VIII—S tate  L e g is l a t u r e

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 52,15.000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘State
Legislature’ .”

D e m a n d  N o . IX—H eads of S t a t e , 

M in is t e r s  and  H ea d q u a r t er s  S taff

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 3,82,57,000 be granted to the 
President, out of the Consolidated
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Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Heads 
of State, Ministers and Headquar­
ters Staff’.”

D e m a n d  N o . X — D is t r ic t  A d m i n i s ­
t r a t io n  AND M is c e l l a n e o u s

MR. DEPUTY SPEAKER; 
moved;

Motion

“That a sum not exceeding 
Rs. 9,49,86,000 be granted to the 
President, out of the Consolidated 
Fund Of the Slate o f  Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Dis­
trict Administration and Miscellane­
ous’ .”

D e m ^ ^ d No. XI—A d m i n i s i b a h o e i  of  
J u s t ic e

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum ' not exceeding 
Rs. 1.98,81,000. he granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day 
of March, 1974, in respect of ‘Ad­
ministration of Justice’.”

D e m a n d  No. XII—J a il s  

I
MR. DEPUTY SPEAKER; Motion 

m oved:

“ That a sum not exceeding 
Fs. 98.31,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day

of March, 1974, in respect of 
‘Jails’.”

D e m a n d  N o . XIII—P o l ic e

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 12,74,70,000 be granted to the 
President, 9ui o f the Consolidated 
Fund Of the State o f Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges ^ h ich  
will come in course of payment 
during the year ending the 31st day 
o f March, 1974, in respect of 
‘Police’.”

D e m a n d  N o . XIV—C o m m e r c e  a n d  
' E x p o r t  P r o m o t io n  D e p a r t m e n t ,

W e ig h t s  and  M e a s u r e s , e t c .

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 88,16,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
Of March, 1974, in respect of ‘Com­
merce and Export Promotion De­
partment Weights and Measures 
etc.’.”

D e m a n d  N o . XV—M is c e l l a n e o u s  
D e p a r t m e n t s

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 1.49,54,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Mis-
cellaheous Departments’.”
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D em an d  N o. XVI— M in e s  and 
A r c h a e o l o g y ,  e t c .

MR. DEPUTY SPEAKER; 
m oved:

Motion

‘ That a sum not exceeding 
Rs. 34,32,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of ^Xndhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of pajonent 
during the year ending the 31st day 
of March, 1974, in respect of ‘Mines 
and Archaeology, etc.’.’ '

D e m a n d  N o . XVII—E d u c a t io n  

MR. DEPUTY SPEAKER; Motion 
m oved:

“ That a sum not exceeding 
Fs. 52.66.59,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Edir- 
cation’.*' *

D e m a n d  No. XVIII—M edical

MR. DEPUTY SPEAKER; Motion 
m oved;

“ That a sum not exceeding 
Rs. 12J0,55.000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of p a r e n t  
during the year ending the 31st day 
of March, 1974, in respect of ‘Medi­
cal’.”

D e m a n d  No. X IX —P u b l ic  H e a lt h  an d  
F a m i l y  P l a n n in g

MR. DEPUTY SPEAKER: Motion
m oved:

“That a sum not exceeding
- Rs. 8,75,44,000 be granted to the 

President, out of the Consolidated 
Fund Of the State of Andhra

Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payinent 
during the year ending the 31st day 
of March, 1974, in respect of ‘Public 
Health and Family Planning’/ ’

D em a n d  No. X X —A g r i c u l t u r e

MR. DEPUTY SPEAKER: Motion
moved:

“That a sum not exceeding 
Rs. 6,89,53,000 be granted to the 
President, out of the‘ Consolidated 
Fund Of the State ' of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day 
of March, 1974, in respect of ‘Agri­
culture’.”

D c m a x d  No. XXI—F i s h e r i e s

MR. DEPUTY SPEAKER: Motion
moved:

“ That a sum not exceeding 
Rs. 90,69,000 be granted to the 
President, out of the Consolidated
Fund Of the Slate of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day 
of March, 1974, in respect of Tish- 
eries’.”

D e m a n d  No. XXII—'A n i m a l  
H u s b a n d r y

MR. DEPUTY SPEAKER: Motion
moved;

“ That a sum not exceeding 
Rs. 4,32,62,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day
Of March, 1974, in respect of 'Ani­
mal Husbandry’.”



293 (Andhra SRAVANA 2, 1895 (SAKA) Pradesh)^ 1973-74 294

D e m a n d  N o . XXIII—C o - o p e r a t io n

MR. DEPUTY SPEAKER: Motion
nriGved:

‘That a sum not exceeding 
Rs. 1,67,03,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
o f  March, 1974, in respect of ‘Co- 
Operation’.”

DEMAifD No. XXVI—L a b o u r  a n d  
E m p l o y m e n t

MR. DEPUTY SPEAKER: 
moved:

Motion

“ That a sum not exceeding 
Rs. 1,41,98,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of p a r e n t  
during the year ending the 31st day 
of March, 1974, in respect of 
‘Labour and Employment’.”

D e m a n d  No. XXIV—I n d u s t r ie s

MR. DEPUTY SPEAKER; 
m oved:

Motion

“ That a sum not exceeding 
Rs. 1,91,45,000 be granted to the 
President, out of the Consolidated
Fund Of the State of Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Indus­
tries'.”

D e m a n d  No. XXV—C o m m u n i t y  D e v e ­
l o p m e n t  P r o j e c t s , N a t io n a l  E x t e n ­
s i o n  S e r v ic e  a n d  L o c a l  D e v e l o p m e n t  

W o r k s

MR. DEPUTY SPEAKER; 
moved;

Motion

“That a sum not exceeding 
Rs. 7,25,02,000 be granted to the 
President, out of the Consolidated 

 ̂Fund Of the State of Andhra 
‘ Pradesh, to complete the sum neces­

sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Com­
munity Development Projects, 

^ N-ational Extension Service and 
local Development Works’.”

D e m a n d  N o . XXVII—O t h e r  M is c e l ­
l a n e o u s  S o c ia l  a nd  D e v e l o p m e n t  

O r g a n is a t io n s

MR. DEPUTY SPEAKER: 
moved:

Motion

“That a sum not exceeding 
Rs. 63,09,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sa ry  to defray the charges which 
will come in Course of paynnent 
during the year ending the 31st day 
of March, 1974, in respect of ‘Other 
Miscellaneous Social and Develop­
ment Organisations’.”

D e m a n d  N o . XXVIII—W o m e n ’ s  W e l -  
, f a r e  D e p a r t m e n t , e t c .

MR. DEPUTY SPEAKER: Motion
moved;

“That a sum not exceeding 
R s . 37,10,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
s a r y  to defray the charges which 
will come in course of p a r e n t  
during the year ending the 31st day 
of March, 1974, in respect of 
‘Women’s Welfare Department, 
etc.’.”
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D e m a n d  No. X X IX —W e u -a r e  o f  
S c h e d u l e  T r i b e s , C a s t e s  - a n d  O t h e r  

B a c k w a r d  C l a s s e s

MR. DEPUTY SPEAKER: Motion
moved:

“That a sum not exceeding 
Rs. 10,08,74,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of pajrment 
during the year ending the 31st day 
Of March, 1974, in respect o f  ‘Wel­
fare of Scheduled Tribes, Castes 
and other Backward Classes’ .”

D e m a n d  N o . X X X — In t e r e s t  o n  
C a p it a l  O u t l a y  o n  M u l t i p u r p o s e  

R i v e r  S c h e m e s

MR, DEPUTY SPEAKER; 
moved:

Motion

“That a sum not exceeding 
Rs, 8,43,71,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Andhra
Pradesh, to comj^ete the sum neces­
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘In­
terest on Capital Outlay on Multi­
purpose River Schemes’.”

D e m a n d  N o . XXX I— I r r i g a t io n

MR. DEPUTY SPEAKER; 
moved:

Motion

D e m a n d  N o . XXXII—E l e c t b i c i t y

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding
Rs. 6,42,24.000 be granted to the*
President out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Elec- 

. tricity’.”

D e m a n d  No. XXXIII—P u b l ic  W o r k s

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding
Rs. 13,83,85,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which * 
will come in course of payment 
during the ‘year ending the 31st day 
of MarcH. 1974, in respect of ‘Public 
Works’.”

D e m a n d  N o . XXXIV—P o r t s  a n d  
P il o t a g e

MR. DEPUTY SPEAKER; 
moved;

Motion

“That a sum not exceeding 
Rs. 17,86,31,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
w i l l  come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Irrl- 
co ition * .”

“That a sum not exceeding 
Rs. 49,68,000 be granted to the 
President out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect ol ‘Ports 
and Pilotage’.”

D e m a n d  N o . XXXV—F a m in e  R e l ie f

MR. DEPUTY SPEAKER; Motion 
moved:

“ That a sum not exceeding 
Rs. 3,21,67,000 be granted to the
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President out of the Consolidated 
Fund Of th?. State of Andhra 
Pradesh, to complete the sum necesr 
sary to defray the charges which 
will come in course of payment
during the year ending the 31st day 
of March, 1974, in respec of ‘Famine 
Relief’."

D e m a n d  N o . XXXVI—I ’ e n s io n s

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 4,47,73,000 be granted to the 
President out of the Consolidated 
Fund O f the State o f  Andhra
Pradesh, to complete the sum neces­
sary to defray the charges which
will come in course of payment
during the year ending the 31st day 
of March, 1974, in respect of ‘Pen­
sions’.’'

D e m a n d  N o . XXX VIl—T E R B ilO R iA t  
AND P o l i t i c a l  P e n s i o n s

sary to defray the cKarges which 
will come in course of payment 
during the year ending the 31st day 

, of March, 1974, in respect of ‘Privy 
Purses and Allowances of Indian 
Rulers’.”

D e m a n d  No. X X X IX — S t a t i o n a r y

AND P r in t i n g

MR. DEPUTY SPEAKER: 
m oved: *

Motion

“That a sum not exceeding 
Rs. 1,52,25,000 be granted to the 
President out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Sta­
tionery and Printing’.”

D e m a n d  N o . XL—F o r e s t  D e p a r t m e n t

MR. DEPUTY SPEAKER; 
moved;

Motion

MR. DEPUTY SPEAKER; 
m oved:

Motion

“ That a -sum not exceeding 
Rs. 2,63,000 be granted to the 
President out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Terri­
torial and Political Pensions’ .”

D e m a n d  No. X X X V I I I — P r i v y  P u n sE S  
a n d  A l l o w a n c e s  o f  I n d ia n  R u l e r s

MR. DEPUTY SPEAKER; Motion 
ntoved;

"That a sum not exceeding 
Rs. 17,000 be granted to the 
President out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces-

“That a sum not exceeding 
Rs. 4,02,35,000 be granted to the 
President ôut of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Forest 
Department’.”

D e m a n d  N o . XLI—M is c e l l a ij e o u s

MR. DEPUTY SPEAKER; Motion 
moved:

“ That a sum not exceeding 
Rs. 9,45,30,000 be granted to the 
President out of the Consolidated 
Fun^ Of the State of Andhra 
Pradesh, to complete the sum neces^ 
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Mis­
cellaneous’.”
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D e m a n d  No. XLII—M u n i c i p a l  
A d m ih is t r a t i o n

MR. DEPUTY SPEAKER: Motion
moved:

‘That a sum not exceeding 
Bs. 70,38,000 be granted to ' the 
President out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Muni­
cipal Administration’.”

D e m a n d  No. XLIII—O t h e r  M i s c e l l a ­
n e o u s  C o m p e n s a t i o n s  a n d  A s s i g n ­

m e n t s

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding
Rs. 5,72,000 be granted to the
President out of the Consolidated 
Fund O f the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges v;hich 
wi?l come in course of payment 
during the year ending the 31st day 
o f March, 1974, in respect of ‘Other 
Miscellaneous Compensations and 
Assignments’.*'

D e m a n d  N o . XLIV—C o m p e n s a t io n  t o  
Z a m in d a r s

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 5,94,000 be granted to the
President, out of the Consolidated 
Fund Of the State ' of Andhra 
Pradesh, to complete the sum neces- 
nmy to defray the charges which 
wai come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Com­
pensation to Zamindars’/ '

D e m a n d  No. X L V - ^ a p it a l  O u t l a y  o »  
I m p r o v e m e n t  o f  P u b u c  H e a l t h -

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 2,44,77,000 be granted to the 
President, out of the Consolidated 
Fund O f the State of Andhra 
Pradesh, to complete the sum neces- 
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Capital

- outlay Improvement of Public 
Health’.”

D e m a n d  No. XLVI—C a p it a l  O u t l a y  
ON S c h e m e s  o f  A g r i c u l t u h a l  I m ­

p r o v e m e n t  AND R e s e a r c h

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 4,00,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces- 
•̂ ary to defary the charges which 
will come in course of payment 
during the year ending he 31st day 
of March, 1974, in respect of ‘Capital 
Outlay on Schemes of Agricultural 
Improvement and Research’.”

D e m a n d  No. XLVII—C a p it a l  O u t l a y  
ON I n d u s t r ia l  a n d  E c o n o m ic  

D e v e l o p m e n t

MR. DEPUTY SPEAKER; Motion 
moved;

(
“That a sum not exceeding 

Rs. 4,60,35,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment dur­
ing the year ending the 31st day of 
March, 1974, in respect of ‘Capital 
Outlay on Industrial and Economic 
Development’.”
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MR. DEPUTY SPEAKER: Motion
moved: MR. DEPUTY SPEAKER; Motioa 

moved:

“That a sum not exceeding
Rs. 3,76,67,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 'Capital 
Outlay on Multipurpose River
Schemes’.” v

“That a sum not exceeding 
Rs. 3,44,28,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges v/hick 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Capital 
Outlay on Public Works’."

D e m a n d  No, XLIX— C a p it a l  O u t l a y  
ON I r r i g a t io n

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 11,57,69,000 be granted to the 
President," out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 
‘Capital Outlay on Irrigation'.”

D e m a n d  No. L— C a p it a l  O u t l a y  o n  
E l e c t r i c i t y  S c h e m e s

D e m a n d  N o . L I I — O t h e r  W o r k s

MR. DEPUTY SPEAKER; 
moved:

Motion

MR. DEPUTY SPEAKER; 
moved:

Motion

“That a sum not exceeding 
Rs. 1,13,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Other 
Works’ .”

D e m a n d  N o . L l I I — Capital C u i l a y  o s  
F o r e s t s

MR. DEPUTY SPEAKER: 
moved:

Motion:

“That a sum not exceeding 
Rs. 3,07,58,000 be granted to the 
President, out of the Consolidated 
Fund O f the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of 'Capital 
Outlay on Electricity Schemes’.”

“That a sum not exceeding 
Rs. 1,43,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
•of March, 1974, in respect of ‘Capital 
Outlay On Forests’.”
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D e m a n d  N o . LIV—C o m m u t e d  V a l u e  
OF P e n s io n s

MR. DEPUTY SPEAKER; Motion 
moved:

“That a sum not exceeding 
Rs. 30,00.000 be granted t̂o the 
President, out ,of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges v.hich 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Com- 

'  muted Value of Pensions’.” . '

D e m a n d  No. LV—C a p it a l  O u t l a y  o n  
S c h e m e s  o f  G o v e r n m e n t  T r a d in g

MR. DEPUTY SPEAKER; 
moved:

Motion

“That a sum not exceeding 
Rs. 17,23,50,000 be granted to the 
President, out of the Consolidated 
Fund Of the State o f  Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
o f  March, 1974, in respect of ‘Capital 
Outlay on Schemes of Government 
Trading’.”

D e m a n d  No. LVI—L o a n s  a n d  A d v a n c e s  
BY THE G o v e r n m e n t  '

MR. DEPUTY SPEAKER; 
moved:

Motion

“That a sum not exceeding 
Rs. 12,41,53,000 be granted to the 
President, out of the Consolidated 
Fund Of the State of Andhra 
Pradesh, to complete the sum neces­
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1974, in respect of ‘Loans 
and Advances by the State ijOvepi- 
ment’.”

The Demands are before the House. 
Mr. Madhu Limaye, are you nroving 
your cut motions?

SHRI MADHU LIMAYE (Banka): 
Yes, Sir, I am moving my out 
motions.

“That the demand under the
head ‘State Legislature’ be reduced 
to Re. 1”

[Waste of public money on an 
Assembly and Council which 
carry out no useful function 
( 1 ) ]

“That the demand under the
head 'District Administration and
Miscellaneous’ be reduced to Re. 
1”

[Need to replace bureaucratic 
rule at district level by demo­
cratic self-rule (2)]

“Th^t the demand under the
head ‘Police’ be reduced to Re. 1”

[Brutal suppression of the
bifurcation movement (3)]

“That the demand 
head ‘Agriculture’ be 
Re. 1"

under the 
reduced to

[Exploitation of growers of 
cotton, tobacco and other crops 
resulting from absence of a just 
price policy (4)]

“That the demand under the 
head ‘Municipal Administration’ be 
reduced to Re. 1”

[Need to decentralise power 
and resources to make municipa­
lities a pillar of the decentralised 
four pillar state (5 )]

•SHRI B. N. REDDY (Niryal- 
guida): Mr. Deputy-iSpeaker, Sir, it 
is a well known fact in the country

•The original speech was delivered in Telugu.



305 D.G. (Andhra SRAVANA 2. 1895 (SAKA) Pradesh), 1973-74 306

that the State of Andhra Pradesh is 
languishing not only in economic 
crisis but also in a political crisis. It 
is also a well known fact that this 
political turmoil is threatening the 
very foundations of democracy and 
integration in that State. In order to 
solve this problem hon. Ministers 
Mr. Dikshit and Mr. Pant went to 
Hyderabad and several leaders 
from the State were coming fre­
quently to the Capital here. But 
this problem has not been solved. 
The aim of the Ministers from the 
Centre going to Andhra Pradesh or 
the Ministers and Leaders of the 
State coming to the capital is not to 
take steps for a constructive solution 
of the problems like backwardness, 
unemployment and the employment 
dispute between the regions of 
Andhra and Telengana but in turn 
created political crisis. This situ­
ation instead of being solved has 
become more complicated. Previous­
ly there were protagonists of Jai 
Anfihra and Telengana only. Now, 
we find several groups functioning 
actively in the integrationists them­
selves thereby deepening the crisis. 
Briefly L would state that the coun­
try is being victimised by the inner 
crisis of the power hungry party and 
in this way Andhra Pradesh is being 
victimised.

15.52 hrs.

[Shri N. K. p. S a l v e  in the chair]
Mr. Chairman, it is now clear that 

the party in power is only interested 
to perpetuate their rule and is not 
interested either in the future or in 
the welfare of the people of the 
State of Andhra Pradesh. That is 
why the people are saying that the 
Congress Party is gambling with the 
future of 4  ̂ crores of people of 
Andhra Pradesh. Let us see the 
conditions to which the State of 
Andhra Pradesh has deteriorated 
because of irresponsible ruling 
party caught in their own crisis.

The State o f  A n d h r a  P r a d e s h  o c c u ­
p ie s  t h e  f i f t h  p o s i t io n  in  t e r m s   ̂ o  
p o p u la t i o n  w h e r e a s  it  is  o c c u p y in g

thirteenth position industrially. 
Agriculturally, Mr. Chairman, Sir, 
it is occupying the eleventh or 
twelfth position. If you look to the 
position of per capita income it is 
occupying fourteenth position. Even 
though the State is very rich in 
natural resources its per capita in­
come is Rs. 544 i.e. the State occu­
pies the thirteenth position in this 
country. If you see the position of 
the State per capita additional tax- 
wise it is Rs. 30 i.e. second position. 
When I compare the State of Andhra 
Pradesh with other States my aim is 
to show the condition to which the 
State has been made to deteriorate 
because of the internal crisis of the 
party in power.

Today the State is in dole drums 
industrially. There is deadlock in the 
Five-Year Plans of the State. When 
420 crores have been allocated in the 
Fourth Plan, 350 crores have been 
spent for spill over works alone. If 
you see for any new project that has 
been taken up in the period of Fourth 
Plan there is none worth the mention. 
The steel Droject that was inaugurated 
in 1970-71 at Visakhapatnam has not 
even reached the construction stage. 
I would also like to state that the 
same is the case with the thermal 
Power station and fertiliser factory at 
Kothagudem or the fertihser factory 
at Kakinada. 
l6 hrs.

I would like to mention about the 
Pochampadu project in this connec­
tion. This project was supposed to 
irrigate lakh acres of land in 
the region of Telengana. This pro­
ject is supposed to be completed by 
1970-71. Let alone completion, the 
project is at present irrigating a 
meagre 40,000 acres of land. From 
this one can judge the callous and 
irrespon.5ible attitude of the party in 
power towards the progress and wel­
fare of the people of Andhra Pradesh. 
It is now estimated from the report 
of the Ministry given to the consulta­
tive committee that when the project 
is completed in 1975-76, only 2^
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lakh acres of land would be irrigated. 
Coming to Nagarjunasagar project, as 
per the Report the potentiality of 
irrigation is 20.54 lakh acres. The fact 
that this project of that area is in a 
position to supply water for irrigat­
ing 10.14 lakh acres, speaks volumes 
about the attitude of the party in 
power towards the welfare of the 
State of Andhra Pradesh.

Mr. Chairman. Sir, the present posi­
tion is that they are not able to 
supply water to more than 70 per cent 
of the area which has been declared 
as the localised area pertaining to this 
project. Therefore, 30 per cent of the 
farmers of that area are suffering 
untold miseries because they were 
subjected to a dilemma. The present 
condition reminds me of the saying 
that the great Kakatiyas dug several 
tanks for irrigation purposes, the 
Congress men in power could not dig 
even a lew  canals.

I would like to mention about the 
famine conditions that have developed 
in the entire State. Before that I should 
mention the agriculture production is 
in stagnation, the State has not yet 
reached the production level that was 
reached in 1965-66. I would like to 
mention here that the production 
average in agriculture in the State is 
lagging far behind in comparison to 
any other average State in the coun­
try. We can understand the attitude 
o f the Government towards the people 
and their progress from the doubts 
and fears that were expressed by the 
Minister of Power in connection with 
the production of power in the State of 
Andhra Pradesh recently. Today 
famine conditions are prevalent in 
the whole State o f Andhra 
Pradesh. Ac stated in the report 
in the Consultative Committee, 
21 districts are affected. As mentioned 
in the report it has affected 2i 
crores of people and abou* 23,000 
villages as per the above report. It 
we estimate the required amount of

paddy per person as 100 kilograms ‘then 
the famine stricken people would 
require 34 lakh tons of paddy. If that 
is so, let us see how much quantity of 
paddy has been made available for dis­
tribution as per the statements of the 
concerned Ministers. The latest 
amount now available was a meagre
1,28,000 tons. When the requirement 

is 34 lakh tons, the rulers are eloquent 
about their efforts to face the famine 
by supplying a meagre 1,28,000 tons I 
think it is only an eye wash, h drop 
in the ocean. The conditions of famine 
have gone to such an extent that a 
family of Veerabhadraiah with six 
other members jumped into the river 
Krishna and their bodies were found 
near Vijaywada. This incident has 
come to our notice recently. I daie 
say that there would be several inci­
dents which might not have come to 
our notice. I may also state another 
incident about a family in Nalgonda 
district which has been driven to 
commit suicide because of hunger. 
This incident has been narrated by 
a Congress MLA Shri Goverdhana 
Reddy, in the last Budget Session of 
the State. People are migrating en 
masse from one region to other because 
of lack of food and fodder for cattle. 
Mr. Chairman, in such pitiable condi­
tion this Government boasts of their 
programme of distribution, of a 
meagre quantity of paddy, is nothing 
but a mockery of the starving peo­
ple. There is no food to eat and there 
is no employment. The Government 
is talking of relief work. The people 
are demanding work or food. Mr. 
Chairman, Sir, this Government stated 
in the recent Consultative Committee 
that they have taken up 20,000 relief 
works and created employment for 6 
lakhs of people per day whereas 2  ̂
crores of people are languishing in the 
grip of this famine. I would say the 
effort of the Government is only a 
drop in the ocean. Such conditions 
have come to pass because the party in 
power is busy with its own internal 
power politics and left the welfare of 
2he people to the winds. That is why 
the present day politics in the State
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have deteriorated because of the domi­
nation by opportunists and reactio­
nary politics. We find integration to­
day and balancing integration and 
separation tomorrow. This is the 
opportunist attitude of the Central 
leadership which is endangering the 
entire State.

If you see unemployment problem,^ 
it is growing day by day. There are 
three lakh sixty seven thousand un­
employed ■ in the urban area out of 
which 2,286 are engineering graduates 
and 1,116 unemployed medical gradua­
tes. If you see the rural unemploy­
ment it is to the tune of more than
10,00,000. These problems of unem­
ployment, backwardness and employ­
ment disputes between the regions of 
Telejngana and Andhra are accentuat­
ed by the wrong and opportunistic 
policies of the Congress rulers. Now, 
these problems have to be solved by 
creating employment opportunities, 
speedy agricultural and industrial 
developments and above all. land re­
forms by abolishing all existing land 
systems. Instead the Congress rulers 
in the State -as well as in the Centre 
are trying to perpetuate their position 
of power in the State. I warn them 
that they cannot be absolved of their 
responsibility for the present condi­
tions in the State. I would also like 
to state that they can never escape 
from the wrath of the people for all 
those crimes they have committed dur­
ing their rule of about three decades in 
rtie State. With this I conclude my 
speech.

MR. CHAIRMAN: It is absolutely
necesrary for me to point out that 
members must co-operate with • the 
Chair. Specially as the Congress Party 
has a very long list of speakers, I am 
afraid each member must finish his 
speech in ten minutes.

SHRI M_ C. DAGA (Pali): We
have two hours. 2

MR. CHAIRMAN: If you see the
îst, I am sure you will sympathise 

with the predicament of the Chair.

Even with this 10-minute limit, I do> 
not know how many members in the 
list will be able to speak.

SHRI P. VENKATASUBBAIAH 
(Nandyal): It is really an irony of
circumstance that the Andhra Pradesh 
budget is being discussed in the Lok 
Sabha. This is a supplementary bud­
get that has been presented by the 
Finance Minister Normally, it would 
have been discussed in the State 
Assembly, but conditions and circums­
tances have so conspired that Andhra 
Pradesh was put under President’s 
rule. I hope that soon popular gov­
ernment will be restored and the 
problem facing the people of Andhra 
Pradesh will be resolved in a very 
amicable manner and a solution ac­
ceptable to all found within the 
framework of an integrated State.

Much water has flowed after the im­
position of President’s rule. Several 
High Court judgments have come. 
The vexed Mulki Rules have been 
debated upon and various types of 
judgments are being dehvered. When 
sheerasagara was churned, first we got. 
halahal and then only amrit. I think 
out of these troubled conditions some­
thing good will come out. I am 
glad there is a growing realisation 
among the leaders that there must be 
an integrated State. But the irritants 
or impediments coming in the way of 
an emotional integration should be 
cleared and a solution that will give 
reasonable safeguards for employment 
and educational opportunities to the 
backward areas provided.

I am glad some leaders from Telen- 
gana came forward with proposals, 
and I feel that the atmosphere is con­
ducive for coming to an amicable 
solution. In these few months, many 
attempts were made; many dialogues 
were held, and some of the Central 
leaders from here have gone there 
and people, by and large, I may say 
with confidence, have got immense 
confidence in the Prime Minister, and 
they feel that a solution will be soon ,
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found, because, after several sacrifi­
ces, the four crore and odd Telugu 
people were brought under one admi­
nistrative unit.

Coming now to the problems, I also 
.urge upon the Central Government to 
take some realistic attitude about the 
whole matter. When the Education 
Ministry’s demands were discussed in 
this House, I put a question to the 
Education Minister whether it is not 
desirable and also necessary, in the 
present circumstances, to have the 
Central University located in Hydera­
bad. That will solve many problems 
But perhaps I have failed in my 
attempt to bring light to the Educa­
tion Minister.

There is another aspect also. If the 
Central University is located in Hyde­
rabad, it will solve many problems, as 
a matter of fact, these are the prob­
lems that are agitating the minds of 
our young people. Some people natu­
rally in Telengana feel that if the edu­
cational institutions in Hyderabad are 
thrown open they will not be able to 
get admission. So, the Central 
University there will be able to 
assuage the feelings of those people.

Again, about the post-graduate 
courses, the All-India Medical Insti­
tute, I am told, are having a branch 
of their own in the south. That can 
be very well located in Hyderabad 
which is a cmtral place, and that 
will provide admission to many of our 
medical graduates. If the Centre 
could think of these things, which 
could be done without much addi­
tional expenditure, these problems 
will automatically get solved. As a 
matter of fact, when there is econo­
mic distress, the people naturally turn 
their attention to certain problems 
which will easily rouse people’s 
emotions.

My friend, Shri Reddy, has very cate­
gorically and very picturesquely 
brought to the notice of the House 
the state of affairs in Andhra Pradesh. 
Though the powel* cut has been 
lifted from all the States now, it is 
only two States that are still under 
power cut, namely, Uttar Pradesh and 
Andhra Pradesh. The total installed 
capacity in the fourth Plan period 
that has been envisaged for the entire 
country is 23.2 million kilowatts and 
now, the actual achievement is 19.5 
million. There is an oyerall shortage 
of four million kilowatts in the coun­
try. According to the latest reports, 
the requirements of Andhra Pradesh 
are 10.6 million units a day, but the 
availability is 6.1 million units a day. 
There is a shortage of 4.5 
million units a day in Andhra Pra­
desh. Andhra Pradesh is predomi­
nantly an agricultural State. There 
are thousands and thousands of wells 
which entirely depend upon electricity. 
Last yjear we faced a terrible electri­
city famine along with the adverse 
seasonal conditions. All the agricul­
tural operations were grounded to a 
halt. Industrial production has come 
to a stand-still. Thousands of our 
marginal, small farmers have under­
gone untold sufferings. People even 
searched for diesel oil engines, and 
they have set up diesel oil engines 
but diesel oil was not available, with 
the result that Andhra Pradesh, which 
was considered to be the granary of 
the country, has suffered a great deal.

There are a large number of power 
schemes which are sanctioned, but 
they have not seen the lisht of the 
day. ^ o r  instance, for the Kothagu- 
dem thermal plant, two units of 110 
megawatts each were to be commis­
sioned in April, 1973. But one of 
them could not be commissioned be­
cause of some mechanical defects. 
For the other 110 megawatt unit, the 
erection has not even started.

Another thing is about the acute 
power scarcity in Andhra Pradesh.

There are certain schemes which 
have been cleared by the TAC and
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arc awaiting sanction by the Planning 
Commission; Nagarjunasagar 200 
mw, Upper Sileru 120 mw, Kotha- 
guclam exten:sion 200 mw. The tragic 
situation is that in Andhra Pradesh 
there is abundant supply of coal but 
the Planning Commission or Central 
Government are averse to have ther­
mal plant in Andhra Pradesh, but are 
prepared to carry coal from Andhra 
Pradesh thousands of miles away and 
locate thermal plants there. For a 
thermal plant Vijayawada is the ideal 
place, Coal and water are available 
and they can generate 600 mw. of 
electricity. But the Planning Commis­
sion is sitting tight on it. i do not 
know why the Planning Commission 
is prejudiced against Andhras and 
Andhra Pradesh. After all if surplus 
power is generated in Andhra Pra­
desh. it can be distributed else­
where.

Srisailam hydro electric project was 
estimated to cost Rs. 38 crores in 1963. 
but now the estimate has gone up lo 
R'S. 126 crores. i do not say when it 
will see the light of the day. Even ii 
the first u;iit of 110 mw has to be 
commissioned, it will take atleasl 
three or four years. The allotment 
made for this project this year is 
Rs. 5 crores. Most of it will go to 
meet recurring expenditure and noth­
ing will be left for starting the works. 
Dr. Rao recently visited the place and 
he suggested aMeast Rs. 8— 10 crorej 
must be sanctioned for 1973-74 to 
accelarate the phase of work. It will 
be another decade before this project 
is completed. There are several irri­
gation projects. The gigantic Nagar­
junasagar project, pochampad Bansa- 
dara project, all these have been lan- 
.^niishing for want of funds. Our case 
is also the case of a backward area in 
Rayalaseema. Kri'^hna wster is not 
available to us. There was a proposal 
to take east we-t canals. It was es­
timated that nearly eight lakhs of 
acres in Rayalaseema would benefit. 
That has been given a goby. In 
Rayalaseema there are vast mineral 
resources. They have not been taken

care of. According to the Geological 
Survey of India 19,000 million tonnes 
of lime-stones are available in the 
South India. 13,000 million tons of 
these is in Andhra Pradesh, and 12,000 
is from the Kurnool, Cuddappa belt. 
There was a proposal to establish ce­
ment factories at Erraguntla, Adilabad, 
and Tondu. They have not conie up.

There was a feasibility report pre­
pared by the National Dairy Develop­
ment Committee on two milk produc­
tion centres and they say that there is 
potential for having two plants of two 
lakh litres capacity; that will engage 
nearly fifty thousand farmers and it 
will create wealth worth Rs. 3 crores 
to the farmers. Shri Shinde is here. 
The State Government has recom­
mended that one project should be 
taken up in the private sector. The 
Central Government was ready to do 
it. What has happened? It has yet 
to see the light of the day. Two pro­
jects can be taken up, one in the pub­
lic sector and another in the private 
sector. These are projects which will 
give supplemental income to large 
numbers of marginal farmers in Raya­
laseema.

There is another discrimination. 
—Fortunately Mr. Shinde is here—  
about fertiliser distribution in Telan- 
gana and Rayalaseema. The bureau­
cracy is playing havoc with the 
distribution of HSL fertiliser. 10 
Members of Parliament led a depu­
tation to Mr. Shinde and he agreed 
to distribute it in the ratio 2:1. The 
Agriculture Ministry agreed. My 
friend, Shri Ramgopal Reddy, had 
to go to Calcutta to meet the HSL. 
people. They have flouted the deci­
sion of the Agriculture Ministry 
with impunity. There will be poli­
tical reperru'si'on if allotment is 
not made to Telangana and Rayala­
seema. I warn them that they should 
not succumb to the powerful lobby 
that is operating at HSL fertiliser 
distribution level.

Coming to adverse seasonal condi­
tions, this year though Maharashtra
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iias had abundant rainfall, we still do 
not have a drop of water. The con­
ditions are terrible. Last year also 
we suffered. This year also famine 
relief works have to be conducted 
on a large scale. I know t̂he Gov­
ernment have spent Rs., 70 to 80 

•crores. The Godavari barrage which 
made the coastal districts of Andhra 
a granary is on the verge of col­
lapse. Mr. Cotton predicted a life of 
100 years for it. The people have 
contributed Rs. 100 or Rs. 50 per acre, 
but the barrage is not coming up. I 
warn that if the barrage is gone, the 
entire Andhra Pradesh will become a 
'desert and people will suffer.

A comprehensive view has to be 
taken. The finances of Andhra Pra­
desh are not satisfactory. It is the 
second highest taxed State and re­
source mobilisation will not be 
possible unless the Centre comes in 
a massive way to assist the State. 
Unless it is lifted from this morass, 
Andhra Pradesh will not be able to 
produce more. I am glad at least two 
railway lines have been sanctioned. 
I do not know if Bibinagar-Nandi- 
liudi line will face some more obsta­
cles before the work starts, I want 
some more MG lines in Rayalaseema 
to be taken up for conversion into BG, 
connecting the two capitals of 
Secunderabad and Bangalore.

Land reforms have to be imple­
mented more expeditiously and on 
an emergency basis steps have to be 
initiated for acquiring land for the 
Harijans. It is taking more than 10 
years to acquire the land for the 
Harijans. I hope expeditious steps 
will be taken and a solution will be 
f^und within the framework of an 
integrated State. I hope efforts will be 
made to remove the sense of in­
equality among the people of Andhra 
and the Telugu people will come to­
gether and work for the betterment 
o f  the State and of the nation. '

SHRIMATI GAYATRI DEVI 
(Jaipur): Sir, it is indeed ia very 
sad commentary on the way in 
which we are using our democratic 
institutions to see that the Lok Sabha 
has to consider the budgets of four 
different States. As I see it, what is 
happening today is chiefly because 
we are flouting the Constitution. 
Otherwise how can it be possible 
that Andhra Pradesh and Uttar Pra­
desh are under President’s rule, 
when they have a majority party? 
Most of the trouble, I feel, stems 
from the misconceived idea of the 
Centre imposing their chosen Chief 
Ministers on the States. The Chief 
Ministers chosen by the Centre have 
no political backing in their own 
States nnd ♦hcrefore, they cannot 
keep themselves in power. The re­
sult of this is anarchy and chaos.

In Andhra Pradesh two sections of 
the community wish to divide them­
selves. Would it not have been 
constitutionally possible to find out 
what the majority opinion was by 
way of a referendum, instead of not 
taking any notice of all the trouble 
that flared up all over the State re­
sulting in unnecessary tragic kill­
ings, looting and burning of public 
and private property? None of these 
things was taken into consideration 
and President’s Rule was imposed 
in Andhra Pradesh. The flouting of 
the Constitution this way every time 
leads only to the break-down of the 
law and order as we have seen in 
Andhra Pradesh and Uttar Pradesh.
I only fear that the same thing may 
not happen in Rajasthan. There 
again we have a Chief Minister who 
does not care for public opinion, or 
even meet the leaders of the Rajas­
than Karmachari Sangh, who have 
been on strike for 15 days. He is 
sitting pretty and nobody can shake 
him because he has been imposed 
from the top. Many of the ills that 
are facing our country today are 
due to this policy.

Here in the Lok Sabha we are con­
sidering this budget because the
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Government has broken down; not 
constitutionally but because the 
Centre will not allow the elected 
members of the Assembly to function. 
-I want to warn the Government once 
again that they have failed complete­
ly  in ruling this country. There is 
no food, no power, no law and order 
and you keep on flouting the Cons­
titution. There is a saying: yatha
raja tatha praja. If you flout the 
Constitution, so will others and there 
^ il l  be no remedy and you cannot 
maintain law and order.

*SHRI K. SURYANARAYANA 
(Eluru); Mr. Chairman, Sir, I am 

.sorry to take part in the discussion 
for passing the budget proposals for 
the State of Andhra Pradesh once 
more. In this connection I would 
like to state that we should forget 
the past and try to look towards 
the future, i therefore submit that 
I should not be misunderstood if 
I repeat the demand of separation of 
Andhra Pradesh again. After the 
statement of the Prime Minister on 
the 271h February, the people of 
Andhra Pradesh have, out of their 
belief and confidence in the leader­
ship of the Prime Minister, suspended 
the agitation. If a solution is not 
found early, I am afraid that the 
agitation may be started again. 
Andhras are not blind particularly 
to the conditions and circumstances 
around them. Andhras, I would like 
to submit, are a race of freedom 
loving and courageous people. They 
would never mince words in order 
to express their feelings courage­
ously and convince others of their 
convictions and aspirations. I would 
request that we should not indulge 
in petty politics and sufl̂ er heavy 
losses as we did earlier. No father 
would like his sons to separate if he 
can help it. When such a proposi­
tion was not aggreeable it is better 
for the brothers to separate peaceful­
ly. I therefore, submit that the 
Centre should take immediate neces­
sary steps after taking into consider- 
«ition, the various attitudes and 
-stands taken by the parties to the

dispute to solve the problem. Every­
body would like to live together. 
When it is not possible there is no 
point in harping on unity again.

On the 13th of this month, the 
Coiiimiitee constituted to look after 
the interests of the Andhra Legisla­
tive Assembly met. As per infor­
mation given to us during the period 
1972-73 about 52 lakhs have been 
allocated for secondary education. 
On inquiry i came lo know that 
about 90 schools have been sanc­
tioned about three crores of rupees 
by way of grant during the last 
three years in my district. After 
the advent of the adviser Govern­
ment which proposed to run those 
hostels which were not directly con­
nected to any school or college, the 
proposal created dissatisfaction 
among many people. But the Gov­
ernment has clarified that they have 
no objection if somebody run these 
hostels by way of charity. In this 
connection I have submitted a list 
of those hostels and schools, request­
ing the Government to sanction the 
necessary funds. An amount of one 
lakh sixty nine thousand has been 
sanctioned in the year 1969 by the 
Centre as loans to a charitable 
trust which runs 53 schools. I 
wonder if the affluent Birlas and 
Tatas are running as many schools 
as this trust is running. This trust 
is dependent mainly on the grants 
given' by the Government to run 
these schools. I understand that 
they don’t pay the salaries of the 
teachers even once in a year. A big 
agitation is going on at present on 
this issue. The Government have 
stated that they will see that sala­
ries are paid wherever complaints 
are received. An understanding is 
not yet reached. Here I would like 
to submit that the Centre which gave 
a loan of i  lakh 70 thousand rupees 
should satisfy itself that the loan is 
utilised for the purposes for which 
it is given. I would like to remind 
Shri K. R. Ganesh to look into the 
matter.

♦The original speech was delivered In Telugu.
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In 1967 when I became the Mem­
ber of Parliament some people have 
organised a bogus cooperative so­
ciety and swindled this Government 
to the tune of 6 lakhs 30 thousand 
rupees. This society was sanctioned 
land by the Government of Andhra 
Pradesh. This particular person who 
got a loan of 6 lakhs 30 thousand 
gave a 3 lakh contract to his own 
son in order to clear the land. In 
order to realise the amount they 
have approached the District Collec­
tor. On a complaint from me the 
Collector stopped the payment. My 
submission to the Government is that 
they should carefully consider 
before sanctioning such loans to in­
dividuals or bogus institutions. In 
this particular case the Central Gov­
ernment did not try to satisfy it­
self. It simply went on the strength 
of the recommendation of the State 
Government. I submit that such 
sanction of loans should not be made 
by the Government in future, un­
less it is completely satisfied. I also, 
gave a report regarding the schools 
to Mr. Sarin who is adviser to the 
Government.

Here I would like to bring to the 
notice of the Government that there 
is extensive fertile land in Kolleru 
lake area. This land was beins un­
lawfully occupied and proceeds en­
joyed by certain bogus societies. I 
have brought this matter to the 
notice of the Government here as 
well as in the State. In this conncction 
I wrrte to the then Chief Ministers 
Mr. Brahmananda Reddy and Shri 
Nar?»f:!TTiRh Rao. I wrote to the Prime 
Minister in matter. The Prime 
Minister dire ’̂ tM the adviser Govern­
ment to look into the mat er. I am 
g^ad a survey has been o*'# '̂'rpd into 
these extensive lands. In 1970 when 
Mr. Shinde came to that area I 
brought the matter to his notice also. 
If the Government does not exercise 
proper control to thwart the sinister 
designs of certain individuals heading

certain bogus cooperative societies,
I submit, you cannot expect people 
to have confidence in the ability of the 
Government to implement its progres­
sive policies. If at all we suffer set 
backs, it is because of lack of proper 
control by the Government. This 
also gives a handle to the opposition 
parties to criticise the Government. I 
therefore submit that the Govern­
ment should not give such scope to 
anybody. Coming to the transport 
system in my State the bus routes 
have been nationalised excepting in 3 
or 4 districts. There was a great 

’ rumour that the agitation in the State 
was supported by these private bus 
owners. I therefore submit that there 
should be a complete nationalisation 
of all these bus routes without fear 
or favour.

Finally I would like to refer to the 
cooperative societies. This movement 
was started in the State of Andhra 
Pradesh as early as 1907 even before 
I was born. In spite of its very early 
start, the Slate of Andhra Pradesh 
occupies the 20th position. Why is 
it so? It is so because of the ill con­
ceived acts of the State. The con­
cerned Ministers, tour the States of 
Maharashtra and Punjab for obtain­
ing first hand knowledge of the work­
ing of the societies there. When they 
come to their States they try to im­
plement that system without pro­
viding for necessary infrastructure. 
Naturally the venture would not 
yield resu'ts. In the State of Andhra 
Pradesh there are 120 rice mills 
which were established with the help 
of the Government. On the report 
given to us on the 13th in reply to a 
question, it is known that only 23 
mills are functioning. What are the 
T3a3ons for that? Simply because 
there is no representative Govern^ 
ment functioning in the State you 
cannot shirk the responsibility. As 
stated by my friend Shri Venkata- 
subbaiah the Spates does not Ifack in 
the production of rice that it needs 
additional power and irrigation facili­
ties. The people feel that they have 
been neglected after seeing and expe­
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riencing the lukewarm attitude of the 
Government here. It is Andhra 
State only which can produce and 
make available surplus rice for utili­
sation in other parts of the country. 
It can also help reduce the quantity 
of imports thereby saving valuable 
foreign exchange.

I think the last agitation succeeded 
in drawing the attention of the Gov- 
ermnent to the problems of the State. 
That is probably why a new railway 
link has been sanctioned. In this con­
nection I would like to state that we 
have been groaning under the heavy 
construction costs of irrigation pro­
jects like Nagarjunasagar. The 
State’s financial resources are not 
enough to undertake such huge ven­
tures. This project was started in 
1953 and is not yet completed. We 
have an anicut over river Godavari 
which is about 140 years old. It has 
outlived its estimated life. It would 
not be surprising if that breaks down 
any moment. It is therefore neces­
sary for the Government to construct 
a new barrage on the river Godavari 
at the , earliest possible moment 
otherwise the fertile land will turn 
into a desert. The State Govern­
ment does not have enough resources 
to undertake such a venture. I also 
urge upon the Government to take 
over all those sick rice mills.

I would like to state one or two 
points about the functioning of Food 
Corporation of India in the State. 
The functioning of the Corporation 
is not satisfactory. When a producer 
sells the paddy it changes hand and 
appreciates in costs when it finally 
reaches the consumer. The consumer 
is forced to purchase the rice he pro­
duces at a premium. I therefore re­
quest that the Government should 
find ways and means to see that the 
rice is supplied at a fair price. In 
this connection I would like to sug­
gest that we may be permitted to 
start producers consumers cooperative 
societies which I undertake to run 
efficiently and show the necessary 
Improvement. Wherever the area is a

surplus area, Food Corporation need 
not function there. It has a long 
name but a very short reputation. I 
suggest that the Government should 
have direct dealings with the pro­
ducers through agents if necessary in 
the matter of procurement.

The rice which is sold at 100 rupees 
in my village is transported to a 
deficit area nearby and is sold at 125 
rupees in the State. In such circum­
stances, how do you expect the small 
farmer and the poor agricultural 
labourer to have confidence in the 
Government and its functioning. I 
would like to submit that even the 
members clamour for an increase in 
their daily allowances whereas the 
poor agriculturists work silently and 
never complain. I would like to re­
mind all of you here that the agri­
culturist is mainly responsible for our 
existence. There is no stability in 
prices. I remember still the days of 
the year 1932 when the paddy sold at 
Rs. 2.50. When we came back from 
jail we found ourselvies paupers. 1 
don’t know how my father who was 
an agriculturist managed. Here 1 
would like to state that there should 
be an equitable distribution of land 
to the landless. As per the statement 
of the Government of Andhra Pradesh 
a susplus of 50 lakh acres would be 
available for distribution. I don’t 
know about other districts but I 
know about the Government land 
in my district. I .sû rgest that it 
should be handed over to a cooperative 
society. If that is done I promise that 
we would return whatever loans we 
take from the Government for the 
necessary inputs within a period of 
two years and in addition we would 
show a profit. The Government should 
therefore try to implement such good 
schemes. It would be of rio usp if they 
only talk and believe in promulgating 
ordinances. There are persons who will 
successfully hoodwink the Govern­
ment and get over the various restric­
tions imposed through these ordi­
nances. Because of these ordinances 
it is middle class which Is suffer­
ing because they are not able to raise



323 I5.G. (Andhra JULY 24. 1973 Pradesh), 1973-74 324

[Shri K. Suryanarayana]

loans on the land they possess re­
quired for the necessary inputs. They 
have to depend strictly on the product. 
I theiefore suggest that the Govern­
ment should always try to bring 
legislation with the welfare* and 
interests of the people at large in 
mind.

I would once again remind the Gov­
ernment here that they should look 
into the functioning of various schools 
in the State of Andhra Pradesh.

In our State we have a Fisheries De­
partment In my district in the Kolleru 
lake about 80 lakh rupees worth of 
fish are produced. These Ash And 
their way to the market in Calcutta 
where they are sold at Rs. 7 a kilo. 
You would be surprised to know as to 
how much the poor fisherman is paid 
for his catch. It is a meagre one rupee. 
I don’t know where the difference of 
six rupees goes. The Fisheries De­
partment should do something. I un­
derstand that the Department has sub­
mitted a scheme to the Gov^ernment, 
but the Government could not imple' 
ment it for want of funds.

Finally, i conclude by saying that 
the Government should pay special 
attention to the points mentioned by 
me, namely, the functioning of the 
secondary schools, the functioning of 
the Food Corporation of India and the 
Fisheries Department, in order to 
make the best use of enthusiasm, man 
power and the natural resources that 
are available abundantly in my State. 
I would particularly urge upon Shri 
K. R. Ganesh to do his best in the 
matter. I would assure you, Sir, that 
provided all these things are taken care 
of then the State of Andhra Pradesh 
would not only become a rich State 
but would also be a great help to the 
country in various fields of human 
necessity and welfare. Thank you.
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«<»id I iil'l % f ^
3Tr ? i w  I  art ^ tt
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t ^Tg’TT f̂ T ^  "̂t
■RT 51^ I

( ^ ‘ ' j r '^ ')  - y > “ ]

^  ^  t J j j  L l ^  ^

\jbyJJ J.C yj j5

H ^  *5

iS^U )^  jJ^tj I, t j »

^ i j i A l j  - J  |.,va»- ^

W  J < ^  *i 4 X i U  iiJii £  2> *  5I )
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f^^ jf 5̂ ^  AJ L̂ )**

J ’* ' *  * > * ^

«)l# X  -^ > )  JJ> W “

i> V  lM^ J'-A*^
^ i f

J , U »

.^»t> Jli+ f j;)'-»>t-a-f) »■> ’

^  >{U ^ l a .  . 4  ^ I j  ^ {

- 4  ‘ i ' -

i  ki-*S ).>il J f

»le 4-  >*•< t»> 1+̂

u i« c '  » '  J^'K j ‘
l.,A { J .I

Ijrt yi '„ l J x i

iS ^  6̂  -'.’ yft 1̂ 43

H  ))^ * « »

«( ^  oalf J i  ^ * J  -I»*

^  LisA»«.jj 5 0  _fH ^1

f]yB 4 0  —£*< »(

" l^** |»1t“ '* 4r? »* J-'**'

) ) f  J )» '> ^ »< i« ' J - t ’ ‘ - i '

I j j  - ' • * i  J k -  O i * ^  ^  j J ' - * * '

*5  <* J  '=»V J » l  i J

J L v  J

^  jJ >JU yf

- J > ^  J * ^

L ) * - c ' j  >'^>-

J>^yi Jt W> t } > -  «J

,,l iU 5  i

^  J f  i u u  J J  i  U lc u ;

i * y  -  ^  J !  A.<^) t >  ))^

j ^ i  ^  f,* d -i)0  j- j>  )< J

K jjjt CS! ^ 1  ,«
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*>j i* V

- d  c^) J H f h h  ■ <a

u j** y>  -  <* *' ^ 5 )  c)»^

Ul:*. I*J 1̂ J

-  A

AjU ^  ,jU j ^  v -5  -  J  l»*> pi)

K ^ '* 4  —O  j f f l  

«  )••' »* f ^  X

" a * *  ^  ^ t i  i_,*'iK‘>W.3

L_5UU^ ^  ^

-  <# ***r* Sr^i c f 'f  -  ^

j i  - a  i > -  ^  *')t

-  X  -  u » ^  J - ^  cf^
J ,  ,J< jUlO yj

( ^  r̂ “  ^ -  1 ^

>♦**- U+- ‘-^»J ^

!^'

i j » ^ r *  i.3'*-» 1 > -
i  - l * J  |,U „| l*{

^ U  iL̂ ^  cS-̂ JUw O ^  ^̂ 4̂3

l» * ^ -^ '4 5  l?v * j >*» »< |**«^

*^=»- -  V.l« )T -  y i  -  ^  >4

-ij l^j ^ ,U

^  .*-*>^ i  3*’ )^

-  lR^l» J ^ » ^ '  )'

** W  ^ ') _ 5 « )^ l)  pf

LS“^  ^nt*i >il i i  4  <•*')

’  ^  »* M* ^  ^1) If

'J * * V “  ^)-!»*> )jl fif-wl j+ J

i*̂ >“  (f j j^ la . -  ^

IjA^i -  i .y i  y> ^1

-  ^  >*t^ ^ l i e  ^

-  f {  iStf) ^

-  Jfyi ^  Ijljbj

^ y J i ^  Jjl

d> -  u * *  «*> t* X
u » u  u n ^  oA<
^.-W, i  j i | , j  tS j , t

<» l*S l,rt ujl l i S ^ 3  

^fX/» ^  jfc l*i fj^  jJ jjjl ^1

»» j - j a -  

^  L .j( iS ^  ^Uel

■r=r'+< }<»)f ‘i^i'Jj'i**-

erw^- ^  >tA4-

i  ^ Ji-*  >i»)A!f _irf>

*lj ,0,1 ^  <i Iji

lf»Alt Ĵ,|A!U f j ^  ^  -  Utf>

-  <i litf ̂

H ijl* } '-iJ  ^  I*) j*

c f ’»* W (.Jfc »!».
U , *<t3 % ^ U S  ^  I  J  ^

:xa  ^  , | ^ j  I

«?») 2-*^  H  >î  l«3

^ 1  <X*j (f i_0,iS ,kj|

(f JJ  ^ 1  -  r

^  ^ l a ,  j i  ^ U j

SHRI K. RAMAKRISHNA REDDY 
(Nalgonda):’ I rise to support the 
budget of the Andhra Pradesh Go­
vernment. It is unjfortunate that this
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[Shri K. Ramakrishna Reddy]

budget has been presented in tlie 
Lok Sabha instead of in the State 
Assembly. As I mentioned in the 
course of my last speech on the bud­
get  ̂ out of Rs. 98 crores sanctioned 
during that year, the then State G o v ­
ernment had spent only Rs. 78 crores, 
'and Rs. 20 crores had lapsed. This 
shows that the Government were not 
interested in the development of the 
State, but they were interested only 
in the internal squabbles. But now 
that President’s rule has come in, 
they are no longer interested in their 
internecine quarrels.

16.56 hrs.

[SHfn S. A. K a d e r  in the Chair]

After seeing the budget, the Cen­
tral Government recently sanctioned 
the railway line from Narikuda to 
Bibinagar and the conversion of the 
metre gauge line from Macherla to 
Guntur. The State Government have 
given an agreement to the Railway 
Board that the area through which 
the railway line runs will be given 
free of cost by the State. But this 
budget does not show any provision 
having been made for the railway 
line recently sanctioned by the Cen­
tral Government. Therefore, the 
necessary modification is called for in 
the budget for this purpose.

In Andhra Pradesh, especially the 
Rayalaseema and Telengana areas 
are mostly backward; not only are 
they backward, but for the last four 
or five years, they have been famine- 
ridden and drought-stricken and spe­
cial provision has to be made for 
drought relief and famine-relief 
works in these areas. For this, at 
least Rs. 10 crores should be allotted 
for these areas, and famine-relief 
works should be continued till 
January, 1974.

Afl my hon. friends who have al­
ready spoken have pointed out. there 
ifl a proposal to increase the electri- 

;City ch a rge  by 10 per cent. Already,

there is a cut,in  the supply of elec­
tricity. In addition to that,«if the 
rates are also going to be increased, 
that is not fair. Therefore, I suggest 
that the increase in the electricity 
charges should be immediately 
stopped. •

As regards foodgrains, due to lack 
pf adequate number of fair price 
shops and adequate quantity of food­
grains, for distribution to the public, 
the people in the rural as well as 
urban areas are suffering. Special 
provision has to be nlade for supply 
o f adequate quantity of foodgrains 
and for opening adequate number of 
fair price sbops. Unless and until 
Government go ahead with this, they 
will not be in a position to supply 
food to the needy people. Inter­
district restrictions have been im­
posed by Government, but I would 
submit that such restrictions will 
cause a price rise which would be 
much more than what it is at present 
in the case of foodgrains. Therefore, 
I request that the inter-district res­
trictions within the State should be 
immediately removed.

17.00 hrs.

Backward areas need special 
efforts at industrialisation. Particu­
larly in the Telengana and Rayala­
seema areas several industries have 
to be started. Therefore, provision 
for this purpose should be made in 
the budget. But as it is. this is not 
provided for in this budget.'

Electricity is very necessary for 
development. But as I said, there is 
a cut in the supply. As my friend, 
Shri Venkatasubbaiah, said, only 1 
UP and Andhra Pradesh are the 
States where there is a cut now. 
The cut should be restored and tie 
increase in the rate for supply 
should be withdrawn.

As the previous Government could 
not spend Rs. 20 crores which were 
sanctioned in the budget, the p r e s e n t  
regime should take care o l it and see
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that the amount which lapsed is got 
back and expended for the better­
ment of the people of Andhra 
Pradesh.

A permanent solution should be 
given to the State politically, instead 
of hatch patch, now and then in this 
democracy. Hence I request that at 
least as per the opinion of the people 
of Andhra and Tlengana, verdict be 

given and the State be bifurcated.

tsff (uiHI'if):

sHTRT ^  JTm qr ?«T 
^  ^ I ^  ft

Sr ^  5ftm ^ fipiT i xr̂ r 
^  ^  5 i

^  w f  :j#TT TT Tfft ftr 
^  ^  Tfffr I JTPT ^ rm r 

1̂ *11 '5TFTT

^ «liri ■ifl̂  Wf7 ^
«fr ^  ip ^

fpTTTT t ’ -̂ 'r
qfr I  I IT fW r i?

'BTT >T fHprfzS 'ftfr^T?
?rn; !

sft HTT?ri TT«T (q'f^ft) :
^  >̂T ?

siTni^w

?nr ^  frtpK^ f^ J T ft r r  ^  
'TlRTPT 3TR, JpT

t  ftr ^  ^ irN jr ,
sn?CT, ^

It seems an experiment i3 being 
carried on about a limited democracy.

^  WET ! l ^  it ;fr 9VT

»T»rT % * T ^  t- ^  I  I ^
w^'i ^  IT fsw rr  t  ^  ^  

<siPT ^ I î>fi =Fnr ^7% ^  
'f^rr Tt n f  Tfnr ^ ? fk  t̂t*t

t  *ra?r Jr ^  i
^  I  ? in ^  ^  ^
% ^  ^  ?PTf^ ^

^  rfr Jf ? n ^  t  i % f ^ ^  
f s  »PT ^  ftH R  %

^  T?f, ^  atH ’ TJTH ^
?iTrft I ^PrtTT M irsT  T jfm fr
^  5fr sTJfTir I  ^  if TToî fiT̂ r
% #!riT ^  IT? t  I
^I'iY ^  WRR ^  fN'̂ TX

=^T%: ^  ^mr ^
I 5T^ ^

^  ^  ’̂ 5TR' srk  ^  %■
TrjfejT
3iT if 3T  ̂JRTT HTTT C? H
?TfnriT I  ’fnRM  % f?T(T ?T5®r
^  I I ^  ŝtrt I

SrTSr STT'CT n5i(l % 3T31T
% gfj- if 31̂  ^  FHT
J T ^  I  yW^'RTT JT? «ft ftr
3it^  ^  ^^rmr ?t ’i f  I

TT ft , 31̂  HT^TT
^  ftjn  %n̂ CT *r ^  ^«rr^
f t  srnr ?ft ^  ^
?T  ̂ ? « im  f t  m r
^  I  ? TTpft 5ra 5R? f ®  »rg ^
^  ^  >!mt r̂r^T?:

^  I ^  I  cfr ^
g w  t  ^  ^  5Tt snwH  ^  *n5T 
JTpft 5 ^  ft w  aft% % f*T
f^RTT ^  ^  fip 3lfi 
^  I  ^ St Ji? WT ft«rfir
^ ? STPft m^t ^  VT % Tcsft
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[>5ft S T ^ IH W  TIW  5 f W t]

3TR 5Tt ?n ^  ^  ?
Tt o H  ?HTT ^  % 7K  »ft ^  
?TT  ̂ ^  TMH ST  ̂ r̂rrrr, ?m T 

f?r»TT ^  frrr ^  ft
^  *rk 5»T Jf #3 ^  fTTftr

^  5TFVT 3 I^ » r ̂  H i t t  f f « J %

■fsRR ?:T ^  iTjr ^  ?T3^ ^
I

« f t  i j * r o  T w  » f tq m  T i < t  ( f r ^ r m r -

, ^ )  : 5 f t , JT^ tfft ^  3O T ,

*rswr firjHTr | i

sft 3r«ISTT«l TW 5r>5lt : ^
JTf ^  ?T5®T I  I ^  vpmr

^  ^  ^  * m  ^  ^  % fB!
^  ^ JTPTfTT I  I ^

? W 1 K H  I ^  %  5 f l  !T ? ^  ^ T r fa r  ^  

q ?  5 ft ^  ^ T f ^  I

? n f e T  ^  P p  3 f t  w ^ w

^  ^  ^T 
^  ^  i f  ^  5 fr

WfTJi^ f f  ^ ^  % jpRnr ^ I 
^ v fiT H T  ^  5 f t  s n m  T O  15!TT ^  w t  

^  ? n U lT  <TT |5 t T  1 fH T T  S T H R  i f l T

f ®  ^  I  1 i r n r  '^ i k  3 f t  

f» T  ? fr f j m r  |  ^  f? r  * t  ?nfrEr

$ ,  1?^ wTw i? r  i r  f ^ t ^  ^  t  

«rk  ^  ^  »TT?TT I

“Firstly, it is found that in spite 
of nearly 20 years of planning there 
are many villages which do not 
have drinking water wells and even 
when there are wells, there is acute 
shortage during the summer 
season.”

^  qnr^f J T t^  ir ^

^  srmf^TW ^  I
^  ;n5ft ^ f i r ^  |  %
5 r f ^  ^  <ft% %  » ft  q i^ 't  «FT 
5R??i ^n?rr ?miT% %f5nr
» f t W T 5 ; r ^ f t 2 0 ^ 5 w ?  uTtr 
^  ^  it ^  ftPT HTTTT

?t ^ 5  V T  *̂K ^  ■f^i ^ M c i
ft= ft  ? m xrm H tir r  ^  it

^  ^ I ^  !PTf^
tjfniT t  I ^  fjRTrT 4?«r ?am
^ >̂T
WTCTFT ^  m  %
?rpT « f t t  5 t  t  ? m ^ t  ^  
5Tt^ f t m  H 7 3 T T  5 R  %  ? K  » ft  Jife

T P T T  Ht»TT ^  51?t ^  ?ft
f * r  ^  *R T 5 rf W T  I  ? q t W T T ^  i
r l ^ i 'i H i  ^  %  3 1 IK T  ?IT»T ^ t ^  eft

W  ^  ^  I ?rrT %  ff c T  5 r a ^ t^  |  i
P fi'q  ?rr>r ^  'tt^ t  ftr f^ R Z T

fjl'^ ?TT'9' WT% 5*1 »ll ^—
power minister but he is without any 
political power

^35^ 55ir? ^  ?m in < ft^nw
%  pTTf f%  ^  ^  f t %  sTw r *rr , Sr 
q f? r  ^  T l  H M  ^  ^  » r f  ? ftT  ?r»ft 

qt=? H F T  ? ttT  ^ Ffrr fc v T t 5 f m
T l ^  t  I S R T  IWJTT ^  I  3ft f t i  

3TRTr ^ -----

That is the only irrigation facility for 
the district.

f? r  5 R ?  ^  =5fh? ?n^ET ir  f t %  ^

u n ft  i t  ^  ^  T T ^ t  ^ t r r

f t r m  I T T O ^ n ftm  *r  ^ ^ m t  ^
^  »WH+ I  I t  ?  »RT «1T,

if  ̂ iJR T  «TT, ««+rWTT  ̂ ^  

»raT«rr, ?T 3 n r?»rt»r^ T ? 'T 5 ft»T  f r  
5»T >Pt gfT ^ r f ^ ,  f>ra' t

%fv5T «iitii vhr ^
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r̂ rSTR W  % 5 ^ ,
^I' î'fl f I ^  i*i

T̂ 3% ^  ^  ''li'il I 5Tnr
^  ^ ^  ''tO ^  ^  V (ll "t' I ■̂. ^  

#3 m  i m
"Tf ?rs®T ?r^ ?RcTT I ?T5®T ^
î̂ frTr 1 !T̂  ^T'iiIH ^  ^’FnrrT 5fr ^ 

^  I ?TN % 'TT*r TTf^TW % f̂ mr̂ T
’Erk ^  ĉ n̂r ?rRift t ^  ^

?r>rr w'r frr  ̂ ^ 
w rw f I trrfi' ?TFEr it^ f t  jtt ^ n r r r  
vrm  5>, ^ ?>T % 3?T  ̂ Jift #3 ^
^  % spTT ?rr«i I  ? ^
!TT ^  1969 if ^  ?r T??ft ^  
^ îhrprr % ? r ^  ^nrrsr ^ r f  ’i f  

the gentleman’s agreement has never 
been implemented

?ft ^  JTW »T>FT srr, ^  ^  ^ *Tt>r
sift- sfv f¥ ?T5IT^ ^  ^  rzrmg-
^  ^ r f ^  j  ^  jrnr>iT 1

*̂1 ^  ^ '+'^ ^5P7T 'Jl 1M*II
f^  ?lT3r ^rPT JPTT '?)T5%T +*1*1 »|H %

^  ft: ^ ?tf3iTT 3 t m
spt Terr ftr wr+ir 

f ®  n̂?TT ’̂ rr^  | 1 ir? ^
|?Tt I T]% ^

?R̂ >TT 5 ® I
^5 +  ̂ ITFCT ^  rr̂ T̂ r ^

?«T 5PC ^r JT̂ T̂3̂  I  PfT iTfsr
?>T 'TTfTT f?5T ^ ^  I  ' ^

5T̂ ?r ir w  I 1̂̂ 41 ?r JT?t
f^  ?rr5r q-ft jT'^ ŝ  ^  |

?ft Tff ^  IT^sr? JT5 ^  I  f% HTT̂ JTT 
^  w  I ^  n̂rrm̂ T
I  ^r— ^r?cfn:%!!r^, ^5r»rr^ *r“h:

iT5T»r 1 % ^5r ^
^̂ ffcTr ? r it^ r  ^  «f»r ^  1

? s  5T^ (Tir ITf fTTpT l̂ftsr iTT 1

®tc TT^ «l'ii^ ^ ^  

^  ^  Tr^  ̂ 4fr^i)+c)i %

«Ft ^ *r OTH if ^  f«T 

wlf ^  ? ^ T  ^
f jff  ^  ’TT  ̂ ? ^  Jr

?rftRTT w f  ^
%ft »TtT5T M ^  ?n^  I JT ^
I  1 « T T 7  Iw ^ r ft r r  ^
5 T ^  ^  ffr ^  ^  jrrjjjft i

?nft +^4t it ^  %■
f iR ’ q w  f̂TT  ̂ ^  ^ r f w  ^  

r*i+'^<i'!iT  ̂ ^  3ft

IT̂ TH’mtf^TCTTT I  ^  % sft IT¥-
^  irs fg  %iV, 5 5 i f  sTTJ?' I 

J T H t f W R ^ ^ t  I  ?T>!n:

iTJT̂  q r  ^ > T  % fT«T t  ifr ?rfg^ K  

^ ^  TT ^  ^ r ^  ^  #f%cT

^  ?rr£rwT?: lift in ^  ^pt if %
:j?r ^  «ft 9 ^ ,  w  w  *r̂ T?r̂  
?7̂  f  5TT 5T5 <+Hm̂  ^  >TTr
5 r f a ^  ?T«T ir ^ M ^ w r f r j f t %  
%■ %̂ nT tf-qiMd fT  ̂ ^  I

'ju ti ^  ^rfsnn^ % ^f^nr 
^  ?  f ^ p '  ir4 fW

HHSH31 ff I THfinr ^ iflelViJ-pcrT

^  t  ^  ^  ?n^w ^  fta rr
q>ir ^  WT =FT, ?T!TT f̂TT  ̂ sfTTlf 

îT w  % r  ^  I ft-gR

^  ^>f <i*ri'<i!f ^  ?Tff^ 

ITT ^  ^  TT# ^  ?Tf^, ^  ^'TT,

^  ^  ?r‘h: ^  f^urr

^  ft?T ^ ^?T PTfTr 3mT 

f3t^^ H*TfJTr̂ ' I  ?T ?rtrnm  f t

I cr^ ?r*Twr ff'r <fir??rr^'ir^ ^rr |,

3ft %n  ̂ s r^ f 

I, W  ’^rnwr I ,  J?fr

ftr ift% % qK t I  I
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[«ft TT̂

Ph  ̂ ^  T̂ ^  I
HVTOTift ^  ^  ^  % frir ^  

^  HtvRpT ^TW?: ^  '̂ TTTU ^
TT^-W, rrrrir  ̂ ^ \ r̂r
T i ^Rwrrr '̂r% ?mr

^ ^  f ?  r̂:7 p̂=T T I

SHRIMATI T. LAKSHMIKAN- 
THAMMA (Khammam): Mr. Chair­
man, there was one kind of law and 
order situation a few months back 
and today there is a different kind of 
law and order situation in our State. 
Though it appears that law and order 
prevails and normalcy has been esta­
blished my experience is that law 
and order has deteriorated and it has 
been deteriorating day by day in 
some other form. For example in 
my own State we are normal on 
emotional issues like the Mulki Rules. 
But Communist (Marxist) and the 
7*Taxalites have been concentrating on 
the liquidation of Congress leaders 
in the villages.

SHRI B. N. REDDY; She speaks 
for the land-lords and rabid elements 
in the district.

SHRIMATI T. LAKSHMIKAN- 
THAMMA: The Communists enter
into collusion with some land-lords in 
my own district and with same vested 
interests they have been functioning.

SHRI B. N. REDDY: Her hench­
men, had drawn out the villagers and 
beaten them. I want to request her 
to visit atleast some women; 80 wo­
men have been beaten mercilessly by 
Tier own men. I must be given a 
chance to say these things. She is a 
woman.

SHRIMATI T. LAKSHMIKAN- 
THAMMA: I cannot keep quiet when 
murders have taken place In my own 
<3istrict.'

SHRI B. N. REDDY: I visited the 
villages and I saw those persons who 
have been beaten mercilessly. Wliat 
is she saying here? As a woman she 
must be ashamed.

MR. CHAIRMAN: Order Order.
Nobody should speak when I am on 
my legs. I should like to remind the 
speakers that whatever time goes 
in this cross talks, it goes out of the 
time allotted to her. So she should 
confine herself to her speech.

SHRIMATI T. LAKSHMIKANTH- 
Al .̂IMA: I want to bring to your no­
tice that innocent people have been 
murdered. Very recently the daugh­
ter of a Communist leader in my dis­
trict was married to a youngster, who 
was a congressman. He was murder­
ed; they just did not bother that he 
was the son-in-law of the Communist 
leader. The daughter committed 
suicide. Is she not a woman? Let 
him deny it.

SHRI B. N. REDDY: On a point 
of order, Sir. When the budget is 
being discussed and our main aim is 
to bring to the notice of the Central 
Government the condition in the 
State, what is the relevancy of what 
she is saying?

MR. CHAIRMAN: The subject be­
fore the House is Andhra Pradesh 
budget and members should confine 
themselves to that. But I see that 
many irrelevant things are bemg 
said by both sides. You should have 
raised it at that time. I would re­
quest hon. members to confine them­
selves to the subject, without bring­
ing in this or that party.

SHRIMATI T. LAKSHMIKANTH- 
AMMA: I am the representative of 
the people. We are not able to give 
protection to those who are being 
murdered mercilessly. It is my duty 
to plead before this House that pro­
tection be given to them. There is 
an item called *police' here. On July 
18, at Arakodu in Khammam taluk, 
Yeddapalli Achajryaa, a sarpanch, was
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dragged out and murdered. Police­
men are indulging in beating Con­
gressmen. In Mustikunta on July
2, one Vasudevarao was killed. On 
June 5, at Gonla G. Ramadoss, sar- 
panch, was murdered. On July 10, 
at Madhina station, one Congress­
man was dragged out and his hand 
was broken. I took him to Mr. Sarin 
and showed him. Within two years, 
nearly 20 people have been murdered. 
Recently 5 or 6 people have been 
murdered. At Warrangal the Naxa- 
lite menace is increasing. I am now 
talking about Naxalites, not Marxists; 
so, he may remain calm. At Warran­
gal, another sarpanch was dragged 
out in Mahaboobabad taluk and 
murdered. How are we going to 
maintain law and order? One Dist­
rict Forest Officer was shot by the 
Naxalites. The Naxalites who- were 
previously operating in the forests 
have now come over to the plains. 
It is becoming impossible in Nalgon- 
da, Khammam and Warrangal for 
people to stay in some of the interior 
places. In many districts even women 
going to cinemas have not been given 
protection, gome of them have been 
kidnapped, raped, murdered and then 
thrown into a river and then it is 
said that they have committed sui­
cide.

I want to say a few words about 
the shabby way in which the MLAs 
are treated in the State after the im­
position of President's rule. Their 
telephone connections have been cut. 
Even the general telephone connec­
tions of the MLAs’ hostel have been 
cut. Their salaries are not paid. A 
T̂tiajor portion of their salary is cut. 

There was a Bill in the Assembly for 
increasing their salary as well as 
house rent.

Now the house rent allowance has 
been increased from Rs. 8 to 21 and 
they are deducting that increased 
l^ouse rent even though the salary 

not been raised. When this was 
brought to the notice of Shri Dikshit, 
be said that it is very unfortunate

and it should not have happened 
But still it is continuing.

There is a news item in the Hindus­
tan Times of the 21st to the effect 
that Andhra Pradesh prefers Cential 
Rule to a popular government. May 
be they want to get publicity; let 
them get publicity, if they do some­
thing. But why should they de­
prive the popular government what 
is its due. I do not know whether it 
is an off-shoot of Shri Shashi Bhu- 
shan’s theory of (partial or limited 
dictatorship. It is not correct to try 
to get this kind of cheap publicity. 
Even Dr. Chenna Reddi has said 
that trying to get this kind of cheap 
publicity is bad. I f  through the 
press they try to get publicity for 
this theory then ultimately people 

may get the impression that a popular 
government is always wrong and 
only this kind of government is right. 
So let them t r y  to get publicity and 
praise where it is due and not on 
each and every occasion.

An impression is sought to be 
created that immediately after the 
imposition of President’s Rule the 
NGOs, who were on strike for 108 
days, went back to work, the admi­
nistration started functioning nor­
mally and law and order was main­
tained. As a matter of fact, even 
after the imposition of President’s 
Rule there was law and order prob­
lem, many deaths took place and it 
took months for normalcy to come 
back.

While I disagree with many of the 
things mentioned by Shri Jagannath- 
rao Joshi, I agree with him when he 
says that only a normal popular 
government can solve problems of 
this type. So, every attempt should 
be made to bring back the popular 
government.

Coming to development projects, 
the work on the Kothagudam pro­
ject should be speeded up. The post-
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graduate medical college should be 
set up. These are small things which 
will go a long way in maintaining 
the integrity of the State. The peo­
ple have shown their faith in the 
ballot box. Let us try to  ̂ maintain 
their faith in the ballot box. If they 
lose their faith in the ballot box 
then the result will be disastrous 
nothing short of a bloody revolution. 
As Mahatma Gandhi said, let the rich 
act as the trustees o f the poor, so 
far as their property is concerned. 
Let us try to bring in land reform^ 
which will affect only three per cent 
of the population and give benefit to 
97 per cent of the people.

The problem of the Mulki Rule can 
be solved by slight adjustments bet­
ween us. Let us be broad-minded 
and generous to each other. We are 
brothers and we can settle this 
problem.

^  ^  A' HqH 'dAMi

Ttrr t  1

ssnrr %

^  % IPTTT ^ o
Sl5»i ^  ^  TT^f ^  f^T’TfSTTT T̂?; %

^  WTT 5fi^-
*T7?PTTr ^  *I6'1 ^  ^ I

!TT?CT 7 ^  ^  JTTiHT, ^
ITT Vt #  VT

^  ^  sjiftfT t  srsTR
I 5ram nUt ^  ^  ?r>mT ^

^  5̂ 1"  ̂«l W'CT *ftr SwirHT €!■
«ft IRrTT ^ ^  ^  f-»wl %
sft TTMff TT PmW  !T^ ^  I 

^prr  ̂ ^  iTH
«1(it sfhft %

H r  ^  W T  ? ? m » in K T T  ?

iT » ft  ^ e i f t ^ r h T t u T  3 ft ^

»T̂ i?»TT ^  I ?nn:
f f e r r  ’ r r ift  ^  w ^ T r ^ r r n ts ft  v r f H s r ^  

^msn ?  ^  % f g ^
îTiT >̂T*n ^T%^| ■•I'inl ^  ^

^  ilH; 4*Th ^  i *̂iT ^
iPTT^ ^
^ fTT^T ^  W  3TT«f  ̂ I

r̂lT 'H?;+R ^  ^
^  ?tV  ? r»ft ^

•1^ >nrr ff, Jt'im ^  ^  ^
TT»iff ^  ’TT?TT ^ I ?fk  Jlft’

>̂T?(T I  rft t  g
Pt* i*H H IT T  ^

^  r H s w T ^  ?rrf? ^  ^  ^n<T

J I f t  W T ! n i j  ? m r f T  f T O T H  

^tp5fZT, m  vJH ^  ^ * T  + < ,

if fin rr  ^
I ,  3 R r I T  5Ft 5 ^ 5 ® w f ^  ^  > I T W  I

57fsi ^

r « « t2 d T r n m  ^  ^ T p ft, ^  ?ft

I ^
T T ^ jf f  i r  T t ^ q f t T  ^ T  t ,

^  V T T ^ ^  ^  ^  4MT

5 T F K  TrfVr V T ^  j f t  t

f s ^ s ' d ' » r T  ? n ir  ^

^ s r m r t  i ’ t ? i r T T 75511

g iT T T fc T  5; ^  # T T  JT? t ,  

3 ft P 3 R T  T W R  ? n k ?  %  ^

? T F W  5 T ^  %  ^  * r ,  ^



353 (Andhra SRAVANA 2, 1895 (SAKA) Pradesh), 1973-74 354

3ft ^  '«^Ki i 'f l 't if 'i i  ^  ipn
^  ?HTTT ^  ?ft T?T  ̂ I

^Tfrr %7J % Jifa^T HtftTT

^  I 'itf) ?TTo TT̂ iTT %
y fesn r «fl- s f i

Of ^  r^'T*^ fji^p +i^^T^T;
« rr><faQ'rdri<̂ 1i' %t\r
ppijT m i I % 3̂rmr% %
v^ivr7 sftr^eT^oTT Ts sbt '<.̂ t

^ I fm  ^  t  fsp ?nft Kft f3t^  r̂ 
^  ^  ?f?T ^  '̂ 1 t  ^

5ll+dird+ ^  ®f WT tTf
^ T  I  ? >tPrtT % cTtfTff̂
^  f w  I  I IM S Jr ^  im tTT if 

>iiH WT TP’ft pH rid I ^ WZTT ?
^  ^?r *r Ti^t*r cT*rr
'TT *̂t 1*1̂   ̂ ^fv*i %

’TT, *-M̂ P'l(«H ri^'Jt % ?5TT ’TT, 
7m  >T=̂ ra  ̂ % ^  T»: ^  5ftsF srf^- 
ftrfwfr % ^  Jr ^fv ^  ^  f?lTT
dMl< ^ 1 >T *̂ 1*1 +<di  ̂ ^^fTT 
% IR ^  ^TRM f=PTT ^mi; <tr $PTX

fSTHT It fim ft  srt I
fsRT ^rraivH ^ mcT^ ferr ^  1 
»nft TT^ Jr *tf<;<*tĝ  % irrafw

tfk  1 1 fsrm
i m m  I: fvtTT 5fnrtiT »rt

fq l̂bl +«,dl g I

*1TM 5T̂ 9T ?fk  ^ffJrHT ir 
Srf fft̂ T ^  >(I5<1 !TT>T ^

^  ^  T? n l  ̂ I 51^  ? ^ c t :  
Tt ^ T  ^  f W  3tT TfT 5 I ?T*ft

ft:m n!n  51  srtPirifr 
®Tf^iff ■f t H  ir iRurmx I

^  ^  5Tl»i ^  f  srwiff^ ^
^  %, 5f?m ^  3(ftT ?r ? fk

% 3 m  5ft t(?qT-fK  ’HT I  
1075 LS— 12.

fJT ’51^ ^  ^  I  I
î TTJT̂  % ’T '̂T^r ^  qw
^rniT^i
^r TT.fr g^a' ^  1 1

*r t% JT^ 3fr f^rar t
irSHlH ^  ?TrT I; ftr ^  

if 5T̂  ^  +rf<Hi{ Jiff ¥t
11 I  m JTf f¥ ^  if 5>
n f I >rî  % ^  ^ ^  sftr

frq- PfT ir  ̂ fkfNrr 
^ ^  11 ffffktr. prrfejiT 

’RT^irrft ^
g fcp ff 'ftHT I tr^ ?TT?*ft ^
’Trr 3T?rr, iTf? m^'i't qft ?t»r ^ 'i =Tt?
ferr JRTT I ^  if 5Tt̂
TfaM f t  5ft fsRT ^  HT>T cft^
>rf «ff ^  % »rr»rqT ?rk inft
tT̂ r 'Tar ^1i ^ ftr f3F?T ^ jtt 
3̂^  »ft JTTT f?jjT >rirr t  I ^ 
hÎ I  ̂ I «Ik  if T̂ TW ^
^  ^  t  ^e: ^■TR
^  ^  I  p̂rf?rcr fT?rff
^tfSTf^rf '̂t ^  fSTKf ^  ^  1T9^ ^ 
^  ^  ^  7ITW f^qr ^  TfT

^ TTff '̂ 3f I  I sr^ft srTsrrftjTT
^  t- ^  *̂T5ftT wt»r I
*̂T% Hhi* % Wtwî Tf̂ rv

?rfiĵ >TT >11? ^ I
?ltVT % ^  >K ^  t|| ^
H ^ ^ T ^ q r  » ft ? if f^ ^
?ftT afr •Tf̂ RT ^TFsrTKt +TOr{
*1̂  +<. T  ̂  ̂ Ndd+l cic+H ft’<if*̂ d’

^ r f^  I

WCT ’left ^  f f e  %, ®iJIMlf<,+ 
^  ir tr;p sr^  I  I

d T ^  3ft ft^sfr irer 
^  I  3̂^  9 5  irfdsTcT 7?T ^  ?r%% 
?nti sr^ if ?Wt I  I ^  
sqiMK I  ^  t  ft; ' m f f  r̂



5PniT % ^  ^  sr? ?t<iT ^ 
T̂̂ tfJHTT d« l l^  fTT aqTMK

^  ^  ^  r̂npft
^  5i*( r̂ ^ f̂ RTVT 'TTH ^

I (?5Tt5rsr) 
^ T * fr tw  % jfl f i n  JT|f rft

?T? 5Tr?T I  I ^  ^  ^
Hsdl ^ I
% WT? ^  ^  ^  ^mrfrl ^  <TJ ^  T ^  
t  I g»?rmiTr ? n ^  tnjr »rtT ^ i
?rnT ?ra % ^tt

^  T?T ^ I JIft Tf5TT ^̂ T%tT
«n I ^  ir fjnr.  ̂ 1 ^wft-

fimrr fmr 
?t >raT i  ^  ftffT q?T ^ " r  I  

^  JT? «tW; ^:mt,
$ ?W  !̂rT̂  I  fe iT̂  ^  izx- 
^JPTT VTTTsr % t  fsR  r̂r ^
^ ? r# f^  ftffesr 1
r r  5ft»ff ^  l ^ d  ^1r I  fjp 
w r fW f  % s q r  ^ftf. T̂ ir i
r^ îH HSI TT^T jfT ^ ^r+'i ^ 
f »  ^  ^  #ZTK f  I ?T

^  'irniS'i 9 l f^  ^  Tt jft st TT 
ffTXT Pidir"i ff'^l N̂I *IT
w^wf ^  t  smt
»rfeT ?fr ^Rfy 3n I, ^  
VTtrfktff ^  g?»T ^  T?t I  I irrsr <fr 

^Pft TRrf^rqt TPflf<i|H
r l ^  ?7Tq^ *rk tfinrr
+ H ^  % ftnr? ' î<fti. 'TT, WT5fliT <TT 
«l'lH ^  •M*H +<.rft 5  ?lV  ̂ HT^TR J 5  
»fV ^  % ^IT ĴTTT ^  ^ I 3fr c T f^

^ 1̂ Vci*M<. m M 'd'l̂ 't 
fJiT fipT5TT| ? ?r»n: ^  ^ q m f^ c r  r̂ 
fiTHcTr I  ?ft ftmiH ^  w n  »ft ^  
pT5T5Tr 11  »T? 5m?r 11  «if 
!ffr ftmn ^r | i ^
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^  »f|- 5® ^qro ?nwt 
I 

^  T̂nriT
«ft «itw 5T ^  it ?r%% q w  srfiTw ^ 
5sn7T f> ft l l ^ S f v f f  
9fcT 5T*5ft’ wW’ 5rT5r 4 ^  errin’ '̂ r?tn
f  I gWJT 4' WFT%

g I ̂  Jirft % ^  %
a rm r  iTff st ?ft ^  ?rq^ ^  if 
fiTirr I  I 3R »t r  fsrrr
w n  2 ^ « n 3 T 3 f t = ^  q r ^ ^ g f  
ftrr^ f  (Tfl- zt ^ FRi 

Wqr 3TIT f e n  zTRV T 5 ^
!if?r r r  f»i% I w

^'i titrt ?m  >nT I T m
^ f?r iTff e t  Ht tTf: % srrc %

^  fTfr ?r? »rf t sirh:
^ <+T < jt TTTnror ?rtT

Ti:? mTiJTî  ^  T »̂r CT< 5T̂
? r h : ^  f t

I  I ? n n : T s f l ^  «•> w i t  + i v d + K  f f t  

^ml ^  T?T <t<,ni
%i 'T><.̂  r̂ *14'? +<.<11 ^ ^
w  v f f i T c T T r r  . .

H 4 T O f « T  * T ? t 7 ’ T : ^rn r ?r*r*T

?f|T #T ?

isft W  f H * r ^  : #  f^iW P T 

:TT i  I ^  ^  ^  'M  2500 ^  
i|ft ^  " ^ IT  T N '  ^  r ^ 'Jll  iP T

*lt I ^  5 ^  27T ??t #>■ Pl’rfrr
 ̂ I 2^ % T>® 2500 ^  

T t  I JT?T T T  H » r m  f r ^  5ft

^<+K TT ^  ^ r  ?
?mT>Tr ? ¥ t n  ^  ? S T T T T T

j i j f t  » n ^  f  I i  •
n o t^ r art %  ^ , * r  ^  f  5

g  I ^  ^  sr? i  I

w r  W I 7  H > rrTfiT  i r ? t V T , ^

V
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TTT f r  ^fr^nflr r̂ r̂r j t i w  
'STFiTK̂  ?rmT »rnraT ^  JTT

STHT ^  m IJf R̂TT *1IHrl!
?>, ^  wft 3ft ^  TOPTT
^ *T>T t  ^  Pol«i(Sift % er«T ^  5fWr 
% 3i;t  ̂ <frdq- f  Pp  tj?r
zt ?fV % iTH97 osrmr >t̂ T?nT ^  j|h+i{I 
ir u-  ̂ I  %  5^  fspTT % îTT r*r?r wr.

2 5 0 0 ^ ^ ^ f r ? :  
c T J ^  % OJINR Jr JT|t ^  T^r I , 

^  3ri^ ?i1?: fTTiTf
?R +R  ^  ?r?t: ^  ^  ^  3tt^ =^rf^ 1 

^  ^  % fV5TR

if 'Jii'iTiiil m r ^  ?

^  T^r ^ Pp fir? fT  
«ilHiiV ^  ^  ^  ^ ?^T
^ ^  "isi'iMf^'Ji I
+<^f^t<i r*<af ^  ?TT5 ^  ^t^ft Sf HSii 
^  i  I J i m ,  tjstw r

;Tff r̂?7rr | 1

« m t  ^  ’̂ TffTT i  I
sftT î ?3F3r ^  ^  

Hl'lrl f ,  ^ ^
^

i  I

% T I ^ -
+ <.''1 ^  j%ziT, j(i»
'm 't  «* i m °ik1 ^  ft: ftFTr^
^gcf 5Plfw?ft^ TRT '3W
’■̂ IhoI ^fNxr ntvt ^  ^ I

TT tTrgĵ sf % ^^1 ftr ^pix 'd^ l^
% TPsftiH TW % flt f  snrRvwt^ «n

^  5t7^, ?ft JTT
wrf^^i ^T iT^ »p T ^ , 4 z r f ^ ,  
^  ^  3^  ^nrrsRT^ ^̂ rr *fHHi
'TfilT 1

»mjT if «fV ?nR f  ® ?5ft--Pr t̂ 
^ f ¥ f f  ^  Tnsfhm w  ^  ?r fft f
STf̂ =T ^  3n^, ^  %

r̂f ?R ^ ?fT ?TJ?T5r̂ r̂ > JTRHT 
^ r f^ ,  fifrft: ^»nT if »TT#3rfiRr 
«T^ *f WW #  <Tf# % T  %
*T^TMI % f t  JÎ  ftrr ^ I ^  ^ q ^  
m ^ y  ^ ^  ^  TTsf) TfW ^ f¥m  I 
>ft^, ^  T#Khr »tV ?i73ff %
5RT^ r̂ ^ 3 r f ^  ^  *n^ I aft

snrfimtw ^rtr ^h n ^kI  ^ ?

^  ^  JPlf^nK ^  ^  ^*1K 
% ftrr TT ®T w  1 ,3T? # ĵ?r ^ 
>TOr 3TTt, ^nft ftfW  ?ftT 
^  ^rsTf w  ^  *r ^  ?Twt ^ I 
t  iTô Fsr ^  JTf 2n? IV T3fV- 
T̂Tt if ^  ^TT vjgVi) Tt^iT-

^ ^  spira^njt m
^  I  I J I ^  ?T1%
^  '[Rr % fwtr !T5 i)(H ftPTT srrar ^ 1

SHRI p. V. G. RAJU (Visakhapat- 
nam): i would like to make some
brief points, i will not take more 
than five minutes and I will try to 
speak in aphorisms like the great 
Patanjali.

The first point I want to make is 
about atomic energy. Between 
Andhra Pradesh and Orissa there is a 
joint hydro-electric project known 
as Muchkund project. 60 per cent of 
the energy comes to Andhra and 
40 per cent goes to Orissa. So, under 
the Muchkund I would like a joint 
atomic energy electric project to be 
developed because atomic energy is 
such that the machinery in which elec­
tricity is produced has to be cooled 
continuously and, therefore, the water 
from Muchkund which goes into the 
electric turbines and produces hydro­
electric power can be used for cooling 
the machinery of the atomic energy.

The second point I would like to 
make is that in the Parliament Lib-
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rary there is a magazine called 
‘CAKE*. There is an article in it on 
pine apple cultivation. Pine apple is 
knows as brown gold. It is an inter­
national food and there is a great 
deal of international market for pine 
apple gw^wing. As a matter ot fact, 
Peurto Rico, Cuba and Hawai are 
famous for pine apple growing and, 
therefore, i feel to-day Andhra Pra­
desh can develop a first-class pine 
apple growing area in the Araku 
valley. As a matter of fact, I 
mooted this idea and Shri Annasaheb 
Shinde is going into the matter. I 
would only like to take this opportu­
nity, as we are discussing Andhra 
Pradesh, to suggest that the question 
of growing pine apple on an exten­
sive scale in the Araku Valley can be 
looked into by the Government of 
India because Andhra Pradesh is 
under President’s rule as also Orissa. 
Therefore, both can be combined— 
Araku Valley and the Koraput Dis­
trict, a neighbouring district in Orissa 
—and developed into a first-class 
pine apple growing centre tor earning 
valuable foreign exchange.

The third and the last point which 
I would like to make is this. This is 
about the Vizag Steel Plant. They 
have proposed to have a steel plant 
at Vizag. But, there is no water in 
Vizag. And, the only way we can 
get water is to lay a pipeline from 
Samalkot or from Douleswaram 
where there is already a b£u*rage on 
the Godavari river. There is a canal 
which runs from Douleswaram to 
Samalkot. I think the distance is 
about 140 to 150 miles. A pipeline 
should be laid from Samalkot to 
Vizag. The representatives of the 
people are only thinking in terms of 
initial returns, that is, about today 
and not about tomorrow. From open 
channel water can be taken for cul­
tivation, in pipeline no cultivation can 
be had. So, some representatives 
think that open channel is more

productive thah pipeline. But I 
would say, Sir, that we in India 
should give greater priority to indus­
trial development and therefore, I 
suggest, between Samalkot to Vizag, 
a pipeline can be laid. This will 
cater to the Vizag Steel Plant which 
would need about 15 million gallons 
of water per day. Unless this 15 mil­
lion gallons fo water is provided to the 
steel plant I am afraid the steel plant 
will remain only a talking-point of the 
MLAs and MPs but no concrete pro­
ject will emerge ultimately.

With these words I conclude, thank­
ing you for the opportunity which 
you, Mr. Chairman, gave me to speak.

<srt r p  (P fjrm R T ?):
Hvrriw’ TSts’T, 'R ’tt” -

cr:—Jttt t  I w  ^
if ^ TT 4i+dl '"l̂ i
^  f -  wrr mm  ̂ifir ^  ^
rcTWT 5tT f  I t f w  TT 

^ firgrr if srr ^
fTTT ?flT I ^

*TW sfTT, I 'ift
>Ttr P=r*r% ^  g w  i  f̂t 

% r̂PTPrr if ^

t  ft? ^
% ftrfT? ?r TT^ ^  TT fefT
s n ir  I t  i  ^

^501 t  ' 1953 if

WT f ®  f w ,  f̂ RT % Tf^PT- 
1956 if

ftiT tTjffZUPT |?TT, f3(?r ^  ^
?IFtlT 5T̂ ?r ^  I
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SHRI S. B. GIRI (W arangal): 
Nobody asked for Andhra Pradesh. 
On the other hand it was the Telen- 
gana people who opposed the forma­
tion of Andhra Pradesh and they 
wanted separate Telengana.

t' w  %
^  1972-73 ir ^

?5TT3TT 317̂  I

ftrpr®#
?rW  ^  ?ft5T WTT I sniT 

sftB’ flTWf ^  tThff ^
3W  frt «H<I % JTrilfacii 
<^T fit  ^  m

O'jIWI 5FT?TT

¥i-w wrr̂ TT f  qr ’

ttSTRT ft-f?lfiri5IST . . .

Mt I??To >̂0 F»rfT : *1? ’FTcT 

7^ ^ I ^ <̂,'11 ^ . . .

ff'TxirfiT f r ?  ^
I irnrws 5tpt i ■jR' >hih ^
^  m  iT'Tsft ?TcT ^(TITT |

Ml l»*To Tm n>TTH : W
?r>IT ^  5^5riT 3177

*r * fk  5  5
IJT7 I

^  ^  W -  
7̂> «r»T f îTT sn-JT 1 1  'T55 r̂ $ ftn 

s fk  ^
#  Tt SPT ih  T ĉrr t  I

?ft ^  if if Tlf̂ qTir? % *̂T7
^  I  ? ^  spff ^ H»r ftjjn 3TITT ?rh: 
^  ^  5ft  ̂irit^ Tt® Pi^ ^^777 3rnr

^  ? JT? TW STTf̂ RT I  ? 
?̂7ttr?PT ir^ ITT

s n f ^  I  I ^  SlP '̂̂ H
% T̂TOTT ^  Jr T»J7
»nrr ^ 1 ^  3r  | ^

^ | i  i r f h f h H ^ ^ I  
?*r?rr ip f t f jm  ^tcft | ^

5T5T3' Hsrfl ^ ^  
^  ^  «ft ^  % 5T^ ^
?TW I  I ^  I
3ft’ ^  I t  WWT7 5
s r f ^  I  f^nr? sft, ^  %
m x  '?^  ^  ^  H7 ftr  #51 |?n 
I  %  f*rvi7 3ft ^  JTHT ^  f ®  

9I«? ^  SFT̂  t  3ff ^  ^
^  T5 ^  57^ ^̂ 7%IT I

^  ^  ^  ^  «ir'Kirq » l i l  '̂idT
3T7T^t I

^  ^  irrfr % ^grrfF^ 3fr ^  
>raT I  ^  ^  ^ I

?TF6T 5T^ it 21 f3I^ f  I ^  *f iTfr
iTF*r>T *r I , ^  20 fsr^  if ?n ^
?T75T 5t?T t  ?rtT F't'̂ ') 3nr^ $nn r̂r 
^  ?n^x ^  ?̂TT ^ ^  ^
% 3IT fti ^  !I7ST

^  im  I  I h7 ^
^WK ^  »TTT I  ^  ^  ^  ? T ^ 3 T  I ,

!r k  sn if ^  ^  snrr I  I 
^  ^gfnfH ^TT t ,  55TEST ^  ^
15Tt ^  % fkcT ^  ^  ^sflRji' SR ^  
^7%r I 55nTT S n f'7^  ^
^  n̂RT7 ^ ?rh: ^  ^
f i r ^  I  ^  w t  ^
sfrrm ? ^  %
57^ <7^ 377^ f s n ^ R

^  ^  ^  ^  7 | t  ?i7?w s r ^  
jf ^  !7  ̂ ^nrat t  t r # ^

^irrd 5 ? ^  ^>ft I >7^ ftrftTJT 
% 377T f3F#57Tt ^nwt *Tt I
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qrro TTI?

T̂tT n̂̂ rTT  ̂ I
5»TTft ^

I «TFCT
% 1TTT ^ gd  %<HM ^ I 2f ^T ĉTT

i  Pp ^  % tr^ ^ bnr? ^
^  ^ I5 T d  ^rfjrrr I ^TTft ^

?TTnr t  I ^ ^  ^ f% r̂rir
f^ in rrt r̂ lo o  ^

Pr̂ Trfr ^ ...............

«ft r^ o  ^ o  PtIt : ^  Prrm ?r ? 
2 0 0  ^  ir ^  ^  f i r ^  I  I ^  
iT ^  »n: Tf t  I

^  TR n>TT?T f f t  :
I ^TTTff T̂Tf̂ TTTft: f̂ 3TiT-

0  ^  {̂'11  ̂ HK
^n% ^ I ^ ^0*1 ^ F̂T̂ ITT
T̂TTTT f  f̂ F ^  fe n

srnr i tFnm  ^  ^f?irr % ^
|TT I  ^  f e r  1 ^  I

?TFer 5r̂ ?r % 55tt^
I  I ^

6 ^ ^ 1 0 0  #JR
?rr̂ lT SRT7T % g I

?f n̂rsTTT i  ir^  ^  t
32TRT Û TTd̂ d ^  I  ? fk  ^  ; 5 f ^  
I  ^  iH kH i t  I 5ffnr

5T^ *T^r<l^ %, f̂>5RT
ffT̂ TR Arq]T #  I

?=5rr^  i  ft: ?n:^^
IT^K % Ĵ'TT

SHRI S. D. SOMASUNDARAM 
(Thanjavur): Mr. Chairman, Sir,

SHRI M. SUDARSANAM: Mr.
Chairman. i am sixth in the list. I 
am sixth in the list. i do not know 
why I am not called.

MR. CHAIRMAN: I am calUng
according to the list. '

♦SHRl S. D. SOMASUNDARAM: 
Mr. Chairman, Sir, on behalf of my 
party, the Anna D. M. K-, I am grate­
ful to you for giving me an opportu­
nity to participate in the discussion on 
the 1973-74 Budget of Andhra Pra­
desh. I regret to say that it is unfor­
tunate We are discussing here the 
Budget of Andhra Pradesh, while it 
should have been legitimately dis­
cussed in the Andhra Pradesh Legis­
lative Assembly. If the Legislative 
Assembly of Andhra Pradesh had 
been dissolved, then one could have 
appreciated the propriety of discus­
sing the Budget here. The Legisla­
tive Assembly of Andhra Pradesh is 
in animated suspension and the 
Members of the Assembly are getting 
their salary for which provision has 
been made in this Budget under dis­
cussion here. As the Central Govern­
ment could not come to any definite 
decision about the fate of the Assem­
bly, we are faced with the unhappy 
situation of discussing this Budget. I 
would like to point out that this kind 
of development is going to undermine 
the growth of democracy in our 
country.

Sir, during the prime-ministership 
of Shrimati Indira Gandhi for the 
past 7i years, the President’s Rule 
had been imposed on States for 22 
times. During the earlier period of 
17i years, the President’s Rule had 
been imposed for 10 times on States. 
What does this show? The people 
living in these States should have 
either lost their faith in the State 
Governments, or the ruling party at 
the Centre should have taken greater 
interest in perpetuating its rule in 
these States. The frequent recourse

•The original specch was delivered on Tamil.
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to the constitutional provision of im­
posing the President’s rule on States 
has not only created grave doubts in 
the minds of the people but also has 
endangered the very functioning ol 
democratic government in the States. 
When the people get the feeling that 
the President’s rule is imposed on. a 
State not in the interest and welfare 
of the people of the State but to suit 
the needs of the ruling party, natu­
rally the people will lose their faith 
in the Central Government and in 
the ruling party here.

In the Andhra Pradesh Legislative 
Assembly, out of the total members 
of 287, 215 Members belonged to the 
ruling j>arty here. But, in utter dis­
regard of the numbers, the Central 
Government clamped the President’s 
rule on the State with the so-called 
intention of meeting the wishes of the 
people. I am sorry to say that the 
Central Government do not seem to 
adopt uniform practices throughout 
the country. In the case of Tamil 
Nadu, though the wish of the people 
has been Unequivocally expressed 
against the D.M.K. iGovernment of 
the State, steeped in hepotism, fav­
ouritism and corruption, the Central 
Government seem to be guided by 
the numbers the D.M.K. Government 
has in the Assembly. The least that 
the Central Government could have 
done to meet the wishes of the people 
of Tamil Nadu was to appoint an In­
quiry Commission against the State 
Government. But, even this has not 
yet been done by the Central Go- 
vetrnment. If the people of Tamil 
Nadu lose their faith and confidence 

, in the Central Government, it is only 
the consequence of inaction on the 
part of the Central Government. I 
have referred to this because of the 
discriminatory approach of the Cen­
tral Government to the problems of 
the people in different States.

Sir̂  Andhra Pradesh has ever 
been considered ate the granary of 
Southern States. What is the posi­

tion today in Andhra Pradesh? The 
agricultural development, the indus­
trial growth and social upliftment 
have all become the victim of politi­
cal instability in the State. If a 
Member of Lok Sabha belonging to 
the ruling party, Shrimati Lakshmi 
Kanthamma, had to refer to the 
murders being committed in Andhra 
Pradesh and also to the deteriorating 
law and order situation in the State, 
you could well imagine the abject 
plight of the people in the State. 
Even though the Budget proposals 
might be approved by this House, 
the State Government is going to 
implement them. When the State 
Government itself reflects the pre­
vailing political instability in the 
state, surely the welfare of the people 
in the State will be at a premium.

I need not emphasise the fact that 
only a popular Government can 
reflect the aspirations of the people.
I therefore suggest that the Central 
Government should seriously consider 
putting an end to the President’s 
rule in the State and re-activate the 
Assembly. The Members of the 
Assembly should be enabled to elect 
a new leader so that a popular 
Government can be formed. If that 
is not considered feasible by the 
Central Government, then the 
Assembly of Andhra Pradesh should 
be dissolved immediately and fresh 
elections should be held in the State 
so that the people of the State can 
have the Government of their choice. 
In conclusion, I would urge upon 
the Central Government to choose 
either of the two alternatives, thereby 
putting an end to the atmosphere of 
political uncertainty prevailing in 
the State of Andhra Pradesh.

18 hrs.
BUSINESS ADVISORY COMMITTEE

T h ir t ie t h  R e p o r t

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): I beg to present the



[Shri K. Raghu Ramaiah] 18.01 hrs.
The Lok Sab ha then adjourned 
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